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LOK SABHA DEBATES

I
LOK SABHA

Friday, March 14, 1975/ Phalguna 23, 
1896 {Sako)

The Lok Sabha met at Eleven of the 
Clock

I Mr. Speaker m the Chair]

ORAL ANSWERS TO QUESTIONS

Arrears of Taxes Against Share- 
Holders of lay Engineering 

Works

•344. SHRI SAT PAL KAPUR. Will 
the Minister of FINANCE be pleased 
to state:

(a) the total amount of various 
taxes outstanding against each of the 
Shareholders who hold shares oi 
Rs. 1,000 car more in Jay Engineering 
Works Ltd. or in associated companies 
and the names of those who have im
port or export or any other type ol 
licences indicating the nature of 
licences held by each of them, and

(b) the nature of taxes which are 
outstanding against them for more 
than three years and the measures 
ta):rn to realise those outstanding 
taxes and further action proposed to 
be taken to realise the outstanding 
dues?

THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE): (a) and
(b). Jay Engineering Works Ltd, is a 
large company having a subscribed, 
issued and paid up capital amounting 
to about Rs. 2.47 crores and the appro, 
xitnate number of shareholders of the 
3m  L.S.—1

a
company is about 1800 as per the an* 
nual report of the company made upto 
26th September 1974. Some of the 
companies associated / inter-connected
with Jay Engineering Works Ltd., are 
also large companies with a large share 
capital and a large number of share
holders. The number of shareholders 
who hold shares of Rs. 1,000/- or more 
in these companies is large and the 
shareholders are spread all over the 
country. The information regarding 
the total amount of various taxes, 
direct and indirect, outstanding against 
each of shareholders and the names of 
those who have import or export or 
any other type of licences will have to 
be collected from the field formations 
all over the country as well as from 
various other government agencies. 
Collection of the desired information 
regarding shareholders will involve 
very considerable time and labour 
which will not be commensurate with 
the results that may be achieved. How
ever, if the Honourable Member de
sires to have information about any 
particular share-holder(s), the same 
can be collected and laid on the Table 
of the House.
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THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): I should 
like to say this. This is HUMS H H M y  
Question that has put; this is the 
lWh or 11th question, each Member 
identifying a company and asking 
which df the shareholders had commit
ted default, etc. If I undertake such 
an enquiry all my staff will be spread 
throughout the country only finding out 
shareholders an<jl what defaults are 
there, I should respectfully submit to 
the hon. Members that *f they have got 
any information or if they ask for the 
directors in these companies, it be
comes easier. If you ask for all the 
shareholders it will be an impossible 
t&Sk; we cannot have such an enquiry.
I respectfully submit that if they 
want any information about any di
rector or any particular shareholder, 
we could find out and give It.

SHRI PRANAB KUMAR MUKHER
JEE: So far as the Directors, Manag
ing Director an  ̂ the Chairman, Lala 
Charat Ram, are concerned, the infor
mation which we have is that there 
is no tax arrears in respect of Lala 
Charat Ram, Shri B K Ghai, Shri 
Dipak Singh and Shri H. C. Trikha who 
were assessed for tax, and there are 
no arrears against them as on 31st De
cember, 1974. In respect of the other 
Directors, Shri Pratap Bhogilal, Shri M. 
L. Khaitan, Shri K. N. Mukherjee and 
Shri B. N. Poddar, information will be 
collected and lai^ on th* Table of the 
House.

n f t  m is  v t  s rm V  

11 frnrr ^
5 o w *  % 5 W  %

«&, ai/Shfr ?

SHRI PRANAB KUMAR MUKHER- 
JEE: If the hon. Member wants in
formation regarding shareholders hav
ing shares above Rs. 50,000, we shall

collect it and lay it on the Table of 
the House,

Compulsory insurance tor C m tM  
Government Employees

•347. SHRI ff. i t  BHAGAT: Will
the Minister of FINANCE be pleased
to state.-

(a) whether Government have any 
plan for Compulsory Insurance lor 
Central Government employees; and

•b) if so, broad features of th#
scheme?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) and
(b). A statement is laid on the Table 
of the House.

Statement 
The Third Central Pay Commission, 

after recommending improvements in 
the superannuation pension, family 
pension and the extraordinary pension, 
expressed the view that if these bene
fits are to be supplemented further it 
should be on a wholly contributory 
basis by the employees themselves. The 
Commission accordingly recommen
ded an insurance scheme which should 
be optional for the existing employees 
with one year's service or more, but 
compulsory for new entrants. On a 
monthly contribution of Rs. 5/-, it 
aimed at providing a cover of R's. 
5000/- on death while in service to the 
family of the deceased Government 
servant, and return of the actual 
amount contributed by him without 
addition of any interest in case of 
superannuation. This scheme was dis
cussed with the representatives of the 
Staff Side of the National Council of 
the J.C.M, in September, 1973. They 
did not favour it on the ground that 
th® scheme covered only the risk of 
death during service and did not pro
vide fop any additional benefit cm re
tirement. They wanted a scheme which 
might provide equal benefit both a4 
the time of death in service as well 
as Btr ti&e time of retimnent. The 
queettta h o*  l*r thie W flM ioa u
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feasible is umler examitwrtlta. {i As 
soon a< & modified scheme on some 
such basis is ready, this matter will 
be discussed again with the Staff Side 
before taking a final decision. In the 
meanwhile, Government have introdu
ced to January last a deposit-linked 
insurance scheme for subscribers to 
the Provident Fund providing in case 
of ehigloyees tfho die *liile in service 
a confer equal t6 the average balance 
in the account of the deceased Govern
ment servant in the fund during the 
three year® immediately preceding bis 
death subject to the following condi
tions

(i) The employee should have put
in at least flve years of ser
vice at the time of his death.

(ii) The average balanc$ La , the
account of the deceased emp
loyee in the fund during the 
three years immediately pre
ceding his death should not be 
below the amounts prescribed, 
viz.. Rs. 1000/- in the case of 
CJass IV. Rs. 1500/* for Class 
III, Rs. 2500/- for Class II and 
Rs. 3000/-for Class I employe
es.

Uii) The maximum amount of the 
benefit will be limited to Rs. 
10,000/-. Any amount in ex
cess of this sum m the fund 
will be disregarded for this 
purpose.

SHRI H. K. L. BHAGAT: Quite a
long tinte has p&ssfed since the Third 
Pay Commission suggested this corn- 
piilgofy Insurance fdf thte ms# entrants 
and, as tM fepfry sask softie discussions 
have taken place utfth thi represents, 
lives of the employees. It also says 
that tM# scheme as motived Will be 
introduced. I vfould HI£  to fcrtow how 
long * Ckwemment *Hll tafte & come 
ttf ftnal ^eciiion rfbotit thtsr cofnpUl- 
6ot# insirfarici* 61 Afew *vtiptoyees.

Secondly, even with regard to the 
existing employees, why is it difficult 
or impossible for the Government to

consider % , question of their compul
sory insurance also, because, tin* will 
result in large savings? And even -a 
regard to the existing employees, there 
sl p̂uld be some incentive The pre
sent scheme does not give any incen
tive in the sense that at the time of 
superannuation the employees does not
get any benefit. Only his family gets 
benefit m the case of his death. Can
not the Government improve upon this 
scheme relating to the new employees 
and also introduce a scheme for the 
existing employees, which will en
courage savmgs and help the employees 
as well as the Government?

SHRI C. SUBRAMANIAM: We are 
actively considering whether such a 
scheme can be evolved, an<j i  shall try 
to expedite it.

<ror *rm i m w  : f W f t  
% ***** *f n m  % r f  v n  

t t r *  z z m  m r i if- srm r 
^t^tt f fap % arr% Jr.............

Snarer : fajTR m f t
*r *rr ? 
trr? W w t t t m b ?

Trade with Malajrsia

348. SHRI R. S. PANDEY: Will
the Minister of COMMERCE be pleas
ed to state;

Crfh Whether eUr trade 
M&teysi* has increased by over 109 
per cent during the last few y-?ar«?
and

tit)) if to, the net foreign exchang* 
earnings from th% trade?

THE DEPUTY MINISTER IN THJB 
MINISTRY OP COMMERCE (SHHl



7 Ora! Answer* MARCH 14, W 5  Oral Answers 8

VISHWANATH PRATAP 8INQH): <«) (b) A statement is laid on the Table
India’s trade with Malaysia has in- of the House,
creased by 240 per cent during the pe
riod 1969-70 to 1973-74.

Statement
The following table indicates India's trade with Malaysia over the past five ytars : —*

(Value in Rs. lakhs)
Year Export to Imports from Balance of Vatumc of

Malaysia Malaysia Trade Trade

J9 6 9 - 7 0 ................................... 8a6 827 (—)i 16533

1970-71

1971-72 

1973-73 
1973-74

SHRI R. S. PANDEY: The state
ment shows that for the last four years 
the trade balance was in our ia- 
vour. In 1973-74, the trade balance 
was not in our favour. I would like 
to know whether efforts would be 
made for making the trade balance in 
our favour a$ our hockey team did by 
winning the match this morning? We 
whole-heartedly congratulate it. To. 
day, it was very exciting for us to 
know the result. Our hockey team 
won. This is a favourable score in 
our favour. Malaysia has accepted 
the defeat. So far as the trade balance 
is concerned, I hope, India will do 
the same.

MR. SPEAKER: He hac not asked
any question.

SHRi MOHANRAJ KALINGARA- 
YAR": Malaysia is one of the countries 
which is exporting palm oil, which is 
edible oil. Is our country thinking 
of importing any palm oil for con
sumption in our country?

SHRI VISHWANATH PRATAP 
SINGH: In 1973-74, we imported Rs.
19.24 crot« worth of palm oil from 
Malaysia.

1 *74 576 (+>598 I7SO
1173 384 ( f )789 *557
930 842 (H)88 1772

2408 3209 (—)8oi 5617
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?T T ^  > 5  4f\ f T 5 >
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^ * 1  I  ^  5fT
f  5TTHF vjg- =ft ?

SHRI VISHWANATH PRATAP 
SINGH: The reason for last year’s
unfavourable trade balance was the 
high import of edible oil—-palm oil and 
tin. Though it has been an unfavour
able trade balance year, yet it has 
been the year in which we have the 
highest exports and the highest imports 
also. Between last year and the pre
vious year from April to June, the ex
ports have gone up from 3,36 crores to 
7.22 crores and imports have only 
gone up from 2.32 crores to 4.32 cro
res.



SHRJ IfUiKBALKAR: May I  t o w
whether any hockey stick# and hockey 
t>«ny along with the knowhow are ex
ported to Malaysia?

SHRI VISHWANATH PRATAP 
SINGH: Nqt 3u.

9 Ora I Answert PHALGUNA 28,

MR. SPEAKER": I allowed palm oil
and now it has come to hockey sticks! 
That ig why I did not allow the pre
vious question.

SHRI BISHWANARAYAN SHAS- 
TRI: The statement shows that while 
export to Malaysia has risen by about 
24 times, the import has risen by about 
4 times. What are the new items of 
importing them earlier also

SHRI VISHWANATH PRATAP 
SINGH: It Is palm oil and tin. They 
aie not new imports. We have been 
importing earlier also.

Market Borrowing by U.P.

•350. SHRI B. R SHUKLA: Will
the Minister of FINANCE be pleased 
to state:

(a) whether Reserve Bank of India 
has not allowed the Government ot 
U.P. to resort to market borrowing;

(b) if so, the reasong therefor; and

(c) whether similar restrictions 
have been placed on any other State?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM); (a) to
(c). The Govemmnt of UP. and their 
agencies have been allowed a net mar
ket borrowings of Rs 38.15 crores In
1974-75 in accordance with the Annual 
Plan allocations. They had, however, 
requested for additional market bor
rowing of Rs. 20 crores to the State 
Government and Rs. 6 crores to the

1808 (SAKA) Oml Anno erg io  
State Housing Board* As th§ resour
ces available for sustaining the pub
lic borrowing programme did not per. 
mit of any additional market borrow
ing by State Governments or theic 
Agencies in the current financial year, 
these requests were not acceeded to.

SHRI B. R. SHUKLA; What are 
the criteria adopted by the Re
serve Bank for determining the limit 
of market borrowing by a particular 
State?

SHRI C. SUBRAMANIAM: This
is done by the Planning Commission 
taking into account the total resour
ces available. As far as 1974-75 is 
concerned they have put a ceiling 
that no State Government can borrow 
over and above the 1873-74 figures, 
because there was a general con
straint on the resources.

SHRI B. R. SHUKLA: May I know 
whether the U. P. Government has 
mobilised resources to the tune of 
Rs. 112 crore* during the current 
financial year and if so, whether in 
accordance with this target achieved 
by the U. P. Government, the Reserve 
Bank is justified in putting a limit 
on market borrowing by UP. because 
ibis figure is quite enough to sustain 
the public borrowing?

SHRI C. SUBRAMANIAM: It is
true duiing the current year, the 
U. P. Government have done a very 
good :ob with regard to resource 
mobilisation, but this is only making 
up the the deficiency which had 
existed ?c far. They have to raise a 
little more of resources if the economy 
is to pick up in U. P. As I said, the 
allocation by way of Central assist
ance or market borrowing is to be 
done on the basis of a formula evolv
ed by the N.D.C. This matter is 
being examined by the Planning 
Commission. I hope and trust a new 
formula may be evolved. I do not 
know whether it would be more 
favourable to UP or not but if the 
huge population of U.P. is taken into 
account, perhaps they may get *  
better allocation.
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S£BI C. SUBRAMANIAM: I could 
not follow bis question. Market loans 
are taken by them. Whatever is made 
available, that market loan ha9 been 
taken by them. But inspite of that, 
there is a deficit and that too is a 
large one. U.P. is one of the States 
which is unfortunately not balancing 
its budget and running into a big defi
cit. Therefore, we are trying to as
sist them and also help them so that 
they may get over these difficulties 
during the 5th Plan period.

um xm  wtf : tftft %
f* faR  fa*TT | fa  frqtf t v  ^ ^TT

sr&i #<,<*> k  ^  ^x*z fin : k  ^ r t t  &
^  t  I $  *Tff 53n*T*TT

^ fa  ^tt *r
•mx qr
vxx  tot I  m *rr ^  1

SHRI q. SUBRAMANIAM: 1 <Jo
not kno-iy why the Reserve Bank is be
ing brought into the picture. It is the 
Planning Commission and the Central 
Government which make the avoca
tion with regard to the borrowing. It 
is according to that allocation that Rs. 
33.15 crores has been allotted to U P- 
As I have already stated, there are 
resource constraints, as far as tf.P. is

ameetnedt It ha8 to fcjdfii M e r  
effort*'** tine pu*pose 
cmitik do^n M in^ta
lopment expenditure, t* fa* a8 iKtfsi- 
ble.
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*r to#?  srct$*r%fajrc%*sli m * * i  
t ;  ^  ^  % srcr <r*
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SHRI C. SUBRAMANIAM: No, Sir. 
The talk did not relate to market bor
rowing.

SHRI SHIVAJ1 RAO S. DESH- 
MUKH: I would like to know whe
ther it is a fact that the criterion laid 
down fey the National Development 
Council and the formula set by th^m 
have not been given any weightage and 
deliberately marked borrowings were 
allowed at a lower level than the for
mula agreed by the RB and the Plann
ing Commission in connection with 
several States including Maharashtra?

MR. SPEAKER: It is not a ques
tion of Maharashtra State.

SHRI SHIVAJI RAO S. DE3H- 
MUKH: Is there any departuie from 
the formula laid down by the National 
Development Council and the Planning 
Commission? Did they not allow the 
market borrowing deliberately at a 
lower level than what was allowed by 
the National Development Council 
without any reference to the NDC?

SHRI C  SUBRAMANIAM: Tfcfc is
with reference to U.P. If the Ju>n- 
Member is interested in other S^tea. 
he may please give a notice of a a$pa- 
rate question.



SHM P. N. TIWARY: Otfcer St*t« 
am also mentioned.

SHKI K. G. DESHMUKH: Thete
«ann©t lie ally fonauls for U.P, atone,
Sir.

SHRI C. SUBRAMANIAM: General* 
iy> I don’t think that there has been 
any departure, as far as any State is 
concerned, much less it could be with 
the Maharashtra State which tries to 
get the best adavntage of any situa
tion.

SHRI H. M. PATEL- May 1 know 
from the hon. Minister whethejr the cri
terion has any reference to the maiket 
capacity for loans to a State, that is 
to say, the States’ credit has no weight 
at all or not? Has that been taken into 
account? That is one of the criteria 
that is taken into account for fixing 
the limit. Formerly, I believe, that 
used to be one of the important con
siderations. Is that so now or net?

SHRI C. SUBRAMANIAM: The
exercise is made on the basis of an 
estimate of the market borrowings 
which would be available for the State 
Governments and the Central Govern
ment and various undertakings of the 
Central and State Governments. After 
having made an assessment, the shar
ing is made by allocation to the va
rious States and the Central Govern
ment. It is on that basis that the 
State Governments are made alloca
tions.. I am informed the NDC has not 
yet finalised it. It is the Planning 
Commission, m consultation with 
the RBI, that has made this formula. 
Which is now being looked into. The 
whole matter will go before the Na
tional Development Council for the 
purpose of fixing the shares of each 
State with regard to the total avail
ability of the market borrowing resour
ces.

fortiga Xtapjmid for Ih d m k  Gmta

*851. SHRI R. SHENOY; Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether there is a growing de
mand jn foreign countries for elec
tronic goods produced in India; and

(b) if so, the steps taken to increase 
the production of electronic goods 
within the country and to build up 
market in foreign countries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) There has been a growing demand.

( (b) Intensive promotional work is. 
being undertaken to increase exports* 
and also set up new production units 
for electronics exports. A flexible 
policy and a quicker procedure are 
being adopted m regard to approvals 
and licensing for export-oriented elec
tronic industry. An export processing 
zone exclusively lor electronic compo
nents has been set up in Santa Cruz, 
Bombay.

SHE! P. R. SHENOY: Electronics
industry is a labour-intensive industry 
and there is no lack of technical know
how in the country. Yet, the export 
of electronic goods from India was of 
the order of Rs. 10 crores ortfy per 
year, while exports from Singapore 
was five times, from Taiwan 20 times, 
from Hongkong 25 times and from 
Japan 300 times. In view of the dire 
necessity for earning more and more 
foreign exchange, may I know whether 
the Government has any plan to set 
up export processing zones, similar to 
the one m Santa Cruz, in other impor- 
tant coastal cities in the country like 
Mangalore and other places?

SHRI VISHWANATH PRATAP 
SINGH. We are watching the perform
ance of the Santa Cruz processing zone. 
There are requests for setting up 
similar zones at other places. We are 
considering that
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SHRI P. Hi SHEN0Y: The’electronics 
Industry can grow even in backward 
areas. In view of this, may 1 know 
whether the Government will set up 
electronics industrial estates in all the 
States in the country?

SHRI VISHWANATH PRATAP 
SINGH; This is a suggestion for action.

sft ftW* : WT
•pnr % t srnrrr £

3RT «PT if?7T% TT
fV*JT 3IT & ?

SHRI VISHWANATH PRATAP
SINGH: Yes, Sir. There is a good 
market for electronic goods c»nd the 
Government is making the maximum 
effort to utilize it.

SHRI D. D. DESAI: Government has 
realised the importance of electronics 
Industry and its export potential and 
has confirmed quick clearance of in
dustrial licences and capital equip
ment. But, in spite of all the pro
motional activity, the electronics indus
try had a very low level of exports. 
May I know whether the insistance of 
Government on indigenous know-how 
is an inhibiting factor which is pre
sently holding up big exports by the 
electronics industry?

SHRI VISHWANATH PRATAP 
SINGH: I would first like to dispel the 
contention of the hon. Member that 
the export of electronic goods is not 
picking up. While in 1971-72 the ex
port of electronic goods was of th« 
order of Rs. 5.16 crores, in 1972-73 it 
went to Rs. 9.63 crores. I do not think 
indigenous know-how in the export 
processing zone is an inhibiting factor, 
because there are many companies with 
foreign-owned know-how also.

SHRI P ARIPOORN AN AND PAIN- 
ULI; Is the hon. Minister aware of the 
fact that there is a considerable demand 
of electronic goods in the country itself 
and, if so, will he consider or will he

assure the Housfe that he will IHftt 
the local needs first before thinking of 
exporting electronic goods outside?

SHRI VISHWANATH PRATAP 
SINGH: We will consider both- the 
needs of export and of domestic de
mands.

SHRI RAJA KULKARNX: What is
the progress of the Santa Cruz Elec
tronics export project and when the 
exports from that project are likely to 
start?

SHRI VISHWANATH PRATAP 
SINGH; Five units have started work* 
ing in the export processing zone and 
exports have started from 1st Septem
ber, 1974.

Case* Involving Economic Offences 
against Shri R. N. Goenka and his 

Concerns

*352. SHRI BHOGENDRA JHA: Will 
the Minister of FINANCE be pleased 
to state how many criminal cases for 
economic offences are under investiga
tion or pending disposal in courts 
against Shri R. N. Goenka and the 
firms/concerns connected with him 
and what are the details thereabout 
and what steps are being taken to 
expedite the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
Information in respect of cases pertain
ing to direct taxes pending disposal 
in Courts and in respect of cases 
handled by Central Bureau of Investi
gation is furnished in the statement 
Placed on the Table of the House 
[Placed in Library. See No. LT-9177/ 
75], Information in respect of cases 
pertaining to Customs and Central 
Excise pending disposal in Courts is 
being collected and the same will be 
laid on the Table of the House.

SHRI INDRAjrp GUPTA: Sir, be
fore he asks the supplementary, in re
gard to the latter part of the question
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** to what steps are being taken to 
expedite the same, he has not replied 
anything about that

MR. SPEAKER: Let the Member 
ask it.

SHRI PRANAB KUMAR MUKHER- 
JEE: We are trying to expedite it. 
For example, there is a case in the 
Chief Presidency Magistrate court and 
they have adjourned the case till 22nd 
March. We cannot expedite it at our 
own desire. Regarding investigations, 
they are being expedited.

MR. SPEAKER: Shri Bhogendra Jha. 
This is your second supplementary.

SHRI BHOGENDRA JHA; Sir, the 
long statement given by the hon. Minis
ter makes a very evasive reading. This 
symbolises the fountain of corruption, 
cheating, mal-practices, false account
ing, etc. that are prevalent in our 
country in the monopoly circles.

The hon. Minister, while replying 
has evaded a part of my question, 
which i*:y hon. friend, Shri Indrajit 
Gupta, just now mentioned, as to what 
steps are being taken to expedite it. 
1 would like to know, when such cases 
of fraudulent cases have been detected 
and established, why so far no action 
has been taken. Although the firm was 
formed after April, 1971, it was made 
to appear that it had been from 
1-10-1970. There are other complaints 
of false accounting, false returns, etc. 
running into several crores of rupees. 
In one case, the amount involved is 
Rs. 2 crores, in another case it is 
Rs. 1.15 crores and in another case, it 
involves lakhs of rupees.

I want to know, when such things 
are there, whether it is a fact that Shri 
R. N. Goenka who is a Member of the 
Lok Sabha, has had dealings with 
these firms, and, due to pressure on 
the Government, the investigations in 
major cases are still pending for 
several years. Till now, the CBI has 
not completed the investigations. I 
would like to know whether that pres
sure has acted upon the Government

in not completing the investigations. I 
am hot ial&ing of cgse* which are 
pending in the court. I would like to 
know whether this Bhag wand ass 
Goenka is the same person who is 
master of the paper “Evermans” be
ing edited just noW and because of that 
paper also Government is feeling soft 
—because that is the political argu
ment.

MR. SPEAKER: You cannot have 
your own arguments. You may put a 
straight question.

SHRI BHOGENDRA JHA: Is this
Bhagwandass Goenka the Proprietor/ 
Editor of the paper “Evermans” and, 
in that political background, as the 
ruling Party has a strong bias against 
national dialogues. (Interruptions) is it 
because of that that they are feeling 
this weakness?

I would also like to know whether, 
since these cases relate to false fabrica
tions—which are very serious criminal 
oflences—they cannol be put behind 
bars. Why are these persons, who are 
habitual offenders, not put behind the 
bars and why are they at large? It is 
because of political pressure?

SHRI PRANAB KUMAR MUKHER- 
JEE: So far as investigation by the
CBI is concerned, I can assure the 
Hon. Member that there is no political 
pressure. But as the CBI has to look 
into various documents in various 
places, because a large number of 
companies and a large number of peo
ple are involved in these cases, it is 
taking some time. In the lengthy 
statement which I have laid on the 
Table of the House. I have given 
full facts of the cases which are in 
court and the stages of investigation at 
various levels. Therefore I deny that 
there is any pressure because of which 
the CBI is going slow in these matters.
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Regaitfin* the ©tt»r question*, I 
don’t thinkthey have any relevance to 
the present stuestion,

SHRI BHOGENDRA JHA: My ques
tion was, firstly, w ith er he is a 
Member ol the Lok Sabha and, second
ly, whether he is Proprietor of “Ever- 
mans” .

SHRI PRANAB KUMAR MUKHER
JEE: Regarding the newspaper, 1 will 
have to ascertain,

SHRI BHOGESDRA JHA: My second 
supplementary is this. He has men
tioned in his statement on p. 2 that 
he has dealings of fabrication and for
gery in connection with the Indian 
Express Newspaper, Bombay, Express 
Newspapers (P) Ltd. Madras, the 
Indian Express, Madurai and the 
Andhra Prabha Ltd., Vijayawada. All 
these companies together from the big
gest chain in India controlled by a 
single fraudulent monopoly house. I 
would like to know whether, if all these 
things are proved prima jacie, the 
Government proposes to take over the 
firirr and hand them over for boing 
run by the employees and editing staff 
of the newspapers, pending final dis
posal of the cases, and also whether 
this Goenka was Proprietor of the 
Punjab National Bank. It is mention 
ed here that he has been drawing 
money therefrom because the stall 
there had been in his service formerly. 
So, is any directive being issued now 
to the Punjab National Bank not to 
advance any credit to these firms, com
panies and persons, pending final dis
posal of the cases?

SjHRl PRANAB KUMAR MUKHER
JEE So far as credits from national 
banks are concerned, each and every 
credit is being issued on the merits of 
the cases and if the banks find that 
tjiere is no chance of recovexy of the 
money, they are not going to
give credit to these persons.

Regaiding the taking over of title 
companies, there is no such proposal 
under consideration at thus stage.

MB. SPEAKER: Sfcrt m *  Mwns*.

SHRI BHOGENDRA JHA: p m
question was about the Punjab Na
tional iBank and not any ether PWfrttc 
institution.

SHRI PRANAB KUMAft MUKHJ^l- 
JEE: That is already mentioned in the 
text of the statement.

SHRI PRIYA RANJAN DAS MUNSI: 
Before I put my supplementary, I 
would like your guidanoe. In the last 
session of the House, when the matter 
was brought up in the manner of a 
privilege motion, he had said that the 
charge was made before the court in
volving him not as a Member of Parlia
ment. On that day, Mr. Goenka an
swered in that tune. But today I find 
from the statement that the charges 
framed against Goenka were not when 
he was not a Member of Parliament 
but when he became a Member of 
Parliament.

During the accounting year relevant 
for the assessment year 1971-72, they 
had formed a bogus firm in the name 
of Express Traders; although the firm 
was formed after April 1971, it was 
made to appear that it had been form
ed earlier.

There was another charge against 
Mr. R. N. Goenka and Mr. G. M. Laud 
under section 277 of the Income-tax 
Act, 1961, as they had signed the re
turn of income of the alleged firm for 
the year 1971-72.

This clearly establishes that Mr. 
Goenka, being a Member of Parlia
ment, did this crime and charges have 
been framed. This is for your infor
mation. (Interruptions).

MR. SPEAKER: You are giving the 
information and are not needing my 
guidance.

SHRI PRIYA RANJAN DAS MUNS1: 
I want your guidance, Sir. I am com
ing with another motion. You may 
think it over.
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How X put my question. i* the 
Minister aware of the tact that yes
terday It has come in a leading newa- 
paper* Of Delhi that the Bhabatosh 
Datta Goounittetfs recommendation* 
have made it clear that the newspaper 
groups are engaged in diverting their 
funds to some other business involving 
the newspapers, and in that, the Indian 
H*press Group of Goenka has been 
mentioned’  If this is so, I want to 
know whether the Ministry has taken 
any action in this regard or is con
sidering taking any action

My second question is this. On 
economif o ffices  and othpr crimes 
relating to economic offences the 
Ministry of Finance, the Government, 
usuallj do arrest th? people and keep 
them m police custody But Mr 
Goenka has not been arrested and has 
never been kept m police custody 
Every lime when there is a report, 
they pres$uri?e the Finance Ministry 
and the Ministry of Company Affairs 
to delay pending the investigation 
materials to the court The Minister 
has stated in reply to Mr Indrapt 
Gupta that, since the case is adjourned 
we cannot do anything But my mfor 
mation is that the couit requires the 
investigation materials which the 
Ministry of Finance is not supplying 
and is delaying I want a categorical 
answer to these questions

SHRI PRANAB KUMAR MUKHER 
JEE So far as the last part is con 
terned I shall have to ascertain the 
fact whether at any stage of the trial 
the court wanted information from the 
Ministry of Finance and the Finance 
Ministry was not m a position to pro 
vide those materials

Regarding pressure, i have already 
mentioned that we are not subjected to 
any pressure The case will take its 
own course The CBI is looking into 
the various aspects of the question

Regarding the revenue case, I havs 
alW»dy given detailed information at 
what stag# it is

awarding divectton 0f the funds of 
m* newspaper to certain allied and 
connected industries, in the text of the 
statement itself I have mentioned that 
this is on* of tt* charges against this 
Group.

1 0 :  fcrr 

tfto %nfo qpr «ft in^o

^
1966  % 1969 ^

r swnr % ^  | s fo  *rsr
1975 »nrr $, ^  *fr

?  ™ ^  |  
mtqftrn&m fkmr $  ^  ^
w  % ^  f W  | w  ***** *

sfto wrfo % ^rr sFrwnft 
^  ^  ^  ^  

^  f¥% wrr ’

SHm PRANAB KUMAR MUKHER- 
JEE I have already mentioned that 
tnis is a criminal case which has been 
mstUuted on 10-12-1965-regarding
M/s National Company at Calcutta It 
is still under the consideration of the 
court We are trying to get the case
expedited (Interruptions).

n ^ R'  NARSINGH n a r a in  pa n
Why was he not arrested’

TFF* ™ ^RAuNAB KUMAR MUKHER J&E If the hon Member is interested 
m having the information, I can give 
the information, but at present it is

As 1 have said, the case 
is still under the consideration of the 
court tw*

SHRI SAMAR GUHA I want to
Shr,Wnh°m. the hon Minister' whethet Shri Bharat Han Smghama and Shri
w r r * MOdl «  ^ a s s o c ia te d  
w  J  ♦! ? panies a^8inst whom in vestigation is being conducted and



against whom complaints have beea 
lodged about evasion of income-tax 
-and other defaults?

SHRI PRANAB KUMAR MUKHER* 
•JEE; This is a specific question and I 
have no information about it

* 4
income-tax and one case which is there 
at Calcutta under I.P.C. Them are 
certain other cases under investigation 
also. All the legal advice and counsel 
that i» necessary is being taken. I do 
not know whether Advocate-General is 
consulted or not.
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SHRI PRANAB KUMAR MUKHER- 
-JEE: R egardin g Shri < Bharat Harl
.Smghania, I mentioned about one 
foreign exchange case in reply to Shri 
Piloo Mody’s question yesterday, but 
I have no specific information whether 
C.B.I. is carrying out any investigation 
Jf you want, please submit a separate 
notice.

SHRI SAMAR GUHA; The Minister 
-has given a long list of the Companies, 
i  wanted to know, whether Shri 
Bharat Hari Smghania and Shri 
Gujarmal Modi are also associated 
with these companies, the names of 
which have been mentioned.

THE MINISTER OF FINANCE 
4SHRI C. SUBRAMANIAM): As far as 
we are aware these two persons, are 
not associated with these companies

SHRI DINEN BHATTACHARYYA- 
There are so many cases in so many 
courts. May I know, what is the co
ordination between one set of persons 
-who are enquiring and another set of 
persons who are enquiring the other 
cases, and whether the Advocate- 
General has been properly briefed, so 
that the persons who have cheated such 
a big amount of national money do 
not go free?

SHRI PRANAB KUMAR MUKHER
JEE: If the hon. Member will go 
through the statement, he will find 
that there are two cases relating to

SHRI XNDRAJIT GUPTA: In this
statement, Sir, the name of National 
Company, which is the largest jute 
manufacturing unit in the country has 
been mentioned and the figures are also 
very prominent. There are some cases 
pending in the courts and the CBI 
investigation in respect of other cases 
has been going on for years and years. 
In this very House, the matter of Shii 
Goenka’s attempt to buy the shares of 
Indian Iron and Steel Company was 
raised several years ago. I am just 
trying to point out, for how many 
years—12 to 15 years—these investiga
tions have been going on without com
ing to any conclusion. 1 am not tak
ing about court cases which may be 
beyond the Government's control. I am 
talking about the CBI inquiry which 
has been going on now for over 10 or 
12 years. I would like to know from 
the Minister whether during this pro. 
longed period any steps have been 
taken to divest these people of the 
controlling interest they have in the 
National Jute Company. I am not 
talking about arresting them because 
obviously, nothing has been done about 
that. I want to know at least what 
steps have been taken to see that the 
controlling interests in this jute manu
facturing unit which is the largest 
unit in India, not only in India but 
perhaps it is one of the biggest in the 
world, are changed, Or do the con
trolling interests, still remain in the 
hands of this tribe of Goenkas who ars 
charged with all these serious offences? 
Have the Government taken any steps 
to see that the controlling interests are 
changed, the Board is changed, whether 
any Government representatives or of 
financial institutions have been put on 
the Board to keep a somewhat more 
effective supervision. What have they 
done? I want to know exactly how 
the controlling intrests of this firm 
have been safeguarded so that they do
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not remain In the hands of this parti
cular ©roup whfch his played ducks 
and darkes with $0 many crores ol 
rupees.

SHRI PRANAB KUMAB MUKHER- 
JEE: So far as this particular question 
i« concerned, the Company Affairs 
Ministry is looking into it. I will pass 
on his suggestion to the Department 
ol Company Law Affairs.

SHRI SOMNATH CHATTERJEE 
What kind of government is this?
I cannot understand.

^  p t i  mara
j f f z R ^ r r  s r p r s r t  wt

f t  7 ? fr  1 1 w e f t  rr$m 

for ^  r̂ar jr t  # 66 %
^  69 % v fm s x  WT& I  I
**T  %  3 P ?  %  t f t  ft 6 6  %  5 fR S *T
•ft %

* f t  f W I V  T U I  l i W t :  « W  ^
t ?r $  1

• f t  TWT T 9 W  ! W f  :  %  *TP3T
m w w s t  **tt <r t  f %  * f t  ? r c ? j f t  
zrr 5cnf«TF *r*R*r*3 faROT %  ^
#  srrfe  qr w r  $, 
arsr ?r̂  ar? r^rr %, vfSpr
wdf % rsm  %, ?r» m  %
f i s r T H i  * ? t f  ^TT’^ T f r  S fp f t
zrt * $  f r t J T  ^ ft  # r

fo n r r T s  ^ n T fa T ft  s r r c « T  ^  ^ p f t
I I  ^ ^ ir a r R ^ r r
^i?irr f r  WT 3ft f̂t #■
^  ^  ^TTfifTr f t  2T2T f t  faT*n $T
^  fasrPrar ft *n f t  <t? w r  w>ft 
f t  * T % f a r T T O * n f * r e r  i n T r s r > f c f « r a i  
* t f  WZFFt m  t%\ % m
* (t ?

SHRI PRANAB KUMAR MUKHER- 
.TEE; Anybody who commits an offence 
against the national economy, whoever 
be be, will be brought to book.

Regarding the age ol the cases the 
hon. Member has mentioned, it is not 
a fact that all these cases are pending 
tor a long time. Only one case was 
of December 1965 and that is taking 
» long time in court The other one- 
was instituted on 18-11-1974 and the- 
third one was ol September 1974- 
( Interruptions).

w fw  W IW  ̂  
f t  ifcw

* 353. «ft fa *  : WT
Wlfrm 5RTT% FTT 3f̂ *t
fa r  :

(^ ) WTTfT ?ftT JTftffa S T fe  
4f^PT ^t T?T?ft f  3®F f%*t n*t fa w t 
F̂Tf V3T ”11*1 W>T feTT STT̂ T̂T sfa«s 1

(sr) T̂prr % ?rp?rf^F ?r*n 
far̂ Wt WFTTT T7- “PTT <rt*TT ?

THE MINISTER OF COMMERCE 
(PROF. D P. CHATTOPADHYAVA): 
<a) and (b). A statement is laid on the* 
Table ol the House.

Statement

At the first meeting of the lndia- 
EEC Joint Commission held in Brus< 
sels on 27th and 28th May 1974 two 
specialised sub commissions were set 
up to deal with Sectoral Agreements 
and Cooperation measures.

The two sub-commissions considered 
the matters assigned to them in ac
cordance with the mandates given to 
them and submitted their reports to 
the Second Session of the India-EEC 
Joint Commission.
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I V  first &&!<& alio jNteorarfteiided 
to the Community in regard to the pre
paration ot a brochure oh Community's 
Generalised Scheme of Preferences; 
organisation of Seminars on GSP in 
India in 1975 and complete suspehSion 
of tariff fbt“ Casing Shell liquid, tan
ning extracts and East India Kips Of 
weight exceeding 4.5 Kg.

The Seminars oft GSP have already 
been held in ftew Delhi, Bombay, 
Madras, Calcutta during February 1975 
and during the Seminars the Com
munity also circulated a brochure on 
Community’s GSP. The Community 
have totally suspended tariffs on East 
Inffla Ki^^vilgfi&g eacfc more ffran 
4.5 Kg. net and sot mo*e than 8 Kg. 
and on tanning extracts derived from 
gambier and myrobalan fruits. As re
gards Cashew Shell liquid it was classi
fied under a duty free traift t id in g

The discussions in the Joint Commis
sion and measures taken in pursuance 
thereof have no relevance to the in
ternal trade of India In so far as ex
ternal trade of India is concerned, the 
impact of measures taken as a result 
oi the deliberations of the Joint Com 
mission cannot be quantified

antar fiw t: srssrsf 
*r spt t̂t asrsr ar**f ar̂ rw v w n r

fc, ^  'frrr 5TftT t  fa t
®t2T ft

*f *TT If\ «v

"T̂TrTT  ̂fa  5T<T̂ r 'fTĈ TT

fm j % •

‘ r̂arMf
Jr t o  T̂TJfr SFT WTOT %

¥rTTcT ^ fsfeq 3Ur5flT
t  ^  *fj> W i  m  t  fa w w

fa?ni sr*rr* qrf»rr r

m  m m  f w  *#f W I  IG 
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tffaff m  ftm i w m ti wfrt % ?fe  
f  t f W r  « r r  w t  q ft  %  m  mmx 
* m i Itk tti fa  ter f̂T 
W ?

PROF. D. P. CHATTOPADHYAYA. 
We have said that this ConunissMW* 
have discussed mam)y two areas-*- 
sectoral agreements regarding com
modities like jute and coir and also 
the possibility of technical and indus
trial co-operation. As an indirect 
effect of this sectoral agreement the 
export of some of the commodities Uke 
jute and coir is duty free and they 
will continue to be duty free In that 
respect this foreign trade agreement 
between EEC and India has an impact 
on internal trade but it has no direct 
beanrtg on the internal trade

fiw  : WT ^  I
%  f̂ Ff$rn*r % 9TC 3TT 

^  *rr̂ r ^  »if T ift
% ^rtrr %
1 T<TT̂ qr I  WWTT

rTT W  T̂TT 5T>T aPT̂  % %
STT^ % T ^

f^ifT affr f w  7

PROF. D. P. CHATTOPADHYAYA: 
Whether we nationalise tea or other 
plantation industry is purely our in
ternal affair. It did not figure in our 
discussions with the E.E.C.

«ft STftl 1JPT :
^rtf«w?r tT3fft̂ rf*T̂  ^
?rr*r j><rr <ft mm f t  #
r̂r̂ m 5 % f¥ f^fT

*r f s r r ^ T  ̂  frit v t f  icfwnf
<pfljpf€V ^  r̂r'TsTT 

apr f̂ RTT I  ?
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ffftOr. D. I1- CHATTQPADHYAYA: 
I do net wlHx the hon. member
that<the tguras bear tut to show that 
tbere i f  jn* ' M t  from the under- 
ttanding wtth£E<2< Our trade wiih the 
countries has gone up. The idea about 
tfee Asian Economic Community is a 
good «M . We have discussed about it 
ia#the 31st Asian Conference We are 
following it up,

MB. SPEAKER: Order, Order. The 
Question Hour is over.
(Interruption )

WHITTEN" ANSWERS TO QUES- 
QUESTIONS

Fall in Value of Rupee

*345 SHRI Y. ESWARA REDDY;

SHRI ISHAQUE SAMBHALI;

Will the Minister of FINANCE be 
pleased to state’

(n) whether the value of rupee has 
depreciated by over 22 per cent in 
the international money market 
against major World currencies during 
the last one month;

(b) if so, the facts thereof; and

(c) what m the external parity of 
the rupee?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) No, 
Sir.

(b) Does not arise.

(c) The rupee sterling rate has been 
fixed at Rs, 1* 80 equal to one pound, 
and the rate tor otfce* currencies is 
derived as a result of a cross rate 
between a constant rupee' pound sterl
ing rat* and rate between the other 
currencies and pm*nd sterling.

of m n m m  cm ii m*.
of Ck*bm WtoWm

*346. SHRI RAGHUNANDAN LAL 
BHAT1A;

SHRI PURDt«dTTAM ItA- 
KODICAR:

Will the Minister of COMMJ5RCK 
be pleased to state;

(*) whether the present scheme of 
combined obligations for tl% produc
tion of controlled cloth and export of 
cotton textiles is not satisfactory;

(b) whether any demand wag made 
by tne Indian Cotton Mills* Federation 
recently for the bifurcation Of these 
two obligations; and

(c) if so, whether any Stefcs have 
been taken by Government in this 
regard?

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA):
(a) The Schema has been useful in 
regard to textile exports, and control
led cloth production has also been 
maintained,

(b) The delinking of the controlled 
cloth Scheme from exports has been 
suggested.

(e ) The Scheme will continue until 
30th June, 1975 Government are, 
however, whrtoswtag the Scheme, in 
order to effect changes, if necessary.

i^fl i Has’ fiMttftlMftUltirrceo utpuawi ny

*349. DR. KARNI SINGH: Will the 
Minister of FINANCE be ple&sed W  
state:

(a> the number of companies that 
have invited fixed deposits during ttw* 
last six months and the reason# m m *
for; and
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<b) Hie likely impact of this ten
dency on the growth of Bank de
posit*?

THE MINISTER OT FINANCE 
(SHRI C. SUBRAMANIAM): (a)
mvj (b). In the direction® issued by 
the Reserve Bank of India to regulate 
the deposit- acceptance activities of 
the non-banking companies there is 
no provision casting an obligation on 
the companies either to obtain prior 
approval of the Reserve Bank before 
Inviting/accepting deposits or to file 
with the Reserve Bank copies of the 
advertisements soliciting deposits be
fore their issue. The Reserve Bank 
bas reported that information re
garding the number of non-banking 
companies that have invited public 
deposits during the last six months 
and the reasons therefore are, there
fore, not available with it.

The obligation to issue newspaper 
advertisements for inviting accepting 
public deposits and the obligation to 
give in the advertisement, inter alia, 
an account of the proposed utilisation 
of the money to be received as de
posits was imposed under the Rules 
promulgated by the Department of 
Company Affairs in consultation with 
Reserve Bank of India on 3rd Febru
ary, 1975, undnr the new section 58A 
read with section 642 of the Compa
nies Act, 1956. These rules relate to 
non-Banking non-financial Companies 
only and the o<her Companies con
tinue to be governed by the Direc
tions issued by the Reserve Bank 
under the Reserve Bank of India Act, 
1934. As the rules promulgated by 
the Department of Company Affairs 
have come into force only recently, in
formation regarding ijumber of non- 
Banking non-financial companies that 
have invited public deposits during 
the last six months and the reasons 
therefor is also not available.

Alternative avenues for investment 
of savings and the rate of return on 
them 1m cue of the several f&ctors

which influence the growth et de
posits of banks. While no precise e#ti- 
mate in this regard can be gliade, 
there have been complaints by banks 
that higher rates of interest offered 
by non-banking companies in w i
ped of deposits solicited by them have 
been affecting the deposit mobilisation 
of banks. Action is in hand to make 
ths tax burden on non-banking com
panies accepting deposits similar to 
thy burden on banks.

Location of Head Offices of Financial 
Institutions at Bombay

•354. SHRI SAMAR GUHA: Will
the Minister of FINANCE be pleased 
to state:

(a) whether the Head Offices of 
almost all the major financial institu
tions are still continued to be located
at Bombay;

(b) if so, names of such financial
institutions;

(c) State-wise break-up of loan* 
and other financial benefits given to 
various recipients including industry, 
trade, business and other projects 
during the year 1974;

(d) State-wise break-up of the pro
jects or other forms of financial con
tribution received by these financial 
institutions during the same period;

(e) whether due to location of Head 
Office of these financial institutions 
at one place and at a remote comer 
from other parts of the country have 
led to uneven distribution of financial 
benefits to different regions of the 
country; and

(f) if so, the steps taken or pro* 
posed by Government to deal with 
the problem?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a),
(b), (e) and (f). Of the all-India long 
term financial Institutions, namely, the 
Industrial Development Bank of In
dia, the Industrial Finance Cor
poration of India, the Industrial Cre
dit and Investment Corporation <rt
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India, the Industrial Re-construction 
Corporation of India, the Life Insur
ance Corporation of India and the 
Unit Trust of India, the Head Offico 
of the Industrial Finance Corporation 
is at New Delhi, that of the Indus
trial Re-construction Corporation of 
India is at Calcutta and those of the 
remaining four are at Bombay.

The locations of the Head Offices of 
the Industrial Development Bank of 
India, the Life Insurance Corporation 
and the Unit Trust of India at Bom
bay, have been determined in accord
ance with the provisions of the rele
vant Parliamentary statutes under 
which they hav« been set up. The lo
cation of the Head Office of the In
dustrial Credit and Investment Cor
poration of India which is a financial 
institution in the private sector and 
constituted as a limited company, is 
in accordance with its Memorandum 
of Association.

The institution1? are aware of the 
Government policy of having a ba
lanced sind equitable disbursal of 
their investment among the various 
States. Certain concessions have been 
granted specifically by the Central 
and State Governments and the term 
lending institutions to borrowers in 
the backward regions and areas. 
Various promotional activities, such as 
detailed surveys of the industrial po
tential and provis’on of technical con
sultancy services in these areas have 
been or are being taken by the In
dustrial Development Bank of India 
in consultation with other concerned 
institutions with a view to increasing 
the shares of backward States and 
regions in the total assistance pro
vided by the financial institutions. In 
order to reach the largest number of 
concerns located in the different re
gions of India and be of direct assis
tance to them, these financial institu
tions have been continuously opening 
zonal/regional branch offices wherever 
necessary. Tn the circumstances, 
there is no reason to believe that on 
account of the mere fact of the head 
offices of four out of six all-India 
financial institutions being located at 
3989 LS—2.

Bombay, there has resulted any dis
parity in the grant of financial assis
tance by them to the different States.

(c) Information regarding State- 
wise break- ud of financial assistance 
sanctioned by the Industrial Deve
lopment Bank of India, the Industrial 
Finance Coporation of India, the 
Unit Trust of India to industrial con
cerns during the year 1974 is given 
in the statement attached. Similar 
information in respect of the Life. In
surance Corporation of India, the In
dustrial Credit and Investment Corpo
ration of India and the Industrial Re
construction Corporation of India is 
being collected and will be laid on 
the Table of the House to the extent 
and in the manner available.

(d) The resources of the financial 
institutions namely, the Industrial 
Development Bank of India, the In
dustrial Finance Corporation of India, 
the Industrial Credit and Investment 
Corporation of India and the Indus
trial Re-construction Corporation of 
India consist main'v of their own 
share capital, reseives, repayments of 
loans previously advanced by them 
to industrial concerns issue of annual 
morket bonds, borrowings from the 
Reserve Bank of India and budget
ary support given by Government, if 
any. They do not receive any con
tributions from any source for any 
projects.

In regard to the Life Insurance Cor
poration of India and the Unit Trust 
of India, they raise resources from 
the public in the form of premia paid 
on life insurance policies and units 
sold to the public respectively, be
sides their own share capital and 
reserves- Apparently the hon’ble 
Member has in mind the State-wise 
break-up of premia collected or units 
sold by the Life Insurance Corpora
tion of India/Unit Trust of India as 
the case may be during the year, 1974. 
This information is being collected 
and will be laid On the Table of the 
House to the extent and in the man
ner available.
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Statement

State
(Rs in Lakhs) 

Financial Assistance Sanctioned during 
1974 ((January-December)

I.D.B.I. I.F.C.I. U.T.I.

i. Andhra Pradesh . 1050 33 211•00 72-50

2 . Assam 63 00 10 0 0

3- Bihar . 468-70 104-00 14 - 79

4* Gujarat • 3098-09 28-14 58*55

5- Himachal Pradesh. 112  34 0-50

6. Haryana 7*5 56 ^ 7 43 14 00

7- Jammu & Kashmir 106-65

8. Karnataka 2341 9J 163 00 67-25

9* Kerala 9"r9 (>4 183 64 10 00

10. Madhya Pradesh . 972-77 160-00 0-78

i i . Maharashtra 6501 25 640 88 I66-92

12 . Manipur ■ 1 24 •

13- Meghalaya . 13-50

14. Orissa . 298-88 no 32

15- Punjab. 1045 35

16. Rajasthan 1083-07 150 00

17- Tamil Nadu • 3114 61 313 36 122 -19

18. Uttar Pradesh 1885 18 424 37 15 00

19* West Bengal 1316 67 43 96 62-03

20. Union Territories .
f

1314 57 8144 200 70

27044-97 3014-54 8l 5-16

Note :— Financial assistance comprises of (i) in the case of 1E>BI direct loans including loans for 
exports, underwriting and direct subscription of shares, refinancing of industrial loons 
and of export credit and rediscounts; (ii) in the case of IFCI loans, underwriting 
direct subscriptions & gurantees &(iii)in the case of UTI underwriting/sub under 
writing direct subscription to new issue /right issue.
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Yarn Lying with Customs

♦355. SHRI VASANT SATHE: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether attention of Govern
ment has been drawn to the news re
port appearing in a local daily dated 
the 16th February, 1975 under the 
caption “Yam worth Rs. 90 crore 
lying with customs” ;

(b) if so, what is the reaction of 
Government to the various observa
tions made therein; and

(c) action taken m the matter?

THE MINIS PER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER
JEE). (a) Yes, Sir.

(b) and (c) The correct position, 
however, is that 1259 cases of poly
ester filament yarn valued at Rs. 5 
lakhs ci.f. have been detained by 
the Customs authorities at Bombay on 
grounds of suspected trafficking in 
licences and undervaluation of the 
goods. All these consignments are 
under adjudication

In addition, 802 cases of synthetic 
yarns worth about Rs. 60 lakhs at 
market value and 6 cases ot 3738 car
tons ot declared t.if. value of about 
Rs 11.10 lakhs, have been detamed. 
Investigations m these cases have re
sulted in the seizure of a large quan
tity of syntheti" yarns of market va
lue about Rs 70 lakhs, suspected to 
have been smuggled in the past and 
in this connection 5 persons have been 
arrested so far Further investiga
tions are in progress

Besides the synthetic yarns, Polyes
ter Chips weighing about 26‘7 metric 
tonnes of c.i.f. value Rs 30 lakhs ap
proximately aie lying uncleared at 
Bombay for the last about six months, 
pending examination whether the im
ports are in accordance with the li
cence conditions. Instructions have 
since been issued to the concerned 
authorities to finalise these cases on 
a priority basis.
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$  fsrsr «TR̂ ftcr <?*&* faro  w m T  

n  ittfm Otft^^ O  O.t /n ; ,t*pn3 
«t£*t<t Pr̂ nr ^  ?TTf*rmT >̂t *r# w4

fann r̂r r^r I  i

# * r

*357. «rt fw r  ntM t  :

f  tt arrfrrwr * tft fV i  tt

t  *«r %

(it) ^tt *t< tr r̂r fcTT?r 22
feq^R, 19 7 4  % ^  ir
ar̂ fTftr-i %q msrc % w t o t  ^  mT
fe^rTT *RT t  fo  fl'R'fhT fa&T SqTTK 
*TcTrT sTRT W  ^  17T 
SST'T'TR Sfcite f^Tcr 15

rT »rm so ^ fT T ^ m < r  ^frr 
X? <T3ft t  f^^r fa^fa-
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Report by banks to RBI regarding 
applying of Norms

*359. SHRI INDRAJIT GUPTA 
Will the Minister of FINANCE be 
pleased to refer to the reply given to 
Unstarred Question No 797 on the 
15th November, 1974 regarding sub
mission of report by Study groups set 
up by RBI in regard to credit extend
ed by banks and ttate:

(a) whether the banks have sub
mitted its report to RB.I by the end 
of February, 1975 furnishing com
ments, industry-wise in regard to 
Iheir experience in applying the 
norms;

(b) if so, the salient features there
of; and

(c) when would the study group 
appointed by RBI to frame guidelines 
for follow up of Bank credit submit 
its final report?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM); (a) and
(b). The Reserve Bank of Indi^ has 
intimated that t£e report in question 
is awaited from the banks

(c) The Reserve Bank has inform
ed that the final report of the Study 
Group is expected to be submitted by 
about the end of June, 1975

Impact of Bank Interest on L I C.'s 
Business

*360 SHRI N K. SANGHI Will 
the Minister of FINANCE be pleased 
to state:

Ca) whether a recent survey con
ducted has revealed that the Life In
surance Corporation of India’s new 
busmess has been adversely affected 
because of the attractive rate of in
terest offered by the banks,

(b) jf so, what has been the impact 
of the bank interest on LlC’g business 
dunng the last two years, year-wise, 
and

(c) what stppa are being taken to 
make the LIC policies more attrac
tive?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
Government are not aware of any 
such survey.

(b) Certain r.dverse factors in
cluding increase J yield from other 
competitive avenues of investment, 
such as bank deposits, have no doubt 
affected the growth of LIC’s new bu
siness as per expectations It is, how
ever, not possible to quantify the 
precise impact of these factors

(c) The question of improving the 
profits of the LTC, and thereby mak
ing its policies more attractive, has
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beer engaging the attention of the 
Government and the LIC, With this 
end in view, the LIC has taken steps 
to reduce its administrative expendi
ture as also maximise its interest in
come.

As a further incentive for affect
ing long-term savings, a provision has 
been made in the Finance Bill, 1975, 
to increase the quantum of deduction 
in respect of such savings in the 
computation of rtressable income for 
income-tax purposes.

Findings of Inquiry into Employment 
Racket in Indian Airlines

*361. SHRI K. LAKKAPPA; Will 
the Minister oi TOURISM AND
CIVIL AVIATION be pleased to
8tate* vfe

(a) whether Government have since 
completed the inquiry into the em
ployment racket which was unearthed 
last year in the Indian Airlines, New 
Dtlhj;

(b) if so, the findings of the in
quiry; and

(c) the action taken by Government 
in lhe matter?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) to (c). The matter
is still pending investigation with 
the Crime Brancn of Delhi Police

Loss to L IC  as a Result of Agitation 
by Development Officers

*36i\ ;>!-iRl r  OANGADEB:
^HRJ RAJDEO SINGH

Wili Si.fi Miniver of FINANCE '*• 
pleared *0 state:

{u'» whethi-n Rs, 4U0 were
lost by L.l.C on account jl country
wide- agitation bv it*? Development 
Officers:

(b) whether any steps have been 
taken to improve the situation; and

(c) if so, the nature thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
Certain adverse factors, including in
crease in yield from other competitive 
avenues of investment and agitation 
by its Development Officers, have 
no doubt ailected growth of LIC’S 
new business as per expectations. 
Nevertheless, the New Business com
pleted by the LIC during the first 11 
months of the current year amounted 
to Rs. 1,869 crores as against Rs. 1,508 
crores during the tor responding period 
of the previous year.

(b) and (c). The LIC is making 
added field and publicity etlort to 
bring home to the prospective assured 
the need to provide insurance protec
tion to the family.

Bus Transsport from prominent Air
ports to concerned Cities

*363. PROF. MADHU DANDAVATE: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

fa) whether the promised scheme 
oi introducing bus transport from all 
the prominent airports to the concer
ned cities has still not been imple
mented; atu*

(b) if so, when will the scheme be 
implemented?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) and (b). No, Sir, 
Transport facilities between the air
port and the city terminal have been 
provided at all important airports. At 
Tiruchirappalli, however, such facilities 
are not considered necessary as the 
airport is quite close to the city ter
minal.



Stops to Check Prices of Essential 
Commodities

3304 SHRI B S BHAURA Will 
the Minister of FINANCE be pleased 
to State

(a) whether the Consumer Council 
o f India has suggested some program
mes to curb the prices of essential 
commodities, and

(b) if so, the main feature thereof 
and Government’s reaction thereto’1’

THE MINISTER Or FINANCE 
(SHRI C SUBRAMANIAM) (a) Yes, 
Sir A memor itidum on the sul 1ect 
was nidtessed lo the Minister ol In
dustry and Cnil Supplies *n Novem 
her 1974

(b) The Memorandum has urged 
the Government ti establish an 
eflective machinen and evolve suitable 
regulitions to protect consumers from 
exploitation by unscrupulous traders 
and manufacturers to enlarge the 
scope of the Fssentnl C ommodities 
Act to cover more commodities to 
establish tripartite committees com 
prising of representatives of manuf ic- 
turers Government rad consumers for 
determination of prices and to treat 
buying and retail selling as a contract 
between the con umer and the sup 
pljei so as to en ible the consumer to 
return goods once purchased within 
a specific tune and receive back 
cash

Ihe Council has also appealed to 
consumers to otfiimst themsekes and 
to offer resistance* to various mal 
practices indulged m by unscrupulous 
traders through establishment of con 
sumer cooperative stores etc

Government take due note of sug
gestions received by them from time 
to time The Department of Civil 
Supplies is seized of the matter and 
all necessary steps are being taken to 
protect the interest of consumers
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Shortage ol Funds faced by Fnbtte 
Sector Undertakings

<{305 SHRI BHAGIRATH BHAN- 
WAR Will the Minister of FINANCE 
be p eased to state

(a) whether the Union Ministries of 
Finance, Industiy and Civil Supply 
and Law, Justice and Company Affairs 
(have no coordination among them
selves m regard to the shortage of 
working funds faced by the public 
sector undertakings and

(b) if so the steps proposed to 
solve the problem’

THE MINISTER OF STA1E IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE) (a) 
and (b) Shortige of funds experienc 
ed by public enterprises if any, can
not be attributed to lack of co ordi 
nation imong various Departments of 
Governmc nt Public Enterprises are 
to obtain their working capital main 
1> b} wav of cash credit and such 
other advances from commercial 
banka In eertam cases wheie public 
enterprises are unible lo obtain work
ing capital from banks Government 
provide short term loans Shortage of 
working capital could arise only where 
the require rncnts are not met by the 
banks and Government In the wake 
of the credit restrictions imposed by 
the Reserve Bank of India on working 
capital some enterprises have exp
erienced difficulties in obtaining their 
working capital requirements from 
banks adequately and 111 t me A 
Committee of senior officials of the 
Ministry of Finance is ex un rung these 
problems to sort o it genuine difflci - 
tjpc i v v ^  public enterprises ii 
ot t 1 mi t >Mr cred I c ^uireTier*, 
from b̂( 1 ..nl 1 sectoj

M/s Korts India I fd

1 Of Mini IAJ JT BHaI Wd} t w 
Mini (ci ot FIN AN L* H j.le^e to
state

(a whi. hex M , K 1 ea India Limit
ed rr  ̂ showing large amount j,a
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‘fringe benefits’ to their employees so 
that payment of taxes can be saved;

(b) whether Government have 
taken steps to find out from their 
books as to what are the expenses 
shown a3 ‘fringe benefits’, and

(c) the percentage of the expendi
ture on employees shown as above?

THE MINISTER OF STATE IN 1HL 
MINISTRY OF FINANCE (SI1R1 
PRANAB KUMAR MUKHERJEE) (d) 
M/s Kore  ̂ (Indiaj Limited has given 
certain perquisites and dilowanoes to 
its empknees whuh me] ide rent-free 
accommodat on house ient allowance, 
medical e peaces, personal accident 
insurance nd gratuity There is no 
informatio i that these perquisite  ̂ and 
allowan ts are given with a view to 
save payment of Income tax

(b) Under the provision^ ot Section 
40A(‘>) of the Income tax Act 1961, 
in the assessment of an employer ex
penditure incurred on perquisites uni 
allowances granted to an employee in 
excess of one fifth ot the «alar> of the 
employee or Rs 1000 p^r month which
ever is less is tlaaalimvahle, if the qm 
ployee ‘U4 fecai pt of a H&l8vy ot 
faote n0p9 Rs 7,500 per annum In 
fcase 01 !M/e Koieg (Indid) Ltd., de
tails of the expenses on the perquisite* 
*o& allowances granted to the em
ployees are scrutinued to quantify the 
amount of such expenditure not ad*- 
missibte within the meaning of Sfecfcton 
40A(5).

<c) For the latest completed assess
ment the,percentage oi the expenditure 
on peiquxsites and a'lowance^ m res
pect of employees getting a salary of 
rttore' than Rs * ^ o o  per/ annum with 

' re9j»<Jfr-'.to salaries jtftfd to them 
is less than 12 (per cent)

Increase Ig Investments in 0b|t 
Trust of India

3307 SHRI C. JANARDHANAN* 
Will the Minister of FINANCE be 
pleased to state

(a) whether the investment in the 
Unit Trust of India has increased after 
the issue of the Ordinance granting 
further lelief to investors

(b) if so, the expansion of invest
ment during each of the last six 
months, and

(c) whether the growth of expan
sion has not shown an improvement 
and if so, the reasons therefor?

1 HE MINISTER OF FINANCE 
(SHRI C SUBRAMANIAM) (a) to
(c) Yes, Sir Aftei the issue of the 
Trust L iws (Amendment) Ordinance 
on 7th January 1975 the fresh invest
ment m units of Unit Trust of India 
has shown a noticeable improvement, 
a, wdl be seen Horn the monthly 
figures fciven below

September October and Novem
ber 1974- Rs 21 lakhs—each 
month

December, iy74—Ri> 14 lakhs
January 1{J75-̂ R& &2 lakhs.
February 1975—Rs 69 lakhs

there has been also a noticeable de-* 
cline in repurchase of Unit'? *by Unit 
Trust of India These repurchased 
which averaged over Rs 300 lakhs 
per rtV&nth dui'mg thfr 4 months Sejitem. 
ber December, 1974 declined to Its. 170 
lakh's ih January, 1975 ^hd to RS. 100 
lakhs tn February, 1975

Recognition to Indian Oxygen Limited 
as an Export Hous»

SHRl NAWAL KB5HORE 
SHARMA Will the Miniver Of 
COMMERCE bb pleased to state: ^

 ̂ 1 , r’ 
(ax w/betbflir t&e‘ Indian 1 <£xyg^ 

Limited has been granted recognition
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as an export house for engineering 
goods, chemicals and allied products, 
with necessary privileges of grants- 
in-aid for export trade,

(b) whether the export trade of 
Indian Oxygen Limrted is based o  ̂
their own products, and

(c) if so, the broad features and 
particulars thereof7

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) M/s Indian Oxygen Ltd Cal 
cutta has been accorded recognition as 
an Export House m respect of en
gineering anj che meal group of pro 
ducts

All recognised Export Houses in 
eluding M/s Indian Oxygen Ltd are 
eligible for certain facilities and assist 
ance in terms of Government Resolu 
hon on Export Houses to improve 
their marketing efficiency and to in 
crease exports-

(b) and (.c) The Company s ex 
ports covei the products manufactur 
ed by them as well as those of other 
manufacturers with whom t^ey have 
tie up arrangements

*mr faeff % <mr fon  urm

: w  vrfrrssr 
frAPsr! ^  fw

(**) #qT fKW'* % fefcm Trarart ir

srt? f̂ rtrfwT ?f*r? aft 
% m'SHT % % fspr

| tfix

WrOT *T7tt  Wt 5

snfemr ihnwr it (*rt 
ftr^ rw  v tm  : ( t )  i

(g )  sph ^5=rr i

STC s Contract for Export oi Ca t̂oi 
Oil

3310 SHRI M S PURI Y Will the
Minister ol COMMERCE be pleaded 
to state

(a) whether there haa been any 
contract entered into between the 
Stnte Trading Corporation and West 
European countries for the export 
of castor oil, and

(b) if i,o, the broad outlines there
of’

I HE DLPU1Y MINISTER IN THE 
MINIS I R\ OF COMMERCE (SHRI 
\ ISHWANA1H PRATAP SINGH)
(a) and (b) Yes Sir The SIC h^ 
entered into contracts for expoit oi 
80 >0 M/Ts of Castor Oil to W«M 
European countries in the current 
year

Schemes for attracting Tourist Traffic

Jill SHRI DH4.MANKAR

SHRI VIRBHADRA SINGH

Wi i the Minister of TOURISM AND 
CIVIL AVIA1ION be pleased to state

(a) tlhe expenditure incurred during 
the last three years on the develop
ment, provision of facilities to the 
tourist, publicity and promotion m 
private and public sector, separately 
State-wise, and

(b) whether any plans and schemes 
are being drawn up for attracting 
tourist traffic which can yield quick 
returns and earn foreign exchange 
for tlhe country, if so, what are they*
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THE MINISTER OF STATE IN THE 
MINISTRY OF rI OURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH) (a) Tourism schemes m the 
Central Sector are not taken up on 
State wi>e basis The development of 
tou 11*4 facilities is undertaken on the 
basis oi the lollowing criteria (1) 
tounst preferences determined by the 
existing pattern of travel within the 
rouritry (nj the actual or potential 
alliaction of a plate lor tourists be
cause of its historical and/or aichaeo 
logic •>! significance or scenic beauty, 
(in) its accessibility <iv> availability 
of basic tourist infrastructure at the 
place During 1971 72 1972 73 and 
197i 74 an expenditure of Rs 2468 03 
lakhs was incurred in the Central 
Sector on vauous lounsm chenoes and 
on publicity and promotion abroad 
The m tjoi poition of the expenditure 
was incun ed on loans to hotels m the 
private see tor construction of accom
modation in the public sector, the 
development of tourist resorts ai 
Gulmarg and Kovalam and on pubii 
citv and promotion ilfcad

The information in respect of the 
private scctor is not available

(b) \es Sir The emphasis in the 
Fifth Five Yeai PLm will be on the 
development of (i) tounst infrastruc
ture (accommodation and transport 
facilities), (ji) beach and mountain 
resoits such as Kovalam Goa and Gul- 
marg and (u) the development of 
selected centics of archaeological and 
historical importance

Promotion ot Toumrn in Ladakh

U SURI k u s h o k  b ^k u i a  
W iIj the M inistf of 1 O U RISM  AMD 
f 1T TI WIATIONT be pleased to s1 U

(a) vluthfi the Central Govern
ment pn post to give laiger subside 
n> promote tourism in Ladakh

H the amount spent on cultivating 
tewnsm m Lidikh during the last 
*hut years, and

(c) the income earned from tourism 
in Ladakh d u i%  the aboire period?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL
SINGH) (a) to (c) There is no 
scheme for giving subsidy to State 
Governments to promote tourism As 
such the Touiism schemes are taken 
up either m the Central Sector or m 
the State Sector However, due to the 
restrictions on the entry of tourists 
into Ladakh until recently the ques
tion ol developing facilities for tourists 
did not ir e Depending upon prion 
ties and availability of resources such 
schemes as might be feasible in pro
moting tourism to that area will be 
taken up

Hill Compensatory Allowances

3313 PROF NARA1N CHAND PAR- 
ASHAR Will the Minister of 
FINANCE be pleased to state

(a) whether the question of libera
lisation of rules and regulations re
garding the payment of Hill Compen
satory Allowance to the inter-locked 
areas below a certain height but 
in more difficult geographical terrain 
beyond such heights has been consi
dered by Government and

(b) if so, whether the employees 
working in these areas would be given 
the benefit of Hill Compensatory Al
lowance17

1HE MINIS TFR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUK1IERJEE) (a) 
and (d) The Third Pay Commission 
was of the view that, for grant of Hill 
Corrj tn'’ t^jy Al’owance, height of the 
hill station alone should be the criter 
ion and aLcoidingly recommended 
«nnt of the illowanre at hill stations 
situated at a height of 1000 metres 
or more This recommendation has 
been accepted by Government and 
orders have been issued accordingly.
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Functioning of Airport Hotel near 
Dum Dum, Calcutta

4315. SHRI TUNA ORAON. Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether Airport Hotel near 
Duiri Dum, Calcutta will start func
tioning soon,

(b) it so, when,

(c) whether the shops in the ground 
floor have been allotted, and

(d) if so, whether sufficient repre- 
sentatio i has been given to cottage 
and small industries of West Bengal 
which will attract tourist interest?

THE MINlSTMt OF STATE IN 1HE 
MINISTRY OF TOURISM AND CJVIL 
AVIATION (SHRI SURENDRA PAL 
SNGH); (a) »nj (b). The Airport 
Hotel Dum Dum it expected to be par
tially commissioned duung Maich, 
1975,

(c) and (d). Two of the six shops 
available have been allotted so far.

One shop is for sale of handicrafts, 
ivory, jewellery, curios and another 
*s for sale of h&ndlooms and silk

Cash and Jewellery seized ttorn Bank 
Lockers in Calcutta

331G SARDAr SWARAN SINGH 
SOKH1.

SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be 

pleased to state

(a) the names of the persons whose 
lockers were searched at Calcutta 
dunng the 3rd week of February, 
1975;

(b) the value of jewellery, gold and 
diamonds found ag a result thereof; 
and

(c) what action Government pro
pose to take against the persons 
involved?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE). (a) 
to (c) The ramej, of persons wnose 
lookers were searched at Calcutta by 
the Income-tax authorities during tb*? 
3rd week of February, 1975 are.—

Shri Bul-ikidas Bagri;
Shri Laxmikant Tibriwal;
Shrimdti Urmila Chowdhury,
Sir, M P. Jalan,
Shri M. N Jalan,
Shr: M Jalin

Jewellery cl tbo s? 'VMicd vah.e ot 
R1’ o * ukh' <■> s>Pi?Tii *>01' ti-'*-
iocKers

Aftt*i 4. ^yucl r e s u l t : ir the 
ŝ -i \.k of i in,nit >f els thfj }1iM 
step 1o a’ i ^mor under section 
1 .i<H > > oi Uk1 iixutnc-trjx Act, Ut.i 
determining in ,i bummary manner tbfc! 
undisclosed in utnc au io> retain ng 
6»uch ol the sf i/i u assets js would 
satisfy the 1 v calculated thereon 
also any existing liability under the 
Dircct Tax Acts.
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Information In respect of searches 
carried out by the Customs and Gold 
Control authorities during the 3rd 
week ot February, 1975 is being col
lected and will bp Uud on the Table 
of the House.

Raids by Income Tax Authorities

3317. SHRI VIRBIIARDRA SINGH: 
Will th'* Minuter o± FINANCE be 
pleaded lo stcte.

(a) the number of raids conducted 
by the Income Tax Authorities in 
each Sttite during the last six months;
and

(b) tte results thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): (&> 
and (b) Stati'-ticb are maintained 
Commissioner oi Income-tax char«e- 
wis© and not Strte-wise A statenunt 
showing the number ol searches and 
value of assets t,ei/ed charge-wise for 
the six months penod ended Januarv 
1975 is Jaid on the Table of the House. 
(Placed in Library See No LT-9178/ 
75) B'bide^ valuable aassets, books 
of accounts and documents have' been 
seized in a large number ol cases.

Investigations are m progress

Co. »perative Spinning- Mills

3318 SHRI ROBIN KAKOTI. Will 
the Minister of COMMERCE be pleas
ed to state-

(a) the total number of cooperative 
spinning mills in the country and 
their spinning capacity, State-wise 
and Unfon Territory-wise;

(b) total number of spinning mills 
in public sector and their spinning 
capacity, State-wise and Union Terri
tory, wise; and

(c) total number of cooperative 
spinning mills and spinning m i^  in 
public sector proposed to be estab- 
lished during the Fifth Five Year 
Plan period, State-wise and tlnion 
Territory-wise?

THE DEPUTY MINISTER IN THE; 
MINISTRY OF COMMERCE -(SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b), The information is 
being collected and will be laid on, 
the Table of the House

(c) There is no State-wise or sec
tor-wise allocation of the spmdlw# 
during the Fifth Five Year Plan 
period.

sift-fa*fad i ssff % m

3319 . «RT!TT$ VtWR :
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Amount of Loan Sanctioned by U .B.I 
Mohrabadi Branch to M/s. ProgotJ 

Engineering

3320. SHRI P. VENKATASUB*- 
BAIAH Will the Minister of FIN
ANCE be pleased to state:

(a) the amount of loan sanctioned1 
by United Bank of India, Mohrabadi 
(District Ranchi) branch to M /s Pro-



gpti Engineering (Prop. Bimalendu 
(District Ranchi) branch to M/s. 
Sinha);

(b) amount actually advanced and 
the total outstanding against the firm 
including interest aa on 28th February, 
1075;

(c) whether the bills for the con
tracts for which, the loan was advanc
ed were endorsed to the Bank; and

(d) if not, what steps are being 
taken to realise the loan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) to (d). As 
the information sought relates to the 
affairs of a constituent of a nationa
lised bank, :t cannot be divulged, In 
accordance with the practices an1 
usages customary among bankers and 
also in accordance with the provisions 
in the status governing the nationa
lised banks.
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Purchases made by J.C.I. in Tripura

3322. SHRI DASARATHA DEB: Will 
the Minister of COMMERCE be pleas
ed to state:

(a) the prices for jute, cotton, Tishi 
oil seeds offered by Jute Corporation 
of India in Tripura this year;

(b) whether ahy agency or agen
cies of the Jute Corporation of India 
are in operation in Tripura to pur
chase jute, cotton and oil seeds (Tishi); 
*nd

(c) if so, the total quantity of 
each category of these commodities 
purchased by the agencies?

Compulsory Deposit Scheme for 
Farmers

3321. SHRI MUKHTIAR SINGH 
MALIK- Will the M'nister of FIN
ANCE be pleased to state

(a) whether the scheme to bring 
farmers under the Compulsory Deposit 
Scheme has since been finalised by 
the Government of India;

(b) if so, the salient features of the 
scheme; and

(c) the date from which it will he 
effective?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) to (c). 
The agricultural sector stands on a 
different footing. Many States have 
already introduced several measures 
for raising additional resources from 
the agricultural sector. Some of the 
States have also been affected by 
drought and floods, Taking all cir
cumstances into account, the proposal

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATII PRATAP SINGH): (a) 
Jute Corporation of India was pur
chasing raw jute in Tripura at the 
prevailing market prices so Jong as 
these were not lower than the statu
tory minimum price fixed by the Gov
ernment. Whenever the market prices 
showed tendencies of drifting lower 
than the statutory minimum piice, Jute 
Corporation of India conducted price 
support operations Jute Corporation 
of India does not trade in Cotton or 
Tishi Oil seeds.

(b) Jute Corporation of India func
tions through its own Departmental 
Purchase Centre as w°ll as Co-opera
tives which act as its agents for the 
purchase of raw jute.

(c) By the end of February, 1975, 
Jute Corporation of India had pur
chased 11047 bales of raw jute through 
its own Departmental Purchase Centie 
and 4,489 bales of raw jute through 
Co-operatives in Tripura.
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Import of essential items through 
&.T.C

Sil'4 SHRI RIRENDKR SINGH 
RAO Will the Minister of COM
MERCE be pleased to state.

(a) whether prices of certain essen
tial items have gone up considerably 
after their import was channelised 
through the State Trading Corpora
tion;

(b) if so, the reasons therefor, and

(c) what steps are proposed to be 
taken to eliminate unnecessary ex
penditure on the import of essential 
items ?

rl HE DEPUTY VINISTE/R IW 1HE 
MINISTRY OF COMMERCE (SHRI 
VISHWANAT1I PRATAP SINGH) (a) 
No, Sir,

(b) and (c) Do not arise

Jabalpur Airport

,U1!5 SHRI NITIRAJ SINGH CHOU- 
DHARY Will the Minister ol TOU
RISM AND CIVIL AVIATION be
pleased to state

(a) whether it is. a fact that Jabal
pur Airpoit would be ready for land
ing of Boeings by March, 1975; and

(b) if so, when Jabalpur would be 
connected by air to enable tourists to 
see marble rocks and Kanha National 
Park?

THE MLNISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR) (a) There is no- proposal 
to develop Jabalpur Airport for
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6oemg 737 operations However the 
present runway is being strengthened 
xo make it suitable for HS 748 opera
tions

(b) On account of extremely tight 
fleet position and high cost of aviation 
fu6l Indian Airlines are not in a posi
tion to Air.link Jabalpur m the fore
seeable future,
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Import of Cotton from U S.S R

3327 SHRIMATI PARVATHI
KRISHNAN Will the Minister of 
COMMERCE be pleased to refer to the 
reply given to unstarred Question No 
796 on the Hth November 1974 re
garding import of cotton irom USSR, 
and state

(a) whether Government have taken 
a final decision with regaid to import 
of cotton Irom U S S R ,

(b) whether an agreement has been 
signed with U S S R to this effect,

(c) if so, the salient features there
of and

(d) if not, the reasons foi the dc

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) (a> 
and (b) No Su However, a provi
sion has been made for import cf 
cotton m Indo-Soviet Trade Plan for 
1975

(c) and (d) The m ittcr is still under 
consideration

Involvement of Andhra M P and 
former Chief Setretary of State Gov

ernment m land and estate deals

3J28 SHRI MADHU I IMA YE Will 
the Mmistei of FINANCE be pI->T’cd 
to state

(a) whethei tie Cruvemmcnt Inve 
^een the report published m the Sta
tesman dated 6th December 1974 m 
regard to the involvement of an 
Andhra M P and former Chief Sec
retary of the Slate Government and 
his close relatives m the land and 
real estate deals,

(b) whether any investigation has 
been carried out by the various tax 
authontie3 into the affair*} of this 
gentleman and his close relatives,

(c) the results of this investigation, 
and
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(d) action taken against the said 

gentleman on the basis of these in
vestigation reports?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) Yes. Sir.

(b) to (d) Investigations by the In
come-tax authorities are in progress 
On completion thereof, action as
railed for under tho bnv will he

Trade with Bhutan

•U24 SHRI BISHWANATH ROY. 
Will the Minister of COMMERCE be 
pleased to st ite whether in view of 
the recent visit of the Kinf; of Bhutan 
to Indici there is any move for im
proving trade with Bhutan7

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) It 
has always been the ondeavour of the 
Government of India to strengthen 
trade relations with Bhutan

Donations received by Individual*/ 
Organisations from smugglers

.*330 SHRI ANNASAHEB GOTK- 
HINDE Will the Minister 0f FINANCE 
be pleased to state:

(a) whether Government have com
piled a list of those organisations and 
persons who have received donations 
in cash or kind from the smugglers, 

-and

<b) if so, the facts thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):

(a) and (b). Government have no 
specific information regarding the or
ganisations and persons Who may 
have received donations from the 
smugglers.

Unresolved issues with Australian 
Government

3331. DR. H. P, SHARMA- Will the 
Minister of COMMERCE be pleased 
to state:

Oa) whether even after the recent 
trade agreement signed with Austra
lia certain problems relating to the 
trade with that country remained un
resolved;

(b) if so, the main features of the 
unresolved issues; and

(c) the terms of the recent agree
ment and further steps being taken 
to settle these problems with that 
country’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) No Trade Agreement has so far 
been signed with Australia. Nego
tiations for such an agreement are in 
progress

(b) and (c) D0 not arise.

Grant of overdraft facilities by
Bank to Indian Oxygen Limited

3332 SHRI SHASHI BHUSHAN: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are aware 
that overdraft facilities of more than 
Rs. 300 lakhs on a consortium basis has 
been granted to Indian oxygen Limi
ted by Punjab National Bank, the 
Chartered Bank and the National and 
Grindlays Bank Limited; and

(b) what is the difficulty of Indian 
Oxygen Limited seeking overdrafts
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from nationalised banks by hypothe
cation of raw materials and finished 
goods on normal banking terms7

1HE DEPUTY MINISTER In THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI) («) 
and (b) As the information sought 
relate? to the affairs of a constituent 
of banks it cannot be divulged in ic- 
coi dance with the practices and us 
a^es customary among bankers and 
also jn accordance with the provi
sion in the statute governing the 
nationalised banks

Recognition to United Bank of India 
for expansion and advancing Agri
cultural Development Loan in Tripura

Si33 SHRI BIREN DUTTA Will 
the Miristei of FINANCE be pleas
ed to state

(a) uhethej only United Bank of 
India is iccogm ort by the 1 jpuia 
State Government foi eviwnsion and 
advantmng apncultuial development 
loan in lupura and

(b) if go the leason theiefor7

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI) (a) 
and <b) Under the *Lead Bank 
Scheme United Bank of India has 
been aligned the lead responsibility 
m respect of the State of Tripura As 
the ‘lead bank’ of the State, it is ex
pected to coordinate the efforts of 
the financial institutions m the State 
However, public sector banks having 
branches in that State do undeilake 
agricultural lending within the Com
mand areas of their respective bran
ches as part of their endeavours to 
meet the credit requirements of small 
borrower® in the priority sectors 

3989 LS—3

Raw Wool Import

3334 SHRI D, K. PAKDA* Will the
Minister of COMMERCE be pleased 
to state

(a) \ hethci Gcvernment have deci
ded to grant full l t̂tex of authority to 
nrianuf dui ers-cum-expoi tei s of wool
len knitwears for xaw wool impoit, 
and

(b) if so the reasons and parti
cular theieof?

THF DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)*
(a) and (b) Undei ( visfcing t^ohcv 
c\poitcis, of woollen knftwears are 
entitled to have Release Order for 50 
per cent of their a location and to Im
pel t the remaining 50 pei cent under 
Letter of Authonty

Sick units taken over by Industrial 
Reconstruction Corpoi ation of India

o33o SHRI PRIYA RANJAN DAS 
MUNSI Will the Minister of FIN
ANCE be pleased to state

(a) how many ick unils ha\c been
taken over by Industrial Reconstruc
tion Coipoiation of India to iun the 
busim ss impiovr the conditions
till January 1975

(b) how many umt>> have been 
given loan oj aid from Industna Re
construction Corporation of India to 
run the sick units till January, 1975, 
and

(c) the total investment of Indus 
trial Feconstiuction Corporation of 
India m both the cat.cs and details 
thereof about the companies taken 
over and given aid or loan7

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI) (a) No 
sick unit has been taken over by the 
Industrial Reconstruction Corpora
tion of India till the end of January,
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1975 However, the Corporation has 
extended financial assistance to II 
sick units whose managements have 
been taken over by the Central Gov
ernment under the Industries (Deve
lopment and Regulation) Act, 1951 
and/or by special enactments of the 
Government. Of these eleven units, 
in two cases the Central Government 
have appointed the Corporation as the 
Authorised Controller under the above 
act

(b ) and (c) The details of assist
ance sanctioned and disbursed to units 
Including those taken over by Gov
ernment under I(D&R) Act, 1951 
and/or the special enactments of 
Government are as under:—

(Rs in lakhs)
No of umts Sanctioned Disbursed
(l)78 assisted units 1791 05 1173 14*

Less assistance
cancelled to 8 units 93 50

Net assistance to 70 
units 1697 55 u 73 I4*

(»)Assistance to units 
taken ovei by the 
Central G0vt 
under the Indus- 
ties (Develop
ment Regu
lation) Act, 1951 
and/or vender spe
cial enactments
(a) Two units for

which the 
Corporation is 
th*. Autho
rised Con
troller

(b) 9 other units

Total 963 83 682 70

Grand Toiai 2661 38 1855 #4

*As on 31-1 -1975, assistance was dis
bursed to 55 industrial unxts other than 
those 11  assisted units whose manage
ments have been taken over by the Govt 
under 1 (D. & R) Act, 1951 or by special 
enactment

184 91 140 75

778 92 541 95

Apprehension of Engineering export 
promotion Council regarding setback 

to export of Engineering goods

3336 SHRI M. V. KRISHNAPPA: 
Will the Minister of COMMERCE be
pleaded to state:

(a) whether Government are aware 
of the reported apprehension of the 
Engineering iDxport Promotion Coun
cil about a serious setback to export 
of engineering goods in the current 
year and the coming years; and

(b) if *30, the steps taken by Gov
ernment to remove such apprehen
sions’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(aj No, Sir

vb) Does not arise

Report of the study team appointed 
under the Chairmanship of textile 

Commissioner

J337 SHRI VIJAY PAL SINGH
SHRI C K  CH ANDRAPPAN:

Will th e  Minister of COMMERCE
e pleased to refer to the reply given 

to Unstaired Question No 5339 on the 
20th December* 1974 regarding ac
cumulation of stocks m textile mills 
and fetate,

(a) whether the S tu d y  Group under 
the Chairmanship of the Textile Com
missioner has submitted its report;

(b) if so the bioad outlines thereof; 
and

(c) if n o t, the reasons for the delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) The report is still awaited

fb) Does not arise.
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<c) The position! regarding accumu
lation oi stock* bad Improved and
the Group therefor considered it ne
cessary to revise the draft report ear
lier prepared.

Damage to speed Boats

3338. SHRI D. B. CHANDRA 
GOWDA:

SHRI M. S. PURTY:
SHRI N. E. HORO:

Will the Minister of FINANCE be 
pleased to state;

(a) whether speed boats imported 
at high cost for anti-smuggling opera
tions are failing one after another;

(b) whether the speed boat “Shakti” 
which was launched only a few daye 
back hit a rock and was seriously 
damaged and “Bhavani” also hit a 
reef and developed a large hole while 
on its way to Cochin; and

(c) if so, the details regarding their 
progress?

THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI 
FI7ANAB KUMAR MUKHERJEE):
(a) to (c). The speed-boat “Bhawani” 
ran aground and sustained some da
mage at Cochin on. 7-2-1975. She 
however, became operational from 
17-2-75 after necessary repairs.

Another boat “Shakti" met with an 
accident by hitting the rocks near 
EChar during the course of a close 
pursuit of a suspect craft on the night 
>f JOth/llth February, 1975 and sus- 
;ained serious damage. The Mercan- 
ile Marine Department, who examin
'd the craft have declared it to be 
Jeyond economical repairs. Another 
:raft **KaKn is under maintenance re- 
>airs of the hull.

Except “Kali’* and “Shakti” the re
training 8 of the 10 Norwegian crafts
o far received are operational. Re
pairs are carried out locally as and 
ehen the need arises.

Illegal imported gold found in pos
session of proprietor of G. D. Phar

maceutical Ltd., Calcutta

3339. SHRI JYOTIRMOY 3QSU: 
Will the Minister of FINANCE be 
pleased to state;

(a) whether, as reported by a Ben
gali daily published from Calcutta 
in its issue dated 23rd January, 1975 
the proprietor and Managing Director 
of G. D, Pharmaceutical Limited, Cal
cutta, the producer of ‘Boroline’, had 
recently been arrested on charges of 
keeping illegal imported goM in his 
custody;

(b) if so, what a?e th® details there
of; and

(c) what action, if any, is being 
taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRG 
PRANAB KUMAR MUKHERJEE): (a> 
to (c). On 17 1-1975, the Income-tax 
authorities searched the residential 
premises of the proprietor of M/s. 
G. D. Pharmacoutical Limited, Calcutta 
and recovered 105 pieces of gold bars 
and primary gold weighing 1060 tclas 
valued Rs. 6.4 lakhs which were sub
sequently seized by the Customs au
thorities. He was arrested on 18- 1-75 
under section 104 of the Customs Act 
but was enlarged on bail.

Later, he filed anticipa^orv petition 
in the High Court and obtained inte
rim injunction against his detention 
and against departmental proceedings. 
Both the State Government and Cen
tral Government have initiated action 
for defending the High Court case.

Decision on enhanced subsidy to 
flying clubs

3340. SHRI MOHINDER SINGH 
GILL; Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state:

(a) whether a decision has since 
been taken by Government to enhance
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the subsidy given to flying clubs in the 
country; and

(b) if so, the extent thereof and 
the reasons therefor?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR) (a) and (b). It has been agreed 
in principle that the existing rate of 
subvention may be enhanced on the 
basis of increase in the cost of opera
tion due to abnormal rise in the cost 
of aviation fuel, aircraft sjpares and 
labour etc The details are being 
worked out.
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3342. SHRI NOORUL HUDA; WIU 
the Miuister oL COMMERCE be pleas
ed to state:

Ca) the total number of sick tea 
gardens m the countiy the ownership 
of which is eligible to be taken over 
by Government;

(b) what uk  the vanoUj causes of 
the “sickness ’ of the tea gardens; and

(c) how many gardens in the Dis
trict of. Cachar, As.sam aie proposed 
to be taken over by Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
In reply to j questionnaire issued i y 
the Tea Board :n July, 1972, 125 tea 
estates m the country claimed them
selves to be uneconomic. However, a 
recent assessment indicates that the 
number of esti'te  ̂ which are sick/ 
closed is very much less.

(b) Some of the factors to which 
uneconomic/sick condition of a tea 
estate can be attributed are over-capi- 
talisation, poor labour-management 
relations. mis-application of funds, 
unscientific agricultural practices, mis
management, default m discharging 
statutory obligation etc.

(c) Measures including take over 
of management to rehabilitate ttte 
gardens which can be revived back to 
normalcy are under examination of 
Government.
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Examination fees charged by Banks

3343 SHRI K MALL ANN A.
SHRI RAM PEAK ASH
SHRI N. E HORO.

Will the Minister of FINANCE be 
pleased to state

(a) whether most oi the banks m 
these days charge from the job seekers 
examination feer oi Rs 5 to Rs 50 per 
head depending on the p o st  and thus 
make huge piofits m this business 
considering the tact that UTvercyploy _ 
ment runs into millions; and

(b) if so, whether Government pro
pose to issue instructions to banks 
that fees should be chai ged at the time 
of test only so that those not callcd 
for do not ha\ e to pay anything**

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMAT1 
SUSHILA ROIIATGI) (a) and \b)
The enquiries made from the pubhc 
sector banks reveal that the practices 
differ among the public sector banks 
regarding collector of application lees 
from candidates who apply for re
cruitment to various posts in the 
banks While some banks col
lect tee& from the candidates at the 
time the applications are received, 
others collect such fees only from 
those candidates who are called for 
the tests A tew banks do not col
lect any fees at all

While the fees charged from car di
dates who applj for clerical posts 
very between Rs 2/~ and Rs. 15/- 
those charged from candidates apply
ing officers posts, very between Rs. V - 
and Rs» 25J Banks do not generally
charge any fees from candidates who 
apply for posts m the subordinate 
cadre AIL the public sector banks 
either completely exempt candidate 
belonging to Scheduled Castes and 
Scheduled Tribes from payment of 
any See ot prescribe a reduced lee m 
their case. Banks which charge fees 
have stated that the amounts collected 
ir}pet part of the expenses relating to 
recruitment.
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With a view to bringing about uni
formity in the recruitment policies 
and practices of the public sector 
banks, Government have decided to 
constitute a Banking Service Com
mission for xecniitment of clerks and 
junior officers and legislation in this 
regard has already been introduced in 
Parliament
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New Schemes taken up by L IC . in 
Backward Area of States.

3345 SHRI SARJOO PANDEY- 
SHRIMATI PAHVATHI 

KRISHNAN-

Will the Minister of FINANCE be 
pleased to refer t0 the reply given to 
Unstarred Question No. 5447 on the 
20th December, 1974 regarding L.I.C. 
funds in backward areas and state:
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(a) whether L.I.C., with the
approval of the Planning Commission, 
has taken up new schemes ag well as 
market borrowings in the backward 
areas in the States for the annual 
plan; II ,

(b) if so, 1he broad outlines there
of; and

(c) how much L.I.C, has given as 
market borrowings to the Larger 
industrial houses in 1972-73, 1973-74 
and 1974-75?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI); (a) and (b>. 
The question cf devising further such 
schemes for ii.creasing its investment 
in the ‘backward' States is still 
engaging LIC’s attention.

(c; Investments made by the L1C 
by way of underwriting/direct sub
scriptions to Debentures and Shares 
as also subscriptions made to Right 
Issues of shares ot concerns belonging 
to the 2o Larger Industrial Houses 
are furnished below:—

Year (Rs. in lakhs)

1972-73 .
1973-74 -
1974-75 • 

(upto 31-12-74)

551-37
268-34

72-23

During the corresponding period, the 
loans disbursed to, and market pur
chases of shares of the concerns be
longing to the 20 Larger Industrial 
Houses, made by LIC were as under:—

(Rs. in lakhs)

Year Loans Market 
disbursed purchase 

of Shares 
and De
bentures

1972-73 .
1973-74 .
1974-75 . 
upto 31- 12-74)

7500 10846 
251-00 6928 
34000 79*11

Reservation of rights by S .B I Re: 
extension of credit facilities to 

Small Scale Industries

3346. SHRI VEKARIA;
SHRI ARVIND M. PATEL:

Will the Minister of FINANCE be 
pleased to state;

(a) whether R.B.I. has reserved its 
rights for extending credit facilities to 
small scale indusries; and

(b) if so, the particulars thereof?

THE DEPUTY MINJSER IN THE 
Ministry of FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) and (b).
While announcing the credit policy 
measures for the 1974-75 busy season, 
the Reserve Bank had advised the 
banks to exercise a greater degree oi 
selectivity in the deployment of bank 
credit. Banks were further advised 
that the benefit of access to their 
scarce resouices should be extended 
in accordance with the needs of the 
borrowing units determined not only 
by their size but also by the type of 
production in which they are engaged. 
Under this policy, small scale indus
trial units producing inputs for the 
‘core* sector *md wage goods indus
tries are t0 be preferred to the units 
in less essential lines. Further, the 
banks have been advised that the 
policy of giving priority to small scale 
industry, as such, may be refined in 
its application so as to accord such 
treatment more particularly to units 
having credit limits of Rs. 10 lakhs 
and below.

Increase in D.A. to Government 
Employees in Gujarat

3347. SHRI D. D. DESAI; Will the 
Minister of FINANCE be pleased to
state.-

(a) whether Gujarat Government
has an increase B A . to
State Government employees on the 
14th December, 1974;

(b) if so, the amount thereof, cate
gory-wise; and
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(c) what will be its financial impli
cations?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE). (d) 
No, Sir.

(b) and (c). Do not arise.

Assistance from Aid India Consortium 
Countries

3348. SHRI SHANKERRAO
SAVANT; WJ] the Minister of FIN
ANCE be Dieased to state:

(a) which countries are the partici
pants of the Aid India Consortium;
and ‘ i W

(b) what aid has each of these 
countries given to India so far, stating 
the conditions of repayment and the 
rate of interest in the case of loans?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (aj
Austria* Belgium, Canada, Denmark, 
France, Federal Republic of Germany. 
Italy, Japan, Netherlands, Norway, 
Sweden, U K. and U. S. A. are the 
countries which are participants of 
the India Consortium. Besides, Inter
national Bank for Reconstructions and 
Development (World Bank) and its 
soft lending Agency, IDA -also parti
cipate in consortium meetings.

lb) Country wise cumulative exter
nal assistance received by India as 
on 31-12-1974 is given in statement. I 
laid on the Table of the House. [Plo- 
«d in Library. See No. LT-9179/75]. 
The terms and conditions have been 
varying over period of time.. The 
latest position is indicated in state- 
ment-II laid on tihe Table of the 
House. [Placed in Library. See No. 

LT-9179/75].

Decline in Volume of Exports from 
Kerala State

3351. SHRI VAYALAR RAVI; Will 
the Minister of COMMERCE be pleas
ed to state;

(a) whether Government are aware 
that the volume of exports of the 
traditional items from the State of 
Kerala is declining in recent years;
and

(b) if so, the reasons therefor and
the steps taken in thrs regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)- (al 
State-wise stahttics of exports are 
not maintained and hence it i* not 
possible to indicate whether the 
volume of oxportj, of traditional items 
from Kerala in recent years is declin
ing or not.

(b) Does not arise.

Representation by Officers of Subsi
diaries of State Bank of India in 
regard to their outstanding and 

long pending Demands

3352 SHRI P. G. MAVALANKAR: 
Will the Minister of FINANCE be 
pleased to state;

(a) whether the officers of the sub
sidiaries of the State Bank of India 
have represented to Government in 
connection with some of their out
standing and long pending problems 
and demands;

(b) if so, the broad details thereof; 
and

(c) whether Government have be
gun a dialogue with the representa
tives of the said officers and if so, the 
progress achieved so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OFTINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) to (c).

two main demands referred to
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by the All India Officers Association 
of Subsidiary Banks of State Bank 
of India in their memorandum dated 
10th January, 1970 related to:

(i) Promotions of Officers from 
Crude II to Grade I; and

(li) Absorpation in permanent ter- 
viee oi Technical Officers 
(Agriculture) appointed on 
contract basis.

2. Bipartite discussions are taking 
place between the management and 
the Officers’ Association with * view 
to find acceptable solutions to the out
standing issues. State Bank of India 
has reported that agreement has been 
reached on the issue regarding promo
tion of officers from Grade II to 
Grade I .

Demand made by Tamil Nadu Govern
ment for Loan from LIC

3353. SHRI M. KATHAMUTHU 
Will the Minister of FINANCE lie 
pleased to ztate;

(a) whether the Tamil Nadu State 
Government has sought the Central 
assistance and a loan from LIC to its 
Scheme for tapping of ground water 
resources of the Palar river; and

(b) if so, Government’s reaction 
thereto?

THE DEPUTY MINISTER TN TUE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI); (a) No such 
request has been received so far.

(b) Does not arise.

Steps to curb rise in Prices of Jute 
Products

3354. SHRI R. N. BARMAN; Will 
the Munster cC COMMERCE be pleas
ed ito stale tike steps Government 
propose to <ake to curb the price rise 
of jut© products due to strike in jute 
mills?

THE DEPUTY. MINISTER IN THE 
MINISTRY OF COMMERCE (SHE! 
VISHWANATH PRATAP SINGH): 
Though there is no statutory control 
on the prices of jute manufactures, 
which are determined by market for
ces, measuios to curb speculation 
have however been taken by the East 
India Jute and Hessian Exchange with 
the approval of Forward Markets 
Commission The strike has since 
been called oif and prices have already 
shown a downward trend.

Un-utilized spinning yam lying in 
Kerala Mills

3855. SHRI C. K. CHANDRAFFAN: 
Will the Minister of COMMERCE be 
pleased to refer to the reply given to 
Unstarred Question No. 3474 on the 
6th December, 1974 regarding un-uti- 
lizeci spinning >ear lying in Kerala 
Milli, and state;

(a) whether the stockg of yarn lying 
with cotton spinning miils in Kerala 
upto October, 1974 had been utilised;

(b) if so, the facts thereof; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH); (a) 
and (b). The stocks of yarn lying 
with cotton spinning mills in Kerala 
dropped to 6500 bales of 180 Kgs. each 
at the end of January, 1975 from 
7,900 bales as at the end of October, 
1974.

(c) Offtake c>f yam iai Kerala is 
not satisfactory mainly due to slacken
ing of demand for yaw* from the 
handloom sector.
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Commodities exported to Iraq

3356. SHRI SHYAM SUNDER 
MOHAPATRO. Will the Minister of 
COMMERCE be pleased to slate,-

(a) what has been the volume of 
our export to Iraq during the financial 
year ending on 31st March, 1975;

(b) what contracts have so far been 
signed for 1975-76;

(c) whether besides the S.T.C. and 
Government to Government exports, 
private individuals are also doing 
business with Iraq, if so, the xurn 
over on that account; and

(d) the items exported through pri
vate channel and through Go com
ment agencies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH); (a) 
India’s exports to Iraq dunng first 
seven mcriths of 1974-75 (1st April
1974 to 31st October 1974 for which 
period only figures are available as 
yet) amounted to Rs. 2827 lakhs.

(b) Intormalion about contracts 
signed by private parties for 1975-76 
is not available. In view of stiff com
petition from o4ber countries, it will 
not be in public interest to diclose 
details of contracts signed by public 
sector agencies.

(c) Private individuals are also 
doing business with Iraq. Informa
tion o« the turn-over of private par
ties is not available.

(d) Items the export of which is 
canalised through public sector agen
cies are listed in the Export Trade 
Control Hand Book of Policy and 
Procedure, 1974, which is available m 
the Library of the Parliament. Items 
which are not canalised through Gov
ernment agencies are being exported 
both by such agencies and private ex
porters. The main items which ore 
exported to Iraq are; Tea, Iron and 
Steel items, machinery and equipment

including transport equipment, ply
wood anti textiles.

Strike by class I employees of LJ.C.

3357. SHRI S. A. MURUGANAN- 
THAM; Will the Minister of FINANCE
be pleased to state.-

(a) whether the Class I employees 
of the LIC went on strike in support 
of their demands recently; and

(b) if so, the demands they pressed 
and Government’s reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRJMAT1 
SUSHILA ROHATGI); (a) No, Sir.

(b) The Charier of Demands sub
mitted to L.I.C. bj, the Class I Officers 
Federation which pertain to revision 
of pay scales/allowances and terms 
and conditions of service is receiving 
attention.

Foreign tours by officers working in 
Public Sector Undertakings

3358. SHRI S. N. MISRA: Will the 
Minister of FINANCE*' be pleased to 
state.

(a) whether it has come to the 
notice of Government that a large 
number of officials of public under
takings have been visiting foreign 
countries;

(b) if so, the nam'es 0f such officials 
who went abroad during the last three 
years, year-wise;

(c) the foreign exchange involved 
in each case; and

(d) the objects of their visits?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM); (a) to
(d). The information is being collect
ed and would be laid on the Table 
of the House.
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jtadia’s Export ana Import Trade with 
E.E.C.

3360. SHRI S. R. DAMANI: WiU the 
Minister of COMMERCE be pleased to 
state:

(a) India's export to and imports 
from the countries of EEC in 1973-74

and in the current year and what per
centage it represents of our total 
foreign trade for these periods;

(b) what percentage it represents of 
the total foreign trade of EEC; and

(c) the steps taken to increase 
India’s trade with EEC?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)*, (a) 
The attached statement gives the re
quired inlormation.

(b) In 1973 I ho imports from India 
accounted for 0.25 per cent approxi
mately of total imports into the Original 
six member states of the EEC. For 
UK, Denmark and Ireland these 
figures work out to 015 per cent, 
0.29 per cent and 0.48 per cent res
pectively.

In 1973 the exports to India account
ed for 0.29 per cent of the total ex
ports of the criginal Member States cf 
the EEC. For UK, Denmark and 
Ireland these figures work out lo 
0.17 per cent, 0.07 per cent and 0-09 
per cent respectively.

(c) There is no separate trade pro 
gramme chalked out for EEC Coun
tries. However, export efforts will 
concentrate on this area having re
gard to the affluence of these markets, 
GSP concessions available etc. These 
will include implementation of Com
mercial Development Programmes and 
other efforts or Commercial Publi
city.
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Statement
India's Foreign Trade with EEC

Imports into India

Total
imports

Imports 
from EEC

(Rs. Lakhs) 
Exports from India

% share of 
EEC in 
total 
imports

Total
exports

Exports 
to EEC %share of 

EEC in total 
exports

1973-74
April—Sept. 

1974

292091

193302

68318

36902
234
19-1

248322

151464
59432

32744
23-9 

21-6

Setting up of an organisation on raw 
material

3361. SHRI B. V. NAIK: Will the 
Minister of COMMERCE be pleated 
to state:

(a) whether the raw materials and 
primary resources conference of third 
world countries held at Dakar will 
result in setting up of an organisation 
on lines of Organisation of Petroleum 
Exporting Countries;

(b) if so, the names of raw mate
rials covered at the Conference in 
which India has an interest; and

(c) whether spices and condiments 
are one of the raw materials?

THE DEPUTY MINISTER IN 1 HE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH); (a) 
to (c). The Conference oi Develop
ing countries on Raw Materials held 
at Dakar from 3—8 February, 1975, 
recommended inter alia that the 
developing countries should set up a 
council for consultation and co-opera
tion between the various producers’ 
associations dealing with the main 
commodities of export interest to 
developing countries, with a view to 
help co-ordination and mutual sup
port of their activities. The Con
ference, however, did not specify the 
Commodities in this regard.

Indian Engineering Trade Fair

3362. SHRI VARKEY GEORGE: 
Will the Minister of COMMERCE te 
pleased to t:tate.

(a) whether export enquiries of the 
value of Rs. 1.5 crores for items inclu
sive of synchronised motors, packing 
machinery, welding equipment, wood
working machines, diesel engines, 
pumps and turbines, machine tools, 
paper plants and non-ferrous alloy 
castings were generated in the first 
week of the Indian Engineering Trade 
Fair;

(b) whether the countries have 
shown keen interest in Indian Engi
neering Industry;

(c) if so, the items for which ex
port orderg are expected; and

(d) the approximate foreign 'ex
change Government expects to earn 
through this fair, item-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH); (£> 
and (b). Yes, Sir.

(c) Air compressors, pheuraatic 
tools. transformers, generators, 
motors, switchgear steel castings and 
forgings, ERW steel pipes and tubes, 
auto parts, industrial lurnaces non- 
ferrous alloys and castings, tugs, 
dredgers and barges, transmission
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line towers, wood-working machines, 
electric fan and swing machines and 
ait conditioner ni d refrigerators

(d) According lo the Association of 
Indian Engl leering Industry which 
organised the Trade Fair export
orders of the value of Rs 168 30
lakhs which ha\e been concluded or 
are likely lo be executed are as fol
lows —

Trrinsmi''Mui' hv. towers 150 lakhs 

Wood-w Drkmg michines 18 Iikh 

Spirrni ig duv.LSsorics o 3c l'ikh.

Export ord< rs oi the value of Rs 
995 lakhs lor the items indicated in. 
part(c) of the answer are likely to 
materialise Fesides large number of 
trade enquiries have been received 
value of which runs into several 
crores of rupees These figures do 
not, however, reflect the totality of 
export prosnects generated The 
result m terms of specific orders 
books, business negotiated and trade 
enquiries rece ved can be fully guag
ed over a period ot time only
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wifamr Sr ârqr»T5ft («ft
ftresw rro  sicrnr : ( s p )  s f t r  ( s r )  

^r^r< ^ *Pfft ^  wTr srsfar,

1973% ^ #  1974
M i  f^T T ^ % 

TTGfta T ^ m  ? w f a

^ r^ irf^ T T T frw i * r w ? m
*r m x  * rm
2 3 - 1  1 - 1 9 6 8  *T ̂ ftpTT f w  W  f ,
k;t«trt fp?ft fOttO9t O  %̂ <Ytfp,Sc 
T̂T̂ TT 37 UT3RT % T̂fTT

Otft fn ; O 
T̂'TR’R  fF T F  ^  7rf7J?fr/^fr %

^ q r  t t  fkv 1 1 1 * rr
# fp;t ,tf ̂ f̂ct>tt

nfn O  Otft n  1 ftfp2nV;fft,n 7̂ 
,t^wtt fp%fOt nrnqn # fpfpit 2 t  
;f O£1 fp%fpO  ̂ OR  ̂ ,t;̂ 3̂â r̂
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Enquiry into charges of smuggling

3364 SHRI CHANDRA SHEKHER 
SINGH: Will the Minister of FINANCE
be pleased to state •

(a) whether enquiry regarding 
smuggling by Shri Surinder Singh 
Kairon and Madan Mohan Bijlee of 
Amritsar Transport Company, Amrit
sar have been completed; and

(b) if s®, the outcome thereof?
THE MINISTER OF STATE JN THE 

MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHEHJEE): (a) 
and (b). The Customs authorities have 
not conducted any enquiry and have no 
information about smuggling activities 
of Shri Surinder Singh Kairon and 
Madan Mohan Bijlee of Amritsar 
Transport Company, Amritsar.

India’s Mica Export Canalisation 
Policy

3365. SHRI PRABODH CHANDRA: 
Will the Minister of COMMERCE be 
pleased to state:

<a) whether Soviet Union has ques
tioned India's mica exports canalisa
tion policy; and

(b) if so, fhe reasons therefor?

THE DEPUTY MINISTER TN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATA'P SINGH;; (a)
No, Sir

(b) Does not arise.

Piofit of I.T.D.C during 1073-74

SHRI D P. JADEJA:
SHRI ARVIND M. PATEL:

WJ1 the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether India Tourism Deve
lopment Corporation hag made any 
profit during the year 1973-74; and

(b) if so, the total amount and 
break-up thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDR’A PAL 
SINC.HK(a) and (b't The India Tourism 
Development Corporation has mads a 
profit of Rs. 38.16 lakhs during the year
1973-74, the break-up of which is as 
under:

Activity Profit
(Rs, in lakhs)

Hotels, Motels, Tiavellcrs’ ; 
Lodges and Travellers’ 
Restaurants 7 03

Transport . . . . o - 18

Production & Publicity i o - 17

Duty Free Shop's 15- 82

Others . . . . . 4 9 6

T otal 3 8 ‘ l6
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Tax relief for replacement of worn 
out assets

3367. SHRI SURENDRA MOHANTY; 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the Bombay Share
holders Association has submitted a 
memorandum to Government to grant 
tax relief for replacement of worn-out
assets; and

O ) it so, main ie&tuies oi the 
memorandum and reaction of Gov
ernment thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE). (a) 
Yes, Sir.

(b) The suggestion made in the 
memorandum is that because of the 
erosion in the value of money, deprecia
tion m respect of assets used by indus
trial undertakings should be allowed 
with reference to the replacement cost 
of these assets, and not their actual 
cost, as under the existing law.

The suggestion made by the Assona_ 
tion is not acceptable to the Govern
ment.

Wealth Tax Notices served on land
owner;, in Delhi

3368. SHRI DALfP SINGH: Will the 
Minister of FINANCE be pleased to 
state:

(a) how many land-owners in Outer 
Delhi Parliamentary Constituency 
have been, served or are being served 
with Wealth Tax Notices;

(b) to which limit of land owner
ship these notices have been served; 
and

(c) how many land-owncrs who 
have got five acres or less than five 
acres of land in that constituency hav*e 
been served with these notices?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): (a) 
Upto 31-1-1975, notices under the 
Wealth-tax Act, 1957, were issued in 
2171 cases of land-owners in Outer 
Delhi Parliamentary Constituency.

(b) These notices were issued in cases 
where the "Wealth-tax Officex was 
lhe opinion that the assessees were 
assessable under the Wealth-tax Act. 
Broadly such notices were issued in 
cases where the land owned generally 
exceeded 10 acres.

(c) There were twenty five such land 
owners. Notices were issued in these 
cases as the value of lands, which vari
ed from village to village, was reported 
to be above taxable limit. In some 
cases the land had been acquired by 
the Land Acquisition Collector and the 
assessees had filed appeals against the 
compensation awarded to them claiming 
higher amounts. On the basis of such 
claims their wealth was above the tax
able limit.

if qhRwff % far*
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Canrellation of import orders by 
S.T.C.

3370. SHRI C. M SINHA:
SHRI M KATHAMUTHU

Will the Minister of COMMERCE be 
pleased to state:

(a) whether cancellation of import 
orders by the State Trading Corpora
tion has caused considerable concern 
to industries consuming certain petro
chemical items,

(b) nf so, the reaction of Govern
ment in this regard; and

(c) what steps have been taken by 
Government to ease their difficulties?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH), (a) 
No, Sir.

(b) and (c). Do not arise.

Raids by Income Tax Authorities

3371. SHRI SUKHDEO PRASAD 
VERM A: Will the Minister of 
FINANCE be pleased to state the un
accounted assets recovered by the In
come-tax Authorities during raids from 
October to December, 1974 in each of 
the State?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHER'JEE) 
Statistics are maintained Commissioner 
of Income-tax charge-wise and not 
State-wise The required information 
i<? given in the statement laid on the 
Table of the House [Placed m Library 
See No LT-9180/75]
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Export ®f Iron Ore by M.M.T.C.

3373. SHRI BANAMALI BABU: 
Will the Minister of COMMERCE be 
pleased to state"

(a) whether Minerals and Metals 
Trading Corporation has a proposal 
for export of 17.7 million tonnes of
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iron ore during the current financial 
year;

(b) if so, the names oi the coun
tries to which it will be exported; and

(c) the estimated foreign exchange 
t0 be earned therefrom?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c). The target for export oi 
iron ore by Minerals and Metals Tra
ding Corporation during 1975-76 has 
not been finalised so far.

Export of Coffee

3374. S1H1TMATI BHARGAVI 
THANKAPPAN: Will the Minister of 
COMMERCE bo pleased to state:

(a) the total quantity of Coffee ex
ported from India in the year 1974; 
and

(b) the percentage of our exports 
in comparison with world cofTep ex
ports?

THE DEPUTv MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):

(a) 50,400 tonnes (provisional)

(b) Around 1.58 per cent during
1973.

Value of Rupee

3375. SHRI AMARSINH CHAU- 
DHARI: Will the Minister of FIN
ANCE be pleased to state:

(a) whether the rupee exchange rate 
in relation to Rouble fell in March,
1975 maintaining its steady decline 
since March, last year;

(b) if so, the reasons for its dec
line;

(c) what were «he exchange rates 
during October, 1974 to February,
1975;

(d) whether the rate for Pound 
sterling has been raised during De
cember, 1974 to March, 1975; afcd

(e) if so, the reasons therefor?

THE MINISTER OF FINANCE 
CSHRI C. SUBRAMANIAM): (a) to
(c). The State Bank of the USSR has 
been revising the exchange rate of 
the Indian Hup-<2 in relation to the 
Rouble for non-commercial transac
tions within the USSR, particularly 
since 1st March, j 974. The rate noti
fied by that Hank effective from 1st 
March, 1975 was Rs> 100^-Roubles 8.66 
as against the raie of Rs. 100-Roubles 
9.51 notified in March, 1974, The rates 
annouced by that Bank during the 
period Octobe •, 1974 to February,
1975 are as ^i^on below:—

October. 1P74 Rs 100 Roubles 
9 47

November. 1074 Rs. 100—Roubles 
9.44

December, 1974 Rs. 100- Roubles 
9.27

January, 1975 Rs. 100—Roubles 
9.09

February, 1»75 Rs. 100--Roubles 
8.88

According lo the State Bank of the 
USSR, the re\iv»d rate of exchange 
announced by it from time to time 
is based on the de facto </alue of the 
Indian Rupee :n relation to the Rou
ble ,as arrived at by that Bank by 
averaging the cicss rates of major 
currencies in the international mar
ket with the Indian Rupee. The mat
ter is under discussion between the 
two Governments

fd) and (e). The exchange rates 
notified by the &tate Bank of the 
USSR for Pound Sterling during the 
period December, 1974 to March, 1975



December, 1974 Rouble 1.60 per 
Pound Sterling

January, 1975 Rouble 1.66 per 
Pound Sterling

February, 1 d75 Rouble 1,60 per 
Pound Sterling

March, 1975 Roubles 1.62 per 
Pound Sterling

We are not aware of the exact rea
sons for these changes

IrfMwes made up by Indian Airlines and 
Air India

3376. SHRI R. V. SWAMINATHAN: 
"Wili the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether Indian Airlines and 
Air India have started making up the 
losses suffered by them during the 
lock-out period; and

(b) whether the tourist traffic has 
also increased and if so, to what 
-extent?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR); (a) Vigorous economy 
and productivity measures have 
been taken by both the Corporations 
to increase thea earnings and their 
losses are expected to be reduced con
siderably.
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(b) The figures of tourist .arrivals 
during the last five years and the 
percentage incr-vse are as under:—

Year Tourist
arrivals

Percen
tage of 
increase 
over the 
previous 
year

S*7° 280,821 14-3

*971 - 300,995 7'2

197* 342>95® *3'9
1973 - 409,895 *9'5
*974 . 4*3,rti 3 *

3089 LS~4,
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’flocrtoa vUAting India

3377. SHRI NJMBALKAR: Will the 
Minister of TJURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether Government expect 
more touristg to visit this country in
1975-76 as compared to the previous 
years; and

(b) if so, the reasons for the same?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
DRA PAL SINGH): (a) and (b). The 
figures of tourist arrivals in the two 
months of 1975 compared to those in
1974 are as follows;—

January February

1974 • 37,778 33,021
1975 4.2,661 38,000

(Estinute)

In view of the above, Government 
expects more tourists to visit India 
in 1975 as compared to the previous 
years.

Decline in deposits of nationalised 
banks

3378. SHRI HABI KISHORE 
SINGH: Will the Minister of FIN
ANCE be pleased to state:

(a) whether the deposits in the 
nationalised banks have declined since 
nationalisation; and

(b) Uhe deposits with the nationalis
ed banks during the last three years 
year-wise and bank-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI) (a) 
The aggregate deposits (excluding in
ter-bank deposits) of public sector 
banks, including the fourteen nation
alised banks, increased from Rs. 3085
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crores* 'OB on July 18, 1969 Jo Rs, 9632 
ble of the House. [Placed in Library. 

See NO. LT-9181/75.]

(b) A  statement is laid on the Ta
ble of the House. (Placed in Library. 
See No. LT—8181/75.)

VtfarafafSPfT WWW

3379. IT® wtaTTTOT <TFOT :
WT if ft  q?, «T Tl% fTTT far '
W  *rror s t̂rtt t o t  %
SRPTcT T̂fTT̂ ?r P̂TTTcT fW?T 
^Ritjsft 'PT STRTcT sp̂ TFT *^1 fVcFTT 
t  cm ^T  *TRpft TTqglft facT̂ T | fsr̂ RTT 
r̂̂ TTrr ariHT r̂ srf m??r ^ ^*rr \
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(n ) r̂V ^ r  i 

(«r) SRiT 5ffr '3‘5'TT i

Pay Scales of Technical Staff of 
Opium Factory, Ghazipur

3381. SHRI SARJOO PANDEY: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the pay scales of th« 
■workerg such as Cleaners, Junior 
Fitters and Laboratory Attendants of 
Gihazipur Opium Factory have not 
been fixed; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN *THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
fa) "the revised fcales of pay for the 
posts of Clearner and Junior Fitter 
werfe notified in the Gazette of India, 
E^rtraardinary No. 76 dated 30-3-1974. 
The revised scale of pay for the posts 
of Laboratory Attender has not yet 
been decided.

(b) The Fay Commission did not 
make any recommendation in regard 
to the revised scale of pay for the

P,
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post of Laboratory Attender. The 
question of fixing an appropriate pay 
scale keeping in view the duties and 
responsibilities of the post is under 
consideration.

StoMttliitg of Skins and Banned Items

3382. SHRI SARJOO PANDEY: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government’s atten
tion has been drawn to the alleged 
smuggling of tiger and snake skins, 
hashish and other banned items by 
some engineers of foreign Air Lines 
by carrying them to the Aircraft in 
their cars; and

(b) if so, tlhe facts thereof, and 
measures taken/being taken to check 
this?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) and (b). The Government has no 
specific information about the alleged 
smuggling of tiger and snake skins, 
hashish and other banned items by 
some engineers of foreign Air Lines 
though the intelligence gathered in 
general indicates that these items are 
attempted to be smuggled out of In
dia.

Various anti-smuggling measures 
such as systematic collection of intel
ligence, intensification of preventive 
checks and keeping constant watch 
on suspected smugglers in the vulner
able sectors along the coast and land 
frontiers have been taken. Extra staff 
ar>d equipment have also been pro
vided to field Oifices. A large number 
of smugglers have also been sub
jected to preventive detention.

In respect of attempts at export 
particularly of tiger, snake skins etc., 
instructions have algo been issued 
to t confiscation ol such goods and im
position of deterrent fines and pena
lties. besides iaunohing of prosecu
tion Ip suitable cases.

Visit to India byBeputy Prim* 
Minister of Yugoslavia

3383. DR. RANEN SEN: Will the
Minister of COMMERCE be pleased 
to state:

(a) the points discussed by the 
Government of India with Deputy 
Prhrie Minister of Yugoslavia while 
he was in Delhi recently; and

(b) the results of those discussions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). Various matters relating 
to expansions of trade and diversifi
cation thereof, industrial Corporation 
ift India, in Yugoslavia and in third 
countries a$ well as other issues in 
the field of muvual economic relations 
were discussed with the Deputy 
Prime Minister ol Yugoslavia during 
his recent visit to India for the meet
ing of the Indo-Yugoslav Joint Com
mittee.

Several items having potential in 
the Yugoslav mdiket were identified. 
Possibilities for collaboration in the 
industrial field in India and in Yugo
slavia as well 33 in third countries 
were discussed. It was agreed that a 
Sub-Committee on Banking and Fin
ancial cooperation be set up to consi
der measures for incraesing mutual 
consultation and cooperation between 
the respective governments, their 
Central Banks, Commercial Banks 
and other financial institutions.

Amount allocated by United Commer
cial Bank to small scale units in 

"ortli Eastern States
3384. SHRI S. N. SINiJH DEO* 

Wall the Minister of FINANCE be 
pleasetf to state:

(a) whether in a Bulletin of United 
Commercial Bank it hag been stated 
that Rs. 70 lakhs were allocated hi
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the months of June, 1972 for 108 
m all scale units fa North Eastern 
States and only Rs. 38 lakhs were spent 
for the above purpose,

(b) if so, the reasons therefor; and

(c) the amount so allocated during
1972-73, 1973-74, and 1574-75 for to© 
small scale units in Eastern Zone 
and the amount actually disbursed by 
the nationalised banks during the 
^ame period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI) (a) 
Presumably the Hon’ble Member is 
referring to the quarterly data com
piled by United Commercial Bank in 
respect of its advances to different 
priority sectors rih e bank has report
ed that the sanctioned limits of Rs. 70 
lakhs with outstandings of Rs. 38 
lakhs to 108 small scale units as at 
the end of June 1972 related to the 
Stete of Assh.i'i

(b) Commercial bank’s credit to 
•small scale industries for meeting 
their working capital requirements is 
generally in the form of cash-credit 
arrangements The borrowers operate 
with the limit sanctioned, the amount 
T>f loan outstanding fluctuating from 
time to time depending on the bor
rowers’ liquidity requirements. Usu
al! v for Small Scale Industry on an 
a\erage the total amount outstanding 
is around 62 per cent of the total 
limits sanctioned.

(c) Available information is set 
out in the statement laid on the Table 
of the House. [Placed in Library, See 
No. LT-9182/75 ]

Jumbo Jet service from Dvn Dum 
Airport

5385. SHRI S. N. SINGH DEO: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Jumbo Jet service will 
start operating from Dum Dum Air
port;

(b) if bo, when; m d

(c) whether the operation of Jumbo 
Jet service will attract tourists to 
Eastern States of India?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHSI BAT 
BAHADUR) (a) and (b). Govern
ment would like international air
lines to use Calcutta to the maximum 
extent of their entitlements. However, 
no foreign airlins has filed schedules 
for Jumbo opera*{on to Calcutta Air
port so far. Due to commercial consi
derations, Air India is also not in a 
position to operate Jumbos through 
Calcutta till such time as it operates 
its Eastern Services with wide-bodi- 
ea aircraft.

(c) The operation of Jumbos does 
not by itself dftract tourist traffic.

Scheme of RBI for Development of 
coconut cultivation

3386. SHRI VAYALAR RAVI: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether the Reserve Bank of 
India has prepared a'ny sdheme to 
assist the development of coconut 
cultivation; and

(b) if so. the broad outlines of the 
scheme, the total amount allotted for 
the scheme and the time by which it 
is expected to start working?
* THE DEPUTY MINISTER IN THK 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI) (a) 
and (b). The information is being col 
lected and will be laid on the Table 
of the House.

Development of Tourism in Kerala

3387. SHRI VAYALAR RAVT. Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state

(a) the names o f projects which 
are included in th* State of Kerala
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lor th« development of tourism dur
ing the Fifth Five Year plan t>edte*fc 
*nd

(b) the main features of these pro
jects and their total estimated expen
diture and the extent of Central assis
tance to these projects?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
DRA PAL SINGH): (a) and (b).
Further expans'on of the beach re
sort being developed at Kovalam will 
be undertaken in the Central sector 
during the Fifth Plan For this pur
pose an amount of Rs. 310 lakhs has 
been included in the draft Fifth Plan 
on Tourism. The natture and scope 
of the development to be undertaken 
wil] be determined after assessing the 
utilisation by tourists of the facili
ties already provided at Kovalam.

An amount of Rs. 2.85 lakhs has 
beei/ in addition provided for Youth 
Hostel at Trivandrum and the ques
tion of its manp foment is under dis
cussion with th” State Government.

Aranya NJvas Hotel Kerala
3388. SHRI VAYALAR RAVI: 

SHRI VFRKEY GEORGE: 
SHRI C JANARDHANAN:

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state:

(a) the reasons for delay in taking 
a final decision o-n the request of 
Government of Kerala for re-imburse- 
ment of 50 per cent expenditure in
curred on the construction for the 
Second Stage ol expansion of Aranya 
Nivaa Hotel, Kerala; and

(b) wtien a decision by the Union 
Government is expected?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN-

DRA PAL SINGH); (a) and (b). An 
assistance of Rs. 2.47 lakhs has been 
given for expansion of the Aranya 
Nivas Hotel prior to the commence
ment of Fifth Five Year Plan. With 
the abolition cc such schemes, assis
tance on the basis of the 50 per cent 
of the actual expenditure incurred 
has been discontinued. The State Gov
ernment has b^en requested to send 
a copy of the proposal sent by them 
which is awaited.

Officers of Indian Audit and Accounts 
Service on deputation to Public Sector 

Undertakings

3389. SHRI ISHAQUE SAMBHALI: 
Will the Minister of FINANCE be 
pleased to state:

(a) the names and designations of
Officers of the Indian Audit and Ac
counts Service sent deputation
during 1974 a few months before their 
retirement to the various Public Sec
tor Undertakings;

(b) the manner in which these Offi
cers who were due for retirement, 
were selected for appointment to the 
high posts in the Public Sector Un
dertakings;

(c) the period of deputation in each 
case while in service and after their 
date of superannuation and the cases 
in whidh these Officers will go upto 
60 years instead of 58—the date of 
retirement in Government Service;

(d) the pay and allowances drawn 
by these Officers in their new posts 
in Public Sector Undertakings; and

(e) whether some of them have 
also been allowed to retain Govern
ment accommodation and if so, the 
reasons therefor and at what rent?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) No Officer of the Indian Audit 
and Accounts Service was sent on de
putation during 1974 to Public Sect'*'
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Undertakings only a few months be
fore retirement. The shortest pre
retirement servne was over one year 
16 months in one case. In all other 
cases, the period ranged from 4 to 
18 years.

(b) to (e). Do not arise.

Deposits and advances made in South 
Kanara District erf Karnataka by 

Canara Bank and Syndicate 
Bank

3390. SHRI P. R. SHENOY: Will
the Minister of FINANCE be pleas
ed to state;

(a) the total deposits and advances 
made m South Kanara District of 
Karnataka by (i) Canara Bank and
(ii) Syndicate Bank as on the 31st 
December, 1974 purpose, wise and 
Taluk-wise;

(b) the amount advanced to parties 
out&ide the districts from the offices 
inside the district; and

(c) the reason for advances being 
lower tihan deposits?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI) (a) 
and (b). The latest available distric- 
twise data relating to deposits and 
advances of Lranches of Ca
nara Bank and Syndicate Bank loca
ted in South Kanara District and the 
purposewise distribution of advances 
of these two banks, utilised in that 
District are set out in the Statement 
laid on the Table of the House. [Pla
ced in Library See No LT-9183/75]. 
The present system of statistical re- 
pciting does not provide for Compila
tion of data Tolukwise or according 
to the domicile of the borrowers.

(c). The level of advances of indi
vidual branches is determined by the 
level of economic activity in their 
command area*} particularly in the 
oiganised sectors of trade and indus
try and the oppertunlties for extend-

i t s  credit to small borrowers in 
terms of specific development prog
rammes like land development, ml»ttr 
irrigation, setting up of industrial 
estates etc.

Recruitment Rules tor employment in
Canara Bank and Syndicate Bank
3391. SHRI P. R. SHBNOY: Will

the Minister of FINANCE be pleased
to slate:

(a) whether there are any recruit
ment rules for employment in Canara 
Bank and Syndicate Bank;

(b) if so, the salient features of 
these rules; and

(c) whether there are any provi
sions to safeguard the interest of back
ward classes of people and ex-service 
men in tihese banks and if so, what 
are those provisions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI); (a) to
(c). Canara Bank and Syndicate Bank 
have reported that in their respective 
banks> icciuitment rules have been 
framed laying down, for different
posts} the eligibility criteria which in
clude ago requirements, educational 
qualifications and qualifying stand
ards.

Both the banks have informed that 
they have made reservations in posts 
fi’ led by direct recruitment for Sche
duled Castes/Scheduled Tribes, giv
ing relaxation in age requirement, 
in educational qualification and qua
lifying standards and for ex-service
men, giving relaxation in age re
quirement only.

Direct flights from Calcutta
3392. SHRI TUNA ORAON: Will

the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state;

(a) whether the foreign airline* 
have shown interest to reopen their 
direct flights from and
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(to) if so, the names o f such airlines 
and the number of flightg they will 
•tart from Calcutta?

Tflft MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BA
HADUR): (a) and (b). The Govern
ment of India will welcome the ope
ration of scheduled air services by 
foreign carriers to/through Calcutta 
in accordance with their entitlements. 
However, no fresh request from for
eign airlines hag been received in 
this regard.

Charging of Chairman of United 
Commercial Bank with anti.

Congress activities

3393. SHRI BHOGENDRA JHA: 
Will the Minister of FINANCE be
pleased lo state:

(a) wk:ether Government have 
seen tiue press report in an English 
daily dated the 17th December, 1974 
tiiat some persons in the name of the 
congress organisation of West Bengal 
have charged the Chairman of the 
United Commercial Bank witlh anti- 
congress activities and threatened Shiv 
Sena type agitation to compel remo
val of the then Chairman; and

(b) if bo, facts thereof and Govern
ment’s reaction thereto?

THE MINISTER OF FINANCE 
<SHRI C. SUBRAMANIAM); (a) Pre
sumably the Hon’ble Member ha$ 1n 
mind the news report which appear
ed in the daily ‘Patriot’ of 17th Dec
ember, 1974. Government have seen 
tlic said report.

(b) For sometime past, Government 
have been receiving communications 
frojm the Congress Economic Coun
cil’," Economic Cell of the West Ben
gal Pradesh Congress Committee, 
Calcutta, containing allegations against 
the Chairman, United Commercial 
Bank as als.o against the performance

of the bank. As has* been their nor
mal practice, Govern fheftt have been 
looking into the Allegations against 
banks, in consultation with the Re
serve Bank of India.

Financial aid to private and public 
sectors of textile industry

3394. SHRI SAMAR GUHA: Will
the Minister of COMMERCE be 
pleased to state:

(a) the break-up of tht* financial 
aids given by his Ministry to the 
private and public sectors of the tex
tile industry during the years 1971—74;

(b) fact3 about the production of 
the two sectors during the same 
period; and

(c) the steps taken or proposed by 
Government to improve production 
in the public sector of Uhe textile 
industry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) T^e Ministry of Cotnmerce has 
not given any direct financial assist
ance to the cotton' textile industry 
during the years 1971—74.

(b) The total production in the cot
ton "extilc industry (including mills 
under the National Textile Corpora
tion) is shown below:—

Year

T97I

1972

1973

1974 (Provisional)

Production in millions

Cotton Coiton 
yarn cloth
(Kgs.) (Metres)

881 3.^579

-1972'
998

’ 1008 4498

'* 4,245 
.4,169
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The figures of production exclusive, 
ly by the mills under the National 
Textile Corporation are being collected 
and will be laid on the Table of the 
House.

(c) In order to improve produc
tion by the mills under the National 
Textile Corporation, modernisation 
programmes in respect ol 82 mills in
volving an outlay of approximately 
Rs. 49 crores had been sanctioned upto 
the end of 1974. Upto the end of 
March, 1974, orders for textile machi
nery to the extent of Rs. 22 crores 
were placed, of which machinery 
worth Es. 10 crores had been receiv
ed and installed by the mills.

Expenditure on advertisements given 
by Public Sector Undertakings

3395. SHRI SAMAR GUHA: Will the
Minister of FINANCE be pleased to 
state:

(a) whether public sector industries 
are found to give big advertisements 
with pictures of Ministers and Mana
gers in newspapers;

(b) if »o, number of such advertise
ments made during the years 1972-73 
and 1974 and the cost involved there
for;

(c) whether annual reports are 
published 'by such public sector con
cerns on costly paper and in deco
rative styles;

(d) if so, whether Government will 
direct public sector industrial organi
sations to stop such misuse in the 
form of advertisements and luxurious 
publication of their annual reports; 
and

(e) whether Government will set 
up a Committee to go into the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). Advertisements released 
by public enterprises in newspapers

do not generally carry pictures ot 
Ministers and Managers. In the past* 
in some cases, advertisements carry
ing speeches of Chairman of public 
enterprise* used to be accompanied 
by their photographs. But this prac
tice has since been stopped on the 
instruction of Government in the 
context of the need to effect economy 
in expenditure. Government do not 
have the detials of number of adver
tisements issued by public enterprise® 
and their cost Collection of this in
formation will involve work not com
mensurate with the expected results.

(c) Expect for the cover, for wh*ci* 
art paper is used, "the other pages of 
the Annual Reports are ordinarily 
printed on ordinary paper.

(d) Government have issued orders 
restricting the public enterprises in 
the use of expensive paper and em
phasising the r.eed to effect maximum 
economy in such expenditure. These 
orders are being followed by the 
public enterprises.

(e) Since specific instructions have 
already been issued, the need for set
ting up a committee does not arise.

Use of costly paper by Public Sector 
Bodies for annual reports

3396. SHRI SAMAR GUHA: Will
the Minister of FINANCE be pleased 
to state:

(a) whether all the public sector 
bodies are found to publish their 
Annual Reports on very costly type 
of paper;

(b) if so, whether iB the days of 
present paper crisis, such misuse of 
paper is proposed to be controlled; 
and

(c) if so, the facts thereabout?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):

(a) Except for the cover nag* of 
the Annual Report, which is printed
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on art paper, the other pages are 
generally printer on ordinary paper.

(b) and (c). Specific instructions 
have been issued in regard to exer
cising maximum economy in the use 
of paper by the public enterprises. 
The public enterprises are fully aware 
of this requirement and are following 
austere standards.

Smuggling of Indian Films

3397. SHRI MUKHTIAR SINGH 
MALIK;

SHRI BIRENDER SINGH 
RAO:

Win the Minister of FINANCE be 
pleased to state.-

(a) whether the smuggling ol 
Indian films is on tlhe increase;

(b) if so, the estimated value of 
Indian films smuggled out of In^ia 
during the last three years, year*- 
wise; and

(c) the steps being taken by Gov
ernment to stop smuggling of films?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). It is not possible to 
make a reliable estimate of the extent 
Of smuggling of Indian films to foreign 
countries. No separate statistics were 
maintained regarding seizures of 
Indian' films while being smuggled to 
foreign countries, before July, 1973. 
Howev< t, between July, 1973 and De
cember, 1974 Indian films seized, 
while being smuggled out, were of 
the value of Rs. 5.25 lakhs approxi
mately,

(c). A statement is enclosed. 

Statement

The following steps have been 
taken to prevent smuggling of the

goods, including films, out of the 
country; in addition to preventive 
detention of smugglers under Conser
vation of Foreign Exchange and Pre
vention of Smuggling Activities Act

Systematic collection and follow uP 
of information and keeping a watch 
on the suspected smugglers, extra 
vigilance in examination of suspected 
baggage and parcels, rummaging of 
suspectesd vessels and craft and pre
ventive operations in vulnerable sec
tors along the coast and the land 
frontiers are undertaken. Measmes 
have been taken to set up preven
tive checks in vulnerable areas, the 
distribution centres and on the feeder 
roads. A wireless communicatiDn 
network linking a number of points 
on the West Coast has also been estab
lished. Extra staff and equipments 
have also been provided to field offices 
for the purpose. Ten Norwegian 
boats fitted witl? radar and other 
equipment have been acquired and 
ten more boats are expected to arrive 
by March/April this year.

Fixation of prices of standard cloth

3399. SHRI SHANKERRAO SAV
ANT: Will the Minister of COM
MERCE be pleased to state the princi
ples underlying the fixation of prices 
of standard cloth of various descrip
tions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINUH): 
Presumably the term ‘standard 
cloth’ refers to controlled cloth. The 
prices of controlled cloth were initial
ly fixed in 1964 on the basis of cost 
of inputs and processing charges and 
overheads. With effect from 1st 
April, 1974 the price of controlled 
cloth was increased by 30 per cent 
over the ex-mill price fixed in May, 
1968.
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Trade igreement between India and 
Guyana,

3401. SHRI JANESHWAR MfSRA: 
Will thg Minister of COMMERCE be
pleated to state;

(a) whetlher India and Guyana have 
concluded any trade agreement;

(b) if so, the main features thereof;

<c) tlie progress so far made in this 
regaxd; and

(d) the time by which this agree
ment is likely to be fully implement
ed?

THE DEPUTY MINISTER IN THE 
-MINIS'! RY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
(a; No, Sir.

cl  to (d). Do not arise.

Guidelines regarding margin of profit 
on imports by S.T.C,

3402. SHRI S. N. MISRA: Will the 
Minister of COMMERCE be pleased 
to state;

(a) whether Government have 
<lrawn up any guidelines indicating 
the margin of profit on the imports 
made by the State Trading Corpora
tion; and

(b) if so, what are those guidelines?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). A Pricing Policy Com. 
mittee has been constituted under 
the Chairmanship of Chief Controller 
of Imports and Exports to determine 
and review the pricing policy in res
pect of raw materials imported 
through S-T.C. Under the guidelines 
laid down, service marines for diffe
rent categories of Actual Users have 
been fixed by the Committee.

Arrests of shareholders/Directors of 
Shriram Bearing Ltd. On charge* of 

smuggling

3403. SHRI SAT PAL KAPUR: 
Will the Minister of FINANCE be 
pleased to state;

(a) whether any of tihe sharehold
ers/directors of Shriram Bearings 
Limited has been arrested on smug
gling charges or any sorts of raids 
were conducted on their premises;

(b) if so, the particulars thereof; and

(c) the goods seized from them in 
those raids indicating the present lo
cation and position of tihe goods so 
seized?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR M U K H E R .  JEE):
(a) to (c). Shriram Bearing Ltd., is a 
large company with a subscribed, 
issued and paid up capital amounting 
to about Rs. 75 lakhs and the number 
of shareholders of the company is 
about 2.700 as pei the annual return, 
of the company made upto 28th Dec
ember. 1974. The total number of 
shareholders o! the company is quite 
large and they are spread all over 
the country. The information regard
ing the shareholders of the company 
who were ai rested on smuggling 
charges or (>n whose promises any 
sorts of raids were conducted w’U 
have to be collected from the field 
formations all o\ei the country and 
from various Government agencies. 
Collection of the desired information 
regarding shareholders will involve 
very considerable time and labour 
which will not be commensurate with 
the results that may be achieved. How
ever, it the Honourable Member 
desires to havG information about any 
particular shareholder (s), the same 
can be collected and laid on the 
Table of the House.

Desired information regarding 
Directors of Shriram Bearings Ltd., is 
being collected and will be laid on 
the Table of the House.
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Proposal 4o appoint afendeg abroad 
for promotion of tourist (raffle

3404. SHRI Y. ESWARA REDDY 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Government have a 
proposal under consideration to ap
point agencies abroad for the promo
tion of tourist traffic to India; and

(b) if so, the mai-n features there
o f  and the steps being taken m this 
regard’

THE MINISTER OF STATE IN THF 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAI. 
SINGH)- (a) No, Sir

<b) Dees not arise

Functioning of urban cooperative 
banks

3405 SHRI RAGHUNANDAN LAL 
BHATIA.

SHRI P GANGADEB:
SHRI SHRIKISHAN MODI:
SHRI D D DESAI;

Will the Minister of FINANCE be 
pleased to state

(a) wlhether functioning of the Ur- 
&>an Cooperative Banks has been 
reviewed by the Reserve Bank;

(b) if so, whether restrictions are 
proposed to be enforced so as to 
ensure their healthy development 
based on the co-operatives; and

(c) if go, broad features thereof?
THE DEPUTY MINISTER IN THE 

MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI) (a) to 
<c) Currently, cooperative institu
tions which have share capital and 
reserves exceeding Rs. 1 lakh and are 
engaged in banking activities, come 
within the category of urban coopera

tive banks and attract the provisions 
of the Banking Regulation Act, 1919. 
These banks are inspected periodi
cally by the Reserve Bank of India 
under section 35 of the Banking Re
gulation Act and inspect'on leports 
containing the findings are made 
available to 1he banks concerned to 
rectify the defects Reserve Bank also 
issued statutory directives to these 
banks from time to time on such 
matters like regulation of credit policy 
and lending to directors

Periodical itviews of the working of 
the banks are also undertaken by the 
Reserve Bank with a view to ensure 
the development along sound lines. 
Such reviews crver different aspects 
of the operations of the banks m the 
matter of lending and resource mobi
lisation and operating methods and 
procedures

Funds by banks for new power plants 
in States

3400 SHRI R S PANDEY. Will 
the Minister of FINANCE be pleased 
to state

(a) wlhether R B I  has disallowed 
banks to provide funds for new power 
plants m States, and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI) (a) and
(b) Reserve Bank has advised com
mercial banks that bank finance for 
power programmes should be mainly 
in the form of subscription to the 
bonds/debenture^ floated by the Elec
tricity Boards. Th  ̂ banks have al.vo 
been advised that they can extend 
short-term loans for the energisation 
of pump sets on a limited and selec
tive basis Banks are also allowed to 
extend short-term accommodation to 
these electricity boards for whom they 
act as bankers, for meeting their 
working capital and bridging require, 
men ts
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Rupee Trade

3407. DR. KARNI SINGH; Will the 
Minister of COMMERCE be phased 
to state;

(a) the names of the countries other 
than the East European Countries 
with whom India lhas rupee trade;

(b) whether Government propose 
to abolish rupee trade with all or 
some of these countries; and

(c) if so) the reasons therefor?
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
Nepal, North Korea, Arab Republic 
of Egypt, Sudan and Afghanistan. As 
regards Afghanistan, the bulk of trade 
with that country is in Rupees but 
the goods imported from Afghanistan 
are paid for by the importers through 
export of Indian goods of equal 
value.

(b) No, Sir.
(c) Does not arise.

Foreign Reserves

3408. SHRI P. R. SHENOY- Will 
the Minister of FINANCE be pleased 
to state the total foreign exchange 
reserves of India in the form of (i) 
gold holdings (ii) SDr  and (iii) con
vertible reserves as on the 1st January, 
1975?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM); Infor
mation is furnished below:—

Rs. Crores

(A® on Friday, the 3rd January, 1975^

Gold . • • 182 53

SDRs . , . 179 93

Foreign assets of RBI 513*42*

Decision on canalisation of export et
Goan iron ore through M&M.T.C.

3409. SHRI BHOGENDRA JHA: 
Will the Minister of COMMERCE be 
pleased to refer to the reply given to 
Unstarred Question No. 3405 on the 
6th December, 1974 regarding canali* 
sation of iron ore exports through 
M. M. T. C. and state:

(a) whether Government Have take* 
a final decision on the question of 
canalising the export of Goan iron 
ore through Minerals and Metal* 
Trading Corporation;

(b) if so, the broad outlines thereof;

(c) whether Government have 
taken a decision to do the same with, 
regard to iron ore from Karnataka 
also; and

(d) if so, the facts thereof and if 
not, the reasons therefor?

THE DEPUTY MINISTER IN THE. 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) No. Sir.

(b) Does not arise.

(c) and (d). Export of iron ore from 
other parts of India including Karna
taka is already canalised through 
Minerals and Metals Trading Cor
poration.

ftwiH jsrerowfr aft qfr«n*r

3410. f*w : ̂ ?TT
*TPTT *T?T 3TcTT%

fiTT far ".

(^ )  W  TOHT % iTrT W  % 
sftTT* jf srft: fafoff *T f f  fa*TR 

farcer stfrr % fairer srenrar
% T̂TtTff qft | ; w k

•Includes Rs. 488* 12 crores drawn from 
IMF during the current fiscal year.

(*S) Sfr̂ sfv W f
Tfxomr ?
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Indo-Ban^ladesh Trade Fact for Ex> 
change of Films

3412. SHRI SAMAR GUHA: Will
the Minister cf COMMERCE be 
pleased to state.

(a) whether Indo-Bangladesh Trade 
Pact for exchange of films remained 
totally non-implemented;

(b) if so, facts thereabout; and

(c) the reasons for failure of im
plementation of Films Exchange 
Trade Pact?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c). There was rio separate 
Indo-Bangladesh Trade Pact for ex
change of films, but under the 
Balanced Trade and Payments Arran
gement ‘valid upto 31st December, 
1975 a provision of Rs. 10 lakbs bad 
been made to cover import and export 
of films. However, due to some diffi
culties arising out of the imbalance 
in trade of the Payments Arrange
ment no exchange of films took place. 
The old Arrangement has been super
seded by a new Trade Protocol under 
which films can be exported and im
ported on the basis of payment in 
freely convertible currency.
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Arrear* ol Taxes

3413. SHRI VASANT SATHE: Will
the Minister of FINANCE be aleased 
to state;

(a) whether attention of Govern
ment has been drawn to the news 
report appearing in an English daily 
dated 14th February, 1975 under the 
caption “Tax arrears mount to record 
high” ;

(b) if so, what is tlie reaction of 
Government to the observations made 
therein; and

(c) *tepa taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a). Yes, Sir. The Government's 
attention has been drawn to the news 
report appearing in The Economic 
Times dated 14th February, 1975.

(b). As Table I of the news report 
itself shows, the arrears of tax de
mands under all direct taxes which 
stood at Rs. 916.5 crores at the end 
of 1969-70 came down to Rs. 834.4 
crores at the end of 1972-73, register
ing a decline of Rs. 82.1 crores in the 
arrears.

Some of the observations in the 
report are based on inaccurate and/ 
or incomplete data. For example, 
column 1 of Table II titled ‘‘Assessed 
Income” purports to give ranges of 
income assessed while, actually, the 
ranges relate to arrears of tax. Again, 
in Table HI< while the figures under 
column 2 titled “Tax payable” give 
the total amount of income-tax and 
corpor&tion-tax, the figures under 
column 3 titled “Tax collected’’ are 
confined to collection of income-tax 
and exclude collection of corporation- 
tax. Obviously, therefore, columns 2 
and 3 of Table III are not compar
able.

(c). Such steps provided in the 
various Direct Taxes Acts *s are 
appropriate to the circumstances of 
each case have been/are being taken.

ExjHwrt-Impott Bulk

3414. SHRI VASANT SATME; HftU 
the Minister of FINANCE be ptoft&ed 
to state;

(a) whether Government are con
sidering & proposal lor setting up an 
Export-Import Bank with a view to 
getting past the present cumbersome 
procedure in export promotion, parti
cularly for project exports; and

(b) if so, the progress made in tfo® 
matter so faT?

THE DEPUTY MINISTER IN THE, 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI); (a)- 
The question whether there is a need 
for an Exporl-Import Bank for the 
country and, if so, what should be 
its functions, is under the considera
tion of a Committee appointed by the 
Government.

(b) The report of the Committee 
is expected shortly.

Avasion of Excis  ̂ Duty by Tobacco 
Traders

3414. SHRI VASANT SATHE; Will 
the Minister of FINANCE be pleased 
to state;

(a) whether All India Tobacoo 
Federation has brought to the notice 
of Government large scale evasion 
of excise duty by tobacoo traders;

(b) whether the Commissions ap
pointed by Government supported the 
trade’s stand and suggested methods 
to Plug the loopholes;

(c) if so, the salient features there
of; and

(d) the action taken by Govern
ment to check the excise duty eva
sion effectively?

THE MINISTER OF STATE £N THR 
MINISTRY OF .FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE) ̂
(a) and (b). During the’ course o f  
discussions held by the Tt tJ S R E x-
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else Tariff Committee, appointed by 
the , Government vjlde its resolution, 
dated 9th January, 1973, at Bombay, 
on the 17th October, 1973, the Federa 
tion inter alia, had urged that the 
existing gap between the higher and 
lower rates of duty on non-flue-cured 
tobacco was leading to leakage of re
venue in growing areas, and that, 
therefore, this gap needed to be re
duced to check such leakage. The 
point had been taken note of by the 
Committee while formulating its main 
recommendations regarding the Cen
tral Excise Tariff structure for to
bacco.

(c). The Committee in its interim 
Report submitted on 8th January,
1975 recommended a uniform tnrlll 
rate ifior all £crms of j unmanufac
tured tobacco, other than that used 
for the manufacture of cigarettes, 
supplemented by a low rate of excise 
duty on certain specified manufac
tured tobacco products namely, bins 
and chewing tobacco sold under 
brand names, and snuff.

(d) Recommendations of the Com
mittee have been broadly accepted by 
the Government and consequent 
changes in the Central Excise Tarilf 
have been proposed in the Budget for 
1975-76 presented m the Lok Sabha 
on 28th February, 1975.

Air Service In North Biluur

3416. SHRI B1BHUTI MISRA; Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased tc 
state;

(a) whether the Civil Aviation De
partment of his Ministry is meant to 
provide facilities to people;

(b) if so, ’whether North Bihar has 
a population of more than two croree 
but there is no air service; and

(c) if so, the reasons therefor?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ 
BAHADUR); (a> to (c). Air trans
port facilities within the country are 
provided by Indian Airlines in accor-

ance with the provisions of the Air 
Corporations Act, 1953. Under the 
said Act, Indian Airlines is expected 
to function on business principles as 
far as possible a®d periform their 
obligations as a public utility service, 
keeping in view the competing claims 
of the various states/regions depend
ing upon the available resources.

Muzaffarpur, in North Bihar, is one 
of the 16 cities to which air services 
were discontinued by Indian Airlines 
as a part of the revised scheduled 
brought into force from 18th March,
1974, due to the steep increase in the 
price of the aviation fuel coupled, 
with the rates of sales tax levied 
thereon, and the resultant decision 
to phase out Dakotas and Viscounts 
from its fleet. Air services have not 
been resumed to all those cities so 
far. Due to tight fleet deposition and 
increased cost of aviation fuel it 
would not be possible for Indian Air
lines to resume air services to Mu^af- 
farpur in the forseeable future.

5TTT u w  nft m te
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Promotion of Officer ol Defence Ac
counts Department Responsible for 

-Irregularities in Recruitment of S.C. 
and S.T.

3418. SHKI RAMAVTAE SHASTRI: 
WiJl the Minister of FINANCE be 
pleased to state:

(a) whether an officer of Defence 
Accounts Department who has been 

adjudged having been responsible 
for serious irregularities in the matter 
of recruitment of Scheduled Caste] 
Scheduled Tribes by Mora Committee 
.■at Poona is in the run for promotion;

(b) whether this officer is being 
-rewarded ior breach of rules and 
-conducts;

(c) whether Government have any 
information in this regard; and

(d) if so, action proposed to be 
taken by Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE): (a) No,
Sir. Certain irregularities had been 
alleged in the matter of recruitment ot 
Scheduled Caste/Scheduled Tribes can. 
didates in the office of C.D.A. (O), 
Poona, hut investigation by Shri N D. 
Moray, Joint Controller of Defence 
Accounts, showed that there was no 
iruth in the allegations. There was 
thus no question ol an officer of the 
Defence Accounts Department having 
been adjudged responsible for such ir
regularities.

(b) to (d). Do not arise.

"Transfer Policy of ID.A.S. Officer of 
Defence Accounts Department

3419. SHRI RAMAVTAR SHASTRI. 
'Will the Minister of FINANCE be 
please^ to state*.

(a) whether there is any set trans
fer policy of the I.D.A.S. officers and 
.specially of class 1 officer of the 
j5efence Accounts Department;

(b) whether any tenure o f Stay At 
a certain place is fixed for them; and

(c) if so, why approved transfers of 
certain Controllers of Defence Ac- 
counts in 1972 have not been given 
the complete effect aa yet, and action 
Government propose to take in the 
matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE): (a)
No, Sir. Postings of Controllers are 
determined and ordered with due re
gard to administrative needs.

(b) No, Sir.

(c) Does not arise.

import of Jute from Bangladesh

3420 SHR'I N. K. SANGHI: Will
the Minister of COMMERCE be pleased 
to state;

(a) whether the Bangladesh Jute 
Export Corporation has indicated its 
willingness to export about four lac 
bales of jute to India;

(b) whether the prevailing prices 
of jute in Bangladesh are much 
higher to be remunerative for being 
imported into India; and

(c) if so, whether Government pro
pose to initiate discussion with the 
Bangladesh Jute Export Corporation 
to arrive at a negotiated settlement 
so that we can have more of jute 
from Bangladesh?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
Yes, Sir.

(b) Yes, Sir.

(c) While there is no proposal at pre
sent to import jute from Bangladesh, 
prices for imports when necessary, 
will be settled through negotiations.
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Airstrips Ik Kar*at*k*

3421. SHRI K. LAKKAPPA: Will
the Minster of TOURISM AND CIVIL 
AVIATION be pleased to state;

(a) the iunds allocated for mainte
nance and development of airstrips 
in Karnataka dialing the past two 
years;

fb ) wlnether these funds have 
been fully utilised; and

(c) the action proposed to be taken 
by government to improve further 

«he condition ol airstrips there?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR): (a) and (b). The information
is being collected ana will be laid on 
the Table of the House.

(c) The improvement of aerodromes 
is a continuous process and efforts are 
constantly made m this direction con
sistent with operational requirements 
and the availability of resources.

Hotel Projects in Karnataka

■3422. SHRI K. LAKKAPPA- Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state ;

(a) the particulars of private sec
tor undertakings who have completed 
their hotel projects in Karnataka; and

(b) its likely effect on the per
formance of India Tourism Develop
ment Corporation projects there?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOUHlSM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): (a) Durinng the last three
years the following private sector 
undertakings are reported to have 
completed their hotel projects in Kar
nataka, which had been approved by 
tile Department of Tourism at the pro

ject stage from the point of view ol 
their suitability for foreign tourists:—

Name of Hotel

1. Barton, Son &  Co. Barton Court Hotel
Pvt. Ltd. Bangalore

2. Hotel Highway Hotel Highway,
Private Ltd. Mysore

3. Guruprasad Hotels Hotel Cauvery
(Pvt.) Ltd. Continental,

Bangalore

4. East West Hotels. East West Hotel,
Ltd. Bangalore.

(b) The India Tourism Development 
Corporation is operating Hotel Ashoka 
in Bangalore and Lalitha Mahal Palace 
Hotel in Mysore. The performance Of 
these hotels is not expected to be sub
stantially affected by the commission
ing of above new hotels in the private 
sector The Corporation is also operat
ing a M otel in Hassan and a Travel
lers’ Lodge in Bijapur. The Depart
ment of Tourism has not approved any 
hotel project at these two places.

M M I.C.’j Agreement with a Polish
agency for Import of Fertilizers

3423 SHRI K. LAKKAPPA' Will 
the Minister of COMMERCE be pleaSfed 
to state-

(a) whether the Minerals and 
Metals Trading Corporation has re
cently entered into an agreement with 
a Polish agency for import of ferti
lizers; and

(b) if so, the main features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) : (a) 
Yes, Sir.

(b) Poland will supply lo India 
3,30,000 tonnes of fertilizers during May 
to December, 1975.

3989 LS—5.
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Negotiations between M.MLT.C. and 
U.S.S.R. for import of Fertilizers

3424. SHRI P. GANGADEB;
SHRI D. D. DESA1:

Will the Minister of COMMERCE be 
pleased to state;

(a) whether any negotiations bet
ween USSR and Minerals and Metals 
Trading Corporation took place in 
New Delhi recently regarding ferti
lisers to be imported this year;

(to) if so, whether there was a dead
lock in the negotiations; and

(c) what were the reasons for such 
deadlock?

THE DEPUTY MINISTER In THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH); (a) 
Yes, Sir.

(b) No, Sir.
(c) Does not arise,

Agreement between India and 
Yugoslavia

3425. SHRI P. GANGADEB;
SHRI D. D. DE5AI:
SHRI SHRIKISHAN MODI:

Will the Minister of COMMERCE be 
pleased to state;

(a) whether for improving trade 
and economic co-operation any agree
ment has been signed with Yugoslavia 
recently;

(b) if so, the broad features there
of; and

(c) the date from which the agree
ment will be brought into operation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH); (a) 
to (c). No Agreement for trade and

economic cooperation with Yugoslav!* 
has been singed with Yugoslavia re
cently. However, the meeting of the 
Indo-Yugoslav Joint Committee, set' 
up under the Indo-Yugoslav Trade 
Agreement of 1972. met in New Delhi 
from the 10th to 13th February, 1975. 
The meeting of the Sub-Committee on 
Economic Cooperation in third couni- 
tries also took place. The salient fea
tures of the discussions are that seve
ral items having potential in the Yugos
lav market were identified. Possibili
ties for collaboration in the industrial 
field in India and in Yugoslavia and 
in the third countries were also discus
sed. It was agreed that a Sub-Com
mittee on Banking an  ̂ Financial Co
operation be set up to consider mea
sures for increasing mutual consulta
tion and cooperation between the res
pective Governments, their Central 
Banks. Commercial Banks and other 
financial institutions.
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Crisis in Handloom/ Powerloom 
Industry

3427. SHRIMATI PARVATHI KRI- 
SHNAN: Will the Minister of COM
MERCE be pleased fo state:

(a) whether Government have taken 
concrete measures to overcome crisis 
being faced by powerlooms and hand- 
looms industries leading to their 
reported closure; and

(b) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). The health and develop
ment of the handloom and powerloom 
industries is the primary responsibility 
of the State Governments. Information 
has been received regarding accumula
tion of unsold stocks of handloom goods 
in certain Statea Further particulars 
have been asked from the State Gov
ernments m this regard. Measures, if 
any, to be taken by the Central Gov
ernment to solve the above problem 
will be considered after the relevant 
information from the State Govern
ments is received.

Trade Agreement between India and 
Bangladesh

3428. SHRI G. C. DIXIT: Will the
Minister of COMMERCE be pleased to 
state;

(a) whether any agreement has 
been reached between India and 
Bangladesh with a view to expand the 
scope of the trade relations after 
determining the areas of co-operation 
between the two countries; and

(b) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):

(a) and (b). A Trade Protocol was 
signed between' India and Bangladesh 
on 17th December, 1974 which ex
presses the determination on the pact 
of two countries to improve and in
crease their mutual trade. Copies of 
this Protocol have been placed in 
the Library of Parliament.

Jabalpur on Air Map of IJi.C.

3429. SHRrilADHU LIMAYE: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state;

(a) whether Government are aWare 
that Jabalpur is a major city of the 
sprawling State of Madhya Pradesh 
and that it is the seat of its important 
university, its High Court and a Cen
tre of defence depots and literacy and 
cultural activity;

(b) whether Government are also 
aware that the nearest air-ports from 
this place are Gwalior, Bhopal and 
Nagpur; and

(c) if so, whether Government are 
considering the suggestion to put it on 
the air map of the I.A.C. by making 
an intermediate halt between Khaju- 
rao and Banaras?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR): (a) and (b). Yes, Sir.

(c) On account of extremely tight 
fleet position an<i high cost of aviation 
fuel Indian Airlines are not in a posi
tion lo airlink Jabalpur in the foresee
able future.

Assessment of Bengal Chamber of 
Commerce and Industry for 

Income-tax

3430. SHRI SHASHI RHUSHAN;
SHRI JHARKHANDE RAI;

Will the Minister of FINANCE be 
pleased to state;
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(a) whether profits earned by the 
Bengal Chamber of Commerce , and 
Industry, from receipts o f fees for 
certificate of Origin fees per Special 
Certificates, royalty on Publications, 
shares of income from partnership 
with Indian Chamber of Commerce 
and Industry in Calcutta, Licensed 
Measures are assessed year to year 
by the Income-tax Authorities; and

(b) if so, whether payments are 
regularly made by the Bengal Cham
ber of Commerce and Industry on the 
amounts assessed by the Income-tax 
Authorities?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCEtSHR'I FRA- 
NAB KUMAR MUKHERJEE): (a) Sec
tion 28(iii) of the Income-tax Act, 
1961 provide* that the income derived 
by a trade, professional or similar as
sociation from specific services per
formed for its members will be tax
able. In view thereof, Bengal Cham
bers of Commerce and Industry are 
assessed to Income-tax on all its income 
referred to except income derived by 
way of subscription and entrance fees 
from its members.

(b) Yes, Sir.

Instructions to Airport authorities 
regarding security checking

3431. SHRI SHASHI BHUSHAN * 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether there was an airport 
security checking of Congress Presi
dent at Dum Dum Airport on the 21st 
January, 1975; and

(b) what are the instructions to the 
airport authorities as regards the se
curity checking of Ministers, party 
leaders, Members of Parliament and 
others?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR): (a) Yes. Sir. The Congress

President was subjected to security 
checks at Dum Dum Airport on the 
2ist January, 1975.

(b) The instructions in this regard to 
the airport security staff are that all 
outgoing passengers, domestic aa well 
as international, should be subjected 
to security checks, before boarding the 
aircraft. No exception is made in the 
case of Ministers and MPs but due 
courtesy is shown to them when they 
pass through the security check post 
Only Heads of Embassies/Missions 
(including acting Heads of Embassies/ 
Missions, such as Charge d” Affairs 
and Acting High Commissioners) and 
diplomatic couriors, are exempted 
from frisking personal search.

Export of Turmeric

3432. SHRI RAJDEO SINGH: Will
the Minister of COMMERCE be pleased 
to state;

(a) whether the export of turmeric 
from our country has shown substan
tial increase in terms of quantity and 
value during 1973-74 as compared to
1972-73;

(b) if so, whether this increase 
tempo will be maintained in coming 
years j and

(c) the reasons for the increase?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATh  PRATAP SINGH):
(a) Yes, Sir.

(b) The Government would make all 
efforts to maintain this tempo.

(c) This is due to increased demand 
in some foreign countries, notably in 
the Middle East and East Asia. There 
has also been a substantial increase in 
the unit value realisation.
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Demand of Dwri«P»ent
OtBean of UI.C.

a m  SHRI RAJDEO SINGH: WjII
the Minister of FINANCE be pleased 
to 8tate:

(a) whether along with upward 
revision of their pay scales and con
veyance allowance, demands of agita
ting, Development Gfftcers of L.T.C. 
include better service condition to the 
policy-holders to have public sympa
thy; and

(b) if so, what is the amount of
their monthly pay packets, including 
other benefits derived?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHR1 MATI 
SUSHILA ROHATGI): (a) While in
recent statement, reference is being 
made to this aspect, the Charter of 
Demands submitted by the Develop
ment Officers to the management of 
Lie did not contain any refemce to 
the improvement of services rendered 
to the policyholders.

(b) A development officer was paid 
Rs. 1435/- per month on an average 
during the year 1975-74 as salary, al
lowances, bonus and incentives etc. 
This figure will get increased during 
the current year with the grant of fur
ther increases in their dearness allow
ance.

Indo-Pak talks regarding Civil 
Aviation

3434. SHRI RAJDEO SINGH: Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether talks between India 
atad Pakistan are scheduled to be held 
as regards civil aviation between the 
two countries; and

(b) if so, whether burning and des
troying of an Indian passenger plane 
sometimes back at Lahore airport will

also form an item on the agenda Of 
the talks?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRl RAJ BAHA
DUR): (a) At the conclusion of tile
last Civil Aviation talks held in Pakis
tan in November, 1&74, it was decided 
that the talks would be resumed in 
New Delhi at a mutually convenient 
date. The dates, however, are yet to 
be fixed. The Government of India 
are tn touch with the Government Of 
Pakistan tn this regard.

(b ) The talks will cover all aspects 
df Civil Aviation concerning the two 
countries.

I.D.A, Credit for Sindri Fertiliser 
Plant

3435. SHRI RAJDEO SINGH:
SHRI K. M. MADHUKAR;

Will the Minister of FINANCE be 
pleased to state;

(a) whether international Develop
ment Association, an associate of 
World Bank, is providing credit o f 
$9t mitiion for the expansion and 
renovation of the Sindri fertilizer 
plant;

(b) whether after the expansion 
programme is completed, the output of 
different varieties of fertilizers will be 
increased!, if so, how much eadh, 
variety-wise; and

(e) whether the said Association has 
provided credit simultaneously to 
other fertilizer plants in the country?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): <a) and
(b). Yes, Sir. The Sindri modernisa
tion project would provide for installa
tion of a 900 metric tons per day am
monia plant and 1000 tons per day urea 
plant at Sindri. On completion of this 
phase and the other schemes under 
implementation', the Sindri unit of the 
Fertiliser Corporation of India would
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be producing nearly 300,000 tons of 
urea, 285,000 tons of ammonia sulphate 
and 326,000 tons of super phosphate.

(c) The Association has also provid
ed credits for the Cochin II, Gorakhpur 
Expansion, Nangal Expansion and 
TjemUay IV Fertiliser Projects.

Loan advanced by State Bank of India 
in Tripura for Development of 

Agriculture

3436. SHRI BIREN DUTTA: Will
the Minister of FINANCE be pleased 
to state;

(a) whether the amount advanced 
by the State Bank of India in Tripura 
in 1972—74 is very insignificant ac
cording to needs of the State; and

(b) if so, the reason for not advanc
ing proper quantity of amount in that 
State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) The out
standing advances of three public sec
tor banks, operating in the State of 
Tripura, increased from Rs. 84 lakhs 
as at the end of December, 1972 to Rs. 
120 lakhs as at the end of December,
1973. Of these advances, |he State Bank 
of India accounted for Rs. 8 lakhs and 
Rs. 29 lakhs respectively. These data, 
however, do not include advances sane, 
tioned by bank branches located out
side the State of Tripura, but utilised 
in that State.

(b) The level of advances by banks 
in different areas is largely determin
ed by the general level of economic 
activity and the availability of infra
structure facilities like transport, 
power, communications etc. It is. how
ever, the endeavour of the public sec 
tor banks to assist all viable an I pro
ductive ventures particularly in the 
relatively under-developed areas.

Operation o f FaraUei Banking 
Institutions

3437. SHRI PETYA RANJAN DAS 
MUNSI: Will the Minister Of
FINANCE be pleased to state:

(a) whether Government are aware 
of the fact that in the name of ‘chit 
fund’ parallel banking institutions 
have been operating in the country 
for the last one or two years;

(b) whether they are allowed to 
function as per policies laid down by 
his Ministry and the Reserve Bank of 
India;

(c) whether Government’s atten
tion has been drawn to the Press re
ports dated the 8th and 14th October,
1974 in this regard; and

(d) if so, the reaction of Govern
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) to (d).
Presumably, the Hon’ble Member has 
in mind the press reports which ap
peared in the “Economic Times” of 6th 
October and 14th October, 1974, undex 
the captions “Action needeu to quell 
chit panic” and “RBI blamed; softness 
to chits", respectively. These have 
been seen by Government. They refer 
to certain aspects of the working of 
miscellaneous non-banking companies 
conducting chit fund schemes of the 
conventional type as also prize chit/ 
lucky draws/savings schemes/benefit 
schemes.

Government are aware that there are 
certain miscellaneous non-banking com
panies operating in the country which 
conduct chit business of the conven
tional type in the course of which 
they collect from their subscribers 
subscriptions towards the chit schemes 
conducted by thetn. The Reserve Bank 
has reported that since the schemes of 
such chit fund companies conducting 
conventional type of chit fund business 
are of a self-liquidating nature and 
partake of the character of mutual be.
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neftt schemes, the chit subscrip
tions received by such companies 
from their subscribers hava oeen ox- 
•cluded from the purview of the direc
tions issued by it to regulate the de- 
posit-acceptance activities of nun-bark
ing companies. However, control ove’' 
the activities of such chit furd com
panies of the conventional type is 
mainly exercised by the State Govern
ments, a number of which hdve en
acted specific legislations for the pur
pose. The Reserve Bank hag reported 
that while formulation of a model chit 
fund law as recommended by the Bank
ing Commission is under its considera
tion, the necessity of passing suitable 
legislation for controlling chit funds 
has been brought by it to the notice 
of the State Governments of States 
which do not have such legislation.

Apart from the companies conduct
ing conventional type of chit fund busi
ness, several miscellaneous non-bank
ing companies conducting prize chits/ 
lucky draws/savings schemes/benefit 
schemes have also come into being 
during the last few years. These com
panies collect subscriptions from the 
members of their various schemes and 
make advances to them or to 
others, The acceptance of subscrip
tions by such companies is governed 
by the Miscellaneous Non-Banking 
Companies (Reserve Bank) Directions, 
3973. Reserve Bank has reported that 
while it has initiated action against 
some of these companies for the con
travention of its directions referred 
to above, investigation is in progress 
in regard to the deposit-acceptance 
activities of some other companies vis- 
a-vis the provisions of its directions. 
Similarly action for contravention of 
the provisions of Companies Act, 1956 
is being taken by the Department of 
Company Affairs against the compa
nies concerned as and when these are 
detected.

The Reserve Bank has constituted a 
Study Group to make recommenda
tions with a view to tightening the 
existing statutes and directions issued 
thereunder regarding deposit-accep
tance activities of non-banking institu
tions and to plug any loopholes which 
are being taken advantage of by such 
institutions.

Un-econoraic arrangements of Delhi— 
Patna—Calcutta Flight

3438. SHH1  PRIYA HANJAN DAS 
MUNSI: Will the Minister of TOUR
ISM AND CIVIL AVIATION be 
pleased to state:

(a) whether any review has been 
made as to why the Jumbo aircraft of 
Air India is not landing at Calcutta 
airport j and

(b) the reasons for non-economic 
arrangements of Delhi-Patna-Calcutta 
flight without making it a straight 
Delhi-Patna flight?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR) (a) Air-India as. any other air
line has to be guided by the traffic 
potential of the stations through which 
its aircrafts are routed. In terms of 
traffic generated, Bombay and Delhi 
have been able to Justify the operation 
of Boeing-747 Jumbo aircraft on the 
India/UK/USA route. With a view 
to gauge the extent of traffic potential 
and viability of such a service, a direct 
service was operated between London 
and Calcutta between October 1972 
and the end of March 1974 with Boe
ing-707 aircraft and it was found that 
traffic potential to and from Calcutta 
did not justify the deployment of .a 
wide bodied Boeing-747 Jumbo air
craft.

(b) Flight IC-409 /4 10-Delhi/Luck
now/Patna/Calcutta serves the inter
ests of three States. Patna has affinity 
with Delhi as well as with Lucknow 
and Calcutta. This service provides 
connection to the State capital of Uttar
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Pradesh with Delhi. Indian Airlines 
has at present no plans to operate a 
direct Delhi/Patna service.

Financial aid given b j Industrial 
Reconstruction Corporation of India 

to Sen R&ieigh Cycle Co.

3439. SHRI PR1YA RAN JAN DAS 
MUNSI: WiU the Minister of FIN
ANCE be pleased to state;

(a) whether any financial aid was 
given to Sen Raleigh Cycle Cp., of 
West Bengal at Asansol by Industrial 
Reconstruction Corporation of India 
or Government of India in the lafit 
three years;

(b) if so, the figures thereof; and

(c) whether any improvement has 
been shown in the industry both in 
production, management and sale?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) and (b).
Amongst the all-India long term finan
cial institutions, the Industrial Recons
truction Corporation of India alone has 
sanctioned, between March, 1972 and 
February, 1975 four reconstruction 
loans to M/s. Sen Raleigh Ltd., aggre
gating to Rs. 227.59 lakhs. Of this 
Rs. 156.35 lakhs have been disbursed 
to the company. Government of India, 
have not given any financial assist
ance to the Company.

(c) With the reconstruction assis
tance from IRCI the company resumecj 
operations with effect from 31st 
March 1972. During the two and a hall 
years of resumption of operation the 
level of production registered improve
ment although the production could 
not achieve the target projected in the 
reconstruction scheme. Since October,
1974. however, the level of production 
has declined owing to shortage of 
working capital, critical raw material 
and components etc.

Measures such as reconstitution of 
the Board and induction therein of 
professional expertise etc. have been 
taken from time to time to strengthen 
the management of the company. 
Steps are also being taken fewp recruit
ment of top executives including a Ge
neral Manager.

In sales aside, there vras a trend Of 
improvement in the first two years o f  
reconstruction. It, however, suffered 
reversal from early 1874 due to various 
factors including demand recession «tc.

Compliance of Foreign Exchange 
Refutation Act by Foreign Companies

3440. SHRI M. V. KRISHNAPPA:
Will the Minister of FINANCE be 
pleased to state:

(a) whether some foreign com
panies have not been complying with 
Foreign Exchange Regulation Act till 
31st December, 1974;

(b) the names of the Foreign com
panies which have so far not complied 
with the provisions of the Foreign Ex
change Regulation Act; and

(c) the names of foreign companies 
whjudh have Indianised their capital 
base during the last three years?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM) (a) 
and (b). Under the Foreign Exchange 
Regulation Act 2973, 877 applications 
have been received by the Reserved 
Bank of India, p s  on 12th February 
1375, from foreign branches operating 
i:i India and Tndkn companies having 
more than 40 pex cent foreign hold
ing, which are under their scrutiny. 
Whether any fo-eign branches or In
dian companies attracted by the pro
visions of the Foreign Exchange Re
gulation Act have not made an appli
es tion is being 'looked intc by the 
Reserve Bank of India.

(c) The information is being col
lected and will be laid on the Table 
of the House.
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Tr&de Challenge from CWiui

3441, SHRI D. B. CHANDRA 
GOWDA:

SHRI K. MALLANNA;

SHRI A ^U N  SETHI:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether India’s foreign trade 
laces a tough challenge from Peking 
in both developed and developing 
countries as per study conducted by 
the Institute of Defence Studies and 
Analysis; and

(b) if so, the details regarding the 
items and the steps Government have 
taken or propose to take in this re
gard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) 
1a) jand (b). An article on “Trade 
Patterns of China and India—a com- 
pprison” appeared in the October, 
1973 Issue of the journal published by 
the Institute for Defence Studies and 
Aralysis. It contains details about 
China’s trade with the developed and 
developing countries. The main point 
bi ought out in il is article is that In
dia has to face competition from 
China in developing trade with these 
countries, particularly with respect to 
export of manufactured goods. The 
challenge of international competi
tion which is a normal feature of 
foreign trade cf*n be met by more 
intensive export effort on our part.

(b) if so, what are the facts thereof

(c) whether it has been alleged that 
the latest measure is highly inequita
ble in that the higher the income and 
wealth brackets of an investor, the 
larger is the tax benefit he would de
sire; and

(d) if so, Government’s reaction- 
thereto?

THE MINISTER OF FINANCE. 
(SHRI C. SUBHAMANIAM) (a) 
and fb). Yes, Sir. The President of 
Irdia promulgated the Trust Laws 
(Amendment) Oroinance on 7th Janu
ary, 1975 which envisages a relief 
from income tax to the extent of 
Rs. 2000 for income from units of 
Unit Trust of India over and above 
the existing limit of Rs. 3000 already 
available Under Section 80L of the 
Income Tax Act, 1961 in respect of 
ceitain approved investments includ
ing units, and £ 'so provide for fur
ther exemption upto Rs. 25,000 from 
wealth tax on investments in units 
ever and above the existing exemp
tion limit under Section 5 of the 
Wealth Tax Act, 1957 in respect of 
ir vestments including units specified 
ir. that section.

(c) and (d) The above tax reliefs 
are intended to piomoted the sale of 
units and curb the re-sale of units 
bj’ the unit holders. These reliefs are 
available to tax payers depending 
upon their investment in the units of 
Unit Trust of India, their level of 
taxable income under the Income Tax 
Act and taxable wealth under Wealth 
Tax Act.

Tax Relief to investors of Unit Trust 
of India

3442. SKRt JYOTIRMOY BOSU; 
WilJ the Minuter of FINANCE be 
pleased to state;

(a) whether the Government have 
recently announced further tax relief 
to investors in the Unit Trust of India;

Visit abroad of Shri S. ShukU, 
Director S. T. C. in connection with 
Purchase of Caprolactum and sale of 

Sugar

<1443. SHRI JiTOTIRMOY BOSU: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that in 1973, 
the State Trading Corporation sent
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its. Director, Shri & Shukla to Japan 
to negotiate the purchase of 1000 tonnes 
o f  Caprolactum;

(b) if so, quantity actually purcha
sed »nd at what price;

(c) 'whether there was any bung- 
lings in this connection;

(d) if so, the facts thereof and 
action taken thereon;

(e) whether the same Director was 
also sent to London to finalise a deal 
to sell 2000 tonnes of sugar;

(f) if so, whether it has been 
alleged that the said quantity of sugar 
wag exported at a price ot £275 against 
.{he highest bid of £350; and

(g) if so, what are the facts thereof?
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) Yes, Sir.

(b) 1200 tonnes at US $ 750 per 
tonne c.i.f. Bombay.

(c) No, Sir,
(d) Does not crise.
.(e) No, Sir.
<f) and (g). r>0 not arise.

Production of Cloth

3444. SHRI JYOT1RMOY BOSU: 
Will the Minister of COMMERCE 
be pleased to Mate:

(a) the total production of all va
rieties of cloth, year-wise during 
1972 -̂1974;

(b) share of coarse varieties in thi3 
total production, year-wise during
1972 to 1974;

(c) percentage of rise or fall in the 
prices of (i) fine and super-fine (ii) 
medium and (iii) coarse varieties of 
-cloth, month-wise, during January to 
December, 1974; and

(d) share of controlled ddtti to the 
total production of cloth, year-wise, 
during 1972 to 1974?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). Production of cotton fab
rics in the mill-sector.

Year Production (in million metres) 
Coarse Total

J97Z , 590 4*245

1973 • 605 4,169

1974 (Jan-Oct.) 466 3,587

fc) A  statement is laid on the Table of 
the House [Maced in Library Sec No. L T -  
9185/75]

(d) Period Total Production 
Controlled cloth 
production 

(Million (Million 
metres) nv'trcs*)

Dec. 7 1 -Dec. 72 4613 399

1973 • 4169 427

1974 4244 757

* Production figures for controlled doth are 
maintained in sq. metres and have been 
converted to liner metres on the basis of 
i - 1  linear meter to 1 sq- meter.

![*nf
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Decision to underwrite current year 
budgetary deficits of UP. and Bihar

3446 SHRI MOHINDER SINGH 
-GILL: Will the Minister of FIN
ANCE be pleased to state:

(a) whether the Centre has decided 
to underwrite the entire current year 
budgetary deficits of U.P. and Bihar 
amounting to Rs. 130 crores in spite of 
the recommendations of the Finance 
Commission to the contrary;

(b) if so, the reasons for flhe same; 
and

(c) whether similar favours have 
been denied to some other States in 
the recent pa*t?

THE MINISTER OF FINANCE 
<SHRI C. SUBRAMANIAM): (a)

to (c). No additional Centra, assist
ance is feeing provided to U.P. and 
Bihar in the current financial year for 
meeting their budgetary deficits.

wrHfPjT f r o  faffa&f,

3447.  j f w r  f v ^ n * i :  w r
fam 1% sr#T ^ ^  f i r  ^7^ t

(qr) vnr stfrf̂ TT fa-̂  ftr*. 

T O f ^ f  3 % tr* t v  £
3 T O 3  ^  f r n n  s j t  ;

(m) **n w m ?  w  «mr | far
s*r -^yr % ^  *r ^f?t ^ *r 

a ft  w r  w  I ,  f=r*r^rTT 1 o  3 ^ 1  
I  ^  vft w  tfr Trfor % 

qur t ;

( » r )  *rfi? trr, e ft  f o *  T r f e r ^ n f ^ f r
% IfTTT Wf6R> ^  f^TT «frf f®IT

^r% frr^rrft ^  ^  t
t r f o  w r r  aprniT  f  ?

gsfon Ttfenft) : (*f) at (it) »rt*fV 
wi ^r^rr «r*rsr sr̂ fr % ^
{^TtZtZWlZ) % %

5T ^ r c r  s j R ^ r r  ^ h :  sr«rr %  ? r ^ ? r n :  ?r«rr 
'FTTfTrr m  % t̂ ffr f3wrff?r *r<* 
m f r  f^ fd r  %  * f r  ^  f ^ n r
«TT WTr I  1
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%fcr, r ( v m m )  
mpfa w it fan wm

3448- jpm  fPBff W : ^ T
enf«rw *r*t «r>rm ( t t w t r )

m sw *  srrft W  srr^ % snft ir 6

fq^TRT, 1974 %Wmtfr?T SFFT &o 
3 5 «5  % STrTC V  f i f f  *T ^  rft
f«TT frit %  :

( * r )  f m  * t f t  ( v )  s f t r  ( * r )  %
srct ir 3 *T arnWTft ™F?r ^  wt

^  t  ;

(w ) *rft r̂, ?ft *pr
erpr w t  | ;

( it )  w t ^ r t  o t > t  ^ t fn r  5* 
»iifrf *rf w f  *r f̂??Tfg'?T %
*f?r srfar^ fawr t  ;

(* ) nfe fr, eft weft *r fe n r  
-jforfacr | Tr̂ rf̂ FT

r̂MK̂ r fv<rsn % ,

( ? )  j rmgpT m'rv* % ?I5r ?Tf 
il^y ^  fo'T̂ T % Ŝt̂ TST ®FT f?rcta 
fsRT *HTT ’ffV -drMI<̂  T̂*T̂  
fW r r  wrr sprrr s*tt t  ’

qanfq w r «h m m  ®r (MV

fa?*in«T SRTTT ) : M  ^  ^  •

( * )  ?T (*) ^ f f  «ftTT*T 
Mrft *T° lT^o/2 3 /5 /^ - l  7 7W
( * ) / 6 l  22—3—1961 c fff
Wo CrH/23/5/90 I W  ( ^ )  / 6 5
ftn rv  2 9 - 4 - 1 9 6 5  % ^ r r fir r  5 , 000  

tfto Z* srffm ST*TflT % ’i'FT ^T’T
zw t sffti % ^qr^T w[sn fr *lf «ft I 
tjpf **T tp* ^  TOT *ST̂ T

ifT 37 ^ T̂fr WT$t Tft | I

«rf 1973 cf«rr 3r^r^-fw n^ 1074 
#r ?>rn- »rft# ̂ r 3 ? w r
wm 3188 * r °  2T?r ?r«rr 2259 f r *
2?  ToT f  I f  ?T r R f  W  # f  ff if TO H T

^  qrtr ^  *r>f tfiTfarrfr fcm  w m  
st^rT §■ 1

( t )  ^?tt ?nrr r̂?r ?f^r?rcpf 
f?r^r qfT<rc spt  sr^r ^  n f  
srpTfTft % v%Tn; n i  stft ^qr^r
^  ff^  gri% % % *T5r
z\*r r f  | :-

(»Jf!T»TWr^o

1971-72 38. 23
1972-73 1 2 06
1973-74 14. 17
1974-7=5 17 38

<̂T 5 *T IT? apV r̂TT1?^ T̂*TT
?TSft t  I

^fo ?fto ^ 0  v fkv^r iftr «tVttr 
% s N r ir F n if f ir o r  im m : 

vt « w r  ttftr

3449. «ft j w  w  w^pm : w r
m  W5TT̂  ^  FTr ^  fa  :

( v )  ^tt f ^ f t  f?rr«r q w  
3ttt=t f ^
?r^r «frTTH f rm,  jp>jt, t r w p r  
% sfTfsnfT«rt ^  fftt ar̂  1 9 7 2 - 7 3
rftx 1 9 7 3 - 7 4  *r w urtt •qrft Trftr 
t o t t  «fV ; ?fhr

(sr) irf? ^r, m ^  ^hrcarf^f % 
?mr sptt |, % sr?^  ^  sftx xrttm .



I55  Written Answer* PHALGUNA 23, im  {SAKA) Written Answers i 54

% M  W$RX 5 TTT W  * J
«  * ?

flftf iffWH if TR*T
( * )  vtft (wf) ifarcfr 

te fT ' *TT*f rjy oT̂ n̂ r t e r  
f % o  i f t T  f*r**r,
T̂t2T % w  *WfflWT f  I

" t f f r o t f t o t r q - o  <T4r " « f t
t w  ^r=fr' ĤT«r 3Tfr-w ftrar
s#o fwo % lOT<ft trfTSF I  I 
^  5ft t^TTEp ^ r t f  f t m fo r T  f w r

| ^rf^r n w ?
*r#t % y

fan* * w »0 
i m  « w f f  <ftr W  ^ 

M .  *tot n̂*r

4 4 5 0 5 * * * *  *ro«rrsr •
f a ^ r  *T3ft w, ^  f q r  3 T * r  I V  :
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Loan from, V X.

3451. SHRI NORUL HUD A: Will
the Minister of FINANCE be pleased 
to state:

(a) whether India is receiving a 
loan of 95 million pounds from U.K. 
during the current financial year;

(b) the salient features of the agree
ment and how do Government pro
pose to utilize the loan money; and

(c) the conditions for repayment?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
Yes, Sir. For the current financial 
year 1974-75, the Government of U.K. 
have pledged loans amounting to 
£ 95 million.

(b) So far three Loan Agreements 
aggregating £ 59.4 million have been 
signed with the Government of U.K. 
as indicated below:

(i) UK/India Maintenance Loan 
*974 (No. 2 ) signed on 
12-9-74 . . ■ < 30’0 m

(ii) UK/India Debt Refinancing 
Loan 1974 (No. 2) signed
on 23-12-74 • * £ 9 4 m

(iii) UK/India Maintenmce Loan
I975> signed on 1 1 - 3-75 £ 2 o m

Toial .• £ 59 4 m

For the balance amount of 35.6 
million, Loan Agreements (relating to 
UK/India Mixed Projects and Capital 
Investment (L.mn) are likely to be 
signed shortly.

The UK/India Maintenance Loans 
are to be used to finance the import 
of non-project goods viz., materials 
spare parts and components. UK/ 
India Capital Investment Loans are 
to be utilised *01 import of capital 
goods. UK/India Debt Refinancing 
Loan, 3974 (No. 2) is for reimbursing 
the Government of India for pay

ments made to the Government of 
U K. during 1-4-74 to 31-3-75 to- 
wai ds the repayments of principal due 
to the Government of U.K. under 
the provisions oi certain specified 
loan agreements. This assistant is 
not tied to the purchase o f  goods 
and services from Britain and tftti# 
amounts to a transfer of free foreign 
exchange. UK/Lidia Mixed Project 
leans will be uliUsed for finencing 
the foreign exchange reuirements of 
mutually selected projects.

(c) All the lobTi3 are repayable 
over a period of 25 years, inclusive 
of a grace period of 7 years, and are 
free of interest or any other char
ges.

Posting and transfers of Inspectors of 
Customs and Excise Department

3452. SHRI MUKHTIAR SINGH 
MALIK: Will the Minister of FIN
ANCE be pleased to state:

(a) whether the posting and trans
fer of Customs andi Central Excise 
Inspectors in Delhi Collectorate are 
effected indiscriminately;

(b) whether ther'e is no criterion 
for mixlmum and minimum stay in 
different branches and most of the 
executive staff are put on clerical jobs 
without any reasons; and

(c) whether there has also been 
stagnation in respect of promotions of 
executive staff in Delhi Collectorate?

THE MINISTER OF STATE IK 
THL MINISTRY OF FINANCE 
(SHRI PRANA3 KUMAR MUKHER- 
JFE): (a) No, Ŝ r.

(b) No, Sir. Normally officers hav
ing longer stay in particular units/” 
bt inches are iroved barring excep
tions on special administrative consi
derations. No executive officer is de
ployed on ministerial work.



IJ7 Written Answer, PKALGUNA S3, 1896 (SAKA) Written Answers jjR

(c) The position in respect of pro
motions of executive staff in Delhi 
Collectorate is favourable as compar
ed to their couaterparts in the vari
ous other Central Excise Collecto- 
rates. Stagnation in respect of pro
motion of executive staff to higher 
posts is an all India issue but 
by and large the Government is tak
ing steps to provide relief in this 
diiection to th  ̂ rytent possible keep
ing in view th° work load and other 
administrative consideration

Export of Essential Commodities to 
Nepal

3453. SHRI MTJKHTIAR SINGH 
MALIK:

SHRI BIRENDER SINGH 
"KAO:

Will the Minister of COMMERCE 
be pleased to state-

(a) whether export of essential 
commodities to Nepal will now be 
treated as strictly commercial transac
tions;

(b) whether Nepal has requested 
for more allocation of certain essen
tial commodities; and

(c) if so, the decision taken there
on? !

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c). The detailed arrange
ments in regard to export of essential 
commodities to Nepal during 1975-76 
including quantities and prices thereof 
ar* expected to be finalised shortly.

Bank Offices opened by Nationalised
Banks In Rural and Urban Areas

3454 SHRI MUKHTIAB SINGH 
MALIK:

SHRI BIRENDER SINGH
RAO:

Will the Minister of FINANCE be 
pleased to state:

(a) number of bank offices opened 
by the nationalised banks in the rural 
and uiban areas upto December, 1974, 
year-wise and bank-wise, separately;

(b) whether theie has also been 
any increase m the banking business 
of the nationalised banks during the 
last year; and

(c) ii go, the facts thereof ’

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROIIAIGD. (a) 
Available data Ere set out m the 
Statement laid on the Table of the 
House [Placed m Library See No. 
LT-9188/75],

(b) and (c). Yes, Sir, the deposits 
of public sector banks, including the 
nationalised banks, have increased 
from Rs 8465 crores as at the end 
of 1973 to Rs £632 crores as at tbe 
end of 1974 Correspondingly, their 
advances have also increased from 
Rs 5912 crores to Rs 6665 crores over 
this period.

Service to Customers in Nationalised 
Banks

3455 SHRI BIRENDER SINGH 
RAO. Will the Minister of FINANCE 
be pleased to &xste.

(a) whether service to customers 
has gone down considerably m nation
alised banks; and

(b) what measures Government 
propose to take in consultation witb 
the managements and employee*



Written Answers MARCH 14, 1975 Written Answers

unions of the banka to improve service 
in the nationalised batiks in the coun
try?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
and (b). Since nationalisation, the ra
pid and large scale expansion in the 
activities of nationalised banks and 
the consequent strain on their resour
ces particularly man-power, has had 
its effect on the quality of service 
rendered by them. It has, however, 
been their constant endeavour to take 
appropriate measures to improve the 
quality of service to their customers, 
soch as. changing suitably the scope 
and content of the training program
mes, recruitment of technically quali
fied staff, simplification of forms and 
procedures, decentralisation of the 
administrative structure, delegation 
of powers at legional and branch 
level and also promotion of better re
lations between the employees and 
the management with a view to im
proving customer service.

Government h&ve also accepted _se- 
veral of the recommendations -con
tained in Chapter 11 of the Banking 
Commission’s Report entitled “Bank 
Operating Methods and Procedures” 
covering various areas in the func
tioning of ban’rs, including customer 
service. Banks hr.ve been advised that 
expeditious 3teps should be taken to 
give effect to those recommendations 
which are primarily designed for im
proving the functional and opera
tional efficiency of banks.

Small Water Jet-Propelled Boats to 
check Smuggling

3456. SHRI K. MALL ANN A:
SHRI ARJUN SETHI:

Will the Minister of FINANCE be 
pleased to state:

(a) whether the Customs Authori
ties have decided to acquire small 
water jet-propelled boats to streng
then the drive against smuggling; and

(b) if so, the details regarding 
their costs and the amount so far 
incurred in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) A proposal to acqure small 
water jet boats for certain tasks in 
the anti-smuggling drive is under the 
active consideration of Government.

(b) Does not arise.

Assistance from World Bank for Relief 
Measures in Gujarat

M57. SHRI VEKARIA; Will the 
Minister of FINANCE be pleased to 
state:

(a) whether Gujarat Government 
has pressed to the World Bank for 
drought relief in Guj*arat; and

(b) the attitude of the Central Gov
ernment in this regard?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
No, Sir.

(b) Government of India does not 
feel it necessary to approach the 
World Bank for seeking assistance for 
drought relief.

Amount spent by Government on 
Salaries to its Employees

3458. SHRI SHANKERRAO SA
VANT: Will the Minister of FIN
ANCE be pleased to state:

(a) what amounts were received as
actual revenue by the Government of 
India during 1971-72, 1972-78 and
1978-74;

(b) what amounts were spent by 
the Government of India on Salaries 
(including allowances) of its em
ployees during the above period; and

(c) the percentage of increase each 
year on both the items?



l6t Written Anm m  PHALGUNA M, 1896 (SAKA\ Wtm$* Jhuw*a 162

THU MINISTER OF (STATE IN TH1 
MINISTRY OF FINANCE (S^HRl 
PRANAB KUMAR MUKHERJEI):
(*) Rs. m £torts

Year Revenue Capital 
receipts receipts

1971-7* 4027 98 2504 05

1972-73 4578 35 2395 06

1973-74 5072 66 2975 69

Tht, figures do not include Railways, 
Posts and Telegraphs and Defence and 
ere also not of States’ share of taxes

(b) On the basis of the informa
tion readily available, the amounts 
spent on salaries (including allow
ances) of employees excluding Rail
ways, Posts and Telegraphs and 
Defence are as under —

Year Atnoutit m crores 
of Ruptts

19 7 1-7 2 10 3 68 (Actuals)

1972-73 324 68(R E  )

1973-7* 362 68 f R F  )

Revenue 1972-73 n  increase
receipt

Capital
receipt

1971-74

1972-73
1973-74

Amount 1 9 7 2 - 7 3
tfwif on 1973-74
salaries

10 8

4 4 /0 decrease 
24 3 /u increase

6 90/ incrtast 
xl 7 %  increase

increase in Passenger far eg in Indian 
Airlines

8489 SHRI SHANKERRAO SA
VANT; Will thfe Minister of TOU- 
RISM AND CIVIL AVIATION be 
pleased to state-

(at) how many limes, when and to 
fextfent w«te passenger fares in- 

LS—6.

creased by the Indian Airlines during 
1972-73, 1073-74 and l&H-Tfr;

(b) the reasons tor such increases 
every tune?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR)- (a) and (b) The
requisite information is furnished 
below*—

Year Extent of increase 
in fare

Reasons for 
increase

1973-73

1973-74

Nil —
i'' 5 %(round- Due to increase 

ed off to the m excise duty, 
next higher levy of sales tax 
Rs 5/-) from oil aviation fuel 
1-4-73 by the State

Governments on 
ad- 1 atoretn basis 
landing fees, etc

Due to the 
steep increase m  
tht price of 
avution fuel 
m June and 
November 19 73, 
Increase in mt>ur- 
anct premium on 
aircraftetc

(11) 25 °4 (fares upto 
Rs 200 
rounded off 
to near Rs 5 
and above 
Rs 200 up

ward to next 
higher Rs 5 /-) 
from 1-2-1974

1974-75 N,1

Development of Cotton Textile 
Industry

3460 SHRI TUNA ORAON WiU 
the Minister of COMMERCE be 
pleased to state-

(a) whether a Committee /Board haa
been constituted for the development 
of Cotton Textile Industry m the 
country,

(b) if so, whether any representa
tion has been given to Eaatem Zone 
States, and

(c) whether only one Member from 
West Bengal has befen taken in the 
above Board?
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THf DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISWANATH PRATAP SINGH): 
(aj The Hon’ble Member has, per

haps, in mind, the Development Coun
cils, which are set up under the Indus
tries (Development and Regulation) 
Act. If so, the answer is no, Sir.

(b) and (c). Do not arise.

Pay and Allowances of Field Officers
of General Insurance Corporation

3461. SHRI M RAM GOPAL RED
DY: Will the Minister of FINANCE
be pleased to state:

(a) whether the pay and allowances 
of Field (Development) Officers of the 
General Insurance Corporation stand 
freezed since January, 1973;

(b) whether no relief -was afforded 
to them by way of dearness allowance 
on account of rise in the price index 
during the past two years; and

(c) if go, what action Government 
proposed to take to improve the lot of 
these officers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
No, Sir.

(b) The emoluments of Develop
ment Officers of the two erstwhile 
companies viz., New India Assurance 
Company Limited and the Oriental 
Fire & General Insurance Company 
Limited continue to be regulated "by 
old agreement which provide for 
revision of dearness allowance, in
crements in the old scale and the 
incentives. Pending rationalization of 
service conditions, the rest of the 
Field Staff have been givttn a rise in 
emoluments in 1973, 1974 and 1975 on 
an ad hoc basis, depending on their 
performance.

(c) The question of rationalisation 
o f the scales of pay and other terms 
and conditions of service of the Field

Staff iov 'the purpose of framing <a 
scheme under section 16(1) (g) of 
the Genferal Insurance Business (Na
tionalisation) Act, 1972, is receiving 
attention.

Demands of RBI Employees

3462. SHRI VAYALAR RAVI: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether different sections of the 
Reserve Bank of India employees are 
agitating on different demands; and

(b) if so, the gist of their demands 
and the steps taken by Government 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
and (b). Reserve Bank of India has 
reported that in support of the de
mand for additional Dearness Allow
ance, officers in the bank at all the 
centres went on mass casual leave 
on 10th January, 1975 and began to 
observe work-to-proeedure with effect 
from 10th February, 1975. Follow
ing the sanction of revised ad hoc 
increase in Dearness Allowance for 
various levels of officers of the Re
serve Bank of India, the agitation by 
the officers was called off on 22nd 
February, 1975.

Reserve Bank of India has also re
ported that the Class IV staff at 
Bombay stopped dusting and cleaning 
of furniture with effect from 17th 
February, 1975 on the plea that this 
did not form part of their duties. 
Since the chairs and tablets were not 
cleaned the clerical and other staff 
also did not work. With the signing 
of an agreement with the manage
ment of the bank on 22nd February,
1975, the Reserve Bank Workers* 
Union, Bombay called Off their agi
tation and Class IV Staff in Bombay 
resumed cleaning and dusting from 
24th February, 1075.
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Ale terminal building at Civil Aero
drome, Ahmedabad

3463 SHRI P. G MAVALANKAR. 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state

(a) whether the air terminal build
ing at the civil aerodrome, Ahmedabad 
is properly and fully equipped with 
all necessary facilities and services,

(b) if so, the salient features there
of,

(c) if not, why are the deficiencies 
allowed to persist, and

(d) tile total coat of the renovation 
and equipment of the said terminal 
building?

THE MINISTER OF TOURTSM 
IND CIVIL AVIATION (SHRI RAJ 
3AHADUR) (a) and (b) Yes, 
hr Arrival, Departure and Reserved 
lounges, Passenger, holding area, 
Restaurant toilets, Post Office, Tele
phone Information Counters, Car Park 
jiiea etc are available Certain minor 
modifications are in progress on a 
priority basis to provide increased 
irea for security cleared passengers 
nnd for passenger movements Addi
tional furniture is being provided 
The system of entry to terminal build
ing by tickets has been introduced 
lecently to reduce congestion m loun
ges

(c) Does not arise
(d) Rs 6 5 lakhs for expansion of 

the terminal building and tor provi
sion of other additional facilities

Searches carried 0ut by Income-tax/ 
Customs Officials In Gujarat

3464 SHRI P. G MAVALANKAR 
Will the Minister of FINANCE be 
pleased to state:

(a) whether any seerches were 
made by the Income tax/Custom» offi

cials at the residential and business 
premises of individuals m Ahmedabad 
and other parts of Gujarat between 
November 1, 1974 and February 28,
1975,

(b) if so, the ful] details thereof;

(c) further steps taken in such cases 
where searches were made earlier,

(d) whether some cases were found 
not guilty of any offences and

(e) if so their names and other 
details and whether the said innocent 
cases were publicised or notified to 
the public’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(b) to (e) Information is being col
lected and will be laid on the Table 
of the House

Kandla Free Trade Zone

3465 SHRI P G MAVALANKAR 
Will the Minister of COMMERCE be 
pleased to state

(a) whether the Kandla Free Trade 
Zone authorities have been recently 
empowered and strengthened to carry 
out their stipulated functions efficient
ly,

(b) if so, main features thereof; 
and

(e) the progress, if any, achieved 
by the K F T Z  during the years 1972,. 
1973 and 1974 with broad figures 
thereof’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISWANATH PRATAP SINGH)
(a) and (b) Presumably, tht> Hon. 
Member is referring to the Kandla 
Free Trade Zone Board, earlier named 
as Kandla Free Trade Zone Committee. 
The composition of the Board has been 
streamlined and it has been vested 
with more comprehensive powers for
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operational efficacy WMle enabling it 
to function as the main focal point for 
taking decision* on all applications for „ 
industry licences, import of capital 
goods, foreign collaboration, MRTP 
ckterance, wherever required, and for 
clearance under the Foreign Exchange 
Regulation Act.

(c) The Zone has achieved continu
ed progress, as indicated by exports, 
which increased from 128.84 lakhs in
1972 to 149.18 lakhs in 1973 and 218.59 
laklhs in 1974.

Passenger baggages lost, misplaced, 
damaged on flights of Indian Airlines

3406. SHRI P. G. MAVALANKAR: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether passenger baggages are 
lost, misplaced, damaged on the flights 
of Indian Airlines;

(b) if so, the broad details thereof;

(c) whether the pasaengera who 
lose their belongings are promptly 
and properly reimbursed for the com
pulsory expenses they are subjected 
to incur; and

fd) if so, the full facts thereof?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) and (b). Despite
best efforts on the part of Indian Air
lines for careful and efficient handling 
of passengers’ baggage one or two 
pieces of baggage get misplaced or 
miscarried or even damaged due to 
human error, particularly during ruih 
periods of traffic. During the course 
of thu last 6 months, Indian Airlines 
carried on an average, 2,32,000 passen
gers per month and as many as 11 
pieces of baggage only wete mis
carried nr damaged.

(ti) and (d). In cades of piefces of 
baggage lost or damaged the concern

ed p*w s4*m  I* m o tim ?  com
pensation t& m m  fcfs titanSdiate needs 
and every effort is made to trace the 
lost baiggage and restore it to the 
passengers.

Disposal of confiscated goods

3467. SHRI M. KATHAMUTHU: 
DU. R. P. SHARMA:

Will the Minister of FINANCE be 
plcjased to state:

(a) whether Government have fail
ed to dispose of the goods confiscated 
from smugglers;

(b) if so, value of the goods still 
in custody of Government and what 
difficulties are being flaced by Gov
ernment; and

(c) further steps being taken to 
dispose of these goods?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
la) No, Sir.

(b) and (c). The value of confiscat
ed goods pending disposal as on 1st 
January, 1975 is Rs 619 lakhs appro
ximately. The Government has not 
faced any difficulty in the disposal of 
confiscated goods. However, with a 
view to further speed up the pace 
of disposals, the Government has re
cently issued e new set of instructions 
to the field formations.

Deadlock between India and E.E.C. on
quota of Cotton Textile Exports

3468. SHRI C. K. CHANDRAPPAN: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether there was a virtual 
deadlock between India and E.E.C, on 
the quota of cotton textile exports to
the Community; and

(b) if so, the reasons And facts 
thereof?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISWANATH PRATAP SINGH);
(a) and (b). The negotiations with 
the EEC for the conclusion of a nefw 
agreement on textiles are still in 
progress.

Expenditure on Tourism in Orissa

3469 SHRI SHYAM SUNDER MQ- 
HAPATRA' Will the Minister of 
TOURISM AND CIVIL AVIATION be 
pleased to state:

(a) the expenditure of Central 
Government on Tourism in Orissa so 
far in the Fourth Five Year Plan 
period;

(b) what is the contemplated 'ex
penditure in the Fifth Five Year Plan 
period;

(c) what are the specific projects 
in view to be taken up in Orissa; and

(d) is there any plan to develop 
Chilka lake in Orisaa?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SJURENDRA PAL 
SINGH) ■ (a) An expenditure of
Rs. 2 35 lakhs was incurred in the 
Central sector on the construction of 
Youth Hostel at Puri and on impro
vements to the travellers Lodge at 
Bhubaneshwar during the Fourth Plan.

(b) and (c). Completion of the 
Youth Hostel at Puri and environmen
tal improvements around the temples 
at Konark and Bhubaneshwar have 
been included in the draft Fifth Five 
Yeor Plan of the Department of 
Tourism. In addition, the ITDC pro
poses to expand its Travellers Lodge 
at Bhubaneshwar and to provide a §- 
star category hotel at Puri. These 
projects will be taken up subject to 
allotment of fund?, satisfactory feasi
b l y  study results and Jif^ng of the 
ten on new construction.

(4) There is no scheme for the 
development of the Chilka lake in jthe 
Central sector.

Stepg to increase profits of Air India 
and Indian Airlines

3470. SHRI SHYAM SUNDER MO- 
HAPATRA: Will the Minister of
TOURISM AND CIVIL AVIATION be 
pleased to state:
Whether any positive stepg have been 
taken to increase profits of Air India 
and Indian Airlines?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): Ye?, Sir. Air-India
and Indian Airlines have taken vigo
rous economy and productivity mea
sures Some of the measures are as 
under: —

Indian Airlines:

(I) Withdrawal of Services to 16 
stations which were uneconomic and 
redeployment of existing fleet to 
more remunerative routes due to 
exhorbitant increase in the cost of 
aviation fuel, coupled with state and 
central duties thereon.

(II) Elimination of certain waste
ful work practice® and introduction 
of revised shift system so as to re
duce overtime and other staff costs.

(III) Withdrawal r>f transport at 
major stations.

(iv) Augmenting the fleet by ac
quiring four new Boeing 737 air
craft including one in replacement 
of the aircraft that crashed in May* 
1973 and ordering 2 more for deli
very at the end of 1975.

(v) Phasing out of uneconomic 
aircraft—Viscounts and l?akotas— 
from the fleet of the Corporation.

(vi) A special group knoyn *9 an
Organisation and Systen# ***• 
bj®en set yp by Indifn to
study in depth currant procedure®
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and practices in the various Depart
ments of Regions and Headquarters 
and recommend improvement to 
achieve maximum utilization of 
resource^.

Air-lndia:

(i) Has liuppoiLed the Internatio
nal Air Transport Association pro- 
pjosal for increase in fares and rates 
to economical level to keep up 
with the increase in the cost of 
fuel and the world wide inflationary 
trend in other costs;

(ii) Has planned (a) to step up 
flights on the Gulf and Japan routes;
(b) to introduce in 1975-76 all cargo 
services between India-U.K. and 
London—Japan to fully exploit the 
freight market;

(iii) Has undertaken handling of 
wide-bodied aircraft operated by 
other foreign airlines;

(iv) Placed order for one addi
tional Boeing 747 aircraft for deli
very in December, 1975, for aug
menting fleet capacity for carrying 
additional traffic;

(v) Secured contracts for over^ 
hauling of engines of Trans Medi
terranean Airlines of Lebanon;

(vi) Introduction of cargo service 
to U.K. and Japan;

(vii) Increased utilisation of its 
fleet by duplicating its services to 
Australia and increased frequencies 
to the Gulf from five to six per 
week;

(viii) Has taken several mea
sures to improve the Sale efforts and 
control of expenditures by taking 
several steps such as (a) introduc
tion of slip system of crew sche
duling on the eastern and western 
routes, (b) drastic cut and control 
on publicityy reduction in overheads, 
over-time, comfnunicatlons cost, 
staff travelling, etc. and (c) restric
tion <#& staff recruitment; and

(ix) It is proposed to gradually 
undertake complete overhaul of 
Boeing 747 engines in India to 
achieve reduction in cost.

Number of persons from Orissa serv
ing in Air India and Indian Airlines

3471. SHRI SHYAM SUNDER MO- 
HAPATRA; Will the Minister of 
TOURISM AND CIVIL AVIATION 
Vt; pYeasefii "it* ■jfca'ie Vne Trani'oer ol 
persons hailing from Orissa who are 
serving in Air India and Indian Air
lines in different capacities including 
air-hostesses?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): Recruitment to various
categories of employees in Air-lndia 
and Indian Airlines is made through 
local Employment Exchanges in the 
case of lower categories and through 
selection examinations or tests on an 
all India basis to higher categories. 
The requisite information is not readily 
available and its collection will in
volve considerable time and labour 
that may not be commensurate) with 
the results achieved.

Expenditure on and out-turn from 
exhibitions organised in foreign coun

tries

3472. SHRI SHYAM SUNDER MO- 
HAPATRA: Will the Minister of
COMMERCE be pleased to state:

(a) what has been the texpenditure 
on travelling and daily allowances of 
officers going out of the country for 
organising trade fairs or to participate 
Jn such fairs during the last three 
years., vear-wise:,

(b) who are thotfe officers, their 
number and duration of stay in each 
country and expenditure on them; 
and
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(c) what is India's total expenditure 
during the last three ye are on exhibi
tions outside and out-turn from such 
fexhibitions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISWANATH PRATAP SING") 
The information ‘a’ *b’ and *c’ in so far 
as it 1 elates to the fair participation 
and exhibitions on the approved prog
ramme of the Directorate of Exhibi
tions and Commercial Publicity is as 
follows —

(a) 1 9 7 J  73  R  3 00 lak V

1973 71 Rs 9 24 lakhs
19 74 -7 5  R 1’ 4 01 lakhs

(Ftb ,75)
(b) A P"r Statement laid on the Table

o ft fv H o js e  [Pla ed tn Library Sec No LT

- -9 I&5/75 1
Out turn by way 
of firmordtre

T  >tal exp nditurc 
R  in lakhs Rs in lakhs

(c) 1972-73 24 69 482 35

1973-74 7i 13 1,217 96
1974-75 22 5S* 746 7°*
(upto 1 <.b , 7 5 ^

♦Expenditure as booked and out-turn 
ab repjrted pending finahsation of busmesb 
under negotiation

Import of non-ferrous metals from
u sss

3473 SHRI NAWAL KISHORE 
SHARMA Will the Minister of 
COMMERCE be pleased to state the 
non-ferrous metals other than zinc 
being imported mto India from the 
U S S R ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISWANATH PRATAP SINGH) 
Copper, mckkel, platinum and palla
dium

Visit of delegation from German 
Federal Republic

3474 SHRI NAWAL KISHORE 
SHARMA Will the Minister of COM
MERCE be pleased to state

(a) whether a delegation Jtrom the 
firm DIAMAN fENBOERSE from 
Frankfurt in German Federal Repub
lic is expected in India,

(b) whether the visit of thi-j dele
gation is connected with Indo-German 
trade and 00 opf ration in diamonds, 
and

(c) in case such pioposals art' be
ing mooted the terms of aucn co- 
operation^

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISWANATH PRATAP SINGH) 
ta) A derogation From the Frankfurt 
Diamond Exchange (Diamantborse, 
Trankfruit) visited India between 
10th and 22nd February, 1975

(b) and (c) The purpose of the 
visit of this delegation was for deve
loping trade m cut diamonds and 
other precious stones As an imme
diate measure, they have proposed to 
organise an Exhibition (Indian Gem 
stones Fair) in Frankfurt in June,
1975

Indo-Yugoslav Joint Ventures in Third 
Countries

3475 DR H P SHARMA Will 
the Minister of COMMERCE be pleas
ed to state

(a) whether India and Yugoslavia 
have lately identified fields for set
ting up joint ventures in third coun
tries,

(b) if so, the broad outlines thereof; 
and

(c) the contemplated respective 
nature and extent of share of each 
country m each different ventures?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISH^ANATH PRATAP SINGH):
(a) and (b). During the recent dis
cussions with the Yugoslav delegation 
and the meeting of the Sub-Commit- 
te on Indo-Yugoslav Economic Co
operation in third countries* some 
areas sectors of cooperation betwen 
the enterprises of the two countries 
for setting up joint-ventures in third 
countries were identified. These in
clude civil engineering works, con
sultancy and supply of equipment.

(c) Details relating to the nature 
and extent of share of each country 
etc. in such joint-ventures will arise 
and will have to be worked out bet
ween the enterprises of the two coun
tries within the rules and regulations 
of the countries concerned if and 
when specific project proposals come 
up and are negotiated between the 
parties.

Affect of re-introduction of prohibi
tion on tourism in Tamil Nadu

34(76. SHRX A. MURUGANAN- 
THAM; Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether it is a fact that the 
re-introduction of prohibition to use 
alcohol in Tamil Nadu haa af&Kted 
Tourism in the State;

<b) if go, the facts thereof;

Cc) whether the State Government 
has been urged for exempting hotels 
from the prohibition; and

(d) if the particulars thereof 
and State Government’s reaction 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
J5RA PAL* SINGH): (a) and <b).
No survey in this respect has yet

fceen contacted by the Central De
partment of Tourism.

(c) No, Sir. tt. however, needs to 
be mentioned that foreign tourists in 
possession of All India Liguor Per
mits can consume liquor in permit 
rooms of the approved hotels Tamil 
Nadu.

(d) Does not arise.

Foreign tours by Central Ministers

3477. SHRI S. N. MISRA: Will
the Minister of FINANCE be pleased 
to state:

(a) the names of the Central Min
isters who visited abroad during the 
last two years;

(b) the foreign exchange involved 
in each case;

(c) the names of the countries visit
ed by them, individually; and

(d) the object of their visits?
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER

JEE): (a) to (d). The required in
formation is being collected and will 
be laid on the Table of the House as 
soon as it is available.

Officers of S.T.C. who visited abroad

3478. SHRI S. N. MISRA: Will
the Minister of COMMERCE be 
pleased to state:

(a) whether a large number 0* 
officials of the State Trading Corpo
ration of India have been tountnf 
abroag;

if  $o, the names and number of 
quch officers who vjstted abro*<f f ly 
ing the last three years;

(c) the foreign exchange involved 
in each case; and
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(d) W ither any fruitful result fras 
achieved and it $>t the broad outlines 
thereof?

THE DEPUT* MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) No, Sir. The Officers of the STC 
tour abroad only when the commer
cial requirements of the Corporation 
so demand.

0&J ana’ KC). The rram&er o f offi
cers who toured abroad and the 
foreign exchange involved on such 
tours during the last three years is 
as follows: —

Year No. of 
Officers

Foreign Exchange 
involved

1972 36 Rs. 1•78 lakhs
1973 38 Rs. 1-42 lakhs

1974 30 Rs. 1 • 88 lakhs

The names of the officers are given 
in the statement laid in the Table. 
Of the House. [Placed in Library. 
See No. LT-9188/7S].

(d) The tours are undertaken for 
commercial purposes like negotia
tions. conclusion of contracts, settle
ment of claims, market survey, export 
promotion, discussions with foreign 
buyer$ and commercial representa
tives, participation in fairs and exhi
bitions, as members of Government 
trade delegations at the instance of 
Government/other sponsoring autho
rities etc., w :

The results achieved by virtue of 
such tours are reflected in the trade 
turnover of the Corporation which in
creased from Rs. 26$ crores in 1971- 
Si to $$. 480 crores in *073-74.

Shortage of by Industrial Fin
ance Corporation

3479. SHRI S. N. MISRA: Will the 
Minister of FINANCE be pleaspd to 
state:

(a) whether Industrial Finance 
Corporation has been facing shortage 
of resources;

(b) if so, since when; and

(c) the ateps taken or proposed to 
fie taken by Government to augment 
the same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MATI SUSHILA ROHATGI): (a) to
(c). The Industrial Finance Cor
poration, over the years, has been 
sanctioning increased financial assist
ance to industrial concerns including 
textile and sugar mills in the co
operative sector. The number of ap
plications for financial assistance has 
not only increased, but of late the 
costs of setting up projects have gone 
Up ^considerably in many industries 
like sugar and consequently the re
quirements of term loan finance. The 
Corporation, which depends for its 
rupee resources mainly on repayment 
of loans granted earliei;, issue of 
market bonds, short-term borrowings 
from the Reserve Bank etc. has been 
experiencing certain amount of con
straints in the recent past. The 
question of augmenting the resources 
of the Corporation is kept under 
constant review by the Government.

Gaya Gauga Te* Estates

3480. SHRIj HARI KISHORE 
SINGH: Will the Minister of COM
MERCE be pleased to state:

(a) whether the Committee SP 
pointed by Government to probe ini 
the subsidy granted to Gaya G*ng 
Tea Estate has since suBoolttad it* re
port to Government; and

(b) If not, the reasons thedeoCI
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THIS DEPUTY MINISTER IN THE; 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). The Committee on Gaya 
Ganga Tea Estate was appointed by 
the Tea Board and approved by the 
Government in December, 1974. It 
has met thrice but has not yet fina
lised its findings.

Proportionate contributions to States 
as a result of increase in Central 

Dearness Allowance

3481. SHRI NITIRAJ SINGH 
CHAUDHARY: Will the Minister of
FINANCE be pleased to state whe
ther with every increase m Central 
dearness allowance. Government 
make proportionate contributions to 
various States to enable them to pay 
such allowance to their employees?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER- 
JEE): No, Sir. payment of dearness 
allowance to their employees is the 
Responsibility of the State Govern
ments.

Steps to revive receipts from Tourism

3482. SHRI NITIRAJ SINGH 
CHAUDHARY: Will the Minister of
TOURISM AND CIVIL AVIATION be 
pleased to state:

(a) the steps, if any, taken or pro
posed to be taken to revive the re
ceipts from tourism and bring them 
at par with small countries like 
Mexico and Tunisia whose receipts are 
4.55 per cent and 5.50 per cent, res
pectively; and

(b) if this be not possible, tire 
reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
DRA PAL SINGH): (a) and (b).
The percentage of tourism receipts

referred to in the Question appear to 
be in relation to the national income 
of Mexico and Tunisia. According to 
the information available with the 
Department of Tourism, the percen
tages of tourism receipts in relation 
to national income for the years 1969
and 1970 are as given below;—

1969 1970

Mexico 4 29
Tunisia 4 66 5*04

India o-xi o*ix

Tourism in ndia is still in growing 
stages. Our concept of tourism is not 
‘mass tourism’ as will be seen from 
the following figures: —

1969 1970

Mexico • 20,66,000 22.50,000

Tunica • 3 >73 >000 4,11,000

India • ■ 2,44,724 2,80,821

Our concept of tourism is deter
mined by the totality of our existing 
circumstances which, inter-alia, in
clude distance from the tourists gene
rating markets, budgetary resources 
allocated for tourism promotion and 
infra-structure facilities available. 
Keeping in view these factors, our 
target is for 800,000 tourists in 1978, 
and we hope to achieve it.

Displaying of recruitment rales on 
Notice Board fa respect of S.P5U., 

Hosfiangaftacf

3483. SHRI NITIRAJ SINGH 
CHAUDHARY: Will the Minister of
FINANCE be pleased to state the 
reasons why recruitment rules are
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m ithosr displayed on the Security 
Paper Mill, Hoshangabad’s Notice 
Board nor are they being supplied to 
the employees Union?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKER- 
JEE): The recruitment rules in res
pect of industrial posts havo been 
notified and copy thereof has already 
been supplied to the Employees 
Union. As the recruitment rules in 
respect of Glass III and IV posts are 
still at a draft stage and (.opies there
of will be given to the Employees 
Union or displayed on the Notice 
Board of the Mill when notified. Re
cruitment rules for Glass I and II 
posts have been notified.

Properties of smugglers in foreign 
countries

3484. SHRI M. S. PURTY:
SHRI ARJUN SETHI

Will the Minister of FINANCE 
be pleased to state:

(a) whether smugglers, under ar
rest, own properties in other coun
tries;

(b) if so, what are the names of 
smugglers who have properties in 
other countries alongwith the names 
of such countries and the form in 
which they hold this property, and

(c) the reaction of Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) to (c). Smuggling itself involves 
illicit importation into the country of 
movable property held abroad benami 
Or otherwise. In respect of unatho- 
rised foreign exchange accumulations 
and immovable properties held abroad, 
without declaration, the same is ac
tionable under Foreign Exchange 
Regulation Act, 1973. In respect of

smuggled goods found inside the 
Indian territory, these are actionable 
under the Customs Act.

Intelligence reports m this regard 
are under investigation.

Expenditure On old age pension

3485. SHRI BALAKRISHNA 
VENKANNA NAIK:

Will the Minister of FINANCE 
be pleased to state the expenditure 
on old <1 fie pension incurred by tihe 
Centre per annum?

Under-utilisation of built in infra
structure for tourist traffic

3486. SHRI B V NAIK: Will the
Minister of TOURISM AND CIVIL 
AVIATION b  ̂ pleased to state'

(a) whether inflation in the Western 
World has adversely affected the 
foreign tourist traffic in this country;

(b) if so, whether there are pros
pects of under-utilization o? built in 
infra-structure for tourist traffic; and

(c) how is it proposed to meet this 
contingency?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SURENDRA 
PAL SINGH); (a) Inflation in tourist 
generating markets in the Western 
World has no doubt affected tourist 
flow to several countries including 
India However, so far as this coun
try is concerned, tourist arrivals have 
continued to expand and recorded an 
increase of 13,266 or 3 2 per cent in
1974 over 1973.

(b) and (c). The accommodation 
and transport facilities so far made 
available to tourists in the country 
are not on a scale where prospects of 
their under-utilization could reason
ably be apprehended.
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^Utilisation capacity in India* AlrUac* 

«*d Air In*U

3487. SHRI B. V. NAIK: Will the
Minister of TOURISM AND CIVIL 
AVIATION be pleased t0 state:

(a) the seating capacity of Indian 
Airlines;

(b) the seating capacity of Air 
India;

(c) what is the utilisation of this 
capacity in the two airlines, respect
ively; and

(d) what is the cost of transporta
tion per passenger kilometre and how 
does it compare with rail and road 
transport?

THE MINISTER OF TOURISM 
AND CIVIL AVIATON (SHRI RAJ 
BAHADUR): (a).

Type of aircraft Ato* of Seating Total
aircraft capacity 

Per craft

a) Boeing 737 . . . 10 127 1270

Cii)
1

9 (mcluiing 
three 
leased 

aircraft

89 801

48 96

(iv) F -27 .................................. 40 360

(v) HS-748 . . . . 44 660

3187

(b);

Type of aircraft No. of Seating Tota 1
aircraft capacity per

aircraft

(i) Boeing 707 .......................................... 9 14 2  ( 1 6 -  First Class 144
12 6 — Economy Glass) 11 3 4

,(ii) ^Boeing 747 .....................................................4 349 ( 3 2 -  First Class) 12 8
® 3x7—Economy Class) 1268

First Class — 372

Economy Class — 2403
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U h
Indian Airlines

The utilisation on Indian Airlines 
network, expressed as passenger seat- 
factor (ratio of passenger-kilometers 
flown to available seat-kilometers) has 
been as follows: —

Year Passenger seat factor

1973-74 70 5%

1974-75 (Upto Jan.,
1975) 69-4%

Air-lndia
The utilisation of seating capacity or 
the occupancy ratio in Air-lndia is 
measured in terms of the passenger 
load factor for the year 1973-74 and
1974-75 (upto January, 1975) was as 
under: —

Year Passenger Load factor

1973-74 56 8%

1974-75 55 ‘2%
(Upto January, 1975)

(d) In Indian Airlines the total 
operating cost per passenger kilometre 
for 1973-74 was Rs 0.34.

In Air-lndia the total operating 
cost per passenger kilometre for
1973-74 was Rs. 0,27.

Average cost of operation per 
passenger kilometre in State Road 
Transport Undertakings during 1972- 
73 was 3.8 paise, based on data re- 
chived frdin 22 out of 44 State Trans
port Undertakings,

tfhsel cosif per pas&nger kilometre 
On Railways is not yet available.
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t * srfcT ^  ferrr srcnqfa* ?wt

5PFR fT SR sftcTT | ;

(* )  fsrfaff 5rsf̂ r̂  m  |
?r>r m^rfNcr ^  f  , 

?r«rr fa s  jt r̂rvrTf̂ cr | , xftx

(*T) «PTT TOTC VT f^RTT OTSff 
3?t fft gfwaT wnr WTfJ I  ?

"rfe’T »1 IM< fVTPTT
if T m  («ft 5 ^ 1  qro (^?)

(*r) fVrfar )
J® TTS3T T O lft cT«rr ip5TR:t!T STTfST̂T
5TTT WFT I  . fT^TT ?TT%
^nNrf^ft % ?TT«r It 1 ^rhtr 
t o r -  fanm ^  vm ?  %
?mrrcr furfgrr ^  ^fttctt £ 1 «ppRT 
smr % f^r ^  ^rnrt t t  
^tt?t wt | sht^t ■?£ f  1

tfon  mtfoi ffKT f w t  % wwmt 
3  $  «if firsrfcs?

3489. «ft 1THT : WT
flW *Nt WcTT̂r fi'TT f% ' 

(^ ) 3%»r «T*ffrr % r̂r tr 
fw ^ rf ^  ^7?nssr v r *  $  
w t f s m ft t  *?V f  *ft? ^  Jr fiFratW
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?rk fo'firfmf m  <rer
fax % m f f e r i  *ptt I  i

(w) mr sffa*r zmfW €t
frwrfrw wmt*r v  wt?
$  eft ; sftT

(*r) *rfe t>  ^  t t ^ t h  % M -  
f r *  w n ft qr ^  ^  «rt§r ^  | ?

f̂ TcT if («ft̂ Tcft
^5T^TTt|Rmt ) : (*r) *ftr ( g )  i 
f^ m s: rm v  $rk ^ 3  toH T  cT«rr 
s *  ^ f f  t/T, afT q^r sEqr-$f?rcmff % 
vfrv v i  * rr fr  # ,  ^ r r m ^ T r s f r  *p>
37t% % f%T tf%Tf ithtN %
I 97 2 ir ft  *T*ft «r=Tff> forts % "ffTiftor 

w f ” r*m*TT ¥r ftmft'sr H) sft \ 
f T O f r s T  -ift  f t  fa ^  “ 7 R r ° r  3 * 7 ”  

kt ^  4Vf 3ft R^mfrof %
Jf ^ r< T  W  «fr?r m s N f

srm ta  *rpfnrt ?rfafam apt 
R jm w  nfOtcft 2 " # &:n ;n ^f^Of!2 
wit f*qrr i srnm  qffr ?*r f?m - 
f r s r  ^ r  s jT s n r  q f v ^ T ^ r  >it %  m- 
WTrfV ? r f a i ! T o f f  rr  ? r f W R  T>T 
T r ^ - g ^ r  ?r 9T  e ft  ^ J T sr c ff -^ c ft  ^ fr

«fft ^ c ? f r c i  f ^ r  «TT&*TT •
^rrm*r ^  ^ r  f w f r T i  % srarat qv f ^ p -

^T?r % ^^Trf TO7R- ^ ^  fa m  fa?T 
$ fp ?tn^j -rf &̂ ftf%t # Ô ff̂  M̂rMM̂
f̂ TrPfPT0! % f̂ rn Hrifqf^efr 
ĉTffTcTcTT r> q fa  q^r TTf̂ nr frfa 

s m f t o  ^ Y  f ^ r f r o t  %  s h ^ r  s n ^ f W  
f  t e  srprnft sffftrMr em $wt 
v r f k f m l  %  ^ T « ? r m  ?r f ^ n m o r ,  ? m  
^ q ^ T r i T  f % t f k  s n r r ^  #  ^ r^ srT  %  f a t r  

^  w% 5?%2p ^mfT % Tfwrn 
f̂ T̂̂ TrT W3 f?pT 3rrq-‘ j

(»r) s w  ?rff â?fT i

World Bank Aasistance tor drought 
prone States

3490. SHRI P. P. JADEJA; Will 
the Minister of FINANCE be pleased 
to state:

(a) tfie names of the States which 
have been included in the World Bank 
Assistance Programme under the 
drought Prone Areas Programme;

(b) whether Gujarat State has also 
been included; and

(c) if so, the names of the districts 
of that State to be benefited tlhere- 
from?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM); (a) 
An Agreement for a Credit of US 
$35 million (equivalent of Rs. 26.25 
crores) wag signed between India 
and IDA on 24th January, 1975, to 
provide for assistance for increasing 
and stabilizing production from agri
culture and related activities in six 
selected districts in the States of 
Andhra Pradesh, Karnataka, Rajas
than and Maharashtra under the 
Drought Prone Areas Programme,

lb) No.

(c) Does not arise.

Arrears of Income Tax against 
Businessmen/industrialists

3491. PROF. NARAIN CHAND PA- 
RASHAR: Will the Muster of FIN
ANCE be pleased to state:

(a) whether there are any Income- 
tax arrears over Rs. five lakhs pend
ing for the last three years against 
businessmen/industrialists in India;

(b) if so, the names of the business
men/industrialists alongwitti the 
amounts due from them, year-wise; 
and

(c) the steps taken by Government 
to recover thi* amount?
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THE MINISTER OF STATE IN THE 
MINISTRY o f  FlNANdE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). For the purpose of the 
levy of Income-tax, assesses are not 
classified according to their source of 
income, profession or vocation There, 
fore, the requisite information is not 
available separately in respect of busi
nessmen/industrialists in India. How
ever, according to the available infor
mation, the number of all assessors 
from whom arrears of Income-tax, m-

5 lakhs in each case were outstanding 
as at the end of the last three financial 
years, is as follows:

As on No. of assessees

^ 1-3 -19 7 2  1547 As per Report o f tJio
Comptroller & Audi- 

3I -3- I973 153 6  tor Generalof India.

3 i -3- i9"’4 1629

These assessors are spread all over the 
country. Collection of the desired in
formation therefore, will tnvolve consi
derable time and labour which may 
not be commensurate with the result* 
that may be achieved. If the Hon’ble 
Member desires to have information 
about any particular assessee(s), the 
same can be collected and furnished.

(c) -Such of the steps provided in the 
Income-tax Act, 196 L as are appropriate 
to the circumstances of each case have 
been and are being taken for effecting
recovery of outstanding demand

Money collected by Nationalised Bank* 
and SB] from oustees of Pong Dam 

area of Himachal Pradesh

RASHAR: Will the Minister of FIN
ANCE be pleased to state:

(a) the total amount of money col
lected in the form of deposits by the 
nationalised banka and tbfe State Bank

oi India from tlhe oustees of Pong 
Dam area of Himachal Pradesh in 
the year 1972-73, 1973-74 and 1974-75, 
year-wise for each one of the banks
separately;

(b) whether any special recruitment 
was made from amongst the people 
of Himachal Pradesh for attracting ijhe 
deposits during these years;

(c) the particulars of the recruit
ment made by each one of these banks; 
and

(d) the reasons for the termination 
of their services and whether they 
would be re-employed without any 
further loss of time in view of their 
valuable contribution to the collection 
drives launched by these banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR'IMATI 
SUSHILA ROHATGI) â) Informa
tion to the extent available is being 
collected and will be laid on the Table 
of the House.

(b) to (d). Reports receive 1 from 
public sector banks indicate that Pun
jab National Bank and State Bank ot 
India employed the following tempo
rary sta/T during 1971—73 to convass 
deposits from oustees of the Pong Das 
Area: —

Punjab National Rank State Bank o f  India

Clerical Start 8 Field messengers 8 
Subordinate Start 10

Punjab National Bank has further 
reported that 111 July, 1972 the bank 
entered into an Agreement with the 
All India Punjab National Bank Emp
loyees Federration whereby it was 
agreed to do away wilh the institution 
of temporary clerks in the bank and 
to give to the existing eligible tempo
rary clerical staff a chance to compete 
in the recruitment test. Accordingly 
the eligible clerical staff working tem
porarily in the Pong Dam Area was 
given the chance to appear in the test. 
Only one out of 8 persons successfully 
qualified in the test/Interview. He hag
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been appointed by tlie bank ori & per
manent basis. As regards the subordi
nate starf, the services of all the ten 
have been dispensed with but they are 
eligible for temporary chances subject 
to availability of vacancies and their 
eligibility for employment.

State Bank of India has reported 
that three of the field massengers were 
relieved after completion of the term 
of appointment offered to them. Five 
others are still being temporarily 
employed by the bank. These field 
massengers will be allowed to appear 
Iot selection in their cadre when va
cancies arise in branches in that area.

fawr fcp t *  rrtT *r ^ t t

: TOT faw
'̂TTST ^  fqT ^  fa

(^ ) % sfafafam
^  I P 75  IT

itKJ f%*TT «TT ,

(<a) wm 'rfTjfmr ^
% fsr̂ - TT r̂ ?TTT % q m
1 7 SRT? W T  37T rrafr sr̂ cTT̂ T far f^TT 

*RT Vf , XpT

(’t) arf̂ r st, ?rt f w  H  sp t 
W  *t w  cpp w t  fawir f e r  
*rarr | 7

far! (sft fS^PRTR) .

( ^ )  3ft, r  »

(m )  t h v  s w t t  gi7r 

«ft srnrr* fcra m m x  
% iTT&frr *r ^t | 1 sn ft m

HT̂ TT v  <rm tnrr v tf srcerr**-
* m t|  i

(*t) ^  |t #  ftm 1

S«fcwe &  Sttngtfted G*ods m  Ihdo- 
Kepal Border

3494. SHIU BHOGENDKA JHA 
Will the Minister of FINANCE be 
pleased to refer to the statement laid 
on the 16th November, 1974 m imp
lementation of the assurance given in 
reply to Unatarred Question No, 
2590 on the 18th August, 1074, regard
ing ganja and smuggled goods seized on 
Indo.Nepal Border and state:

(a) whether the sfear  ̂ decrease in 
the number of persons arrested and 
sentenced and the quantity ot smug
gled goods of non-Nepalese origin 
seized during 1973 as compared "to the 
previous year is due to the connivance 
of the officers of the Customs Depart
ment posted at Jaynagar and other 
places oa Indo-Nepal Border;

(b) if so, the action taken and res
ponsibilities fixed therefor; and

(c) if not, the actual causes of fall?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE): (a) The 
quantum of smuggled goods seized on 
the Indo-Nepal border as Stated in 
reply to Unstarred Question No 2590 on 
18th August 1974 was of the value of 
R’s 35,037 per day in 1973 which was 
higher compared to Rs 29,321 in the 
previous year. The number of persons 
arrested in 1973 was 194 and was only 
marginally less than the number of 
223 arrested m the previous year

The number of persons sentenced in
1973 was 1 compared to 8 m 1972- 
There has been a sharp decrease here 
but the sentences depend on the deci- 
csion of Courts and no direct 
inference can be drawn therefrom 
against the conduct of the Customs

It may also be stated that no instance 
of connivance of the officers of the 
Customft Bepafftfoent posted *t Jayan- 
<gatf axid othfer place# on fcdo-Nispal
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Border, has come to the notice of the 
Government.

(b) and <c) Does not arise.

Construction of Hotels by I.T.D.C.

S495. SHRj BANAMALI BABU • Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state

(a) wthether India Tourism Develop
ment Corporation has a proposal to 
construct four new hotels for the 
tourists in different parts of the 
country,

(b) if so, their location and the time 
■when they will start working,

(c) the estimated expenditure to be 
incuried thereon; and

(d) whether any assessment has 
been made about the earnings likely 
to accrue from each of these hotels’

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH) (a) to (d) The draft Fifth 
Five Year Plan of India Tourism Deve
lopment Corporation contains a provi
sion of Rs 11 25 crores for constiuc- 
lion of five hotels at New Delhi, Goa,

Mysore, Puri and Kovaiam. The pro
jects, will be taken up subject to avail
ability of resources, satisfactory feasi
bility studies and lifting of ban on use 
of cement It is, therefore, not possi
ble at this stage to indicate the time 
when the hotels would start function
ing

Loan offered by SBI and Nationalised 
Banks for development of Small-Scale 

Industries in Kerala

3496 SHRIMAT1 BHARGAVI
THANKAPPAN Will the Minister of 
FINANCE be pleased to slate

(a) how much money the State 
Bank of India and other nationalised 
banks offered as loan for the develop
ment of small scale industries in 
Kerala during tJhe last three years; 
and

(b) the figures thereof Bank-wise 
and District^wise’

TIIE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) (a) Outstand
ing advances of public sector banks to 
small scale industries in Kerala as at 
the end of June 1972, 1973 and 1974 are 
set out below

(Amt t n Rs t ikhs) 
As on th_ last Friday of

Name, of B«ank group Ju IC, 1972 Tune, 1973* June, 1974*

No. of 
Units/ 
A^cs

Amt No of 
Units/ 
A/cs.

Amt No of 
Units/ 

A/cs

Amt.

(1) (2) (3) (4) (5) (6) (7)

t. SBI Group . 2993 i « 7  *4 5552 1651 25 6742 1861 07

2. 14 Nationalised B i iks 2401 2268 39 3532 2654 21 4001 323<5 60

3. T o t a l  Public Sector 
Banks 5391 3805 53 9084 4315 46 10743 5097 67

3639 L8h~T.
*Data is provisional.
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(b) Data regarding priority sector 
advances of public sector banks are not 
compiled districtwise. However, data 
on sectoral distribution of advances of 
scheduled commercial banks as a whole 
is now being compiled districtwise 
under the new statistical reporting 
system. The available data in respect 
of the districts of Kerala relating to 
the last Friday of December 1972 and
1973 are set out in the statement laid 
on the Table of the House. [Placed 
Library. See No. LT-9189/75].

Amount offered by S.B.I. and Nationa
lised Banks for Agricultural Purposes 

in Kerala

3497. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister ol 
FINANCE be pleased to state:

Ca) how much amount the State 
Bank of India and other nationalised 
banks disbursed as loan in Kerala 
for purposes of agriculture during the 
last three years; and

(b) the particulars of tihe schemes 
on agriculture in general for which 
loans have been sanctioned in the 
State during the said period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) The posi
tion is regard to outstanding agricul
tural advances, direct and indirect 
taken together, of State Bank of India 
Group an dnationalised banks in Kerala 
as at the end of June, 1972, June, 1973 
and June, 1974 is set out below: —

Outstanding agricultural advances of 
PvFlic Sector Banks in Kerala.

(Amount in lakhs o f Rs. )

SBT
Group

Nationa
lised

Banks

Total o f 
public 
sector 

banks

June, 19 72  523  17 824-75 1347*92
June, 19 73  448-40 10 46-25 I494-65

June, 19 74  572 09 14 4 2-8 6 20 14 -9 5

(Figures are provisional)

(b) Direct agricultural advances are 
granted to farmers in the form of short 
term crop loans for seasonal agricul
tural operations as also in the form 
of term loans for minor irrigation 
schemes, installation of pumpsets/oil 
engines, purchase of tractors, power 
tillers, agricultural implements and 
machinery, plough animals, reclama
tion and land development schemes, 
construction of godowns and cold sto
rage, developmental loans for planta
tions etc. Loans are given for finan
cing allied agricultural activities like 
dairying, poultry farming, piggery, bee
keeping, fisheries. Indirect agricultu
ral advanceg are given to State Elec
tricity Boards for energisation of tube 
wells, dealers of agricultural inputs 
and to enterpreneurs for setting up 
Agro-Service Centres.

Export of Natural Rubber

3498. SHRIMATI BHAR’GAVI
THANKAPPAN: Will the Minister of
COMMERCE be pleased to state:

(a) the names of the countries to 
which natural rubber was exported 
during the year 1974-75, the quantity 
exported to each of them and the 
rates charged therefor; and

(b) the names of countries, other 
than India, which export natural 
rubber to international market on a 
large scale?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):

(a) Names of the Quantity Rate 
Country exported charged

m 1974-75

Singapore 3°o  tonnes 150 ton
nes at about 
$  877 per 

tonne and 
another 150  
tonnes at 
about 8 86 5  
per tonne 

(FO B  
Cochin)

Sudan 50 tonnes At abot £
350 per 
tonne 
(C IF  
Price'I

(b). Malaysia, Indonesia. Thailand 
and Sri Lanka.

Export of Coir Goods

3499. SHRIMATI BHABGAVI
THANKAPPAN: Will the Minister of 
COMMERCE be pleased to state

(a) whether Government want to 
pay greater attention to the export 
of coir goods during the Fifth Five 
Year Plan and whether an outline 
thereof has been prepared;

(b) tlhe number of countries with 
which talks have been held or are 
to be held m this regard; and

(c) the date from which this sdhe- 
me will be implemented?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Talks have been held with 
European Economic Community. A 
Salee-cum-Study Team of coir pro- 
ducts visited West European countries, 
USA and UK recently.

(c) The schemes for research and 
development are already under im
plementation

Report of Export Inspection Council 
regarding Manufacture of Jute 

Goods

3500. SHRI ROBIN KAKOTI: Will 
the Minister of COMMERCE be pleas
ed to state.

(a) whether the Panel of the Export 
Inspection Council has submitted its 
report regarding manufacture of spe
cial varieties of jute gooda for export 
purposes; and

(b) if so, wlhen it was submitted and 
action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The report was submitted to the 
Jute Commissioner on 13th Novem
ber, 1973. The matter is still under 
examination in consultation with the 
Ministry of Finance.

Set back to Industrial Production due 
to Curbs by Central Excise Collecto- 

rate

3501. SHRI C. M. SlNHA Will the 
Minister of FINANCE be pleased to 
state

(a) whether a number of industrial 
units have started cutting back their 
production in view of the most irra
tional curbs imposed by the Central 
Excise Collectorate on the removal of 
goods from factories during the cur
rent month; and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER, OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA- 
NAB KUMAR MUKHERJEE): (a)
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and (b). No set-back in industrial 
production on account of the imposi
tion of certain restrictions on the 
removal oi excisa u_- goods from fac
tories during ^.eoruary, 1975, has 
come to the notice of the Government.

Trade Agreements

3502. SIIRI K. LAKKAPPA:

SHRI R. V. SWAMINATHAN:

SHRI P. M. MEHTA:

Will the Minister of COMMERCE 
be pleased to state

(a) the number of trade agreements 
that have been signed with foreign 
countries during the last three months; 
and

(b) the main features of each 
agreement?

THE DEPUTY MINISTER TN THE 
MINISTRY OF COMMERCE (SHRL 
VISHWANATH PRATAP SINGH): 
(a) During llie last thiee months India 
has signed rade agreements/proto
cols/arrangements with Paknta.i, 
Bangla Desh, Tunisia, Republic of 
Czechoslovakia, Polish People’s R^oub- 
lic.

(b) Copies of the trade agreements/ 
protocols/arrangements have slret'd/ 
been placed m the Parliament Library.

Fall in Tourist Traffic

3503. SHRI B. V. NAIK: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether there ia any percep
tible fall in tourist traffic from abroad 
due to disturbed condition in certain 
parts of the country;

(b) if *0, whether foreign
are avoiding certain parts at India; 
and

(c) the names of those parts?

THE; MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SURENDRA 
PAL SINGH): (a) Conditions in our 
country cannot be called to be “dis
turbed'1 and tourist arrivals in India 
have increased from year to year as 
shown below:—

Year Tourist
arrivals

1070 2Ro ,82I

*97i • 3 0 0 ,9 9 5

1972 142*95°

1973 ■ 4̂ 9^95

3971 423»ibi

(I)} an (Y) Does not arise.

CORRECTION OF ANSWER TO 
UNSTARRED QUESTION NO. 694 
DATED 21ST FEBRUARY, 1475 RE, 
JUDGEMENT OF KERALA HIGH 
COURT REGARDING DISTRIBU
TION OF IMPORTED RAW CASHEW- 

NUTS

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PARTAP SINGH): It 
is regretted that due to inadvertence, 
parts (c) to (e) of the Unstarred Ques
tion No. 694 on 21st February, 1975, 
enquiring as to whether Government 
had received a deputation headed by the 
Chairman of the Kerala State Cashew 
Development Corporation were answer
ed in the negative. On further verifica
tion, I have now come to know that a 
delegation headed by the Chairman
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of the Kerala State Cashewnut De
velopment Corporation had in fact 
called on the Commerce Minister in 
December, 1974 and discussed general 
questions regarding cashew including 
the situation arising out of the judge

Question

(c) whether Government had re
ceived in this regard a deputa
tion headed by the Chairman of 
the Kerala State Cashew Deve
lopment Corporator

(d) II so, what was their demand,

(e) the decisions taken thereon.

13.00 hrs.

RE: QUESTION OF PRIVILEGE
AGAINST A.I.R.—contd.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): There is a matter on 
which you were kind enough to ... 
(Interruptions)

SHRI PRIYA RANJAN DAS MUN- 
SI {Calcutta—South): This is a mat
ter not against the party; it is against 
you. We wish to make a submission.

MR. SPEAKER: Order, please. 1 
have seen the statement by Shri 
Gujral. I have been requested to give 
a ruling. It is always in relation to 
the business before the House. Mr. 
Dharia made a statement on the 6th

ment of the Kerala High Court. I, 
therefore, request that the reply al
ready given to parts (c) to (e) of 
the above question may be corrected 
to read now as follows:—

Answers

(c) Yes, Sir.

(d) A delegation headed by tha 
Chairman of the Kerala State 
Cashewnut Development Cor
poration had called on the 
Commerce Minister and re
quested for taking immediate 
and effective steps for obtain
ing stay from the applleate 
court and for making the dis
tribution policy proof from 
judicial intervention by legis
lation.

(e) An appeal has already teen filed 
and stay obtained against the 
order of the Kerala High Court.

and I have read about the announce
ment on the 5th. This was stated in 
the Bulletin of 9.00 O’ clock on the 
5th:

*Mr. Mohan Dharia who has been 
dropped from the Union Council of 
Ministers said today that his plea for 
national dialogue with Mr. Jaya
prakash Narain and opposition party 
is not against the accepted policies of 
the Congress Party nor is it against 
the Parliamentary Democracy. Mr. 
Dharia who was making a statement 
in the Lok Sabha on his resigna
tion mentioned that such a dialogue 
is still all the more necessary for 
meeting the situation which the nation 
is facing today.’

In this the word Vesignation’ is men
tioned, thia v ia  on the day that it 
occurred. It waa relating to the pro-
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[Mr. Speaker] 
ceedings on that day and it was men
tioned here as ‘reisgnation’.

SHRI JYOTIRMOY BOSU: On a
point of order, Sir. I have written to 
you. This is about my Privilege Mo
tion.

SHRI VASANT SATHE (Akola): 
There cannot be any point of order 
on your ruling at all. Why should 
-he get up on a point of order? Under 
what rule?

MR. SPEAKER: This is the Bulletin 
which I have read; it mentions the 
word ‘resignation’. Mr. Dharia him
self wrote to me that he does not want 
to pursue the matter further.

SHRI JYOTIRMOY BOSU: This is 
th? property of the House. My mo
tion is.. .

MR. SPEAKER: Order please. 1 
dont’t think we should proceed fur- 
ceed further in the matter. It is not 
that I say this after Mr. Dharia’s re
quest. I have myself gone through 
the bulletin. It is mentioned as 
‘resignation’,

SHRI JYOTIRMOY BOSU: They
used the word ‘dropped’.

MR. SPEAKER; In all cases where 
the Minister resigns on the recom
mendation of the Prime Minister, this 
is mentioned as ‘dropped’. Also, at 
the same time, the word's resignation’ 
is there; it is mention.

f a n *  (vN n r) : STSTR %

t o  srtsmfiV *t | 1
*rrftoT *pt ffarrsr 1 1 m * *ru 

f w t f  i

MR. SPEAKER: After all when the 
Minister after recommendation o f tfie 
Prime Minister resigns this is the word 
that hag been used. But at the same 
time to make it clear, it said, ‘speak
ing on his resignation.*. That word is 
also there.

SHRI JYOTIRMOY BOSU: Sir, I
w’ant to make a submission arising out 
of what you said.

MR. SPEAKER; No, no.

SHRI JYOTIRMOY BOSU: This is
my submission. You must allow me to 
make that because this arises out of 
certain observations that you have 
made. (Interruptions)

SHRI H. K. L. BHAGAT: Sir, the 
notice purported to have been ^iven has 
not yet been admitted... (Interruptions).

MR'. SPEAKER; Order, order.

SHRI JYOTIRMOY BOSU; Sir, I 
waant to make my sumbission. (Inter
ruptions)

SHRI H. K. L. BHAGAT (East 
Delhi): I invite your kind attention to 
the Indian Express of to_day.

MR. SPEAKER: No, please. Yeu 
will kindly sit down. (Interruptions)

SHRI JYOTIRMOY BOSU; Arising 
out of what you said, X want to make 
a submission. Allow me one minute. 
In my letter I have clearly stated, 
based on fact, that even after the re
lease of an official communique from 
Rashtrapati Bhavan—you will please 
allow me to make my submission under 
R'ule 199—the Minister of Information 
and Broadcasting released a distorted 
and incorrect news to the millions of 
listeners. It was stated in the news 
bulletin, if I am right, which was 
broadcast at 2-10 P.M.—-Hindi news— 
in the All India Radio on the 5th March 
and released also in T.V. at 8 P.M. the 
same day that Shri Mohan Dharia has 
been dropped from the Council ol 
Ministers etc., etc.

MR. SPEAKER; I have seen in all 
cases of Ministers, the word used is 
‘dropped’ at the same time while 
speaking about their resignation.
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SHRI JYOTIRMOY BOSU: My sub
mission is this. If you will kindly go 
through different arguments put for
ward by the hon. Minister, you will find 
that the news room of AIR is run on 
the lines as is done by the privately 
run newspapers. This is the defence 
he took. They more or less copied the 
news from other newspapers. But my 
submission is that AIR is a Government 
organ and it cannot act on that news 
(Interruptions)

MR. SPEAKER; "Whatever be your 
grievance against A.I.R. and anybody 
-else, I am concerned with reporting in 
connection with the proceedings before 
the House. On the 5th, when Mr. 
Mahan Dharia made a statement, in 
that reporting it is mentioned ‘while
speaking on his resignation___' But, so
far as privilege issue is concerned, as 
for the reporting in general, you are at 
liberty—I do not prevent you— to do 
as you please.

SHRI JYOTIRMOY BOSU; I would 
only say that it would be befitting of 
you to make certain observations. 
About All-India Raclio, I say that in the 
past more than once, they are always 
releasing the distorted news which 
does not guit the Government. If you 
wish...........

MR. SPEAKER: I am sorry.

SHRI JYOTIRMOY BOSU: Here
the news is about Shri Dharia. What 
I am saying is that All India Radio, in 
the course of last three years or so have 
been distorting the news.......

MR. SPEAKER: Mr. Bosu, kindly 
sit down.

SHRI JYOTIRMOY BOSU: Your
rebuke or warning will not work at all 
on the All India Radio.

SHRI MOHAN DHARIA (Poona): 
May I, with your permission, Mr. 
Speaker, explain the position? The 
letter that was written was without any

pressure from anybody. I am not a 
man to be pressurised. But, as I have 
said in my letter, Shri Gujral himself 
confessed hat the news bulletin that 
is broadcast on AIR or T.V. have no 
more importance than the news in the 
newspaper. He has himself confessed 
that no more credibility should be 
attached to it. They are not neces
sarily reliable. In the circumstances, 
there is no use proceeding with this. 
Therefore, I have written a letter 
(Interruptions)

SHRI VAYALAR' RAVI (Chirayin- 
kil): You have been dropped. You have 
been sacked. All India Radio has 
credibility. What I object is you are a 
publicitymonger.

12.09 hrs.

RE. QUESTION OF PRIVILEGE 
AGAINST UNI

SHRI H. K. L. BHAGAT (East 
Delhi): Mr. Speaker, Sir, I and several
other Members have given notice of a 
privilege motion against the Indian Ex
press against the UNI news. It is a 
very serious matter the manner in 
which the notice given by Shri Madhu 
Limaye has been published in the 
press.

MR. SPEAKER: Mr. Bhagat, I have 
seen this privilege motion.

AN HON. MEMBER: He is a brief
case lawyer.

MR‘ SPEAKER: The news hat
appeared in various newspapers, The 
no confidence motion is against the 
Speaker. Your privilege motion Mr. 
Bhagat came to me a bit late and 1 
have not considered it. But I must s^y 
that the procedure We follow is:
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[Mr. Speaker]
*‘334A. A notice shall not be given 

publicity by any member or other 
person until it has been admitted by 
the Speaker and circulated' to mem’  
bers:

Provided that a notice of a question 
shall not be given any publicity un
till the day on which the question is 
answered in the House.’1

This is the rule. Now. as I hapen to 
be concerned myself I feel a bit embaiv 
rassed in making any observations on 
it. It is not only in one paper but it 
has come in all the newspapers. As 
to what should be the position in this,
I have to see the motion.

SHRI VASANT SATHE (Akola): 
Not only that even the contents of the 
motion have been published.

(Interruptions)

MR. SPEAKER: Now, if you want
to listen to me, kindly sit down or 1 
will not make any observation. Hon. 
members seem to be very over-zealous 
on their motion on this particular rule 
which I have quoted the procedure has 
been specifically laid down. It is more 
specifically given. In the case of all 
other motions when the Speaker 
admits a motion, of course, the proce
dure is already there but in this case 
the motion comes to the House for 
admission on or after 14th day. It 
lust is given and the House gives the 
leave, then the Speaker admit it and 
till now that procedure has not been 
over yet. I had fixed a date. It came 
to me on the 3rd of March and I think 
that date falls on the 18th—to be on the 
safe side one day more. This motion 
hag not yet come. I have been very 
often eulogizing the Press as part of 
Parliament and as if they have equal 
responsibility, and they feel always 
happy when I make such observations. 
If they feel they are a part of the 
Parliament, then, they are expected to 
know the rules of procedure also. This 
is not such a light subject. If you 
allow this practice any gentleman may

come, give a motion And then go out to 
the press with all these campaigns 
aganst the Speaker, it is very difficult 
for the Chair to function. So far as 
this motion is concerned, it is a matter 
for the House and the House could be 
seized of it any time. Nobody on earth 
can prevent it. But, there are proce
dures. Here, something is said against 
the Speaker. The Member can say 
anything against the Speaker. But, the 
Speaker cannot come down and reply 
at that level, I am not in a position to 
make counter attacks and make counter 
statements like anybody outside the 
House. When you say something against 
the Speaker, he is not in a position to 
enter the House and make counter 
allegations. This is the procedure laid 
down and I have not been feeling very 
happy over it. After all, this is a 
matter for the House. There are pro
cedures and remedies against the 
Speaker. It is a very unfair practice 
to depart from that and I think that 
liberty to the Press should be...

SHRI MADHU LIMA YE (Banka): 
Nothing wrong with the procedure.

MR. SPEAKER: Procedure should be 
followed correctly and in spirit. I 
respect the Constitution. I respect the 
rules. But, I also expect that the 
liberty should not be converted into 
a licence.

SHRI MADHU LIMA YE; You are 
violating all the procedures. I am on 
my Constittional right. (Interruption*) 
I am not here at the mercy of Congress 
people.

MR'. SPEAKER: As far as the privi
lege is concerned, I will have to go 
into the various aspects.

No points of order. I am not calling 
you. Please sit down. when this 
motion comes, I will see to it.
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1&18 hrs.
PAPERS LAID ON THE TABLE 

Defence services Estimates, 1975-76
THE MINISTER OF FINANCE (Shri

C. subramaniam): I beg to lay on the 
Tabel a copy of the Defence Services 
Estimates, 1975-76 (Hindi and English 
versions). [Placed in Ltbrary See No. 
LT-9173/75 ]

A ircraft (1st A m d t .) R u l e s, 1975
THE MINISTER OF STATE IN THE 

MINISTRY OF TOURISM AND CIVIL. 
AVIATION (SHRI SURENDRA PAL 
SINGH): I beg to lay on the Table a 
copy of the Aircraft (First Amend
ment) Rules, 1975 (Hindi and English 
versions) published in Notification No. 
G.S.R. 200 in Gazette of India dated the 
22nd February, 1975, under section 14A 
of the Aircraft Act, 1934, together with 
an explanatory note. [Placed m Library 
See No. LT_ 9174/75.]

A n n u a l  R e p o r t o f C a r d a m o n  Board, 
E r n a k u l a m  f o r  1973-74 a n d R e po rt 
(1974) o f T ariff C o m m i s s i o n  re. D y e - 

In t e r m e d i a t e s In d u s t r y

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): I
beg to lay on the Table—

(1) A copy of the Annual Report 
(Hindi and English versions) 
on the working of the 
Cardamom Board, Emakulam. 
for the year 1973-74, 
[Placed in Library. See No 
LT-9175/75 ]

(2) A copy of the Hmdi version of
the Report (1974) of the Tariff 
Commission on the continuance 
of protection to the Dye-mter- 
mediates Industry, under sub
section^) of section 16 of the 
Tariff Commission Act, 1951. 
£ P l m  Llbtary. See ĉ>. 
LT-1976-75.1

(Interruptions)

MR. SPEAKER; I am not allowing
anybody. Kindly sit clown. I have

fixed it for ’ 8th. Mr. Madhu Limaye 
had written to mo that it should be 
fixed for 24th because he is going 
out. .

I am not calling any gentleman now. 
Please sit down.

(Interruptions)
SHRI JYOTIRMOY BOSU (Diamond 

Harbour)- We have no intention to 
offend you in a manner which is not 
fair. We want to adhere to the rules 
of procedure We have nothing per
sonal against you. What does the rule 
say?

“Rule 334A. A notice shall not be 
given publicity . .

MR’. SPEAKER: I have already made 
my observations. I do not want any 
more observations. All of you please 
sit down. I am not allowing anyone.

12.21 hrs.
MESSAGE FROM RAJYA SABHA
SECRETARY-GENERAL: Sir, I have 

to report the following message receiv
ed from the Secretary-General of Rajya 
Sabha:—

"In accordance with the provisions 
of rule 111 of the Rules of Procedure 
and Conduct of Business in the 
Rajya Sabha, I am directed to en
close a copy of the North-Eastern 
Areas (Reorganisation) Amendment 
Bill, 1975, which has been passed by 
the Rajya Sabha at its sitting held on 
the 13th March, 1975 ”

NORTH-EASTERN AREAS (RE
ORGANISATION) AMENDMENT 

BILL
SECRETARY-GENERAL; Sir, I lay

on the Table of the House the North- 
Eastern Areas (Reorganisation) Amend, 
ment Bill, 1975, as passed by Rajya 
Sabha,

12.21* hrs.
ASSENT TO BILLS

SECRETARY GENERAL; Sir, I also
lay on the Table following two Bills
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[Secretary-General]

passed by the Houses of Parliament 
during the current session and assented 
to smce a report was last made to the 
House on the 28th February, 1975: —

(1) The Indian Tariff (Amendment) 

BiH 1975: —

<2) The Requisitioning and Acqui

sition of Immovable Property 

(Amendment) Bill, 1975.

12.22 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA- 
IAH): With your permission, Sir, I 
rise to announce that Government 
Business in this House during the 
wctek commencing 17th March, 1975, 
will consist of: —

(1) Consideration of any item of 
Government Business carried 
over from today’s Order 
Paper.

(2) Discussion on the Resolution
seeking disapproval of the 
North-Eastern Areas (Re
organisation) Amendment 
Ordinance, 1975 and consi
deration and passing of the 
North-Eastern Areas (Re
organisation) Amendment 
Bill, 1975, as passed by Rajya 
Sabha. ■» f /

(3) Discussion and voting of—

(a) Supplementary Demands 
for Grants (Railways) for
1974-75.

<b) Demand for Excess Grants 
(Railways) lor 1972-73,

(c) Supplementary Dcfrnands 
for Grants (General) for
1974-75.

(4) General Discussion  ̂ on the 
Gujarat Budget for 1975-76.

(5) Discussion and voting on—

(a) Demands for Grants on
Account ./Gujarat) for
1975-70.

(b) Supplementary Demands
for Grants (Gujarat) for
1974-75.

(6) General Discussion on the
Pondicherry Budget for 1975-
76.

(7) Discussion and voting on—

(a) Demands for Grants on 
Account (Pondicherry) for
1975-76.

(b) Supplementary Demands 
for Grants (Pondicherry) 
fbr 1974-75.

(8) Discussion on the Resolution 
seeking disapproval of the 
Press Council (Amendment) 
Ordinance, 1974 and consf- 
deration & Passing of the 
Press Council (Amdt.) Bill, 
1975, as passed T>y Rajya 
Sabha.

(9) Discussion on the Resolution 
seeking disapproval of the 
Air Force & Army Laws (Am
endment) Ordinance, 1975 and 
consideration & passing of the 
Air '{Force and /Array Laws 
(Ametndmenlt) Bill, 1975' as 
passed by Rajya Sabha.

I would like to add that the Dis
cussion on the Resolution seeking dis
approval of the North-Eastern Areas 
(Reorganisation) ?A^e*dmeni Ordi-
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.nance, 1075, and consideration and, 
passing of the North-Eastern Areas 
(Reorganisation) Amendment Bill, 
1075, as passed by Rajya Sabha will 
come prior ito the consideration ot 
any item of Government Business 
carried over from today’s Order 
Paper.

SHRI P. M. MEHTA (Bhavnagarj:
I want to draw the attention of this 
House) to a serious matter which has 
jeopardised the long range interests 
of Gujarat. According to the Press 
Report, an agreement has been reach
ed by Gujarat Government with 
Madhya Pradesh, Maharashtra and 
Rajasthan regarding clearance of cer
tain projects in Madhya Pradesh and 
Gujarat pending the Tribunal Award 
on the Narmada Dispute.

Members of Parliament represent
ing the State of Gujarat in this 
House, have no authoritative) text of 
the Agreement reached between four 
Governments, namely, Gujarat, Madhya 
Pradshr Maharashtra, and Rajasthan 
till date.

A* I understand, the Consultative 
Committee on Gujarat legislation waS 
not even informed about the broad 
outline of agreement and intention 
of the Government to give clearance 
to four projects of Madhya Pradesh 
This is highly objeotionable and dep
lorable.

The implications of the agreement 
Is that the Administrative Govern
ment under President rule bartered 
away the claims of Gujarat on Nar
mada Waters by agreeing to the four 
Projects in Madhya. Pradesh securing 
100 per cent supply of waters from 
those, that would otherwise have 
flown down to Nava Gam.

On the other hand, Gujarat is not 
going to benefited by this agree
ment. How generous at the cost of 
the interests of Gujarat the present 
Government under President’s rule

has acted to agree to taking up some 
of the disputed projects including 
Kolar when the Nava gam Project 
remains high and dry.

Therefore, Sir, I demand that thfe 
Minister should come before this 
House with a Statement and some 
time should be allotted during the 
next week to discuss this agreement 
in this House.

SHRI VAYALAR RAVl (Chiraym- 
k il); May I take this opportunity to 
draw the attention of the Government 
and thej Minister of Health and Family 
Planning to the 68 day old strike in 
CMC Hospital, Vellore, Tamilnadu. 
It is a national institution with a 
great reputation; every citizen of the 
country is proud of that institution 
which is run in such a manner that 
it gives treatment to all patients, 
rich and poor. No settlement could 
be reached. I em not able to believe 
but it is a fact that such a vindictive 
attitude had been taken by the Gov
ernment of Tamilnadu. You will be 
surprised to know that they have 
charged Rs. 6 lakhs for the ’protec
tion’ given to the institution and the 
commercial taxes department had 
charged Rs 5 lakhs from the hospital 
The Deputy Director and the addi
tional director, Dr. Mathai had been 
arrested end paraded through the 
streets. A Member of this House, G. 
Viswanathan, Deputy Leader of the 
DMK Party in Parliament had come 
out with a statement that the Gov
ernment was not acting in accordance! 
with democractic norms. It is regret
table that the Tamilnadu Government 
adopts such an attitude. Therefore, 
I appeal through you to the Minister 
to negotiate and find a settlement.

SHRI R. P. ULAGANAMBI (Vel
lore) : On a point of ord f̂r. The strike 
at the Vellore hospital for the last 
68 days is treally unfortunate. I 
should also like to share the feelings 
expressed by Mr. Vayalar Ravi. There 
was dispute beftween 2000 workers In
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therfc108̂ ^^ til°  mana6ement

UR. SPEAKER; What is the point 
of order?

SHRI R- P. ULAGANAMBI: I am 
coining to that When they could not 
settle -the matter among themselves, 
he representatives of the management 

and the representatives of the wor- 
*ersi eft the matter for a decision by 
the Chief Minister. On such a request 
bejing made, the Chief Minister gave 
a decision which was accepted by all 
the parties including the party to 
which Mi}. Vayalar Ravi belongs. 
The Chief Minister tried to make an 
amicable settlement. Yesterday all 

parties gave notice and observed a 
hartal.

SHRI VAYALAR RAVI; The hartal 
was imposed by the Government

SHRI R. p. ULAGANAMBI: The
State Government took all step* to 
give protection. It comes under the* 
State subject and it should not ’ be 
discussed, It is a State subject which 
my friend raised in this House; it is 
unwarranted, unconstitutional, unde
mocratic and it will set a bad prece
dent; it should not be discussed here

MR. SPEAKER; You are making a 
submission; you are not making a 
point of order.

B. O. 2X6

nate* the Z Z T l
determined at the mercy,
•nd pressure of these middle mm 
and industrialists of the agro-pro^,?
* Unless fair p r i£  “

ssured to both the producer and the

m a T T ' I *  °bJfnflaf -t. Budget of checkine 
Ration win be frustrated. Ther«orif 

want a specific discussion in the 
course of next week. MweM

™” ym thtor!r h-ave given notice unaer rule 193 to raise a specific discussion
n the issue at agricultural prices

ditie^and ° L BgT°-processinX commo’
I am 0 uer commo îtiea also, and
xviT}JUZ  °n both 3ldea there will be agreement that priority should
b given to his discussion. r hoDe
will '  Parliam“ ‘« y  Affairswill take this matter before the
a 'd a ir  f d7 i30r>: Committee and tlx 

1 bM'« ch to fix ,  dale
ror a discussion of this subject.

SHRi SOMNATH CHATPERJEE 
(Burdwan): I wish to draw the atten
tion of the Government to a very 
serious matter which has been re
ported in yesterday’s Indian Express 
under the heading “Relief Scandal of

{DR. KAILAS (Bombay South) I 
had written to you three days back 
about Vellore Christian Medical Col
lege and hospital.

MR. SPEAKER; My difficulty is 
that I cannot call all the twenty 
Members at one and the same time

SHRI VASANT SATHE (Akola): 
As this House knows and as you are also 
aware, the greatest crisis with which 
the people of this country are con
cerned at present fs the question of 
prices for agricultural commodities

It appears from the newspaper that 
a sum of Rs. 2 crores was given to 
the West Bengal Government by th« 
Central Government for disbursement 
during the Bangla Desh relief opera
tions, but this amount h*£ not been 
accounted for by the West Bengal 
Government.

It further appears that Shri KhadiU 
kar, the Minister of Rehabilitation, 
has not been able, in spite of several 
efforts, to obtain the necessary clari
fications from the West Bengal Gov
ernment.
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Jtoora the newspapers we also find 
that the Comptroller and Auditor- 
General of India has drawn the atten
tion of the Government to a number 
of discrepancies involving chores ot 
rupees relating to expenditure on 
Bangla Desh relief operations, and 
that there has been a CBI enquiry 
also which reportedly ma le adverse 
remarks against some Ministers,

This is a very serious matter. A 
huge sum of Rs. 2 crores bes been lost 
or misappropriated. The CBI report 
has involved some Ministers, but that 
report "has not seen the* light of day. 
Adverse remarks have been made by 
the Comptroller and Auditor-General. 
Therefore, the Government should 
make a statement on thepo points: 
what is the actual position with re
gard to this huge gum, what is the 
nature of the CBI report, who «re 
the persons who have been impli
cated in this and what i ’  tt o report 
of the Comptroller and Auditor-Gene
ral? Thej amount is sx> bit? and it 
concerns lclicf operations. These 
moneys cannot be allov'ed to be 
wasted or misappropriate.! like this. 
Government should immediately c >me 
out with a statement ano place the 
relevant documents on the Table of 
the House so that we c in look into 
them and find out what the position 
is.

SHRI SAMAR GUHA (Contai); 1 
want to draw the attention of the 
House to a very scfrious subject that 
has been agitating this House for 
long, on which questions have been 
denied and some pressure has been 
brought not to allow such questions. 
1 refer to the subject of the Research 
and Analysis Wing.

Today in the Hindustan Times it is 
stated that this Research and Ana
lysis Wing is acting as the counter 
intelligence agency of Ind’ a First it 
had its training in the CiA organisa
tion of U.S. till 1965.

Not only that. It has been said 
that the initial computers ordered 
by the Indian intelligence depart
ments were programmed according 
to the system followed in the Unit
ed States. The report says that a 
change came about around 1968-69, 
when the USSR stepped in to help 
and a refresher course was held in 
the USSR though with far less fre
quency. This is a very serious 
matter. Even yjesterd,ay, I raised 
this matter m the House in the 
course of my speech on the budget, 
but neither the press nor the radio 
uttered a word about it. It is being 
&aid that huge amounts of our 
national income 'are being utilised 
by this organisation callcd RAW— 
Research and Analysis Wing. In 
Delhi alone there are 7 or 8 officers 
under innocuous names. This RAW 
is working not only as an intelli
gence agency but as an espionage 
agency. It is also doing certain 
mischu'f. IL ib reported Ihtt tms 
organisation is bugging our phones. 
You will remember, Sir. that I men
tioned in the House that thu first 
Netaji Enquiry* Report was sent to 
RAW. It has come to our informa
tion that two officers who dealt wit1 
the report have been sacked, becaus* 
I mentioned it in the House.

It is reported that during the recent 
Barpeta election, very important offi
cers of this RAW organisation visited 
Barpeta and did a lot of mischief. It 
is also reporteld that during the Naxa- 
lite activities in West Bengal, RAW 
had a direct hand in killing many of 
the Naxalites. What is this RAW? 
Is it a ghost? Is it a mystery? The 
Indian people are paying for this 
organisation for doing counter-intelli
gence, espionage work and political 
work for the ruling party. Govern
ment should come out with full facts 
as to what this RAW is. For the first 
time the "Hindustan Times has brought 
out this news. This country is being 
ruled now not Tjy the Congress Party 
or by this Government but by this 
RAW, which is controlling the in-
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telligence, doing espionage work
against the opposition, just as CIA
is doing in other .countries. The
whole country is paying for this HAW. 
Government must tell Us what is the 
budget allocation for this RAW. 
Everything about it—the instructors, 
the programmes and all other details 
about this organisation RAW must be 
made known to this House.

«fr : (<re*rr)
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B, O. ft. 220MARCH 14, 19 75



221 B. D, H. PHALGUNA 23, 1896 (SAKA) B. O. H. 222

%mr # ¥ttV
wk % £r wrt 11  wr fw r  ?fr ?wr *r
srape T̂Tf̂ r I ^  ^  j*
w w rc  *T W TIR TI

“Two Air Force men spied for 
USSR, punished

Two officers of the Indian Air
Force have been found guilty of es
pionage by a court martial. They 
were selling classified information 
to the USSR.”

SHRI S. M. BANEREE (Kanpur): 
Sir, I rise on a point of order. The 
hon. Member is referring to a news 
item in the Hindustan Times that two 
air force officers were found spying 
for TJSSH: I contacted the counsel
for one of the officers ani got the 
news that the entire thing has been 
referred to the air force authorities 
yesterday and a notice has been isued 
to the two officers. This particular 
officer is not connected with this. 
There) is only one officer and the 
court martial has acquitted him of the 
espionage charge. I have the docu
ments with me.

SHRI SHYAlvaTANDAN MISHRA 
(Begusarai): It is for the Govern
ment to say that . . .
(Interruptions). 1

MR. SPEAKER: 1 think the Gove- 
ernment will reply to it.

SHRI S. M. BANERJEEj J 3m say
ing this because it is very relevant

DR. LAXMINARAYAN PANDEYA- 
'Hie news item further says;

“Intelligence officials then gat cm 
the trial and shadowed the culprits 
for several months. They followed 
one of them* to the beach resort 
betel at Kovalam in Kerala, where 
a large sum o f money is 'said to

have changed hands for services 
rendered."

1TPRT STTfeT
fapRT 7HT 3TT fWTT %?=!%
STW rT̂ ft fiFT'TT 7 ffrf sr«ff

^  vz  f w  w f r  ^
T T̂fT wrft r$\ | SFTif’T-
^TETSFT ^  3TT *\i | I

T% W *  ? *f*ftr,rrJRn 11 ft ^t^ctt 
gr fk? fcqrfr m
v t $*rr id: %

SIT I

SHRI P. G. MAVALANKAR (Ahme. 
dabad); Mr. Speaker, Sir, the news
papers are reporting during the last 
few days', and several of them are 
also giving editorial comments in 
detail, about the limited Narmada 
Accord which is supposed to have 
taken place between the four States, 
of Gujarat, Madhya Pradesh, Maha
rashtra and Rajasthan.

Apart from the question as to who 
took the initiative—it is said that Shri 
Jagjivan Ram took the initiative—and 
apart from the merits of the Accord 
itself, I want to know as to how such 
an accord, though limited it may be, 
can be arrived at a time when Guja
rat has no popular Ministry. The 
Prime Minister, you will recall, kept 
this question of Narmada Waters 
Dispute pending for more than two 
years and, after that, she let it be 
passed over back to the Tribunal on 
the plea that Gujarat has no popular 
Ministry and, therefore, this cannot 
be done by her, that is, by the Prime 
Minister. Now, if that was the argu
ment, at that time, I fail to see how, 
when Gujarat continues to be under 
the President’s Rule, such an accord, 
though limited it may be, can be 
reached between the Chief Ministers 
of Maharashtra, Madhya Pradesh and 
Rajasthan and the Adviser to the 
Governor of Gujarat, Mr. Sarin, who-



[Shri P. G. Mavalankw]
reported to have been' present and 

who is reported to have signed that 
accord.

As a Member of the Consultativ* 
Committee on Gujarat Legislation to 
which you yourself appointed me 
as one of the Members, I had 
raised this question of Narmada 
Waters dispute in all the four meet
ings of the Consultative Committee 
held during one year. Each time at 
these meetings never was even' a hint 
given about the coming accord on 
these eight irrigation projects, four m 
Gujarat and four in Madhya Pradesh.

I would like to ask the Home Minis
ter to come with a statement next 
week and explain to us as to how tMs 
limited accord took place. It would 
not be i ight for me to be uncharitable. 
But I am bound to add that if an 
accord of this nature comes in the 
middle of the President’s Rule in 
Gujarat and, at a time when the poli
tical situation is both uncertain and 
explosive in Gujarat and outside 
Gujarat, and elections are very near 
c>n the horizon, then such an accord 
has undoubtedly a kind of political 
fla\ our which may be favourable to 
the ruling party.

It is unfortunate, and it should not 
have been done Therefore, I demand 
that because of the fact that the Guja
rat Consultative Committee was neg
lected, because Gujarat has no popu
lar Ministry, such a limited accord 
should not have taken place. But 
having taken place, it is unfortunate 
that this Parliament is not given any 
information at all and we are taken 
for granted.

Secondly and lastly, 1 would like 
to say----

MR. SPEAKER: Only one item.

SHRI P. G. MAVALANKAR: This 
is a very important and an urgent 
matter

The UGC revised pay-scales, earlier 
-ones, not the ones according to the

z z 3 B. 0. H.

Sen Committee—the Set Committee 
came only recently—have not yet been 
given to the teachers of the Gujarat 
Agricultural University. They have 
been demanding these revised pay 
scales, and is it ’because there is no 
popular Ministry that .the Gujarat 
Administration are putting a deaf e&r 
on it? The teachers are now threaten
ing to go on strike. I say with res
ponsibility, as a member of the Board 
of Management of the University, and 
we have been telling the teachers 
that they will get justice because 
justice is due to them. If they are 
not given justice, I do not know what 
we should do. Perhaps, we have to 
say that the teacher^ are right in ask
ing for justice. If they go on strike, 
it will be the responsibility of the 
Gujarat Administration. Therefore, I 
say, the Homo Minister or the Educa
tion Minister, should look into this 
matter e<1so.

MR. SPEAKER; Only one item was 
allowed to be raised. Every time, 
mere than one item are being raised. 
It it, very difficult to control the 
Members.

DR. HENRY AUSTIN (Ernakulam): 
Mr, Speaker, Sir, I wish to draw the 
attention of the hon. Minister of 
Health and Family Planning to a 
very heart-rending situation that has 
emerged in the Christian Medical 
College Hospital. Vellore, Tamil 
Ncdi . . . .

SHRI R. P. ULAGANAMBI: On a 
point of order, Sir.

MR. SFEAKER: He has already 
mentioned that.

SHRI R. P. ULAGANAMBI; It fc 
a State Matter. It is unconstitutional, 
undemocratic and unwarranted to 
raise it hi this House. It is agaist all 
conventions of this House. It is a 
bad precedent that is being created. 
He should not be allowed to raise a 
State matter here. He should not 
raise it here.
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DR. HENBY AUSTIN: The Central 
-Government has sufficient locus standi 
to interfere in the matter.

SHRI R. P. ULAGANAMBI: I am 
on a point of order. What is your 
ruling? This is a State subject. This 
should not be raised in this House, 
and if it ig raised, it is unconstitu
tional, undemocratic and unwarranted. 
I want your ruling, Sir.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour); I support my hon. 
fnend. This is a State subject, It 
should not be raised here.

DR HENRY AUSTIN; I am rais
ing this under article 131(a) of the 
Constitution of India. This is a Cons
titutionally-protected Institution; it is 
being run by a minority getting grants 
from the Central Government. There 
is the Constitutional protection Be
sides that, we have also to consider it 
on humanitarian grounds—about 
thousands of patients are undergoing 
treatment theie for serious maladies,.

SHRI R P. ULAGANAMBI: The
State Government is giving full pro
tection to the minority communities 
living in Tamil Nadu. What is the 
necessity for him to raise It here?

MR. SPEAKER: When he says that 
it is a minority Institution, he has the 
right to speak.

SHRI R. P. ULAGANAMBI: The 
State Government is not interfering 
with the rights of the minorities; it is 
safeguarding the rights of minorities. 
(Interruptions).

MR. SPEAKER* As you know, 
there was a question' about a certain 
minority institution in Kerala, and 
when I stopped that, Mr. Prank 
Anthony made out a case. If it is 
a question of minority institution, it 
ig just on the border line. After all, 
he will take only one minute. You do 
not allow him to speak even for one 
minute. After all, the minority ‘ has 
the right to speak for one minute.

SHRI R. P. ULAGANAMBI: Mrs.
Fowler, Member of the Legislative 
Assembly, and Mr. Santhosham, Mem
ber, Legislative Council, belong to the 
Christian minority; and they are not 
complaining of anything. (Interrup
tions). In fact they are also taking* 
steps to settle the disputes.

DR. HENRY AUSTIN: The most
important point with which the House 
should concern itself is the fate of 
about thousand patients undergoing 
treatment for very serioug maladies 
The Vellore Medical College Hospital 
is one of the besft hospitals in the 
country—internationally known. In 
the last two months, the entire ser
vice facilities have been cut off and 
the essential services have been immo
bilised Outstanding doctors of inter
national repute and recognition are 
being harrassed (Interruptions).

SHRI R P. ULAGANAMBI; Sir, 
he should not be allowed. This is a 
State subject. The State Government 
is giving them full protection

DR. HENRY AUSTIN: This is a 
photostat copy. I am going to submit 
the photostat copies of all the corres
pondence between the officials of the 
government and the college authorities 
and you will see for giving the ele
mentary protection of police bando- 
bust to this institution----

MR SPEAKER: I allowed you only 
one minute Please conclude now.

DR HENRY AUSTIN: For giving
the elementary police protection for 
two months, the photostat copy would 
show, the government hag charged the 
hospital Rs. 5,85,500 .. .

SHRI R. P. ULAGANAMBI; This 
is for the Police bandobust given' sit 
their lequest.

DR. HENRY AUSTIN- The Central 
Government should take up the issue 
and bring relief to the patients. Police

3989 LS—8.
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[Dr. Henry Austin] A
protection fs the elementary right ofjj 
every citizen. This it not a factory 
where you can think of trade unionism, 
but this is a philanthropic organisation 
run on no-profit-no-loss basis. There
fore, i t  is the duty of the House and 
the country.

SHRI VAYALAR RAVI: It is a
national institution,

SHRI R. P. ULGANAMBI: It is not 
a national institution. It is run' by a 
private management. It started as & 
charitable institution but now it is 
run on commercial lines. It cannot be 
raised in this House----  (Interrup
tions).

MR. SPEAKER; You know the 
other day it come up and I stopped 
it. I told Yon that this is a State 
matter. He says that it is not a State 
matter. He again raised it. He says 
that It is a minority institution 
with whom some injustice is being 
done. He raised this yesterday. He 
is again raising it to-day....

SHRI JYOTIRMOY BOSU,: It is an 
institution run by American missio
naries. I know.

MR. SPEAKER: I do not know.

(Interruptions')

MR. SPEAKER; After all, whatever 
information will cotne, It will 'be 
through the Government and the Gov
ernment will not give it on its own and 
they will have to get it from your 
Government there,

DR HENRY AUSTIN* I want to 
place* this photostat copy on the 
Table of the House

ME. SPEAKER: No, no.
SHRI R P. ULAGANAMBI: I

oppose it.

THE MINISTER O f FINANCE 
(SHRI C. SUBRAMANIAM),; You al&o 
defend the action taken by the Tamil 
Nadu Government in this matter?

SHRJ SEZHIYAN (Kumhakonaxn): 
This is not the place tf> defend it. 
The Minister aaiked whether I am 
defending it___

SHRI VAYALAR RAVI; It i® a 
question of humanity.

SHRI SEZHIYAN,: The question
w as raised by Mi*. Ravi and Dr. Henry 
Austin that they were concerned about 
the fate of the patients there. I am 
also equally concerned. . . .  (Interrup
tions) Y£s, we are all concerned. 
Whether it is a minority institution 
or not is beside the point. Even if it 
i& run by the majority community, 
we will be concerned.

DR HENRY AUSTIN; The other 
day your esteemed colleague pointed 
out that there was no locus standi for 
our raising this issue here. I only 
wanted to raise the issue on grounds 
of humanity Sir, this is an issue* 
whirh requires our intervention.

SHRI SEZHIYAN,; Regarding the 
second question that many facilities 
weie cut off, I can assure my friends 
over there that no services has been 
cut off to the institution. So far 
nothing has been cut off.

Regarding the amount charged for 
providing police ‘bandobust, I am not 
here to defend the Government there. 
I am not a spokesman of the Govern
ment. I am a Member of Parliament ..

SHRI C SUBRAMANIAM: I am 
glad.

SHRI SEZHIYAN: In the same way, 
Mr. Subramaniam also----

Slim  a  SUBRAMANIAM: I ex
pected something better from you. 
That is why I asked.

•The Speaker not having subse quentiy accorded the nec essary per
mission, the document wag not treated as laid on the Table.
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SHRI SEZHIYAN: It Is a question 
of responsibility. They raised the 
issue that some amounts were 
demanded by the State Government. 
Whether it is proper or not, I am not 
going into that question. But I want 
to know whether this is the proper 
forum with regard to the matter of 
details. If there ia a question raised, 
there should be somebody who should 
be able to give the answer.

tt.W  hrs.

MR SPEAKER: After all you had 
a say for about two minutes. He put 
his own things. Some telegrams 
came to me also. Some were written 
by minorities. They are not taken 
notice of in the House but they are 
in office. If you want to see you can. 
Mr. Sezhiyan, it is not a question 
whether it is technically admissible 
or ro t admissible Something hap
pened You are running the Govern
ment there. I cannot see a more 
human and kind person like you. I 
would request you that instead of 
bringing this into the House, you 
better go and try- to straighten it out. 
Why should it come in the House?

SHRI C K. CHANDRAPPAN (Tel- 
lieherry): I want to draw your atten
tion to a very important matter 
where large amount of public money 
is being wasted by big bureaucrats 
connected with the National Mining 
Development Corporation in conni
vance with contractors in Bailadela 
complex in Madhya Pradesh. I had 
an opportunity to visit this place last 
week. I have seen that for the deve
lopment of mining in Deposit No 5 
they have to eonstruct a tunnel under 
a mountain. The tunnel is 1200 met
res l°ng and the construction has 
Started. Several millions of rupees 
have already been spent. Now they 
have come to a situation that they 
cjrmct further construct it because 
there is a terrific inflow of water into 
the tunnel. In a minute 1” of water

levei is raised Theory are 16 pump
ing sets engaged round the clock to 
pump the water out of the tunnel. 
This has happened because of the ob
vious reason that they have no 
contact with the responsible people. 
The National Mining Devebpmeu 
Corporation has not done the geologi
cal survey properly or could not 
study the results of the survey and 
they have now decided to give the 
contract to another contractor for q 
bigger amount with a view to succeed 
in building this tunnel. This brings 
a problem—millions of rupees havd 
been spent and the mining is now in 
jeopardy. The commitment of the 
Government to export iron ore to 
Japan has come to a standstill, l'ci 
another part of the mine Government 
has come to an agreement with a 
private contractor He is exploiting 
the workers like anything. I want the 
Government to investigate and come 
forward with a statement as to how 
this kind of thing is happening in 
jungles of Bastar I would like tho 
Government to look into this matter

SHRI S. M BANERJEE- Wc gave 
certain notices under the appropria
tion also I can mention the same 
thing here I have given notices. I 
will refer to two items.

MR SPEAKER Last time you 
promised, only last time. Now again 
you say this. After all, there shoulJ 
be a limit. No, no.

SHRI S. M BANERJEE: Sir, on 
Appropriation Bill and Vole-on-Ao 
count, I will not be allowed to speolf. 
My request was accepted. So, kindly
accept this particular request of minp 
These are the two issues, Sir .

SHRI INDRAttT GUPTA (Alu 
pore); Why complicate matters7

MR SPEAKER- You are giving a 
right leadership

SHRI S. M BANERJEE: I take \t
as a ''ompliment.
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This is a very important issu* Which
I raise with your permission. Thl3 
hag appeared m the Public Accounts 
Committee’s Report which has been 
laid on the Table oi the House on 
thct 5th March, 1975. This is regard
ing a matter relating to the Depart
ment Oi Supply, that is, purchase oi 
blankets for the Army. I read fio.n 
pages 40 and 41 of this report. Not 
only a few officers like Lieut. Cols, 
and others, but one of the highest offi
cial, army official, Lieut. General 
Sandhu, "Director of Ordnance Ser
vices, who is practically controlling 
27 ordance depots in the country, who 
are involved. I read from the com
mittee’s report:

"The Committee would also like to 
know the decision takttn by the 
Government on the recommendation 
that business dealings with this 
firm and any other firm or com
pany owned, managed or controlled 
by the Directors of this Firm should 
be banned’.

As early as 1972, I wrote about the 
Sri Krishna Woollen Mills to the 
Prime Minister and the Director of 
the CBI against Lt. Gen. Sandhu and 
Williams, who has conveniently left 
for Australia.

MR. SPEAKER: Mr. Banerjee,
these matters go for the Action Taken 
Report and not brought here, because, 
if thc| Minister cannot reply, that will 
be not proper. It goes to the Action 
Taken Report.

SHRI S. M. BANERJEE: Nobody
expects a reply. Why should anybody 
expect a reply? The report says: —

‘The Committee are of the opinion 
that an immediate inquiry should be 
instituted into the part played in 
this case by various officers in 
particular the Director of Ordnance 
Services (Lt. Gen. Sandhu). The 
Committee would suggest that this 
inquiry should be entrusted either

[Shri S» M. Banerjee]
to the Central Vigilance Commission 
or to a Judicial Commission presid
ed over by a sitting High Court 
Judge.'

‘The Committee are most distress
ed to see that the officials mention
ed above who wercf entrusted* with 
safeguarding the financial interests 
of the Government while procuring 
an essential item for our ftghtifeg 
troops, namely, blankets, in ti*e 
forward areas conspired with pri
vate business and defrauded the 
exchequer as well as seriously jeo
pardised the fighting efficiency of 
our troops by exposing them to 
climatic hazards. Appropriate action 
should be taken against them imme
diately and the more senior the 
officer involved the more ‘severe 
the punishment that should be in
flicted on him.’

The employee of the IGS, New 
Delhi Mr. Harbans Sharma was sacked 
for giving the information to the 
CBI. This gentleman has sacked that 
officer, Mr. Harbans Sharma only 
because he gave this. I congratulate 
the Public Accounts CommitUte, its 
Members including Chairman, for 
vindicating the same stand taken by 
Mr. Harbans Sharma who was sack
ed. I demand that a statement should 
be made by Hon. Minister immedia
tely. You can imagine that these 
people, instead of getting blankets got 
rags at a height of 7,000 feet. I de
mand that Lt. Gen. Sandhu should 
be immediately kickcjd off from the 
Defence Ministry at the earliest op
portunity possible. He tried to pre
tend Khat he was having a heart- 
attack and he was in the hospital for 
six months. He does not want to 
retire prematurely. So, it is hightime 
that this man is compulsorily retired 
prematurely and prosecuted also. 
Shri Sharma whose services were ter
minated for giving this information 
should be re-instatcjd immediately.
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SHRI M. C. DAGA (Pali): Mr.
Spepker, Sir, I want to draw the 
attention of the Minister for Energy 
through you regarding the damaging 
decision to link the Rajasthan Atomic 
Power Project, Satpura and Chambal 
Power systems with that of Bhakra, 
disregarding the contrary views of 
Rajasthan and Madhya Pradesh. This 
has really come as a big surprise to 
the industrial and agricultural circles 
in Rajasthan. The dally consumption 
of power in Rajasthan is 77 lac units 
during January, 1975, and this will 
increase 63 lac Axmts P*r day in 
February, 1975 and to 86 lac units per 
day in March, 1975. Against the 
above, the total availability of power 
is only 72 lac units per day. The 
deficit of 5 lac units per day daring 
January, is met by over-generation at 
Chambal. This is a risky generation, 
and this source cannot be exhausted 
since the water level at Chambal has 
already gone down by 9 ft. in com
parison to last year. When Rajasthan 
is already facing shortage of power 
on daily basis, it is not understood 
how the demand of 15 lac units per 
day of Punjab, Haryana and UP. can 
be met.

So, I want that there should be a 
discussion on the subject or the Minis
ter should come with a statement 
here.

SHRI NOORUL HUDA (Cachar): 
Sir, the matter has already bec<n rais
ed Qn the floor of this House this 
afternoon. That is regarding the dis
pute in the Christian Medical College 
at Vellore. Unfortunately, for the last 
21 months, this dispute is going on. 
We have been informed- that the 
Chief Minister of Tamil Nadu has al
ready advised the management of 
the C.M.H., Vellore to reinstate the 
Fifteen dismissed or suspended wor
kers. But, in spite of tfcvet, still the 
stalmate is continued. This is causing 
concern to a great section of the peo
ple |n our country because patients 
from all over the country go to Vellore 
for treatment.

Therefore, I would urge on the 
Minister of Labour and also the 
Minister of Health and Family Plann
ing to intervene in the matter. Of 
course there is no question of inter
vening. But, once the Centre inter
venes in the matter, then they may, 
interfere with the right of thfe State 
Government. At the same time, sincv 
the problem is of a great magnitude 
and it is causing concern to all* I 
would urge upon the Labour Minister 
and also the Health and Family 
Planning Minister to obtain all rele
vant inlormaliiOTi i-rom Une GtsvetTi- 
ment of Tamil Nadu and place the 
same on the Table of the Housu and 
to assist in such a way as to settle 
this dispute as early as possible.

SHRI DINEN BHATTACHARYYA 
(Serampore): Sir, yesterday,

throughout the country, a protest day 
was observed by the Central Govern
ment employees regarding DA. Dur
ing this protest action, they repudiated 
the earlier settlement that the Gov
ernment had with a section of the. 
employees. And this time, throughout 
the country, they are demanding: (i)
the representatives of all Central 
Government employees’ organisation 
should be invited in the D.A. negotia
tions which are to be held on 15th 
March, 1975; (ii) the four instal
ments of D.A. which have since Tfe- 
come due should immediately be 
released; (iii) the decision to hold 
back the arrears of DA. increases 
upto 31st December, 1974 in P.F. Ac
counts be reversed, and (iv) the 
scope of the forthcoming discussions 
should be spelt out by the Government 
sufficiently in advance so that em
ployees organisations may meet and 
formulate their views thereon.

Sir* my humble suggestion to you 
is to see that at least the points I 
have Taised may be taken note of by 
the Finance Minister, who is present 
here, and a satisfactory answer be 
given here and now.
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: *r«w 
^rr tfarm  n ^ 

f  i t  ^r^rr | *r?ft 
f w R  % *rp*r *̂r ?r*ft srraft m , **$■ 

5FT t  I

% aft f*m ^ u ^ t |, *r?r q*r

w  ?r sft 4rtf?*rr ^ rW  tti'-m  fr*r 
5ri% |, ^*r% srrt ir f  5  -y?*^
| f | 1 sfT*T?r*rr̂
^ iH r f r if t  ^ r  |  i % r ift
*T|te«r & ^tt^t ^Tfpn f  f r  s w r  snw 

% fal* f<n vti  qrSrft tfw 
^rrrf <*ft? 3>*t ?t ?*tt> wr*NTfror
vfrz W*tti\ î *nO Fn 5fnt O ^  ft

v t f  ?>q ^  | >

M'W *f> <T*g*tt % Two Air force 
men spied for USSR T $T .̂T
wwk m i  | » m f w  ¥ 1  sftrwn:^ 
OoT5t ;f f&.t ;t&tTO #nt &fn it3 
t  rftx ^  3ft ^ r W r f w r  |?tt f, 

efNr % srTfofpsr i *r ^
fort I —

"Each party shall respect tire in
dependence, sovereignity and terri
torial integrity of the other party 
an* retrain from interfering in the 
other’s internal fcffairs.*

tyft % m  M ? r  ^  *fr 
3frnr wt?n *rte fRTt t^rc q»m % w r o  
^ rt  w  % * r r  " 3 ^  wit q w '
aF T T r, t o t  *r fa $ T 3 7  n  ir^r s p i t  |  ?  
*TT3T %  * W T C T  ** t f t  ^ 5 T T  * f f f  $  
f %  i n * f f  %  S R T  «T> £ 3 ^  ? f r r  3 fW  f ? ^ f t ¥
*rrcs f^ t  3rr̂  t. trwr %4**_ .-JK—  -..... y . ■ a^  1 ? T W T  ’B I T  F t T I  fftiT tCR

iTCfft̂ 7r?(T % mrsTF <?* ?rsrnft tft̂  tft* 
^srt ^  r̂*Tf
% r̂rcrr | i »ft «rTf^r
spt TTnr̂ r Tart *rTm »t »rf?ffSRr
1 1

%fr̂  q  *tkt^ J(̂ r??r, t  2T$
vnrtr j  ft? * m  %

%^t f? r ^  f ,  ^r%  m ir
% dr*rr ^ ? r  ^  i
%ftrJT irt °rm f w r ^  m t  t  f% ^  ^ 
f^rqr f(t ^r rft arf=r ^ kt
TTf̂ rT <rr̂  n%, f̂t fV ir^'t ^ r t  
^r o t  *r?rf n ^ tr  t ) ?n i-
?tt?<? ?rV *r ?n i i  ^  w|?r ^r 1 1  
q̂Tt vt ^4fr % f̂ tr $crrft

^  ^ s n  f^r#r ^  ^
’T 3T3FT f̂?T t  I T O  t

f̂ qr̂ t3TT«T̂ ;ftT»‘^rrfW ^T 
% %  $  i ^  ^ t ^ ' t  ^ t t  ^ n r  f V  %* 
T O  «FT ^  1CTTF fT t?tt I  fft w f t  
f^ r ft  ^ f r  ? ^  t
<<4TT IT^T̂  afft 3T̂ - ifRTr r̂f̂ r «T̂
*hfr vr ?̂r ^  n ■̂r̂ t t̂stI 
^ft 1

sft ^ q r ^ r  ) sparer
^r<ir, 'sr^r ^rTft^ ii*KXt n 36 

fiT^r fesr *r*r $ i % tr^sf.
TT%1R, lift W F , «TT ^  t  fa
^  vr r̂ ft  tftt  gryT|T yrfefaff

 ̂ f̂t -% |, #rt
i f a  ^rwrt w r  arfr ^  t,
inr^tt ’Pt ^  ^r 3 *  wr &fh-
?rf^  fH r̂fwr *rmT r$r 11 jhjt *ft 
n̂|>% 86 l̂ TfCt F̂TT fT#T f̂ TT

rr̂ r v t v *  ^ rr  | srtt
^src 'ft̂ r srzwri 11

JT^r ^rm «rr i m  %
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r  tv ^ a rrfr  
\ 1 1 ^ 4 ^  n  sr# m  ^  

vn%, * f l r c  « w  s r n r ,  s f t  " i f ^ r c r  * t  * t w

^ t t  ? r r ^ , f t s r T  %  r f^ r r q - s f u  * r t  j t k t -

qtJT I 3 6  ^ t^ T T  T r rlfh*r % fR T  
sp-tHTT JTtTT I  I

jts*t ar̂ ur *rvrn: r  rr^ i*afY % 
^ n r g r  % r n  ^  ^ r ^ t ^ V  **  ? r » f t  ? r c » r  

f t  r f t *  s p w f t  w ft  s t r  %  f a r  * s r r t  s t ,

f a *  * ? r  * ? t  # t ,  i - f r  « r r ^ f t

f t  i R  s r a r f r T  I t t t  nzr £  1 arsr ? n f t  

c t ^  * r  3T 3T  ^  1 s f t  s r s n f f  %* 
^ t - t  s p t  ^  s r ^ s t  ^  ^ r r r %  1 1

$  s r c  q f t  ^ r ^ f J T T ^ m f r  < r r  ? t f t t  

g  1 s p t  w £ \  i r  w i r t T - T c r

fW  *r*rr 1 *  ^ r  fa  #
-sr^-# ? r f t  g *r£ f ^ f t  ir—  
t t  ? r r q r  $  s f r c t t  §  s f r  i r — z*
^ f r  $ * t  ^ r r  r f r n  f t  s r r a  1 
%  <T$r s f t  s r t f t f a T ^  ^  t p t  ¥ 1 

~3?m apt f%rgr

“Your above quoted letter has 
been considered. But, it is regrett
ed that no Hindi translation of the 
above memorandum can be furnished 
by the factory. If required, neces
sary arrangements for getting the 
charge-sheet translate  ̂ may bt 
done by you at your end"

%m « f | ,  i f t  $  s * t  < r a  *>*t *wt-
q t f *  q r  T W  *  I f k - f t  £ -g r >5f ^ ^ T T t

* r m  I ,  s f t r  %  f a f w

*r mm* fasrc | 1

% srr̂  Sr
*TT*m
^ y < « n w t f  *T  ?w q p r  ^  I ,

t% 3tT % 3^3T iff Wrr̂ PfT

ffRrs'raTf I , fa r  % q %
^r^rr^srTt % $t<- *  tfuft *ft
?iwk*: f a n  |, 3ft ^  % r̂ffer̂ fnr 
*r ;r?r t  1 T-T"f¥*torc # ^ r -  
4 ^sr< % *r f  s r ^ r ^  ?TRtq-
% TT ?TTtrr f  I ^ T̂TfiT ^ fsp 
T®TT irft ^T> ^  t  I f[ff

% 5ft wrsrtrr^ v t  ^?Vsr 
^rm fk??t

3TT<TT̂  ^  t  TT % ^
% Iff ^TTtT  ̂ X& f ,
?ft ^  ^  f ^ ? [  T r p r f t  ^tfft ŝrrf î 1

fa'T ^t ^7 ?r »T<TPn
3Tr ^ r  t, ftr* ^ ^ r
¥V w^r^ft % fr ^  5 Ttq I w  «rr,
w  sr̂t ^ rrftr wrr fi? ^

% ^fcr ^ftfT rr rr?r v^t
f - 1 ^tfr 1 20 ~rra ^qir^t 
#• sfR ?r^rrT ttV $1

f t  1 1 ^
^ftRqt ¥t iiVp ^Raffffsr
m^rr %■ fV^a ^ ^ Trft r^ r  ^  fcp?

1 ? r f ^  «rt TrTT» # r r  % 
r*rd^ Sr fiiPf^r fr% |T |, sftr
qr ^ 5ft-^tfft ^tf-'TT F rTT 1 1

^  ^  ^ T 1- % f̂ T TT 3T£T ÎT
f*T% %, f̂t & ^ fd W r  %
^rr*r ^  I  1 t* ?rar *kt

st$  t  j ^n?t f^ ft ?r ^
^ f r W t  ^  3r<T, *ftfrrt cftr

^t f  1 ^rr ̂ rftT
I  f r  r m  ¥tir % fTSCtf ^  
? r q j« fd  ^  m*t r T f r  *f t t  ^ t^  %

*PT< ?T "̂T % < 3T3T ffT^fV^ft
^T s£rMT w n r r -^ r  ^  %
3tt̂  s r m r  t t  * t t

«rt #  •jt ! fn^r ant *,
?rt iw  «n- nw?r %  < W r
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[41 w  srr^]

fW t  T*3Fif\ *t, srs f ^ f r  ztt
t t t ,  f*^r f 'y % 1 ^hptt ff fa
$ srt W r - f  ’-nftT %*■ r>*
mm £— t  ^ w  s tt  ir
#  I — , $  qr#T ^T'C aicTr WTT 

7 *  Sr it TTtt JT^rq- *r?rf 
wpt * i v*  t o  ?T£ w  %
TT 3T*rT spTT STTfa t,
36 im ŝrr tr>r̂ <r ^r, fa-r *Pt
TOT*! % T̂T*T feqT fc, wzt ^
^ f t  % 3tt^< fw r -r  t  1 f  
^rj^T f  fa  »fcfr ^
!Tc3PT'T W s *  5 ?

SHRI S. M. BANERJEE: I fully
support him. The*e are serious 
charges against this officer. He 
should be sent out.

«ft TmTSH 5T*tf ( w )  : WOKT
fag^T 5TC5TT5 *hft *nfm  

»r f w r  fa^rr *rr fa  f # r  ir
irr^rsr^ a^r^nr wfa-Frr 

sffa 5%ttct ?r ^  ^nr ^  sfrsrT
xrqf̂ -rf 7T TO  TO  % SFTr^TT
fa=r «f sfrr ^ tstt ârPrflff % *tt«t
snTR^TT t e r  «rr. % srnr ir
f ®  w  f^rTvr ^  it r̂̂ rt

I

ffft ?r^€T *t #  Jtsft Sfrr
e m  it ®qt ^ t
w c  ^t ? fk  srrgra ^r^rr
Tm  $  ^rr w  | :
“Cops burn hut after girl’s refusal to 
yield."

^rrrTsgr t  «tf*rcr % *fr 21
¥t ^rRr^r^ft 

s#r*t if ^  *nr iftx % r̂nr
arcrrcvre ^ r r  ^ r i  ^  ^  % 
w  ffnrr, eft sfrrt % ^ r  %t

sflfarft % $it*t ^ptt ^t i $*r
^t ^TTT *T?HTT«? ^
?rr^ 'TJTT ^tfr, *sft m x*  'ftc. 
^rr^t, ^ sft m r  ft 1

^rr f a - ^  t  f^ fvr v  ?ftT 
m f^rrW r % ^  ^  t o  % 
•pT ^ftr ?ttT ^  sift W i'W f r̂
?rr«r ^ t c s f t t  ^ t ^ 2 '^  srr^-f^r 
^tcfr | 1 w t o  jf^ t f  ®
W*T2T r^FT#, cfr%  ir w
f^gq- Tr ZT 7T% I

«i?nwt fim  ( ^ i ^ t r )  r 
wrer fq-®ffr wk  v t  f %

M?JT f*F«TT «TT ft? 27
m ftar ^  5narr=r * t#  TT^'rffT % 
?rf̂ T̂CR- TT ff W  "PT 3T3TT̂ %
T^f «ft, fft ^  «n fa  *rr*f*T

%  «TT^ it f*TT ^>*TT. « f t r  

^fr?r ^TT «TT fa  'tor ?fr
+ < ^ r  ^rnfrr 1 % 3 tr  ^nft
r̂er̂TRT ir to | fa nfr̂ rfr r̂rr̂ rr 

Tmfr ?r ?rf̂ rto
irTtrt^TfTrr ?r f̂lTTJT ^ f?qr 

f̂rfa ?r sr«ri%»r t. 1

■afcf’TT *T̂ tf *TT̂ pT % ^
% ^r nr t  *n? ®̂rf w  ^  

|— s tk  w  % ?r ?rr |—  
fa  MtJTfft f^ T  ? fiw t  ?tH % 
^TTcT-TfWT % ?Tt*rf % it
^ -? H T r  ^ r  I  i
^?t T jft tnp ycgT^nct ^ 6 %  
r̂ it smr, ^  ^  ?r?r ir^fV t

?m  I  l ?̂T ^ Jftf̂ FT
^ft fkm  t  fa  v s *  ^  trr 
^ r f ffMt ritfa
sftaFr *r % gft
^rrd’T ^nrnnx ̂ rr ? j  |, %
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?> I ^  t  f a
i t  ^ srrcta i ?rf^?r wn-

srrm  ?ttt # fSnjsr
I ,  ? f t  3f t  ?fr<r fc T T  t ^ J T T n *

|  3*  JT^rr f* m >  ^ T f ^ r
snm ^  ?r ^r|^r|

^T?t tf^HT spT STT̂ jft gl [

crrf^^Tf ir %i m  srt *r farr 
^r?rf w  t|t | j srfT *r
xm  t f r  *rV * T $ r r %
^  srr 1 1  % *tt f¥  ^

f?T Tf xft vTP̂ t R̂T3JT t  I

SHHI JYOTIRMOY BOSU (Dia
mond Harbour) I am raising this 
issue because Shri Raghu Rammaiah 
had chosen to write a letter to me and 
in that on the issue of holding a dis
cussion on the floor of the House 
based on the ruling that you in your 
wisdom had given he has said the* 
because there is a court erase pending 
agamst Shri Tulmohan Ram, it cannot 
be discussed A debate cannot be
withheld because it concerns the con
duct or misdemeanour of a member 
of this House We also derive feel- 
proof authority from the ruling that 
came from the Chair on 31 May, 1087 
But it seems Shri Raghu Ramaiab 
has chosen to sit m judgment on the 
Speaker’s ruling and hag given his
views which is uncalled for and
unwarranted He has exceeded his 
jurisdiction. He| has said *In our
view, the Speaker’s ruling of 31 May 
does not seem to apply in this case*. 
When the accused goes and occupies 
the chan of the Judge, this faort of 
jatei comes

My point is this. I have quoted 
your ruling of 1967 I have also 
quoted your ruling which von have 
given recently. Both the riilings help 
us, in fact give us a clear directive 
that this House cannot really abdicate

its power m favour of a court when 
the misdemeanour <rf a member 
involved

In the course of the last thro* 
months, we had spent considerable 
time m pea using the documert and 
unless within the limitations thnt yu'i 
had laid, down and which we shall 
loyalty abide by, we are able to make 
use of it and apprise the House and 
the people cf this country, what 
the point in our going and perusing 
the document7

Furthermoie another thing is there, 
concerning Mr. N. K. Singh, Special 
Assistant to the Foreign Trade Minis
ter. His name figures repeatedly in 
the CBI report To my mind there 
is pnma facie case against him Gov
ernment not only refrain from taking 
any action against him, they have 
kept him m hjs position without ev^n 
removing him from there I am also- 
sending as enclosure <a letter that I 
(have in my possession which came 
from the Prime Minister, which say* 
that N. K. Singh’s ba^gagq, while 
coming from abroad, was searched on 
the mstiuctions received from lnt°r~ 
poly in Falam In spite of that, this 
paiticular efficei is there Hfe U drop
ping hints to people in hit,h p »st£lonr 
he is threatening the Goverrment 
‘if you take any action against me,
I shall divulge everything So no 
action has been taken against him 
Therefore my humble request to your 
goodself is let theie be a debate on 
Tulmohan Ram, let the lion Piime 
Minister tiring a motion for suitable 
action as the Hcuse may deem fit for 
misdemeanour and misconduct which 
had been pnma facte established 
against him. In the meantime the 
Government should proce<|d against 
Mr N K Singh and suspend him at 
once because his name is *0so f3t/uring 
in the CBI report repea telly and ht_ 
should not remain m his oHice

SHRI K RAGHU PA MAI AH: With 
regard to matters mentioned by Shri
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[Shri K. Raghu Ramaiah]
Janeswar Mishra and Shn Jyelinnoy 
Bosu, I have stated the position of the 
Government more than orce arid I 
do not want to repeat it. With regard 
to the other matters, to .he extent 
thtjy are relevant to next weekly 
business, I shall communicate to the 
Ministers concerned.

SHRI JYOTIRMOY BOSC: I et the 
hon. Minister be toid that in thu 
House the Speaker’s ruling s supreme 
and final; Government cai not c o i t k  

into the picture. This >a what M’\ 
Raghu Ramaiah shoujd convey to the 
Leader that the Sneaker’* as
far as thi» House >.s cs»nc crned, j s  

supremci final and binding. You 
phould alao issue the necessary direc„ 
tive to the Government to remove Mr 
N. K. Singh.

DR. KAILAS (Bombay South'): 
"When I met you in your Chamber the 
other day, you had stated that it was 
a State subject and that it could nc: 
be discussed here I want to point 
out that the students and research 
workers are suffering due to unfortu
nate happenings and it should T5e 
taken due notice of as this mattcir 
comes under Central Act of the Medi
cal Council Act. Hence this matter 
should be looked into urgently by the 
State Government so that the patients, 
the undergraduate and post graduate 
student# do not suffer.

MR. SPEAKER: When T said that
it was a State matter, they said that 
it was a minority institution.

DR, KAIL ASH: 1 want not allowed 
that was the unfortunate part of it. I 
wanted to raise tht* question ot Tamil 
Nadu flag also. The DMK Govern
ment has started flying its own flag 
on the office of the IG Police by re
moving the National flag. This is very 
unfortunate; this should aiso be dis
cussed in this House. I wish the 
Home Minister make* a statement 
-?bau* this;

MR. SPEAKER: We take up the
next item now.

13.35 hrs.

" PONDICHERRY BUDGET, 1975-76

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE); 
Sir, as the House is aware, by virtue 
of a further Order made by tht Presi
dent on the 7th March, 1975, m exer
cise of the powers conferred by 
section 51 of the Government of 
Union Territories Act, 1963, the iefc-- 
rence to Legislative Assembly of the 
Union territory of Pandieh*>rry in the 
relevant sections of the Act, dealing 
with financial matters, shall continue 
to be construed as reference to Par
liament for a furthetr period of six 
months with effect from 28th March,
1975. Accordingly, with your per
mission Sir, I lay before the House, as 
required under section 27 of the Act, 
the Annual Financial Statement of the 
Union Territory of Pondicherry for 
the financial year commencing from 
1st April, 1975. Besides the Annual 
Financial Statement and the Expla
natory Memorandum, the Demands 
for Grants for the whole year 1975-76 
are also being circulated to the Hono
urable Members, although I shall, at 
an appropriate! stage in the current 
session, move the House to make, on 
account, supplies needed to meet the 
expenditure from the Consolidated 
Fund of Pondicherry during the fire* 
five months of the year, for the Pre
sent pending grant of supplies for the 
whole year by the appropriate Legis
lature.

13.36 hrs.
FMr. Deputy - Speaker in the Chair), 

Revised Estimate 1974-75
2. The Budget of the Union terri

tory for the currsfrvt year, presented 
to and approved by the House, 'assum
ed Revenue Receipts at Ms. 11,80
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crores, including Rs. 4.73 crores as 
grants-in-aid from the Consolidated 
Fund of India. During thtl year, the 
Union territory administration raised 
additional resources by increasing the 
rates of State Excise Duties, Sales- 
tax and Motor-Vehicle Tax and also 
revised the Electricity Tariff. As a 
result of these measure* as weJl as 
buoyancy in collections, Revenue Re
ceipts in the current year, including 
grants-in-aid of Rs. 4.17 crores from 
the Consolidated Fund of India, are 
now estimated to be more by Rs. 1.49 
crores. Expenditure on Revenue Ac
count, originally estimated at Rs. 11.t>0 
crores, will also be more Rs. 3 
crores, due mainly to the measure 
which the Union territory adnun.strn- 
tion' had to take to provide relief in 
the distress caused by drought in the 
Pondicherry and Karaikal regions 
t olio wing the failure of monsoon, 
revision pf pay scales of the employ- 
yees of the Union territory on the 
basis of the recommendations of the 
Pay Commission as well as grant of 
additional dearness allowance and 
payment of surcharge levied by Tamil 
Nadu on Electricity supplied to the 
Union territory. As a result, there 
will be a deficit of Rs. 1.60 crores on 
Revenue Account, while no such de
ficit had been anticipated in the ori
ginal Budget for the year. On 
Capital Account, receipts are now esti
mated to be marginally more by 
Rs. 16 lakhs and disbursements by 
Rs. 32 lakhs, resulting in a deficit of 
Rs. 16 lakhs. The ovrall deficit is 
thus, estimated at Rs. 1.76 crores, 
which will be met entirely from the 
balance in the Consolidated Fund of 
the Union territory at the commence
ment of the year.

Budget Estimate 1975-73

8. Excluding grants-in-aid from the 
Consolidated Fund of India, receipts on 
Revenue Account are estimated at 
Rs. 9.05 crores and expenditure at 
Rs. 15.34 crores, leaving a dellcit of 
Hi. 589 ores, -which will be met by 
grants-in-aid to be paid from the

Consolidated Fund of India. Disburse
ment of Capital Account is estimated 
at Rs. 2.96 crores, of which Rs. 81 
lakhs will be towards repayment of 
loans advanced from the Consolidated 
Fund of India. Receipts on account of 
loan-repayments to the Union tirritory 
are estimated at Re. 41 laffhs. Con
sequently, loans of the order of Rs. 
2.55 crores will have to be paid from 
the Consolidated Fund of India to 
meet the Union territory.

Plan Outlay

4. The Budget of the Union terri
tory for 1974-75 envisaged an outlay 
of Rs 4.11 crores on its Plan, of which 
Rs. 4 crores was to have been met by 
grants-in-aid and loans from Ttie 
Consolidated Fund of India. Follow
ing raising of additional resources by 
the Union territory administration 
during the year, the Plan outlay is 
now estimated at Rs. 4.45 crores ia 
the current year. The Budget for
1975-76 contemplates a higher Plan 
outlay of Rs. 5.14 crores to be financed 
wholly by grants-in-aid and loans 
from the Consolidated Fund of India. 
A sectoral distribution of the con
templated Plan outlay in 1975-76 is 
given in the Annexure to the Explana
tory Memorandum which is being cir
culated along with the other Budget 
documents. In addition, the estimates 
for 1975-76 include Rs. 36 lakhs for 
expenditure on Central and Central
ly-sponsored Plan Schemes in the 
Union territory.

13.38 hrs.
GENERAL BUDGET, 1675—GENE

RAL DISCUSSION—cont d.

MR. DEPUTY - SPEAKER: We re
sume discussion of the General 
Budget. Finance Minister to replyt 

^  ^
^ r r  % 1 *ry aft %tit

MT "PTFIT t



247 ° « nl* Budget, 1975-78^- MARCH 14, 1875 General Disc.

Tri]

ircfazs I ____  ( « * w r )
T f̂t srsrR w r  w  %
if ift f^rc ^  i

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): Mr.
Deputy-Speaker, I have listened v/ith 
the closest attention possible! to the 
debate that has gone on here for the 
last four days, and I should say that 
I have been greatly benefited by the 
speeches of many hon. Members who 
tried to throw some new light on the 
various aspects of the economic situa
tion facing the country.

On all accounts we are passing 
through not only a difficult situation, 
but a complicated and complex slttfif- 
tion. This has got international com
ponent as well as national component 
As hon. Members are aware, the inter
national component is thc< instability 
that has come into the international 
monetary system which itself was the 
result of inflationary trend in various 
parts of the world, particularly 
eastern countries. And to add to that, 
we had the price hike of petroleum 
crude and naturally, all these have 
great impact on our economy.

Then coming to the international 
situation and particularly in the light 
of the charges that have bee made 
that we have not been able) to fulfil 
the 1971 commitments to the people, 
even though, this might be a repeti
tion but since many hon. Members 
have made mention of it, I think, I 
should again place before this House 
various situations and challenge^ that 
arose within the country since the 
election of 1071. Soon after the elec
tion we were laced with the Bangla- 
dcgli situation which ended with the 
confrontation with Pakistan at the* 
end of 1971. Even though, we came 
out victorious and we were all happy 
that our armed forces played their 
meritorious role in the liberation of 
Bangladesh, from the economic point

of view, we had to pay our own prict> 
for that. Then, later on We had 
unfortunately drought after drought 
in successive years. And it is in this 
situation, sir, the international situa
tion also came in and it made an 
impact on lour economy. So much 
so that thef inflationary spiral not only 
outstripped all the increases that have 
taken place during the last 20—$5 
years but it looked as if it would turn 
into a galloping inflation. Therefore, 
it was necessary for us, first of all, to 
stop this inflationary trend and for 
those hon. Members, no doubt with all 
sincerity, who 'have pointed out our 
failure to stand by the commitments 
that we have made, I would respect
fully submit to them that in this 
situation naturally, whatever might 
have been our commitments, the 
priorities unfortunately, got complete
ly changed. When we ar® healthy 
and we are in a position to tftfdertake 
various tasks, we make a resolve 
that we will do all this. But, suppose, 
we fall sick, naturally, we cannot 
take up those tasks and then there is 
no use of pointing out to these 
resolves. And it is the same situation 
with Ttfeard to our economy. There
fore during the last 2-3 years, parti
cularly this year and last year, our 
endeavour had to be directed towards 
containing the inflation and in this 
connection, I would like to pay my 
tribute to my distinguished predeces
sor for taking very many hard deci
sions and sometimes harash decisions 
also for the purpose of containing 
this inflationary trend. Fortunately, 
the situation as it is, is untfer control.
But still, quoting the economic survey
and in my Budget speech I > have
warned the country and I have
brought it to the notice of this House 
also that we cannot take a complacent
view. Even though, there is a foiling 
trend in the prices but stiU unless we 
are careful this Inflationary trend 
might set in again. Therefore, our 
first priority is to contain the infla
tion.



For containing inflation, we have to 
tackle  ̂three fronts. First is Govern
ment expenditure, State and Central. 
That is why we are trying to contain 
deficit financing as much as possible. 
But in spite of our efforts, in the 
current year we will be ending wit i 
a deficit of Rs. 625 crores. Dr. V. K. 
E. V. Rao wanted! to know—I am 
sorry he Ts not here—whether the 
figure of Rs. 330 crores represented 
by the food and fertiliser stocks that 
we have got was not contemplated in 
the beginning of the year and not 
taken into account when we formu
lated the budget. I hftve gone into 
the budget figures and I may say that 
with regard to thct Rs. 200 crores with 
reference to the fertilisers, this was 
*pt there in the beginning of the year 
Similarly, the food component of 
Rs. 130 crores also is a new factor. 
So, about this Rs. 330 crores, my 
statement still stands valid that this 
amount represents the purchases made 
abroad by drawing on our foreign ex
change reserves and therefore, this 
is not likely to be inflationary because 
it is not by monetary expansion that 
this is being held. The question was 
put whetther wt| would be able to 
recover it. The answer is, yes; we 
would be able to recover it as we so 
along, some of it during the current 
year and most of it during the next 
year. So, out of Rs. 625 crores if you 
take out Rs. 330 crores, there is 
another Rs. 3W crores, against the 
contemplated deficit c f Rs. 125 or 126 
crores. I have given details as to 
why the deficit has gone up in spite 
of the buoyancy in tax collections. It 
is not, as some hon. members would 
like the House to believe, that we 
are chronically addicted to this prac
tice of under-estimating the deficit 
financing and going beyond it. We 
have taken all measures necessary 
to curtail our non-plan and non-deve
lopmental expenditure. But in plan
ned expenditure, we cannot certainly 
cut down* the expenditure, particularly 
in the cqre sefctor, because it would 
be at the cost of the future That is
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why we have added something more 
so far as plan development projects 
are concerned.

Second comes private spending 
through banking ^ector, commercial 
credit for business, etc. There also 
we have taken very strict measures 
with our tight money and dear money 
policy. I would not call it credft 
squeeze but credit planning, so that 
whattfver credit is available in the 
commercial sector, it may go to the 
priority area This year we had 0 
very detailed"- exercise with regard to 
what should be considered as priority 
aieas and to What extent this credit 
should go for seeing that production 
does not fall in those areas. Natural
ly in the other areas., when there is 
tight credit, some production might 
have been effectcid. This is inevitable, 
but we have ensured that the pioduc- 
tion does not faH in the priority areas, 
particularly so far as essential i om- 
modities required for mass consump
tion are concerned. This is the second 
component.

Thirdly, I come to piivate consump
tion with illegitimate money Here, 
we have got to be very carcful be
cause this could disrupt our economy 
as a whole. Fortunately, bi cause of 
the various measures that we have 
taken, this is under control. It .to not 
that it has been eliminated. I should 
say that it is under control.

With regard to the smuggling acti
vities, tax evasion, hoarding, black 
marketing, etc., I am not prepared 
to say that v̂ e have eliminated 
these things; to a certain extent, 
things have been brought under con
trol. With regard to black money, I 
would likfc" {6 make another observa
tion, because it is relevant here. We 
talk about corruption in the various 
rectors and Ehe national sector, whe
ther it be administration or anythin; 
else. What is the source of this cor
ruption? The source of corruption is 
the black money. Therefore, unless* 
you eliminate black tnoney> you ean-
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not eliminate corruption. But, un
fortunately, those who are crusading 
against corruption, do not seem to care 
about the black money, tue Illegiti
mate money which is coming up. 
Therefore, if a priority has got to he 
given witK regard to the elimination 
of corruption, it has got ;o be gi\en 
to the elimination of black money, 
wherever it may arise, and people 
know where it arises. I wish the 
anii-corruption movement was con
centrated on this rather than striking 
at the source of corruption. But ins
tead, they allowed the source of 
concentration not only to prosper but 
also to participate in this anti-corrup- 
t'on movement, and they say fliat they 
will remove the corruption. Particu
larly those who have got the capacity 
to remove it, are in the vanguard for 
the purpose of plcad-ng this anti
corruption movement. Therefore, I 
would say before this hon’ble House 
that we cannot slacken our efforts. 
My hon. colleague, the Minister ol 
State, yesturday mentioned about our 
tflorts. I want to reitera^ it again 
that it will be our utmo.s* endeavour 
and we shall do all in our power to 
see that this illegitimate sector is not 
t.nly crippled but it is completely 
eliminated, as far as possible. For 
that purpose, the cooperat'on not only 
of the political parties bui also of the 
public is absolutely necessary. I am 
pure that cooperation will be available! 
hi eliminating this cancer,

SHRI NOORUL HUDA (Cachar>: 
What is the use of gi/ing such ex
planations? For the last 25 years, 
have you ever tried to control it? 
You are only talking; you are giving 
b false hope only. These arc your 
pious hopes.

SHRI C. SUBRAMANIAM: It h
because~oT this interruption that the 
corruption also comes. I am sorry I 
am not having a good throat to shout 
with you. Therefore, have some 
patience. If there is on / you want to 
put after my speech. I am prepared 
to answer that This has become al
most ft disease to go on interrupting.

Therefore, this is the priority area 
which we have to take up. Unless we 
take all tne necessary measures for 
this purpose, whatever else we may 
do in the other sectors, we may not 
be able to succeed in it.

Then coming to the first sector itself 
and the second sector, that will also 
depend upon the attitude that we 
adopt, and particularly I would appeal 
to those* who are concerned with the 
Government employees and the dear
ness allowance. It is all right that 
we talk about dearnejs allowance. 
Suppose my deficit increases further. 
What would be the effect of it on the 
economy, also will have to be taken 
into account.

Therefore, whe hold discussions— 
and I want to give this assurance that 
this discussion will start soon with 
the representatives ol the Government 
employees—this broad perspective will 
havo to be kept in mind. I do not 
want to go into the various other argu
ments because today, after giving these 
three instalments, the prices have not 
nsen further. As a matter of fact, 
the prices have tended to go down a 
little bit. It is in this context that 
we have to view this problem. At the 
same time, I am also aware that if 
we go on increasing the prices of essen
tial consumer articles, certainly we 
cannot expect the Government emp
loyees to make sacrifices, while others 
might walk away with the cake.

It is here what sort of price we 
should fix, particularly for the rabi 
crop, becomes very relevant. If you 
want the Government employees or 
the wage earners to make sacrifices 
for the purpose of stability of the eco
nomy, then it is all the more neces
sary that those who are in a position 
to have surplus of wheat or any other 
commodity to sell should also make 
some sacrifice and <3o not ask for In
creased prices. Because, any increase 
in prices would automatically indue I
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fcito the system an inflationary trend. 
So, particularly for this year, if we 
Want to contain the inflationary trend 
so that the deficit could be what we 
had indicated, naturally it depends 
upon how far we are able to supply 
the essential commodities to the emp
loyees and wage earners at a reason
able price. Therefore, I would appeal 
to all those who are campaigning lor 
increased prices, particularly for food- 
grains, to have this in mind. One de
pends upon the other. You cannot say 
let us have Rs. 140 or Rs. 125 per quin
tal, as against Rs. 105 last year, and, 
at the same time, ask the Government 
employees alone that they should not 
ask for increased dearness allowance. 
Certainly, it would be Inconsistent and 
we would not have any face to tell 
the Government employees that they 
should make sacrifices for the purpose 
of stabilisation Therefore, this has 
got to be complementary, one support
ing fhe other.

SHRI VASANT SATHE <(Akola):
Dearness allowance would depend on 
the open market price hut not on the 
fair price shop price. Therefore, kindly 
bear that in mind.

SHRI C. SUBRAMANIAM: It is an
illusory argument, because in the fair 
price shops and various shops we have 
to sell it at a particular price. If we 
increase it, then certainly the open 
market price will react to the price 
in the fair prfce shop. It is ordinary 
economics. Therefore, this is a matter 
In which we have got to be very care
ful. This is my point and. in my view, 
a very relevant point.

In this context, you have to look into 
the price situation not only within the 
country but also abroad. There was 
a question listed for today but, unfor
tunately, the Hon. Member was not 
here to ask the question so that I 
could answer it. Some people seem 
to think that the value of the rupee 
is falling. I would like to give this 
Information to the hon. House that as

against the totality of currency—of 
course, we are linked to the* stealing 
and, therefore, sterling does not come 
into the picture—in relation to the rest 
of the currencies, our rupee within 
the last six to eight weeks ha® improv
ed by one per ecnt; as against the 
dollar it has improved by 4 per 
cent during the same period. 
This shows that all the measures 
that we have taken, the package of 
measures that we have taken, not only 
has controlled the inflationary situa
tion within the country but has also 
strengthened the value of the rupee 
externally. This factor we will have 
to keep in mind.

Therefore, we have to continuously 
keep this watch over it with regard to 
all the ihiee sectors. And I am sure 
that when we take these measures, 
somebody or the other somewhere is 
hound to get hurt m this process. Bu1 
if we want 1o deal with a difficult 
situation without anybody being put 
into diffi ‘ully certainly that is not an 
easy job. Somewhere somebody is 
bound to get hurt in this process, and 
we should be prepared for it. You 
have to take the national interest and 
the national sector as a whole and try 
to fmd out whether this is justified or 
not This ,$ h'nv we propose to conti
nue to deal With the situation with re
gard to fcghlmg inflation.

14.00 hrs.
As I already stated in my budget 

speech, wc cannot fight inflation, con
tinuously by containing demand for 
loan. On the other hand, it can be 
contained in a healthy manner only 
by increase 1 production. If is for the 
purpose of bringing about a situation 
in which the increased production, 
particularly of essential commodities 
required by the common man, would 
be there that I claim and I claim with 
some justification that this Budget has 
provided some direction for that. I 
do not say that this solves all the prob
lems. But we have given some direc
tion for the purpose °f directing our 
economy, directing our resources, lor 
the purpose of strengthening this sec-
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tor where the essential commodities 
are produced.

Naturally, we have to have priori
ties particularly when the resources 
are scarce. I am gl-ad to find, what
ever else might have been stated about 
the Budget, with regard to identifica
tion of priorities, with regard to food 
And energy as the priority sector, not 
only in this House and even outside 
also it Has been accepted that the iden
tification oi rig!h\ ptvovUi.es has been 
done. Therefore, naturally, the hon. 
Members wi7l be interested to know, 
if theise are the priorities, what sort 
of financial priority ha.-, been given in 
the Plan allocation for the purpose.

I would like to place before the 
House certain figures. As far as agri
culture and energy ate concerned, in 
1974.75, the allocation for agriculture— 
it excludes the State Budget—was 
Rs. 447 crores whereas, in 1675-70 
Budget, it is Rs- 567 crores. As regards 
energy, as against Rs, 288 crores, now 

it is Rs. 447 crors. Therefore, if you 
take the total, as against the total of 
23 per cent increase, as far as this sec
tor alone is concerned, agriculture and 
energy, it is 45.9 per cent increase. 
Therefore, even taking into account 
that there has been inflation and the 
value of rupee has eroded, if you take 
the percentage even in real terms, we 
have increased the allocation with re
gard to food and energy in the next 
year’s Plan. So, that priority has been 
properly reflected in the allocation.

SHRI PILOO MODY (Godhra'i: Can 
you give Us separate percentage flfijures 
for agriculture and energy?

SHRI C. SUBRAMANIAM: For
agriculture, it would be 39.3 per cent 
increase and, for energy, it would be
55.4 per cent increase.

Naturally, it is not merely the allo
cation of resources which is important 
but it will be deployed and bow it is 
going to be reflected in the product Jen.

Naturally, as I have said already, it is 
agricultural production which is imp
ortant particularly in the context of 
essential commodities for the masses.

1 was not surprised when Shri Indra- 
jit Gupta made a point, saying, what 
is the use of all this technology___

SHRI INDRAJIT GUPTA (Alipore):
1 did not say that. I said, technology 
by itself will not do.

SHRI C. SUBRAMANIAM: I am
coming to that. Kindly let me finish 
the sentence.

SHRI INDRAJIT GUPTA: Don’t
twist the things I said.

SHR'I C. SUBRAMANIAM: Let me
finish the sentence.

It was said, what is the use of allo
cations unless institutional changes 
lake place within the agricultural sec
tor, the land reforms are properly imp
lemented an  ̂ the land is distributed 
to the landless labour and that, then 
alone, 1he real buoyancy will come. As 
far as land reforms are concerned, 
apart from the ideology, apart from 
the social justice aspect of it, I want to 
emphasize this aspect. From the 
technological point of view also, it is 
a must now that the limitation of hold
ings, small holdings alone, would pro  ̂
vide the answer to it because it is not 
extensive cultivation which is going to 
produce results. Extensive cultivation 
can be done provided you are prepared 
to mechanise and replace all the man
ual labour which is engaged in agricul
ture.

If you leave out large-scale mecha
nisation, then it is only on fhe baas 
of small farms that you can have in
tensive cultivation and not only one 
crop, two crops or three crops, but 
more than three crops can be o^sn- 
nised. This is what has happens* •*»> 
Japan which ls foremost in regard to



productivity. Small farms with inten
sive cultivation and intensive exploi
tation can give increased production.

SHRI PILOO MODY: Do you know 
the average size of a farm m Japan7

SHRI C. SUBRAMANIAM: Not
only land reforms—which includes con
solidation of holdings etc—but, 
more than that, in my view, treatment 
of land on small ownership basis alone 
would give high production 111 agricul
ture. All that is necessary; but shall 
I say that till this comes about I will 
not do anything else—that I will have 
nothing to do with regard to
irrigation, that I will have nothing
to do with regard to fertilizers 
and that I will have nothing to do 
with regard to pesticidcg? There
fore, I as the Finance Minister
and also my colleague the AgricuLlure 
Minister have got lo take steps, p-vti- 
cularly for the next year, to see how 
the production can be increased in the 
existing circumstances. Or should 1 
wait for the ideal conditions to come 
about with regard to land holdings ^nd 
then take steps? That is why I want 
Hon. Members to say whether, even 
taking into consideration the fact that 
there are distortions with regard to 
holdings and the kind, we ?hould r.ot 
take all the steps necessary for in
creasing production instead of saying 
that without this we can’t increase 
production and without that we can’t 
increase production and. on the o*her 
hand, place all sorts of obstacles on 
big farms by way of curtailment of 
this and that and take away all the 
incentives. Therefore, our job now is 
to attain self-sufficiency. Well, ideolo
gically, we have to move towaid-i that 
goal. But, in the present context, even 
in the circumstances, unless we are m 
a position to improve production in 
the agricultural sector, we will be 
down and out—and that is what is 
happening. As a matter of fact, I re
member that many of my Hon. friends 
belonging to that group had, even then, 
when I introduce this new technology 
ijn 1065—67, raised the same scare say
ing that this technology will be of no 
use and lhat it will only increase so
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cial tensions and therefore it shjulct 
not be brought in unless we went 
through the land reforms. But whe
ther land reforms are being imolemon- 
ted or not is a different thing. Had I 
taken their advice and said “oil right, 
let me hold back the technology t.U 
the land reforms are put through", 
would we have been able to produce 
today 26 to 28 million tons of whe * 
as against the 10 to 12 million '‘ors of 
wheat in the past? No country would 
have helped us and there wjulrf have 
been large-scale starvation. While I 
agree lhat this has produced a ccitam 
amount of social distortions m tht com
munity. the national production haft 
gone uP and we are able to deal with 
the situation. Otherwise, w  ̂ would 
not have been able to face st?: vation 
wilhin the country.

So, to all those who talk in terms 
of land reforms and other ideological 
considerations, though I won’t brush 
them aside, I would say th^t we ha\e 
to take approach where, even in the 
existing circumstances, we are able to 
push up production as rnurb as, possi
ble. That is what I would raspectfully 
submit.

SHRI INDRAJIT GUPTA: Nobody
would have been happier than us if 
these technological inputs were made 
available to the small farmers; but my 
point was that it is cornered by only 
a handful of people. (Interruptions).

SHRi C. SUBRAMANIAM: The
point for consideration is this. Take 
even, for example, the increased pro
duction which had taken place from 
10 to 12 million tonnes to 26 million 
tonnes. This happened in spite of 
what we would call ‘distortion’ within 
the agricultural thing. It is not as if 
it cannot take place at all But I do 
agree that we cannot allow this situa
tion to continue for long, and particu
larly the State Governmental should 
take note of the warnings which ar* 
quite evident in the economy and in 
the society as a whole. So, it will 
have to be pushed through, but that

1896 (SAKA) General Disc. 258
i



359 Budget, 1975.76— MARCH 14, 1875 General Dteu 260

[Shri C. Subramaniam]
problem should not be put in a way 
that other steps should not be taken 
for the purpose of increasing the pro
duction, (Interruptions)

AN HON. MEMBER: Why has it
come down?

SHRI C. SUBRAMANIAM: Having
reached the figure of 26 million tonnes, 
the hon. Member puts the question, 
why the production is going down to 
23 or 24 million tonnes. I was tempo
rarily in charge of Agriculture for three 
months an  ̂ i had gone into it in some 
detail. 1 could identify immediately 
as to what are those factors which 
have let us down. The first is, seed; 
the quality of the seeds has deteriora
ted allround. Once thg seed detero- 
tates, whatever else you may have, 
you cannot get the results out of it. 
That is why, we have given the high
est priority for the production of high 
quality seeds and maintenance o£ that 
quality. He seems to think that it is 
foecause of social factors that it has 
come down. There may be social fac
tors, but technologically we have slip
ped. That is why, it has come down. 
You will find that it went up till 1971- 
72 because one generation of seeds can 
be sustained for tHree or four years 
After that, it will have to be replaced. 
But unfortunately, that replacement 
did not take place. Therefore, even 
with the best of the enterprise, which 
the Punjab farmer has got, his pro
duction has also started coming down.

We are takng about distribution 
system for essential commodities; w» 
say that it is absolutely necessary, fn 
the same way, a rational distribution 
system in the case of the material In
puts required by the farmer is also 
■absolutely necessary. Fertiliser is, no 
doubt, in short supply. But, with re
ference to the short supply, how do 
we distribute it in the most rational 
manner and get the maximum advan
tage out of it? In the same way, if 
any other chemical is in short supply, 
how to m«tke the best use of it? That

is the point. Not only a rational sys
tem has not come into existence, but 
we find that adulteration of these in. 
puts has also taken place on a largo 
scale. You must have heard of ferti
liser scandals—mixing of the mud with 
chemicals. Chemicals which have to 
react to the various pests and diseases, 
if they are adulterated, do not react 
to the situation. These are the things 
which have been identified, and" that 
is why we are going forward with a 
big programme for the purpose of pro
duction of seeds and also with refer
ence to the distribution of the various 
material inputs, etc.

It is.in this context that the question 
with reference to the small farmers 
arises. Modern agriculture cannot take 
place unless the farmer has got the 
capacity to invest. The small farmer 
does not have the capacity to invest 
today. Therefore, unless the capacity 
is given to him, you cannot expect the 
small farmer to take to mod.ern agri
culture and make these investments.
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MR. DEPUTY-SPEAKER: Thera is
no point of order here.
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SHRI C. SUBRAMANIAM; It is a 
question of making credit available to 
the small and marginal farmers; it is
a crucial question if they have also 
got to adopt the new technology. How 
do we do it? People seem to think 
that we have got the nationalised 
banks and that we could ask them to 
go into the rural areas. But that 
itself creates another distortion there 
You go and have a bank there on the 
basis of what our commercial banks 
are today. A peon gets Rs. 400 in the 
village and the village headmaster 

^  Yj&—25k. tirfis \Jrte
bank employees are not tuned to the 
agricultural sector and rural surround
ings and, therefore, to cxpect the 
banking institutions as they exist today 
to go and purvey credit to the rural 
agriculturists will be a moon-shine.

That is why, this matter was gone 
into by the agricultural Commission. 
That is why, Shri Mirdha was anjtiotis 
to point this out. As a matter of fact, 
the subject was taken up when I hap
pened to be the Chairman of that 
Commission, and then a Committee 
which was appointed recommended in 
their interim report that there was no 
use of extending these commercial 
bank branches into these areas, but we 
should have Farmers Service Societies, 
not only for providing credit and sup
ply services, but linkage with market
ing also. As soon as I came to this 
Ministry, we have taken up this seri
ously and we have now asked our 
banks to take this responsibility 
wherever cooperatives do not exist. 
Where cooperatives are prepared to 
take up the responsibility to provide 
finance for it, the Farmers Service 
Societies could be organised on a large 
scale.

But I want to warn that this can
not be done overnight; this has to be 
done in a phased way so that we do 
not commit the mistake which we have 
committed elsewhere. This is how 
W’g are trying to activise the small 
farmers also by providing credits to 
them. In the meanwhile, I know that

they are not able to get full advan
tage of that. In spite of that, if you 
go to Punjab or Haryana, there is no 
distinction between the small farmers 
and the big farmers. Everyone has 
taken to agriculture, but certainly that 
cannot take place all over the country. 
Service societies will have to come 
into existence.

As far as agriculture is concerned, 
it is not as if we are trying to take 
some steps in the nature of hit or 
miss It is. a question of positively 
identiTymg the various areas where 
we have slipped during the last four 
or five years and strengthening them. 
And I want to give an assurance to 
this House that it is on this basis that 
the Prime Minister herself has taken 
the responsibility of ety'arint* the 
Committee on Agriculture for the first 
time. She toured the various States 
fo rinjecting this dynamism in agricul
ture and today we are confidently 
saying that we would be able to solve 
our food problems and I want to say 
with some emphasis, knowing some
thing about the Indian agriculture, 
that we are not going to be beggars, 
we can produce our requirements and 
we shall produce our requirements 
and this is going to happen perhaps ' 
to the disappointment of some of the 
Members (Interruptions).

With regard to tlfe industrial sector, 
naturally there also there are two 
points of view. One policy is that 
there should be no place for private 
sector in this. The other extreme is, 
what is this public sector—it is an 
inefficient organization; inefficiency 
has came in it, a n d  therefore, it should 
be purely private sector. And even 
if It is not purely a private sector, do 
not have any control over this private 
sector at all, allow the frefe market 
economy to function, allow the laissaz 
faire economy to have complete free- 
■JrjKi,

These are the two exteremes. A t  
far as we are concerned, We have 
taken a middle path. There is the 
Industrial Policy Resolution of 1954
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where we have given a place for a 
private sector, a private sector not 
without any control whatsoever, but 
with controls lor the purpose of sub
serving the society. Whether we have 
effectively controlled it or not is a 
matter for debate. But naturally if 
We have failed, we have to take fur
ther steps for the purpose of control.

If the argument is that the private 
s&ctor should be completely not only 
curtailed but even the existing units 
should not be allowed the freedom to 
go forward to produce, then, within 
the short time we have for the pur
pose of improving the economy, we 
will only be creating further difficul
ties. That is why to those who argue 
that there should be no private sector,
I would only tell them to w a it  till the 
day we are able to completely abolish 
them. But as long as it exists, we 
have to provide all the facilities for 
them to producc more and to develop 
within the constraints and within the 
policy frame which we have adumbra
ted and which we have put before the 
country also. This is how we have to 
do it. It is here in the present context 
of scarce resources we h've to take 
various measures for the purpose of 
seeing that the priority industries ere 
taken care of and if they are non
priority industries they should stand in 
the queue for the porposes of might be 
credit, might be for investment and 
even might be for raw materials.. .
(Interruptions).

«fr w h #
srt srrfVsr qwV £ qrr

I, faff srcto % %*Tf ^  I  ^  t
5 cHF §  37TT rrsfV
^nrrf «fnr i tNt ^  w  it

=T w f  3TPT i m x  
xjx v m  ?rfr fosn WTcn |  eft ^  *rr*r*r 
^  w n  & . . .
SHRI C. SUBRAMANIAM: It is

very difficult to go on in this House... 
(lntei mptions) .

SHEI PILOO MODY; What did he
say?

MR. DEPUTY SPEAKER: Order,
please. I will request this gentleman 
to restrain himself. This is not the 
way that we should conduct the pro
ceedings of the House.

SHRI PILOO MODY; We have 
already wasted enough time.,,

MR. DEPUTY SPEAKER: I will re
quest him not to do it again.

SHRI S. A. SHAMIM. (Srin&gw) 
Very raiely he does it.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATl SUSHILA ROHATGI): Thank
God.

SHRI C. SUBRAMANIAM: There
fore, this Budget has attempted not 
only to identity the priorities in the 
industrial sector but to take various 
other fiscal and monetary measures 
also for the purpose of directing in
vestment in tnesc vital sectors.

Some hon. Members mentioned that 
so many concessions have been given, 
so many reliefs have been given. But 
if they only analyse them, they will 
find that these concessions and reliefs 
are for the purpose of directing these 
scarce resources in the desired chan
nels. Unfortunately, these big houses 
have the resources Do you allow their 
resources to be utilised in the various 
unessential sectors or do you want to 
guide them to make investments in 
the vital sertor? It is from that point 
of view that the concessions given 
have to be viewed, whether it is the 
tax holiday or whether it is with re
gard to the inter-corporate investment. 
Then the relief is only limited to four 
or five industries because they are all 
core industries vnth reference to not 
only the internal consumption but 
even for the purposes of export also 
they are very important. Therefore, 
there is no use of saying that we are



26$ Genl Budget, PHALGUNA 23, 1896 (SAKA) General Disc. 266
1975-7ft—

giviag incentives which are going to 
bnefit the 1 icher people and the larger 
houses.

tTnlortunately, it is the situation that 
richer people have the resources and 
If these resources have got to be uti
lized, then we will have to give 
direction and incentive so that they 
may go into this sector. But when 
we want to abolish them, it is a 
different thmg altogether. But today 
this is the situation. Instead of allow
ing them giving them inducement 
to go into all sorts of sectors, we want 
to see that these are diverted to the 
vital sector. This is the philosophy 
with regard to various reliefs that we 
have given and you may take any 
measure. You will find that this is 
what has been kept in mmd and, of 
course, we shall keep a watch over it 
whether it worK.s 01* not, whether it 
is abu^od or not We will take care 
that it is j.iop crly  utilised for increas
ing production in the vital sector and 
there is no answer to it Therefore, 
it is the question of not only aotivism g  
agriculture, as I alieady stated, a g n -  
c u llu ie  cannot l c  pctivi&ed unless if 
is bac^ ed l y  various m du stn al pro
tects which piovide the input for this 
purpose ana it is in this context that 
ou r fiscal policies h a w  been directed.

Then thc>e h another factoi Unless 
we export und earn foreign exchange 
we will «‘('ntinuously be m debt and 
whatever debts we have, we have to 
discharge them also Therefore, ex
port h vs a ripht priority and even if 
you take 7ariou& measures which you 
have taken with regard to taxation, 
^ven though t is indirect taxation and 
affects consumer articles, if you take 
the main ureas in which we have put 
this excise duty and other indirect 
taxes, these or® mainly in the areas 
-where we want to have more exports 
so that there may be less consumption. 
Take for example sugar. On sugar 
we have increased the excise duty, on 
ibe  non-levy part of it, so that ins
tead of being consumed here particu
larly when the production i8 going up—

it has gone from 39 lakh tonnes to 45 
lakh tonnes—we have to see that it is 
not consumed fully here. Because tho 
more and more it is available, it will 
be used for export. As a matter of 
fact as far as sugar is concerned, I 
want to give an instance of an adver
tisement vhieh I saw in U.K. It is 
a big advertisement. "There is less of 
sugar Therefore you keep sure that 
the nation will be healthy. So, this 
is the philosophy that they adopt and 
therefore, nohody is going to suffer 
even with regaid to nutrition point of 
view”, health po'nt of view, for want 
of sugar. Therefore, it is that not 
only we want to have more and more 
of production in this area, we want 
to make it available for export also. 
And it is m this context you should 
look to the khandsari also. Even if 
it is cheaper, if >011 go on consuming 
to that c x te s l you w ill be drawing 
.sugarcane into this area.

Now take coinrnt The pioduction 
ot cement is increasing and we have 
various 1 e^tr’ct inns Suppose many 
people want l i f t  these restrictions 
should he lomoved, the only way is 
lhat we have tJ mciease its produc
tion so thgt it should be available for 
export ;is will es to m< et internal 
rotisump^ion

There foie, if you identify articles 
which wo have taken up for the pur
pose Df putting excise duty, this is one 
d'-pci.t w tuch wp have kept m m ind—  
export r i  tmolii.n and from  this, angle  
I want th*j House to exam ine the 
various t«x proposals

The question now is, shall I leave 
this deficit -is it or cover the deficit 
to a certain extent and therefor, we 
have to find some way out ? Not that 
any tax  will be unwelcome and no 
Finance Minister can be popular be
cause! he has to impose some tax on 
them If I lca  ̂P one sector and tax 
the other sfrto:, naturally I will be 
unpopular u-her-* the ti?x is levied. 
But on the whole we have to identifiy 
the areas vhere it will not affect the 
people as a whole.
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Therefore, taking all that into ac

count, this is what we have done. We 
have gone into certain areas like for 
instance synthetic fibre. In synthetic 
fibre, at the fibre production point it 
w very much spread out; therefore, 
here have becn many loopholes; 

n^any have been escaping levy of ex
cise duty. Therefore, we have now
t^ n ? TK°Ut Ct yam P o t i o n  

I  ?18 arc a few units Produc- vat, synthetic yarn. Therefore, it could
be properly protected and t o  collected
and in that process also we have in
c a s e d  the tax to some extent and
S'+u r^ aid 1 need have °o apology 
With regard to tobacco, I agree bidi 
is used by the poor, but here is an 
article which we should discourage.

AN HON. MEMBER; Poor man’s 
article.

SHRI C. SUBRAMANIAM; Poor 
man s vice. Therefore do you want to 
encourage it, because it is a poor 
man s vice? Therefore, bid! is one of 
the things which we are discouraging 
and I am giving you the reasons also 
Naturally when the Finance Bill comes 
up here we will have a further oppor
tunity to further satisfying the House 
about these measures. Therefore, if 
you take the whole structure of our 
taxation measures, you will find this. 
We have taken such things which will 
not effect the essential consumption, 
which are rectwary for healthy living 
and therefore. it is from that point 
of view that we have taken these steps 
Even from taxation point of view, we 
have been quite discriminatory and I 
can claim some credit, not only for 
myself, but for the entire Ministry in 
that we have been careful in identify
ing thesa rreas.

» W R! ,VA®ANT SATHE: What
about tea’  You are going to get Rs.
2.4 crores but could you not spare the
common man his cup of tea’  Why
out M?; " 1C? , 01 mUch mor® and ‘ “ v*out bida and tea?
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SHRI C SUBRAMANIAM: Manv 
Members have raised this point earlier 
why hquor has been left out I 
sure hon. Members are aware that 
excise duty on alcoholic liquor is a 
State subject. So, as far as that js 
concerned, we cannot go intp it, we 
have to depend upon imported duty 
on imported hquor. As hon. Members 
are w a re, We have evolved a system 
m oul import duty whereby w e are 
getting more and more manufactured 
withm the country. And, what we 
call foreign liquor has become indige
nous now Because, these are manu
factured within the country. And, it 
is not us if there is no import at all. 
But, with regard to import, I would 
like to Aive the figures which we have 
now. As far us whisky is concerned, 
it is 600 per cent over CIF price and 
for brandy, it js 350 per cent. If we 
go on increasing it this will only en
courage a little bit of smuggling into 
the country, because, when there is so 
much disparity between the price out
side and the price here, there is a 
limit. And also, I may say, the quan
tity which v. e are importing is also 
very much limited.

Therefore, Ibis’ is where we are 
with regard to taxation also. There 
my respectful submission is that we 
have not gone about taxing every
thing and everybody. We are told 
that we have been quite discriminat
ing. We shall gee what further can 
be done,

Then, Sir, very many criticisms 
have been made. And I would like 
to refer, particularly, to the criticism 
made by Shri Virendra Aggarwal. He 
used the expression ‘statistical jug
glery' about inflation. I think that has 
been very effectively answered by Shri 
Salve. He made an effective speech 
and he met all the points which Shri 
Aggarwal raised. I, therefore, do not 
think that I should go into them ngftfav 
But, of course, Shri Bhattacharyya 
initiated the debate with his usual 
phrase of ‘anti-people’ and ‘antidemo
cratic’, You know what la aniHpeopte



and what is anti-democratic. What 
we consider as pro-people, to them it 
is anti-people and anti-democratic. It 
is their own philosophy. Unfortunate
ly, we are ail considered to be anti- 
people. Certainly we cannot deal 
with such philosophy because such a 
philosophy will have no place in our 
country. And 1 am sure they will also 
not have any place in this House very 
soon. That is the real difficulty. What 
they are doing is that they are taking 
all impossible postures. I know now 
they are trying to get into Tamil 
Nadu and that is why they are shame
lessly allying themselves with the
D.M.K. and are now trying to go out 
of it. Therefore, I do not think I 
should give much credence to what 
Shri Bhattacharyya and his party col
leagues said about it. (Interruptions)

SHRI PILOO MODY; You are 
selective.

SHRI C. SUBRAMANIAM: And a
little more sensible! Therefore, very 
many criticisms have been made. I 
have, even in my general speech, 
covered various criticisms that have 
been made. And ultimately, I have 
mentioned in my budget speech many 
things. It is not merely a budget 
speech. Of course, I know that fine 
speeches cannot make any economic 
development. I am quite well aware 
of it and I l'«ve always said that if 
fine speeches can solve all our pro
blems, we should have no problems at 
all. Unfortunately, today we make
only such fine speeches. What is
needed is implementation and action 
in the vital sectors. Action in some of 
the problems in various sectors is 
called for, particularly, when we are 
in this difficult situation and the coun
try is passing through that. We can
not face this situation unlesg we have 
a discipline. That discipline will have 
to be on the basis of a national con
sensus. Unfortunately, there are cer
tain elements who would not go in
for the national consensus. They
would like to have more and more 
indiscipline so that they may have a 
rich harvest for themselves. 1 say

269 Gen I. Budget. PHALGUNA 28,
fc 1075-76—

t-al they are not going to have any 
rich harvest whatsoever. I have no 
doubt about that in my mind. The 
nation, on the whole, will fully res
pond t0 the healthy response. And 
that healthy response will lead us to 
the removal of various difficulties with 
which we are confronted today. For 
that purpose, I seek the cooperation 
not only of the Members of this 
House but also the entire people of 
this country.

Several hon. Members rose—

MR. DEPUTY-SPEAKER: Order,
please. One by one. The difficulty 
here is that the hon. Members do not 
hear what I say. I say I shall call 
all of you one by one. Why do you 
want me to raise my voice? Shri 
Gupta.

SHRI INDRAJIT GUPTA (Ali- 
pore): With your permission, I
would like to seek two clarifications 
from the hon. Minister. He talked a 
lot about discipline—fiscal discipline— 
and so on. This morning, though the 
question was not reached unfortunate
ly because of lack of time, there was 
statement made by him regarding 
this deposits acceptance by non-bank
ing companies. It says:

"There is no provision casting an 
obligation on the company either to 
obtain prior approval of *the Re
serve Bank before making or ac
cepting deposits or to file with the 
Reserve Bank copies of the adver
tisements—-even the advertisements 
appearing in the papers—on sales 
tax deposits before they are issued’'

They are not in a position to tell us 
how many companies have invited 
public deposits etc., etc.

As a result of this, the banking de
posits have been adversely affected. 
The L.I.C. and Unit Trust too have 
been adversely affected today. I 
would like to know from him, when

1896 (SAKA) General Disc, 27Q
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he spoke oi three types o f spending— 
government spending, private spend
ing based on commercial credits and 
thirdly illegal black money spending—
I want to know whether there are 
any complaints about this spending 
because of the dimension it has as
sumed? According to the reply given, 
they do not know anything about it; 
there is no control over this and there 

js no further scrutiny over this. This 
is iny first question.

My second question is although we 
are happy that some raids and so on. 
have at least been carried out yet I 
do not trunk they touch even the 
fringe of the problem. My point is 
since in many of these raids a large 
amount of unaccounted money in the 
form of cash has been found bundles 
of curtewv notes have been found 
running into lakhs and crores of 
rupees—we can assume that a large 
amount of unaccounted money is be
ing bold in the form of notes. 
Therefore, I want to know why Gov
ernment is still persisting in not 
carrying out demonetisation which 
-will bring out all this illegal cur
rency?

SHRI BISHWANATH JHUNJHUN- 
WALA (Chittorgarh): Sir, I want a
small clarification from the hon. 
Minister. In his budgetary speech 
he had withdrawn the limitation on 
the distribution of dividends by the 
companies but he has said nothing 
about distribution of net profits of 
the company on which there is ban 
that they canot distribute more than 
33 113 per cent of their net profits.
I would like to have a clarification on 
this point.

SHRI PILOO MODY: I am only 
interested in finding out at the mo
ment whether the Finance Minister 
has considered the administrative 
expense and the expense that his 
taxation provision throws on the 
various sectors of the economy. For 
instance, khandsari, where as a re
sult of the change-over ol the system 
from ttoa compound system to ad-

valorem system how tim e peoples’ 
shops and godowns costing such a 
huge money plus the administrative 
cost of collecting this and Adminis
trative cost of collecting 1 per cent 
on every conceivably other commo
dities that he has levied to collect 
something Rs. 34 crores. 1 want to 
know whether this Rs> 34 crores is 
net after your expenditure over 
these items or is Rs. 34 chores collected 
and Rs. 96. crores spent?

SHRI B. K. DASCHOUDHURY 
(Cooch-Behar): Sir, I heard the hon. 
Finance Minister’s explanation about 
the taxation on tea but it was not
clear to me. While he has raised the 
taxation for certain immediate neces
sity in order to balance the budget at 
the same time in his budget speech 
he stated that the incentive for ex
port of tea has been increased from 
75 paise to 85 paise per kg. I would 
like to submit for his consideration 
by giving some relief in curtailing 
this excise duty that has been put 
on tea. The hon. Minister could ba
lance the budget by v’llhdrawmg cer
tain more mcen.ivc that hâ  piven 
to the expoiters oi tea. In our coun
try the exporters of tea are very few 
monopoly houses snd̂  such, more 
benefits are being s'ven to tho&e 
houses. So, I would suggest that 
you may reduce this incentive from 
85 paise to 50 paise and give some 
relief in the form of excise duty on 
tea.

SHRI K. S. CHAVDA (Patan): 
According to the sixth Finance Com
mission Hs. 4.5 crores are provided 
as Central assistance for the State of 
Gujarat for relief works. Due to 
unprecedented drought in the State 
of Gujarat may I know from the 
Finance Minister whether this recom
mendation of the sixth Finance Com
mission will be suspended and liberal 
Central assistance be given to the 
State of Gujarat?

SHRI VASANT SATHE: Sir, I
would like to seek this clarification 
from the hon. Minister. He talked of 
the black money menace. In view
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of the fact that most of the huge 
amount of black money running into 
about R$. IS—20,000 crores by novr 
would have been converted into pro
perties and real estate, are we think
ing in terms of bringing forward a 
Bill for ceiling On urban proparty, > 
and secondly, a comprehensive Bill 
on economic and social offences?

SHRI DINEN BHATTACHARYYA: 
Sir, the Minister has said so much 
about food. He says that there is 
enough food. My question is, if this 
is so, why there is still so much 
scarcity in the rural areas?

MR. DEPUTY-SPEAKER: He has
to foot the bill.

SHRI DINEN BHATTACHARYYA: 
Sir, this is the case specially in West 
Bengal and various other places. 
Modified rationing has completely 
failed and not even wheat is supplied. 
The Minister is saying so much about 
the priority being given to agricul
ture and so on Even if there is 
increase in food production, is the 
guarantee thnt people will get it?

SHRI BISWANARAYAN SHASTRI: 
Sir, I w ould support the suggestion 
of Mr. Daschowdhury in principle 
and I would add that while imposing 
additional excise duty on tea, in 
different zones, the hon. Finance M inis
ter should consider that one zone is 
paying only 35 paise and another zone 
in a neighbouring State is to pay 
Rs. 1.30. The required amount can 
he realised by rationalising the duty 
in the different zones. This 30 paise 
should be raised to 50 or 60 paise. In 
this way, it will be possible to raise 
Rs. 300 crores.

vft m m zr  fa** ) :
tsft frq% snrre *r w^r ft %

fw s f f  % srfsrfH Hr jtfwt NV % * 7  
^  f l w  sTiwr 1 3ft m

3fT I , Pr9% flrsr srt

f t W  % fsrff urnr $  ^  »r^rT w  x|
^  WPT T 7 cPT '3TT

| *tt %rr̂ r 7

*97 fw -fr  ift ^TnTrc | 
w  *Fir wr ^  m v zifi  
rrzmr ft  srm t

g-nnfr Jr % srrr
s f m  ?rfr W T  ft

fqtjV^rnr srrfar f  1

SHRI H. K. L. BHAGAT <East 
Delhi): Sir, I would like to know
from the hon. Minister to what extent
is he t»omg to cffoct economy in ex
penditure and what precise measures 
’arf sought to be taken in that con
nection to ensure austerity.

SHRI S. M. BANERJEE: Sir, I
would like to know from the hon. 
Mimstci whether he is aware o£ the 
growing and genuine discontent 
among the Khandsari producers, 
powerloom weavers and the boedi 
manufacturers and in view of this, 
whether he will reconsider his deci
sion in that regard?

SHRI P R. SHENOY (Udipi): In
the case of bidis, excise duty is pro
posed to be levied only on branded 
bidis. But no such distinction has 
been made in the case of snuff Does 
the Minister propose to tax all types 
of snuff and thereby stop sneezing 
altogether?

SHRI P. G. MAVALANKAR 
(Ahmedabad): I had raised in my
speech two points One was about 
the need for compiling basic data on 
unemployment and poverty condi
tions. Will Gvernment give us basic 
data on these problems as without 
these all our efforts and calculations 
become meaningless?

Secondly, in regard to economy 
measures, I had suggested in so many 
words that they should go on avoiding 
wasteful expenditure. What id being 
done with regard to this?
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SHRI B. V. NAIK <Kanara): The
edge of my question has gone because 
of Shri Mavalankar’s question.

MR. DEPUTY-SPEAKER: Then
do not put it.

SHRI B. V. NAIK: I will put it.
There has been this scheme of 
sustained hard work. Unlike the 
Maharashtra Budget which has come 
out with an employment guarantee 
scheme, this Budget is silent about 
it, about giving employment to 
people.

MR. DEPUTY - SPEAKER: You are 
making a speech..

SHRI B. V. NAIK: This is a con
current subject. How does he pro
pose to go about it?

SHRI JAGADISH BHATTA- 
CHARYYA (Ghatal): I want to ask
something involving the very basic 
policy of the budget. The Finance 
Minister talked big of taxing the 
affluent section of society but by 
merely taxing them and not depriv
ing them of their power of exploita
tion, how can the poor people be 
benefited?

«cV*rsfwT : *rtfejrnr$
% SPFT Tpr apfcT SS f  !

TTSfT $  ^TcfT §r I fsRT TOT
sftft vt ’sstf fozrr | qfa

aftft TK f  W  ?TTOT f  I 
sft?Y % 3ft

| % facf?T if*  3TT% I  I t
3TT?TCT T̂T̂ TT f  %  H5ft sftsV
*TT % 5ET»R ^TFTT ijfV
% T̂T HT<T«r qr w rti % f^cr
fa r t  | ?

* t w *
JflTR cftcTT | I %

# T T  w h  
w r r  t
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I  ? ?mrc, sraw p ,  tftaH,
jftf̂ rT ir ^  ft t| | *rt? ?rvm
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SHRI DARBARA SINGH (Hoshiar- 
pur): I would ask whether rationa
lisation of fertiliser supply can be 
done if big and small farmers are- 
not differentiated on the basic of 
holdings, when the ceiling on land is 
not implemented by the States.

SHRI C. K. CHANDRAPPAN 
(Tellicherry): According t o the
latest figures, it was proved that 
annually Rs. 53 crores are repatriat
ed from our country to other countries 
by multi-national corporations. When 
you are taxing the people, this is a 
good source to tap, if you can put an 
embargo on reptriation. Also what 
is the earthly reason why the Minis
ter is insisting on taxing books?

SHRI NATHU RAM MIRDHA: 
(Nagaur): We need resources. 1
suggested revision of two policies* 
Can we sell out 40 per cent of tile



,S6C,OT “ tf**1 t0 make it a: national sector? Secondly, we have
concept of net zero aid We need 

S ' 1'. for finishing our major p ^ f
"  projects and others,

ton rflv  ? 5 "®  ovaUable from 
anri n' nes' the World Bank

m international institutions
should we not change this concept of 

ze™ «M and take t o  aM?
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^ fro^r

*f 1972 fT 1974 <R?
%  * *rtr w  ^
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SHRI c. SUBRAMANIAM: A . far 
ed I® would0"  measures are concern-

L \ ^ hvr r ^ r o n v^
vanous measures, so that at the time 
of considering the Finance Bill

l  .uWC may g0 in,°  the defails whether relief should be given or
“ 7  adjustment should be
thatCf- * would be considered at that tune. That is why even in m

y s j c r dcai with1 laxatl0n because we will hav* 
ample oppo, tunities of S 2 u a5 a ! 
outside also and finally discussinf
w o !  nard H°n' MembersWould pardon me if I avoid the aues-
tions with regard to taxation.

SHRI SAHJOO PANDEY: But

E  M S .  — -  ‘«

^ t p o in ^ w h fc h ^ h ^ d r a jn ''  Gu^ta
jaade is very relevant. If We do nS
have even information \dTh r e J S
tod ^ os lts  accepted by non-banki^ 
COmpamw' W  " e  we going t o e ® .

p a ° 4 f  Z tk S ‘JBrIy ‘ aree c°m-
a»ounts 0l deposits™*? a " “ h *rea*'

s r  ? - “ ! ■ & “ ?  f i -

♦ of the total eauitv raddition to that om o- e9™y. In
it  w i l l  b o  talro ’ ■ * y  Dcr C€,nt o f  
purposes of ^ 4 ^ 7 £

^ “ n f o ™ ^ ^ ? 011̂ ,  * « *

of it, I wa. »i „  * ,s not aware
recen tly™  on the » £ " ? ?  of il « “  
Company Affairs M February the 
action, “ lmstr-V has take*
companies to makt ail the
to make known to th n ^  and 
Aftairs Ministry these Vflrin C° mpany 

Therefore, he%  "ft™ ‘  d‘‘P0S“ 9 
hound to get th7t 7  we " »  
Action has been ta tn  o ^ T " *

I s l T u s e T f t f ^  (hGer A: ^as to how they wii, ™

ventage, namely 15 n 3 Certaln Per- 
total equity In ariA C6nt °f  th* 
- c o n d qdisfnceiuvaed1 f °tnhatt0 * *  *
Per cent of it w V  V  * , °nly 15 
account for the nUr into
them tax relief* H l T  i *  
qUSte' We wU’ consider otifern°{ep^e‘

about hd ™ o n S L n WanDfml0°nktnOWtl0n is never talkM Qi"en?onetlsa- 
when it comes it com6s. ^

s h r i  in d r  a  j i t  g u p t a • t  ̂

" a t u T i , 10 ta,k

" t s T  to' S T S
ceiling‘ of 88 w , " !  «™tation, the

M e s s r t o  ^ r S a  ^ qun“ t'*™ ^
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{Shri C. Subramaniam]
Shri Piloo Mody ior once made a 

serious suggestion that our administra
tive expenditure should not be over 
and above what we are going to 
collect. I fully agree with him and I 
am taking various measures for the 
purpose of seeing that the administra
tive expenditure does not run away. 
With all these new taxation measures, 
1 am very well aware of it. Finally 
when the administrative action on 
this front is made available to him, I 
am sure he will agree that we have 
made an honest effort to see that 
administrative expense is cui tailed 
as much as possible.

15.00 hrs.

Shri Naik made a plea with regard 
to different zones in tea.

S H R I B . V . N A I K : I  m entioned
about em ploym ent.

SHRI C. SUBRAMANIAM: Another 
Member, Shri ~Mavalankar, also 
referred to unemployment and 
poverty. It is not as if you assess 
unemployment 'and poverty. If you 
have the economic data as a whole with 
regard to the income and the various 
sectors which get the income, on that 
basis you make an assessment. 
Certainly I do not think you can 
make an assessment with regard to 
poverty and you can find out how 
much poverty there is. After all, 
it is a relative conceol. Theieiore, 
it is only by finding out the per capita 
income of the various sections, how 
much they get, that you will be able 
to make an assessment. This data 
is being compiled even now.

With regard to unemployment, we 
appointed a Committee to find out 
whether any method can be adopted 
for the purposes of finding out the 
actual unemployment in the country. 
The Dantawala Committee came to 
the conclusion that it is impossible 
to make such an assessment because 
there are people who are fully

employed underemployed, partly 
employed etc. It is very difficult, and 
here also it is through the Employ
ment Exchange Registers that we are 
able to get an idea of trained labour, 
educated porsons etc. and how much 
unemployment prevails among them. 
I do not think that over and above 
that, as Shri Piloo Mody pointed out, 
we could have another body to go 
round and find out from the rural areas 
as how many people are employed 
and how many are unemployed. As 
a matter of fact, what is more im- 
protant is to have a more general 
integrated development in the rural 
areas, about which I have spoken in 
my Budget speech.

Mishraji raised a point about the 
levy prices and particularly what we 
are paving to the foreign producers. 
Certainly the foreign producers are 
all rich countries. They can afford 
to pay any price, and that price we 
have to pay if we want food. If we 
compare ourselves with American and 
other countries and say that what 
they are paying we should also pay, 
some of us may not be impoverished, 
but I am sure than the poor popula
tion for whom we want to have fair 
p n re  shops and the nubl'c disribution 
system would be greatly affected.

Shri Bhagat made a point with 
regard to economies in expenditure. 
This is a continuous exercise. There 
is no question of saying that we take 
some measures and then sleep over it. 
We have got to be continuously vigi
lant for the purpose of seeing that 
there is no unnecessary expenditure. 
We will continuously keep a watch 
over this, particularly non-productive 
expenditure.

Shri Chavda raised the point with 
regard to the limit of rupees 4.1 
crores fixed by the Finance Commis
sion. No doubt, for actually using 
for relief immediately only Rs. 4.B 
crores is available, but if there is 
extra expenditure required then we 
have given plan advance for the pur
pose of taking various measures. If
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only the hon. Member looks into the 
figures with regard to Gujarat, he will 
find that there we have given a good 
& al ol money during this year for 
the purpose of meeting these various 
expenditures.

A ceiling on urban proporty is 
under consideration. We have been 
talking about an urban ceiling for a 
long time and I hope something 
comes out soon. Some paper has also 
published some sort of Bill. I do not 
know how far it is correct.

With regard to economic offences, 
I entirely agree that they will have 
to be treated in a different manner 
altogether because I find that even 
in cases where there is provision for 
appeal to the Supreme Court, they go 
to the High Court and get a writ 
Once you get a writ and a stay from 
a High Court it stays there for years 
and years together. I have made 
mention of it in my speach also that 
economic offences will have to be 
dealt with separately.

SHRI MD J AMILURRAHM AN 
(Kishanganj): Are you bringing a 

comprehensive Bill?

SHRI C. SUBRAMANIAM: It is
now under the consideration of the 
Law Ministry and is in the process of 
formulation I hope it will be possible 
for us to bring it.

Shri Bhattacharyya again raised the 
question as to why there is scarcity 
in spite of food availability. You will 
have 14 hours to discuss the Agricul
ture Ministry, It is that Ministry 
which deals with it, and he will get 
all the answers at that time Because 
of this question of multi-national 
corporations and v»iou3 things, we 
have brought in this para and we are 
taking action on this. And we are 
giving this assurance that we are not 
going to allow the role of these multi
national corporations, particularly the 
role of upsetting our economy here 
and upsetting the Government else-

happen elsewhere. It cannot happen 
here particularly because the multi
national corporations are managed 
and manned by Indians. And I don’t 
think the Indians are so unpatriotic 
that they would play into the hands 
of big multi-national corporations. 
That is one safe-guard we have.

Mirdhaji raised the point of net 
zero aid Since last year and this 
year, what is the aid’  For crude
alone, we are paying Rs 1200 crores 
more than what it should be; for 
fertilisers another Rs. 700 crores; for 
food which we are importing, another 
Rs. 600 or Rs 700 crores On the
whole, you will find that there is 2500
crores not outflow over and above
what was hapened. Therefore, 
instead of transfer of resources from 
other countries to our country for the 
purpose of development the present 
situation is that there is net outflow 
outside This is the situation which 
we will have to deal with. That is 
why, I am saying that there is no 
question of zero aid. Whatever is 
going outside, we hSVe to get back. 
It is our money which is going away, 
may be due to international situation 
on which we have no control But 
we have some enterprise to get back 
the money. And, I hope, the people 
here will take a more rational view 
of this Therefore, these were the 
points that were raised. I thank the 
hon Members for this.

15.08 hrs.

DEMANDS FOR GRANTS ON 
ACCOUNT, 1975-76.

MR. DEPUTY-SPEAKER: We
take the next item—Demands for 
Grants on Account. According to the 
convention that we follow, there is 
no discussion on that.

SHRI MADHU LIMAYE (Banka):
TlHitf
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MR. DEPUTY-SPEAKER; If we
strictly go by rule, We cannot prevent 
you. The point is that this is an 
interim grant to enable the Govern- 
jtnent to run its business for an in
terim period. And that is the con
vention.

SHRI MADHU LIMA YE: When
the rule allows, kindly allow us to 
make brief observations.

MR DEPUTY-SPEAKER: I look
ed into the rule and strictly accord
ing to the rule I cannot stand in your 
way

SHRT MADHU LTMAYE: I waive
my right'

SHRI S M. BANERJEE (Kanpur):
I wrote a letter to the Speaker this 
morning. I knew that 1 could not 
apeak under the rules.

MR DEPUTY-SPEAKER: I am
not taking my stand on the rules 
■because I looked into the rules and 
X told Mr. Madhu Limaye that I could 
not prevent him and Mr. M-adhu 
Limaye had very kindly withdrawn 
"his demand You should also with
draw.

SHRI S. M. BANERJEE: I with
draw.

MR DEPUTY-SPEAKER: The
^question is:

The motion was adopted,

[The motions for Demands for 
Grants on Account, which were 
adopted by the Lok Sabha, are re
produced below.—Ed.]

D e m a n d  N o . 1,— D e p a r t m e n t  or 
A g r i cu lt u re

“That a sum not exceeding 
Rs. 30,32,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the yetar ending 
on the 31st day of March, 1976, in 
respect of ‘Department of Agricul- 
tureV’

D em an d  N o . 2 — A griculture

"That a sum not exceeding 
Rs. 9.47,10,000 on Revenue Account 
and not exceeding Rs. 1,85,25,99,000 
on Capital Account be granted to 
the President, on account for or 
towards defraying the charge?, dur
ing the year ending on tht 31st day 
of March, 1976 ' in respect of 
‘Agriculture’.”

D em an d  No. 3.—F isheries

“That a sum not exceeding 
Rs. 1,35,08,000 on Revenue Account 
and not exceeding Rs. 22,96,000 
on Capital Account be granted to 
the President, on account, for or 
towards defraying the charges dur
ing the year finding on the 31st day 
Of March, 1976 in respect of 
‘FiresriesV’“That the respective sums not 

exceeding the amounts on Revenue 
Account and Capital Account shown 
in the third column of the ordeT 
paper, be granted to the President, 
-on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March,
1976, in respect of the heads of 
demands entered in the second 
column thereof against Demands 
Nos. 1 to 107/’

D e m a n d  N o . 4.— A n i m a l  H u s b a n d r y  
a n d  D a ir y  D e v e l o p m e n t

“That a sum not exceeding 
Rs. 5,13,03,000 on Revenue A c c o u n t  
and not exceeding Rs. 53,27,000 
on Capital Account be granted to 
the President, on account, for or 
towards' defraying the charges dur-



2 S$ Demands for PHALG-UNA 23( 1886 (SAKA) Grants on
account> 1975-76

ing the year ending on the* 31st day 
of March, 1976 in respect of 
‘Animal Husbandry and Dairy Deve
lopment’ ”

D e m a n d  N o . 5.— F o rest

“That a sum mot exceeding 
Rs. 1,38,05,000 on Revenue Account 
and not exceeding Rs. 22,99,000 
on Capital Account be granted to 
the President, on account, ior or 
towards defraying the charges dur
ing the year ending on the 31st day 
of March, 1976 in respect of 
'Forest’/ ’

>e m a n d  No. 6.—D epa r tm e n t  of  F ood

“That a sum not exceeding
Rs 51,64,52,000 on Revenue Account 
and not exceeding JRs. 1,55,92.000 
on Capital Account be granted to 
the President, on account, for or 
towards defraying the charges dur
ing the year ending on *he 33st day 
of March, 1976 in respect of
•Department of Food’.”

D e m a n d  No 7 —D epartm ent  of R ural 
D evelo pm en t

“That' a sum not “xceeding 
Rs 9,72,29,000 on Revenue Account 
and not cpcceeding Rs 1,00,05,000 
on Capital Account be granted to 
the President, on account, for or 
towards defraying the charges 'dur
ing the year ending on the 31st day 
of March, 1976 in respect of
‘Department of Rural Develop- 
mentV*

D e m a n d  No. 8.—D e p a r t m e n t  or A g r i 
c u l t u r a l  R e s e a r c h  a n d  

JEwsMsmv

“That a sum not exceeding 
Rs. 1,73,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the yetar ending

on the 31st day of March, 1976, in 
respect of, ‘Department of Agricul
tural Research and Education’.”

D e m a n d  N o . 9.—P a y m e n t s  to Indian  
C o u n c il  of A g r ic u l t u r e  Research  

“That a sum not exceeding 
Rs. 6,56,00,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying  
the charges during the ye&r ending 
on the 31st day of March, 1976, in 
respect of 'Payment to Indian Coun
cil of Agricultural Research’.”

Dfvlxnd No 10 — Departmet or 
Irrigation

1 That a sum not exceeding 
Rs, 2,jT,cJ6.Q0{) on Revenue Account 
and not exceeding Rs. 74.27,000 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March,, 1976 in respect of Depart
ment of Irrigation’.”

D e m a n d  N o . 11.— M in istr y  of 
C o m m e r c e

‘ That a sum not exceeding 
Rs. 14,64,000 on Revenue Account 
be granlpd to the President, on 
account, for or towards defraying 
the charges during the yc^r ending 
on the 31st day of March, 1976, in 
respect of ‘Ministry of Commerce’."

D e m a n d  No, 12.— F oreign T rade and  
E xport  P roduction

"That a sum not exceeding
33,28,62,000 on Revenue Arcount
and not exceeding Rs. 47 79,38,000 
on Capital Account be granted to 
the President, on account, for or 
towards defraying the charges dur
ing the year ending on the 31st day
of March, 1976 in respect of
Toreign Trade and Export Produc
tion’.”
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CMr. Deputy-Speaker]
Demand No. 13.—Ministry of Com

munications

“That a sum mot exceeding 
Rs. 16,64,000 on Revenue Account 
and not exceeding Rs. 35,83,000 
on Capital Account be granted to 
the President,' on account, lor or 
towards defraying the charges dur
ing the year ending on the 31st day 
of MaWTir 1976 in respcct of 
TVIinistry of Communications’,'’

D em and  N o . 14.—O verseas C o m m u n i
cations S ervice

“That a sum not excedfling
Rs. 1,30,50,000 on Revenue Account 
and not exceeding Rs. 80,97,000 
on Capital Account be granted to 
the President, on account, for or 
towards defraying the charges dur
ing the year ending on the 31st day 
of March, 1976 in respect of
‘Overseas Communications Service'.”

D emand  N o . 15.—P osts and T ele
graphs-W orking E xpenses

“That a sum not exceeding
Rs. 77,59,74,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the ye*ar ending 
on the 31st day of March, 1976, in 
respect of ‘Posts and Telegraphs — 
Working Expenses’.”

D em and  No. 16.—P osts and T ele
graphs— D ividend to G eneral R eve
n ues , A ppropriations to R eserve 

F unds and R epa ym en t  of L oans 
fro m  G eneral R evenues

“That a sum not exceeding 
Rs. 5,91,86,000 on Revenue Account 
be granted to the President, ion 
account, for or towards defraying 
the charges during the ytiar ending

on the 31st day of March, J976, in 
respect of ‘Posts and Telegraphs— 
Dividemd to General Revenues, Ap
propriations to Reserve Funds and 
Repayment of Loans from Ge/ieral 
Revenues’.”

D emajstd No. 17.— Capital O u tla y  on 
P osts and T elegraphs

“That a sum not exceeding 
Rs. 28,75,67,000 on Capital Account 
be granted to the President, on 
account, for or towards defraying 
the chargesPcluring the yoar ending 
on the 31st day of March, 1976, in 
respect of ‘Capital Outlay on Posts; 
and Telegraphs’ .”

D em and  N o . 18.—M in istry  of 
D kffnce

“That a sum not exceeding 
Rs. 26,82,000 on Revenue Account 
and not exceeding Rs. 2,66,36,000 on 
capital account be granted to the 
President, on account, for nr towaids 
defraying the charges during the 
year ending on the 31st day of 
March, 1976, in respect of ‘Ministry 
of Defence’

D em an d  N o . 19.— D efence Services—  
A r m y

“That a sum not exceeding
Rs. 2,50,11,47,000 on Revenue Ac
count be granted to the President, on 
account, for or towards defraying 
the charges during the ytiar ending 
on the 31st day of March, 1976, in 
respect of ‘Defence Services-
Army’.”

D em an d  N o . 20.—D efence S ervices— 
N avy

“That a sum not exceeding
Rs. 22,43,29,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the yciar ending 
on the 31st day of March, 1976, m 
nnpect of 'Defence Services—
Navy’.”
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D e m a n d  No. 21— D efence Services—  
A ir F orce

“That a sum not exceeding 
Rs. 74,06,13,000 on Revenue Account 
be granted to the President, on 
account, *for or towards defraying 
the charges during the ytiar ending 
on the 31st day of March, 1970, in 
respect of ‘Defence Services—Air 
Force'.’1

D e m a n d  N o . 22.—D efence S ervices— 
P e n sio n s

“That a sum not exceeding 
Rs. 18,83,33,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year eUding 
on the 31st day of March, 1976, in 
respect of Defence Services— 
Pensions*.”

D e m a n d  N o . 23—C a p ital  O u t l a y  o n  
D efence S ervices

“That a sum not exceeding
Rs 39,57,71,000 on Capital Account 
be granted to the President, on 
account, for 01* towards defraying 
the ch-arges during the y<nr ending 
on the 31st day of March, 1976, in 
respect of 'Capital Outlay on De
fence Services’ ”
D e m a n d  N o . 24 — D epa r tm e n t  of

Education

“That a sum not exceeding
Rs. 23,42.000 on Rcvei.ue Account 
be granted to the President, nn 
account, for or towards defraying 
the charges during the yeiar ending 
on the 31st day of March, 1976, in 
respect of ‘Department of Educa
tion’.”

D e m a n d  N o 25.—Education

“That a sum not exceeding
Rs. 21,83,55,000 on Revenue Account 
and not exceeding Rs. 8,48,000 on 
Capital Account be granted to the 
President, on account for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1976 in respect of ‘Educa
tion’.”

D e m a n d  No. 26 —D epartm en t  of 
S o cial  W elfare

“That a sum not exceeding 
Rs. 2,37,81,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the chai ges during the yt®r ■ ending 
on the 31st day of March, 1976, in 
respect of Department of Social 
Welfare’.”

D e m a n d  N o . 27 —M in ist r v  of E nergy

“That a sum not exceeding 
Rs. 7,58,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the yetar ending 
on the 31st day of March, i976, in 
respect of ‘Ministry of Energy’.”

D em an d  No. 28 —P o w e r  D evelopm ent

“That a sum not exceeding 
Rs. 4,04,02,000 on Revenue Account 
and not exceeding Rs. 13,97,32,000 
on Capital Account be granted to 
the President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day of 
March, 1976, in respect of 'Power 
Development’. ”
D e m a n d  N o . 29—C oal  and  L ig n ite

“That a slim 'not exceeding 
Rs. 3,14,20,000 on Revenue Account 
and not exceeding Rs. 38,65,33,000 
on Capital Account bM granted to 
the President, on account, for or 
towards defraying tho charges dur
ing the year ending on the 31st dajf* 
March, 1976 in respect of ‘Coal and 
Lignite’.”

D em a n d  No. 30 - M in istr y  of 
Exter n al  A ffairs

“That a sum not exceeding 
Rs. 16,54,52,000 on Revenue Account 
and not exceeding Rs. 5,05,00,000 
on Capital Account bn granted to 
the President, on pccount, for or 
towards defraying the charges dur
ing the year ending on the 31st day 
March, 1976 in respect of ‘Ministry 
of External Affairs’ .’’

*o«o T.<3__tft
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D e m a n d  N o , 31— M in istry  o f  Finance

“That a sum not exceeding 
Rs. 5,32,93,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of ‘Ministry of Finance’. ”

D em ani; No. 32—C ustoms

“That a sum not exceeding 
Rs. 4.04,14,000 on Revenue Account 
be granted to the President, cn 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of ‘Customs’. ”

Dem i no No, 3 3 —Union Excise D uties

“rIhat a sum not exceeding 
Rs. f*.'if),70,000 on Revenue Account 
be grunted to the President, on 
account, for or towards defrajing 
the charges during the year ending 
on the 31st dnv 0f March, 1970, in 
respect of ‘Union Excise Duties’. ”

D emand No . 34—-Taxes on Income, 
E state D u t y , W ealth  T a x  and G ift 

T ax

“That a sum not exceeding
Rs. 5,88,90,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March. 1976. in 
respect of ‘Taxes on Income, Estate 
Duty, Wealth Tax and Gift Tax’.”

D e m a n d  No. 35—S t a n *  s

"That a sum not exceeding 
Rs. 1,56,94,000 on Revenue Account 
and not exceeding Rs. 13,66,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defrteySng the charges during the 
year ending on the 31st day of 
March, 1976 in rttspect ©f ‘Stamps.’ ”

Demand No. 36—A u d it

“That a sum not exceeding 
Rs. 10,67,01,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of Ma*eh, 1976, in 
respect of ‘Audit’.”

Demand No, 37—C u rrency, Coinage 
and M int

“That a sum not exceeding 
Rs. 5,86,20,000 on Revenue Account 
and not exceeding Rs. 3,49,03,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March. 1976 in respect of ‘Currency, 
Coinage and Mines’.”

D e m a n d  N o .  38- P e n s i o n s

“That a sum not exceeding 
Rs. 5,65,00,000 on rtevenue Account 
be granted to the President, on 
account, ior or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of ‘Pension’. ”

D e m a n d  No , 39— O p i u m  a n d  a l k a l o i d

F A C T O K lt fa

“Thai a t>um not exceeding 
Ks. 13,31,98,000 on Revenue Account 
and not excecdmg Rs. i), 13,000 gn 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1976 in respect of ‘Opium 
and Alkaloid Factories’. ”

D emand No . 40—T ransfers to State 
and  U n io n  Territory G overnments

“That a sum not exceeding 
Rs. 50,06,33,000 on Revenue Account 
and not exceeding Rs, 17,003 oft 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the
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year ending on the ilst clay of March, 
1976 in respect of ‘Transfers to State 
and Union Territory Governments’. ”

D emand N o , 41— O ther Expenditure 
o p  the M in is t r y  op F inance

“That a sum not exceeding 
Rs. 6,68,05,000 on Revenue Account 
and not exceeding Rs. 42,43,83,000 on 
Capital Account be p ranted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1976 in respect of ‘Other 
Expenditure of the Ministry of 
Finance’.”

)emand No. 42— L oans to G o v ir n - 
m en t  S ervants etc.

“Thai a sum not exceeding 
Rs 8,94,45,000 on Capital Account
be granted to the President, on 
aocount, for or towards defraying 
the charges during the year ending 
on the 31st day nf March, 1976 in 
respect of ‘Loans to Government 
Servants etc’ ”

>emand No. 43 M ini s i ky of H talth 
and F a m ily  Planning

“That a sum not exceeding 
Rs 10,76,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the .year ending 
on the 31st day of March, 1076, in 
respect of ‘Ministry of Health and 
Family Planning’.”

D emand No. 44- -M ldicai and Public 
H ealth

“That a sum not exceeding 
(Rs. 12,12,07,000 on Revenue Account 
and not exceeding Rs, 5,33,99,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1976 in respefct of ‘Medical 
mnA Public Health'. ”

D emand No . 45—Fa m il y  P lanning

“That a sum not exceeding 
Rs. 11,18,41,000 on Revenue Account 
and not exceeding Rs, 21,67,000 on 
Capital Account be granted to the 
President, on account, J:or or towards 
defraying the charges iurmg the 
year ending on the 31st day of March, 
1976 in respect of ‘Family Plan
ning’.”

D emand No. 46— M in istr y  of Hom f 
A ffairs

‘ That a sum not exceeding 
Rs. 42,40,000 on Revenue Account 
be granted to the President, cn 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of Marv,h, 1976, in 
respect of Ministry of Home 
Affairs’."

Demand No. 47—Cabinet

“That a sum not exceeding
Rs 19 1)0 000 on Revenue Account
be granted to the President, on 
account, for or towards defraying
the charges during the year ending 
on the 31st day nt March, 197G, in 
respect of ‘Cabinet’."

D emand No. 48— D tpartment  or P er
so n n el  and  A d m in ist r a tiv e  R eform s

“That a sum not exceeding 
Rs. 1,02,24.000 on Revenue Account 
be granted to the President on 
account, for or towards defraying
the charges during the year ending 
on the 31st day of March. 197G, in 
respect of ‘Department of Personnel 
and Administrative Reforms’.”

D e m a n d  N o. 49— Police

“That a sum not exceeding 
Rs. 29,02,86.000 on Revenue Account 
and not exceeding Rs. 32,50,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying charges during the year 
ending on the 31st day of March, 
1976 in respect of ‘Police’ .”
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D em an d  N o . oO- -Cen su s

“That a sum not exceeding 
Rs. 56,43,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
On the 31st day of March, 1976, in 
respect of ‘Census’.”

D e m a n d  N o . 5 J— O ther E xpenditure

of t h e  M i n i s t r y  o r  I I o m k  A ffairs

“That a sum not exceeding 
Rs. 17.41.85.000 on Revenue Account 
and not exceeding Rs. 3,00,13,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1976 in respect of ‘Other Ex
penditure of the Ministry of Home 
Affairs'. ”

D em and No. 52— Delhi

‘That a sum not exceeding 
Rs. 16,49,11,000 on Revenue Account 
and not exceeding Rs 0,04,80,000 on 
Capital Account be granted to the 
President, on account, for or towaids 
defraying charges during the year 
ending on the 31st day of March, 
1976 in respect’ of Delhi’. ”

D e m a n d  No. 53 - C h a n d i g a r h

‘■That a sum not exceeding 
Rs. 2,35,04.000 on Revenue Account 
and not exceeding Rs. 76,91,000 on 
Capital Accounl te granted to the 
President, on account, fur or towards 
defraying the charges during the 
year ending on the 31st day of 
March. 1976 in respect of ‘Chandi
garh'. ”

D e m a n d  No. 54 A n d a m a n  a n d  N i c o b a r  

I s l a n d s

“That a sum not exceeding 
Rs 2,95,65,000 on Revenue Account 
and not exceeding Rs 1,40,19,000 on 
Capital Account 6e granted to the 
President, on account, for or towards 
defraying the charges during the 
year ceding on the 31st day of 
March. 1976 in respect of ‘Andaman 
and Nicobar Islands’. *’

Demand No. 55—Arunachai,
PRADKSH

“That a sum not exceeding 
Rs. 3,89,50,000 on Revenue Account 
and not exceeding Rs. 1,17,33,000 on 
Capital Account be granted to the 
President, on account, for or towaids 
defraying the charges during the 
year ending on the 31st day of 
March. 1976 in respect of ‘Arunachal 
Pradesh’. ”

D emand No. 56—D adra and N agar 
H a v  eli

“That a sum not exceeding 
Rs. 21,39,000 on Revenue Account 
and not exceeding Rs. 24,04,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of March, 
1976 in respect of ‘Dadra and Nagar 
Haveli’.”

D em and  No. 57—L akshadw eep

“That a sum not exceeding
Rs. 38,21,000 on Revenue Account 
and not exceeding Rs. 17,50,000, on 
Capital Account be granted to the 
President, on account, for or toward., 
defraying the charges during the 
year ending on the 31st day of March, 
1976 in respect of ‘Lakshdweep’. ”

D emand No. 58--M in is tr y  of Industry 
and Civil, Supplies

“That a sum not exceeding
Rs. 2,04,02,000 ou Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of ‘Ministry of Industry and 
Civil Supplies’. ”

D e m a n d  No. 59—Industries

“That a sum not exceeding
Rs. 2,04,02,000 on Revenue Account 
and not exceeding Rs. 31,25,58,000 on 
Capital Account be granted to the
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President, cn account, for or 
towards defraying the charges 
during the year ending on the 31st 
of March 1976 in respfect of 
‘Industries’.”

) em a n d  No. 60—V illage and S m a l l  
Industries

“That a sum not exceeding
Rs. 4,66,80,000 On Revenue Account 
and not exceeding Rs. 6,21,94,000 on 
Capital Account be granted to the 
President on account, for or towards 
defraying the charges during the year 
ending on the 31st of March, 1976 
in respect of ‘Village and Small 
Industries’ ”

D em and  No. 61—C ivil  S upplies and
Cf'OptHATION

“That a sum nol exceeding
Rs 88,27,000 on Revenue Account 
and not exceeding K.s 4,46,12,000 on 
Capital Account be granted to ti.ie 
President, on account, for or 
towards delraying the charges 
during the year ending on the 31st 
of March 197G in rospeci of
‘Civil Supplies and Cooperation’

Demand N o 62—M in istry  of J n for- 
jv) vtion 'nd  B roadcasting

“That a sum not exceeding
Rs 5,85,000 on Revenue Account be 
granted to the Prc-sidcnt, on 
account, for 01 towards defraying 
the charges duung the yeai ending 
on the 31st day of March, 1976 in 
respect of ‘Ministry of Information 
and Broadcasting’ .”

Dem an d  No 63—Inform ation  and 
P ublicity

“That a sum not exceeding 
Rs. 2,49,41,000 on Revenue Account 
and not exceeding Rs 37,42,000 on 
Capital Account be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
of March, 197<5 in respect of 
‘Information and Publicity’

D em and  No. 64—B roadcasting

“That a sum not exceeding 
Rs. 4,87,41,000 on Revenue Account 
and not exceeding Rs 3,52,33,000 on 
capital account be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day of 
March, 1976 in respect of ‘Broad
casting’.”

D em an d  No 6b— M in istry  or L abour

“That a not 'exceeding
Rs. 10,94,000 on Revenue Account 
granted to the President, on 
account, for or towards defraying 
the charges during th< year ending 
on the 31st day of March, 1976, in 
respect of ’Ministry of Labour'.”

D em and  No. 66—L abour and 
E m p lo y m e n t

“That a sum not exceeding Rs.
6,03,82.000 on Revenue Account and 
not exceeding Rs 96,000 on Capital 
Avtouni be granted to the 
President, ort account, for or to
wards defraying the charges during 
the year ending on the 31st of 
March, 1976 m respect of 'Laboui 
and Employment’. ”

D em and  No 67 -M in istry  of L a w ,
J ustice and Co m p a n y  A ffairs

“That a sum not exceeding Rs. 
3 67,60,000 on Revenue Account be 
granted to the President, on ac
count for or towards defray ing the 
charges during the year ending on 
the 31st day of March, 1976, in res- 
prct of ‘Ministry of Law, Justice 
and Company Affairs’.”

D em and  No 68— A d m in isir a t io n  of 
J ustice

“That a sum not exceeding Rs.
4,44,000 on Revenue Account be 
granted to the President, on ac
count, for or towards defraying the
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charges during the year ending cm 
the 31st day of March, 1976, in res
pect of ‘Administration of Justice’

D e m a n i  N o . 69—M inistry o p P e t r o 
l e u m  a n d  C h e m i c a l s

“That a sum not exceeding Rs.
11,29,000 on Revenue Account be 
granted to the President, on ac
count for or towards defraying the 
charges during the year ending on 
the 31st day of March, 1976 in res
pect of ‘Ministry of Petroleum and 
Chemicals'

D e m a n i  No. 70—P e t r o l e u m  and 
P e t r o -c h e m i c a l s  In du st ri e s

“That a sum not exceeding Rs.
12,08,64,000 on Revenue Account and 
not exceeding Rs 29,72,86,000 on 
Capital Account be granted to the 
President, on account, for or to
wards defraying the charges dur
ing the year ending on tfhe 31st of 
March, 1976 in respect of ‘Petroleum 
and Petro-chemicals Industries’

D e m a n d  N o . 71—F ertilizer a n d  
Ch e m i c a l s  In du st ri e s

“That a sum not exceeding Rs.
3,01,000 on Revenue Account and 
not exceeding Rs. 60,74,72,000 on 
Capital Account be granted to the 
President on account, for or to
wards defraying the charges during 
the year ending on the 31st day of 
March, 1976 in respect of ‘Fertilizer 
and Chemicals Industries’

D e w a n d  No. 72—M inistry or 
P l a n n i n g

“That a sum not exceeding Rs.
2,06,000 on Revenue Account be 
granted to the President, on ac
count, for or towards defraying the 
charges during the year ending on 
the 31st day of March, 1976, in res
pect of ‘Ministry of Planning* .”

Demand No. 73—Statistics

"That a sum not exceeding Hs.
1,51,09,000 on Revenue Account be 
granted to the President, on ac
count, for or towards defraying the 
charges during the year ending on 
the 31st day of March, 1976, in res
pect of ‘Statistics'.”

D e m a n d  No. 74—P l a n n i n g  
C o m m i s s i o n

“That a sum not exceeding Rs.
56,60,000 on Revenue Account be 
granted to the President, on ac
count, for or towards defraying the 
charges during the year ending oli 
the 31st day of March, 1976 in res
pect of ‘Planning Commission'.”

D emand No. 75—M in istr y  of Shipping  
and T ransport

“That a sum not exceeding Rs.
37,82,000 on Revenue Account be 
granted to the President, on account, 
for or towards defraying the charges 
during the year ending on the 31st 
day of March, 1976, in respect of 
‘Ministry of Shipping and Trans
port’. ”

D emand No . 76—R oads

“That a sum not exceeding R’s.
11,52,85,000 on Revenue Account and 
not exceeding Rs. 11,69,10,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the year 
ending on the 3 1st of March, 1976 
in respect of ‘Roads'.”

D e m a n d  No. 77—P o r t s L i g h t h o u s e s 
a n d  Shipping

“That a sum not exceeding Rs.
2,54,61,000 on Revenue Account and 
not exceeding Rs. 32,32,93,000 on 
Capital Account be granted to the
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President, no account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1976 in respect of ‘Ports, 
Lighthouses and Shipping.’ "

D e m a n d  No. 7ft— R o a d  a n d  In l a n d  
W a te r T r a n s p o r t

"That a sum not exceeding R's.
8,16,000 on Revenue Account and 
not exceeding Rs. 3,49,33,000 on Capi. 
tal Account be granted to the Presi
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st d a y  of 
March, 1976 in respect of ‘Road and 
Inland Water Transport’. ’

D em and  No. 79—D epartm ent of Steel

That a sum not exceeding Rs.
6,50,02,000 on Revenue Ai count and 
not exceeding Rs. 32,80,22,000 on 
Capital Account he granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st d a y  of 
March, 1976 in respect of ‘Depart
ment of Steel’. »

D emand No. 80—D epartment o f  
M ines

“That a sum not exceeding Rs.
4,52,000 on Revenue Account be 
granted to the President, on account, 
for or towards defraying the charges 
during the year ending on the 31st 
day of March, 1970, In respect of 
Department of Mines’. ”

De m a n d  No. 81—M in es and M inerals

a sum not exceeding Rs 
4,22 53,000 on Revenue Account and 
not exceeding Rs. 13,96,67,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the
i S l  r ing 2 1 the 31st of March, 
J X  ?  respect of and Mine-

Demand No. 82-D hpartmen* of 
Supply

* 8 SUm not exceeding RS.
3,95,000 on Revenue Account be 
granted to the President, on account, 
for or towards defraying the charge 

urmg the year ending on the 31st aay o, March, m s  «
Department of Supply’.-'

D e m a n d  N o . 8 3 - S u p p m k s  »„d Dis_ 
POSALS

1 L a SUm not exceeding Rs. .42 59,000 on Revenue Account be 
granted to the Pres.dent, on account, 
for or towards defraying the charges
daymf  ^  ^Gar endin& on the 31st day of March, 1976, in reSpect Df
Supplies and Disposals’ ”

D em and  N o 84— D epartm ent op 
R ehabilitation

•A*Zhat a sum not exceeding Rs 
so,88,91,0mI on Revenue Account and
c l . ,  . f  ng Rs- ‘ •56.04.000 on P al Account be granted to the 
President, on account, lor or toward! 
defraying the charges durins the

w e  ?n r"* °n the 31st Cf March'
S b n , t r „ ^  °* ‘D“ " ‘  -

Demand No. 85-Ministry op Toue,sm 
and C iv i l  A v ia t io n

‘‘That a sum not exceeding Rs
7,39,000 on Revenue Account ^
for n 1  t0 thf  PreSident’ on account, for or towards defraying the charges
da^of ŷ ar ending on ^e  31st day of March, 1976, in respect of
tfon” 1” ° f T°urism and Civil Avia-

Demand No. 86— M e te o ro lo g y

i sum not exceeding Rs.
1,58,23,000 on Revenu Account and 
not exceeding RS. 33,50,000 on Capi* 
tal Account be granted to the Presi

dent on account, for or towards de
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fraying the charges during the year 
ending on the 31st of March, 1976 in 
respect of ‘Meteorology’. ”

D e m a n d  N o . 87— A viatio n

“That a sum not exceeding Rs.
2,95,76,000 on Revenue Account and 
not excee.ung Rs. 4,07,44,000 on 
Capital Account be granted to the 
President, on account, for or to
wards del raying the chaiges during 
the year ending on the 311-t d.iy of 
March. 197G in report of ‘Avia
tion’. ”

Db;mai\d N o  8 8 -  T o u r t s m

‘‘That a sum not exceeding Rs. 
f)f),58 000 on Revenue Ai count and 
not exceeding Rs 97,24,000 on Capi
tal Account he grunted to the Pre 
Rident, on account, for or tow.ird*, 
defraying the changes during the 
year ending on the Hist dav of 
March jc»7t> in respect of ‘Tour
ism’. "

D em and N o. 89— M in is try  o f  W okks  
and H ousing

“That a sum not exceeding Rs
8,37.000 011 Revenue Ac<ount be 
granted to the President, on ae 
count, for or towards deJraying the 
charges dunng the year ending on 
the 31st da> of March, 1976 in res
pect of ‘Mnustr\ of Works and 
Housing’

D k m a n d  N o .  90-- P u b l i c  W o r k s

“That a sum not exceeding Rs.
9,08,76,000 on Revenue Account and 
not exceeding Rs. 2 48,78,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st of March, 
1979 respect of ‘Public Works’. ”

D em and No, 91—W a te r  Supply and 
Sew erage

“That a sum not exceeding Rs.
17,84,000 on Revenue Account be 
granted to the President, on ac* 
count, for or towards defraying the 
charges during the year ending on 
the 3ist day of March, 1976. in 
respect ot ‘Water Supply and Sewer
age’. ”

D e m a n d  N o. 92- H o u sing  and Urban  
D evelopm ent

1 hat B SUrn nut exceeding 
Rs. 1,19,10,000 on Revenue Account 
and n̂ot exceeding Rs. 1,81,30,000 
on Capital Account be granted to 
the President, on account, lor or 
towards defraying th* charges 
during the year ending on the 31st 
of March, 1976 in respect of ‘Hous
ing and Urban Development’. ’’

D e m a n d  N o .  93— S t a t i o n e r y  a n d  

P r i n t i n g

That a sum not exceeding 
Rs 3,93 56,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges dunng the year end
ing on the 31st day of March, 1976, 
in respect of ‘Stationery pnd Prin- 
ing\ ”

D em and No. 94—D ep artm en t  
A to m ic  Energy

That a sum not exceeding 
Rs. 6,69,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of ‘Department of Atomic 
Energy’
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D em and N o , 95— A to m ic  E n frg y  R e
search , D evelo p m en t and In d u str ia l  

P r o je c ts

*That a sum not exceeding Rs.
7.33.01.000 on Revenue Account and 
not exceeding Rs. 11,62,71,000 on 
Capital Account be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st of 
March, 1976 in respect of ‘Atomic 
Energy Research Development and 
Industrial Projects’.”

D em and N o 96— N u c iea r  P ow er  
Schem es

“That a sum not exceeding Rs
5.36.15.000 0n Revenue Account and 
not exceeding Rs. 6,94,11,000 on 
Capital Account be granted to the 
President, on account, fur or to
wards defraying the chaigos during 
the year ending on the 31st day of 
March. 1976 m respect of ‘Nuclcar 
Power Schemes’ ”

D e m a n d  No 97—D e p v r t m e n t  or 
C U L T U K E

“That a sum not exceeding Rs
1.13.07.000 on Revenue Account be 
granted to the President, on account, 
for or towards defraying the charges 
during the year ending on the 31st 
day of March, 1976. in respect of 
'Department of Culture’. ”

D em and N o 98—A rc h a eo lo g y

“That a sum not exceeding Rs.
98.39.000 on Revenue Account be 
granted to the President, on ac
count, for or towards defraying the 
charges during the year ending on 
the 31st day of March, 1976, in res
pect of ‘Archaeology’."

D em and No. 99— D ep artm en t or 
E le c tro n ic s

“That a sum not exceeding Rs 
L23,11,000 on Revenue Account and

not exceeding Rs. 36,50,000 on Capi
tal Account be granted to the Presi
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st of March 
1976 in respect of Department of 
Electronics*:”

Dem and N o. 100— D ep a rtm 'n t o f  
Science and T ech n olo gy

“That a sum not exceeding Rs.
1,43,97,000 on Revenue Account and 
not exceeding Rs 25,00 000 on Capi
ta] Account bp granted to the Presi
dent, on account, for or towards 
defraying the charges during tlv 
year ending on thu 31st day of 
March, 1976 m respect cf ‘Depart
ment of Scicnce and Technology’.”

Demand No. 101 St kviy of India

‘ T h a t  a sum not exceeding
Rs :?.00,()1 000 ux, Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charge:-, during the ycur ending 
oil thp 31st day oi iV J a i c h ,  1976. in 
respect of ‘Survey o* India’ ”

D r  m a m ) N o .  lO ^  G u \n t s  i o  C o u n c i l  

oi Sen m u  u  a n d  I n d u s t r i a l  R l s i a k c h

“That p sum not exceeding
Rs fi : 4.80 000 on Revenue Account 
be granted to the President on 
account, for or towards defraying
the rh.iigo<, during the year ending 
on the 31st day of March. 1976, in 
respect of ‘Grants to Council of 
Scientific and Industrial Research'. "

Demamj) No. lO .V-DL^RfM LVT o f  
S p a c e

“That a sum not exceeding
Rs. 4,43.10,000 on Revenue Account 
and not e x c e e d in g  Rs 1,38,50.000 on 
Capital Acrount be granted to the 
Piesident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1976 in respect of ‘Depart
ment of Space.’ "



307 Appropriation (Vtite on MARCH 14, 1975 Acctt.) Bill, 1978

Demand No. 104-Lok Sabha

“That a sum not exceeding 
Rs. 70,34,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of 'Lok Sabha'.”

D em a n d  N o . 105— R a jy a  S abha

“That a sum not exceeding 
Rs, 26,32,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of"Rajya Sabha’. ”
D em and N o. 106— D ep a rtm en t o f  

P a rlia m en ta ry  A f fa ir s

“That a sum not exceeding 
Rs. 3,22,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of ‘Department of Parlia
mentary Affairs’. ”

D emand  N o , 107— S ecretariat of the 
V ice-P resident

“That a sum not exceeding 
Rs. 83,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of -.Secretariat 0f the Vice- 
President'.”

15.10 hrs.
APPROPRIATION (VOTE ON AC

COUNT) BILL*, 1975
THE MINISTER OF FINANCE 

(SHRI C. SUBjRAMANIAM): I beg to 
move for leave to introduce a Bill to 
provide for the withdrawal of certain 
sums from and out of the Consolidated 
Fund of India for the services of a 
part of the financial year 1975-76,

MR DEPUTY-SPEAKER; The ques
tion is:

“That leave be granted to intro* 
duce a Bill to provide for the with
drawal of certain sums from and out 
of the Consolidated Fund of India 
for the services of a part of the 
financial year 1975-76.”

The motion was adopted.

SHRI C. SUBRAMANIAM; I intro
duce! the bill.

I beg to movet:
“That the Bill to provide for the 

withdrawal of certain sums from and 
out of the Consolidated Fund of 
India for the services of a part of 
the financial year 1J75-76, be taken 
into consideration.'’

MR. DEPUTY-SPEAKER: The ques
tion is:

“That the Bill to provide for the 
withdrawal of certain sums from and 
out of the Consolidated Fund of 
India for the services of a part of 
the financial year 1975-70, be taken 
into consideration.'’

The motion was adopted.

MR. DEPUTY-SPEAKER We take 
up clause by clause consideration.

The question is :

“That clauses 2 and 3, the Sche
dule, clause 1, the Enacting Formula 
and the Title stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause 

1, the Enacting Formula and the 
Title were added to the Bill.

SHRI C. SUBRAMANIAM: I beg to
move:

"•Published in Gazette of India Extraordinary, Part Il7 Section £  
dated 14*3-75. *
tlntroduced/Moved with the Recommendation Of the President
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“That the Bill be passed-”

MU. DEPUTY-SPEAKSR: The ques
tion is:

“That the Bill be passed.”

The motion was adopted.

15.12 hrs.

STATUTORY RESOLUTION RE DIS
APPROVAL OF THE TRUST LAWS
(AMENDMENT) ORDINANCE, 1975 
AND TRUST LAWS (AMENDMENT) 

BILL

MR DEPUTY-SPEAKER The House 
will now take up the Statutory Reso
lution by Shri Laxminarayan Pandeya 
and the Bill by Shri C Subramaniam 
further to amend the Indian Trusts 
Act, 1882 and the Unit Trust ot India 
Act, 1963 Both the Resolution and 
the Bill will be taken up together

!T ° ) :
gtTTEJTCT $  TT^crfcf tfT*T 7

1 975  tit spmfq-^ fJTTO
(fflftSFT) 197 5 (1975

WrEZTTtTfr ■FT̂TT 1) ?FT 
sfTT ST̂ cT £ I

snarrS'sr t>t
a nr q frf^ fh ^  frr

fw r  m r  I  %n
weiTT r̂ % it  s t^ tt
P t t o t  tst i wrmr spy rp^ ^ 
3ft tirm  % snrt *r scrnr ^  ^  %
^  w r  fti %fti tk

f  s  snrraft m  srfer-

3  ^  %  ^ T T ° T  %  « P T *ff %  3 T T C

fw6RT sramr re  *?r *rr $<fir w
«pwih» «rtfw ^ f - T J -mtit

$  aRTT *»>f f̂ T'Ô T
srwre qi, ^fr #  jnriw

% f t  s f t  ^
ot#  fsrr srfHT ft
*T T|, ^TTaft tit ^Fi <■ 5TTTT
fn T̂̂ TT̂ T tr?T Tr ^rf^TT ^TTT 
«T?r I

fT^r *rm ^TTt ^ 
srerr % tfTr *rtr ? t^ tt tit 

^ fcrfaiftf <7T srfcT^J ti 
ytxsFQ ^im%=rr^^cr>q? jptt 
srr Or itfnz

srfrrr jttt *rrf f^rftcr srare ^  
w rr  f*P 2 1  spuf, 19 7 4  
tit tr* * ft fe »T  % %
%T^-T Z STFTRT

‘Mr. James Rajv Chairman of the 
Unit Trust of India told a meeting 
of its agents on Saturady that though 
the latest curb on ordinary shares 
would affect adversely income from 
a part of its portfolio, its overall im
pact would be marginal. He made 
it clear that since the current worth 
(value) of the share is about Rs 12, 
the Unit Trust would not mind buy
ing back some units at the price of 
Rs 10 50 in somebody wanted it that 
way ”

us **rr*re % ^ qft fcr vf?r
*r 2 1 w f ,  197 4 $Tf «rr I

m ^-r &rr
fow t st^tt w ? :  ^  qt^rr
%f^5T wr ^  37̂ 7: q-y^ 5rrr srV

m  faqr ^  st*?tw w ,  q f e -  
% r̂rfr t o t  ^ 4m f m m  

wrr, it$t m> f e  tit wrtt 3r*rr 
^  ^  ^  "STffi Trrm %

ffis ir  srrro w*f ?ft w  tit
f̂ RTT qr t  v fh  w m r  tit <y $$  % 
^  % rr^Fn <wr f% tit ifaft
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[sto w w t m r m  m  ]

% f r̂q v t f  in n  t o  strt t f x  
*n;*rrc m ^n: §} f €  sr^nr

% fi?nt 3Tsq- qr?r 1 

* ra fa  7 w *  ^ r
%ut ^ T ^ jr  <$\ tfr^ j % *rrft fernr w r  

T T  ^T^fTR  Tf^T 5 V fa^TR

SFT. =fPT «fr f%  $*T U T R  ^ T  ^3TJT

1 t T ^ f r  ^

(Tsp pg^r %  s r^ q iT  w, w ^ f t t  *t*tt %

aft £ w  f T f ir c  5 ^  %  3>tt

j r ^ t  *t fa tfffTT  ^'r <r> "?fr %  3*tt: ?g

^ “StaT *C<% 3TT 'v | |  I 'T *  HTf^*T

3 1 97 5 % $fe*TC trw^fT rf
q r «f! ffl?T %  s m r r  -|Y

srT-T ^ r  f r a p ^ r  wi  ^r f?t «ft 1 

w n  f t  ^rfr %  <r^r it f t

« R f lR  % 3 H  %  ^  f>* oT

?TJfrrr t  «rfare: f r ? %  w> $ r

farqrCt'f ^>Trw r *  £ ffrfar^

i?rT'Tsr f?r ?*r tit it?<t t 6 r t  t s  

? fh  $'Tfi',T apt f a f e  %  3JTT ^T 

fft fafa* % 3ST̂  £5  H
3ft ^ r ft % ^  w r ?  * * 1*1

*Tf I ^faiR 'I W ff  H 3TT 
f -T ^ f r  -5>T IT *i? ^TTiTl IT'TT f r  :

"An income of Rs 2000 n year by 
way oi interest on deposit with the 
.j.T.l. will now be exempt iroin in
come Tax. The decibion is under
stood to have taken by the Union 
Cabinet here today."

^  ^fTRTT i fora qsflW* *FT | I
3 aH *rft v r  fa ^ ^ ft  4 t  i t *  %

«rr3 f  r *r- tt< % nr^ra- isJjtsftt wj m*n-
1 ifg & %  ifr frrsfTTT

€ r  cr^ s  m  tfw z  z * z  € t  a

gTTcTT Tf?T ftF Iff ^T fV. t̂ ST̂ TT 3RT
f  %-wfc r< jtt smrwr 

aft % s fa ^R T w n m r m  ?rr»rr?r

/*TT SrfMUJ % ¥T^T f?.'ffr SP?TT *FT f^T-

ftT ?TrR -Tft rt*rr§rf*pr̂ r f a z  «pi  ̂
®F?rrfY vx ^  ^t m x  *??r i fn®5ft 
^^rrf % %■ ?r> % srrspft %
5CT̂ fTR 1 4 VTt¥ tjq̂ r %

m  wt "rnfr ^ %ftx w & xt 
^ 5ft q f w  ?rTr<TjT 10  r t f
% «j[pTff TOrrr ^ ^^rrT
r t s  &  ?rfr ?ft sTriref fesrrf
Tffft | f%?g % 5TT̂  fft %

fap ?A ^frf ?jfa  *ngr t  ?ftr 
^r^T fw r r̂?f̂ r?T JTft 1 1 ft  p t  
flpr^?r r̂r srr-i f̂t ^rM- crT̂ . 
•̂fw'T?r I  f  r̂r’T ̂ r> *r^ tt ^

7 ^?r^R ftrcrr 1 1 f̂r ^tt!t ^
arr^ft % n ^ r  vrceprr ?r ^  f̂ - o t tV  
3TT f g ^ r  fr -lfJ  ^  ^ m -r if sn rf %  %  Sfrr 

^P-r-R 19 7 4 PT-I spt n 9 . 6 r t « “
' ’T't % f'T% 4  %  f4-®5T

57V W f j  it 2 1 8 0 ^^t? 7fsTZ?T 
^ 1  ̂̂ T STTR ’ i‘̂ TT ?t W  r^FTT fW i
? f'T Tnrf'r t j  w ;r  % «̂tv farr^r 
w »  qri  ̂ 1 -T fe  fqrsrrar apfr
ffr^t^ ?rcfr ^  %  ^jfr ??n ?t 
^m ^fr ?rtr ^  crwr qr t̂utt

1

i( rtfT 5TT̂ T ^>7 fa -^ T T  fTT.TT ^ r g * T r  
f'T  rfTSf R  zrz rft I  f%  fTTOm T< *rf?T-

g~>‘iT ^ T  W * -  ^ "ra T f T V  < m r 'T f  r t  v t r  
?PR ^rsrrct ^  f^T?rr % f^tr ^  
^ r r t  I  fsp -g  ^nTT snoTP- ?tT5r «fy ? r ,#
^rrTjfTt
JTRZ rzr % 3-q-r f̂ rxft 'TfTTT ^
arir ^ r  t*r jtt f ^ r q - f ^ f w ^ a r r r
■̂r % 3TT ^  Zm  3fTT

%  ^ r  ^ ' t  5 r r |  ? f r  ^  s r « r n f V  

5wO&; O  Ô R̂^̂  ptt iwaî n /5fn^ Ye
5»t % ^% *rr i f r  JT^t 1 3TJTTf q r  i f t  S K F  

|  5rr3rr< t fr  f f f f t  faraFttr <rfw- 
f ^ f s n f f  v r  qrfr 11  t v t  % s f t  ^ o t  ^
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*TT 5ft SZTT3T apY
#y*TT *yrf | sftr nr«r a w ff  %
m x*t ^tffk %qt «n- fora stptt ft *?» 
ifoff *rt fiirt | irr f®  f̂tert 
¥t vtorcr fa n  f t  & m 
^ffaft gft o t t t t  g f  |  *ft 

m #? tft t%«rfcT ft ^fr % spt^
« f t  f  t f H S H T  f j  f a  * m » t  5 P T T  j f t  T O T T

| %̂ r̂ r npr v w  i s h  $
% s t t  sfffrr <Tir f t  *rft *r£t 1 1 ^nrm 
% srfarspsr % stt? ir irt «rr% r̂srV
g>ft *rar^r??2: frnTT % f^r
^  ^T TCif̂ T̂  3RTT ^TO T^T Sir? 
^  £  f%  2 fp flT  =fit sf>T

flY'TTffff sTTtf 'TT ^T??r % tftT
2 5 ^ T T  ^ft w fe r f r w  *ft*TT s ft r  $  

3ft OTT *?t *ft*T ^JTR *T §5 5=TPI 3?t 
s f k  f  r R U  J fttl? # J T I T  *ft*TT I  

cft#?TJTSHTg ffl^tflTRTOT % T̂TSTR
qr «ft trrr^ ^rf sr r̂ *nw w \
’Tfft f^TT % I ^ t i T R  *t s f f  3ft

? t??t £ 8 5 srf^rcr t  srM
I %  ^T tft -3F % 3T» v t f 

w r  5T̂ t T ^ - «TTsrr o I 7T£T V7 OT»T 4 
V? *ft frvfarT ^7 ft T̂ft ft f r  ftSjVTCT 
STWTST ^  £ 3*T*t WfTirr ferfWTS ^  I 
%*! sr̂ FT̂  ^T ‘ffrf f*T*f M *Tfr qr f-fsf-T^

s ^ i r  grn ^  n ^  srrrf *rf ft i 
Ztfrfhq; qrr % %  gft ^  ?ft
srrrr 5ttt 5 *f vrrfV^pr % orfnr ^rnr w t^  
#, vm  ^ eTt€ -ff!, tfr̂ r̂
?nrfr̂  «ft ?fK fsr̂ r <r*nr <rr*r ^ ?rr^m cp- 
srfcT̂ sr «r? 7>fV 
m ^ c r  ?T?FTT ?Rr ^  *qcc ^  it 
5TT3T jtot «rr f^ ^rnrm t? sTfrf îj ^ r  

^rarn: *r r̂t jt ?rrT
W $  ^t J ?HC7rT sp̂ T 
«TT ffT qr  ̂3fTm> #  frvfaRT ?t ^  ¥̂T 
SffTR T̂T ^rm |t̂ TT I

t  w w # r  *r?#t ^ ft m * ft  f% v t* r

^rTT y-«rrr % ?thsto- 
sr̂ T̂  f̂?t qfrfarfawt ^

"^Tf-TTr ^~(^rr<Tm qr vxmift 
s r f^ e r )  «rf5Tfrf5nr, 1 9 7 4  % 

snwm % w  ?)r t*r ^=fr^ 
% f ^ q  snrrfcsrT
t  fsrflr r̂r ^  ^  t  %  wrfr 

*rf t  Hnrr̂ sr 
ifirfr qT ^ivrrw stt n 
$ * i  1 1"

% 5TFT# ffr fir^RffRT ^ fffofT fft
T^t ^ i m x w  m n m  iff zfr  

n  n̂f\ ft^ % ift 9PTT *TW1?  5r
fftipfr ^  Jlftf fhTR7 ^ t  WT# t  *

*r? «tV fcvT fft
^Tt it =rfe ift% «fhr ^rrr *ftr ^ f f t
3t*tt tt sgrar «r t ift  ?t ^rfe ^
% ^ f^ 'r  ^ u?r 5r*rT% *  m & m  w  ^t 
»mT t "  1 t  ffrt^r ^ c r r  | %  art 
srir-3§ sft»r | p f t  ^3TmT?r w>r I  
^ ^  FTH ?t <R 73ft ^TT% %
f ^  $SZ % SR

srr^fw  ^t w m  113r*<rfa*n 
?TT̂  7Tr»T % f ^  q*TT w;x ?Ricft | Slftw 
sft ?TT8rr™r ^ f r z r  z  ^'rft w £t «T3ft w*rr% 
wrk 5Tt*r t  ^t# 2 ^ r i7- »*r^
#  fcFT 5rr 2 5 jfsnr ^t ^ 2:
% f^?t tflf «?T̂ f%cT ^  wtt ^  | 

m  T̂'TTT % s r m R  it 
^t't arnrr ?rft 1 1

?rrr % 5 * % ^  ^ t  | f%

^rn:% Jt ^TffT % iru  ^ r  «rrrt
5T5fr̂  *fm I ^ 'FWHfTT f  f̂ > ^

^t fpr{% n ft garTift 1 strm m  q f e
% 4 2 5 f7W#(lft % f f̂W9t ^  **% * r ^
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t«ff ’Tris]
^  ??niT w t  t  ^  f&tfft ft
*prR fftft ?r$r efrrc ft

Ctfn <r  &^fh&*fn f  ; 
ft fptrft q»n%?9T?r ft tit

1 1 tar* t t  fft*k 5T T?ft
% ^TT̂ r sfai; s t r k ^ I  **ftsrre- 

ft srrc §t ?r©TT t̂ % sttt *ft ^ r  
OTInn tit / c«ftOtt ,nrt »St ,t,%f-  
trr ?rgf 11

^  *Bt f^cT *JT3T *st I ? 
STFT % 'TRT 5 7 .9  0^"T f 
9taft | 16-38 % f s r ^
entrf n  t f q e & * ^ Y ^ T s O  'oc1[  
Y*ni ss 2 f »1 fOt n 3 t  ,f r

o 5 # i t t  Otf̂  # %ctpt Otf3tft
TTTft fftSRR I  ?R  ^T W?t ft*rf=T *m  |?
3ft fft*t ? f  I  T̂HTTR ft ? m  7fft^T 
^rwr sfRft srrr̂ r̂ fcft ^  ft srTfWct 

qr fer-TT ar«rr̂  q^r ? fsn^ft shw 
Ct f3wtctt ,2t& "n,n i O  f 2  wt 
*tf*»TT 1 ^  tit fem^r fNfcT m i t 7 
*tpt % zrafq- ? r  ? r  ̂ r  t  f?r **r ft ^tt* 
ir t̂ *t$ w f V  *r*ft ^  | ?rw 
^  *ft ^  | fti $*  'ffKiT^r % srftft m  
faffto ^sjr?t ft m z  ^  ^rm  t
ft sn?f qpp ’tt̂t f̂t ftw  £ ?

sr«r ^*r ?T R p tj ft  3ft s t m t o  
*rr*nrc ®ml t -  if ^  % «rr̂
ft «ft sw r ft crcr̂ r?Tr 
| far^R ft ^  strt ^rs?rr $ i t o t r  
ft fa*r ^srftf ^srft sfrr tf*rro ffcrr | 
f^r€?p^ ft sm  ft ?r©TT̂ ?r r̂r̂ t %ft | - 
^«pq t̂ SfH: rPETT ^  ft fsr̂ T ST^R 
m  TfrsrttiT ttt% shtpt fw r  t - ^  ft 

f  r̂̂ rsrgrr | %  tit§ ̂  stst Tfr^fjr 
fT^^rr ^  | stffft f^ r a  
2fn «ttt itO- %t o ttt  wt»t <&fn 

1j Offn fnn. 22 %f #&tt ;  

t it  *Nft J T ^ r ft  ^tsrssrr. 
— ?*r*r 1882, i9 5 7  ?wt

1963 m fk tit wrrff fftfar?n«r^vfgr- 
w  «rrcw'T ^  ^  5Tf g m m  m  w?w® 
fcm  *m  | -*rcr 39 w -  f «  ft w  
n - ^ r T ? r < T  3 ftsr fa w f m ftw- 
WftRT ®*far | ^  3PT# % ft f  ®

11 r̂r«r f t  q-fftar s r r ^  tit ^  
m w r w  *ft ferr *m | fsp ijf^ r  % i r f e  
f ^ r  sr«PTt tit tiri f f #  ^  srr 
m ft , tiff  5t*tt '^f*t | ?ft ^  % f^ m >  
fwfV ^|t *r w f t  11 ^  S&TK ¥T 
sr̂ iTFT *pt % *?Tfq- w ?  ft ^  wrtr qft 
ttf r̂ 3fr ^  spiftrar ’̂ r | fti sfr

% d ? R  w  m iw t ar̂  ^ f^ cr  
t| ^ t ^  qr 5WT «rr*r srrer %Tr m  
%̂fTT I ft qrffi ^T^rn f  ^  

g-T̂TT ft 77T?T T̂ft T̂vTT ^  |
$*T % ft fT.fr 5ft  ̂?T^T^R Th

tn ?  iTTwq' ft ff afr s r ?  ^ r r  
^ r n  ? r w n  ^RTftRr
ft f?i^9r. |—

“There are, however, some irk
some factors which may offset the 
beneficial impact of the increase m 
agricultural and industrial produc
tion, though they may'be of a short
term natuxe. The two-week old 
strike in West Bengal jute mills and 
the country wide strike of dock wor
kers will affect both production and 
exports The power supply posjtidfi 
in some ot the States is still far from, 
re-assuring. Speculation about a 
hurried midterm poll has created 
uncertainties about the budget b o  
ing presented as usual at the end of 
next month. The tax concession 
given t0 Unit holders through a 
Presidential ordinance may prove 
helpful to the Unit Trust in that 
it can prvent re-purchases of units* 
and induce some fresh sales.”

*-5crrft ysrft tot *T*rr &
It is doubtful indeed whether the’ 
tax Concessions would fee of ©oj 
real benefit to the unit holders,
* * r ft^ fft ifr  f l w r m r s r e r s r r  

1 1 *r? w n t* rr  *ft « r w  tit | for
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% Wt»T TPTfl- t^TT STIT*̂  T? 
#, 'TK stRt3RI $$ §  Tt-%*r

=rr g fo  *r fiRft 
w r r  ¥t s$»ft 1 1  r̂r̂ TT *TTgnT

arc ft for ^rrTO t t  arfa- 
aptr sfaqrfscr f w  a* ft sttst 
s V s f t ^ f a s f T  fx-m f q  | - . ^ T  
* fr  s rs u r  f * F t f t  |  * f t r  i ? r  *r f W r  
fa% %—crf^ sfrft ^ r ?tt<t *rT*r* r#*r eft 

? r R ^ « T ? r r ^ % r r  f%  ^  €t f f ^ f a  
m  | ?

35  €3r STrff "̂t t̂ TTfT % |qr $ q^r 
factor frTTT r̂rfcrr f  %  smr $<t sm r

fara *  t ft 5r fas*r?r
< ts t  f t  1 ?r? <Tir5% ^  sr<p-
* f f * r f * R f t  w t t ^ )  % f c r  s r r f f r t  

*sncrst <f s r  f t c ft  |  s f k  ^  f a s f r  s p f k  
$*r T̂-TT | cfr ?*r*r ̂  *r^r 

w s t  ^ f  JTTf 2r it ?  a r r iN t  s f r r  ?rrq- ?r 
^  %  ?rr% ^  5 t ^ t
i f t  t f t  fc 1

«n?r tft  s f t r  ^  iTr-TiTto *raft s ft  
w  w t  $$ fasfa ft 
?rm  n̂̂ TT f  1 ton o t  ^ srnT*r ir fr^r 
«rr ft? ®?t tiri srrc^ t  jtf-
? T !W ? r  ^ r  srqr^T ^T^^TT
^cTT g-fOT S1TT % fefasr? ft Wtf

^  srr t| *r ? ah?t ft srrar 
* q rs r  ^ t  t f t e r  %%\ % 1 i f r  t ^ % i t
^ r t ^ r r ^ r  ?fr<T f  q-P? Jr s r t k t
iqnrar f*r%«rr rft v t f  *ft  «rr« t o  srftrwFT 

w t  *rf?rsfr i f  *r |t
r t r r  i i f  f 'B w ?  f w r f a r r  %  # ^ r  %
1 3  're s < r  t t  q T ^ " r  *nrfsr

t ^ t  %  apr^TT ?ft ^  15 f̂ift 
srspifrT | t o  «rr<r % **$ ^r??r % 

*m w 5r r « r 1 1 1 ^ ^ r r
I  fo  «rwi*r t c  fff^^rr ®pt 1

m  $  2 ^ r ix  *?t aft ws f t  t - . . .  . 

^wrrfi! ^'r^T, w«fr *ra m  n  
«sftf7 3 > R T  1 1

MR DEPUTY SPEAKER- The hon. 
Member may continue on Monday.

15.28 hrs
COMMITTEE ON PRIVATE MEM

BERS’ BILLS AND RESOLUTIONS 
F ifty -se c o n d  R eport

MR DEPUTY SPEAKER We now 
take up the Private Members’ Busi
ness There a motion to be moved 
by Shri S P Bhattacharyya

SHRI S P BIIATTACHARYYA
(Uiubena) 1 beg to move

1 That this House do agree With 
the Filty-second Report ol the Com
mittee on Private Members’ Bills and 
Resolutions presented to the House 
on the 13th March, 1975."

MR DEPUTY SPEAKER The ques- 
tion Is

“That this House do agree with 
the Fifty-second Report ot the Com
mittee on Private Members Bills 
and Resolutions presented to the 
House on tbo 13th March, 1975’*

The motion was adopted

15.29  h r s

RESOLUTION RE GROWTH OF 
FASCISM IN THE COUNTRY- contd.

MR DEPUTY SPEAKER We re
sume further discussion oi the Reso
lution moved by Shri Shyamnandato 
Mishra He was on his legs On the 
last occasion, he had taken 45 minutes 
He should really conclude now.

SHRI SHYAMNAWDAN MISHRA 
(Begusarai) • UnfortunatelyT it happen-
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[Shri Shyamnandan Mishra] 
ed to be the Budget day and every
body’s mind was on the Budget and 
not on the Resolution It is a very 
important Resolution I crave your 
indulgence lor giving me a little more 
time than stipulated
15.30 hrs
[S h r i  Ishaque S a m b h a li in  the Chair]

Sir, I was submitting the other day 
now conditions are being created by 
the ruling Party in which dialectics of 
fascism may begin to work And un 
less the public opinion is fully alert 
and vigilant, the dangerous drift to
wards the precipice may become irre
versible and a point of no return will 
have been reached sooner than w« 
imagine

In this connection I have emphasiz
ed how the personal rule .

vftm i «rfsnit w r*  (srrarsrr) :
3 ft , ftr^ T  * ft ,

T |  1 I ^TT'T^pT -R’TT'T % A W e T  3?t S f t r

rT Y R - fP p  fspcpft <*X I

#5T T^TT ^ T gcft g  f t r  ^  ^aRTW t 

*PT*T flT̂ TT ?T> f ĉT  ̂f^T *r fa%»TT

SHRI NARSINGH NARAIN PAN- 
DEY (Gorakhpur) Forty five minutes 
have already b^on taken bv the mo 
ver of the resolution, as the Speaker 
had announced hue m the House I 
want to know how mui h more time 
he will take bee uise this is ail im 
portant resolut on and everybody from 
this side and that sidt wants |b parti 
cipate There bhould a time limit

flWNfsr .* ^ ?rr7 srr-'RFRt

izm r% *£ttrs*r zr& isrft
*r ^3T y r  ^rr tffcFT fa ^ rr  1

^  | | ^
|  far TTT^Frfa f w ^ f t  4 5  f ^ r T ^ ^ T  

^  | rjk  % % %  s m
f^ T T  ? ft  ^  w*

fft x i  I fe*€t 
W  I  $*ft *TOT g 
far srf fr  f*r«rr

^  sr%#t 37^
% | f% fast % ffF«T ?TT<€T̂ V ft
fH f T̂T%*t I 4 5 fTRZ ^  t  I
sr«r<Tt% st ?T3F> % 1 % sjts $
% ?T«T *t g 5TT f̂r »fr ?>TT W

*r ?> t  1 tfar m  ^r|n
f t a T 1

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RA 
MA1AH) We can decide now, so that 
there will be no doubt I would sug
gest that we may extend the time by 
another hour That is the unanimous 
view of the House

HvrrcrfcT tfigtara : # f%
m  r̂r t  far 1 ^  f^ifteT-

1R TT fcqr *it*t 1

*ft TI'MIMK STTFsft ( ^TT)
ETcTT^T^^rf^n, cTTW T^^rflM ? 
^   ̂ f̂ > 9CrT4 6 T̂5f 7 5̂T
cTfr $li\ v

sft ffWW*WR'
ffT «TT 1

snrnrf?! *n̂ hnr
% <M<z ^  f^ T  I  1 ^rmr 

ZT%*\ m WT 5TR ft  6 
% SfTcf 'TlTTT *TT ®Jt fMr sr?
r̂rq »RT I  ?

SHRI K RAGHU RAMAJAH. One 
hour and forty-flve minutes are Jeit 
out now So, with the extension of 
the time, it goes automatically to the 
next day
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w w b w  f* w : *rrf*,
m  it w  rfiff ^  fo*Tl T̂flT eft f
« p f  $  ST TT ffte *T?f*TT ^  3Tt ^  ^  f l f r
i%ff l  1 nit &tf pttn 2&t # -  it/n  

fa 'fl 11 fr e  ft  *rrx fft t  ^ f  s  ^ t faror
MT, 3Tf f o  ^?Pp«Tcf> ^  fa*r jt̂

fOSte^H W f  m

SHRI VIKRAM MAJiAJAN (Kang- 
ra); We should rise today by 6 O’clock.

SHRI SHYAMNANDAN MISHRA:
It is going to be carried over lo the 
next day.

SHRI B. V. NAIK (Kanara): Is it 
the pleasure of the House? Is it the 
ruling of the Chair that it is going to 
be carried over to the next day’>

MR. CHAIRMAN: Yes.

Shri Shymnandan Mishra,

SHRI SHYAMNANDAN MISHRA: 1 
had submitted the other day, and I 
would like it to be inscribed in the 
minds of the hon. members, that now 
the personal rule of the supreme lea
der is absolute, and the institutional 
decline is total. That is the main 
thesis on which I am building the 
whole fabric of my ideas.

Now, what do we find since 1969? 
There has been a series of acts to seek 
and grab more and more powers, 
powers which have not been used for 
social change or transformation, 
powers which have not been used for 
the country’s economic development or 
economic change, but powers which 
have been used for the aggrandize
ment of the Party, powers which have 
been used for establishing the supre
macy of the supreme leader. This is 
precisely what happened in other 
countries where fascism took its birth. 
All these leaders of the potential fas
cist parties grabbed more and more
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powers only to destroy the system, to 
destroy democracy and to establish 
their personal rule or the fascist re
gime in those countries. That was 
what happened with Hitler, that wad 
what happened with Mussolini, atid 
that is whnt is going to happen with 
Mrs. Indira Gandhi as the leader df 
the ruling party constituted (as it is.) 
today.

Mr. Chairman, to recapitulate, ~ I 
would like to recall to the minds of 
the hon. members that, since 1969, this 
ruling Parly has been grabbing more 
powers.

It first thought that the party came 
in its way and so the party was split 
in 196*9.

Then it came to the conclusion under 
the leadership of the great Prime Min* 
ister that Parliament was coming in 
its way. So, Parliament was dissolv
ed in J 970. Then in 1971 .. .

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN). He has already 
made all these points.

SHRI SHYAMNANDAN MISHRA: I 
said, I was recapitulating. Mr. Moh- 
sin, it is my pleasure to go about in 
the manner in which I like. Why are 
you smarting like this? In 1970, they 
dissolved the Parliament.

They sought a massive mandate in 
1971 and by hook or by crook they got 
the massive mandate. But I ask them, 
to what use they have put this mas
sive mandate. Now, the blessed Pre
sident ol' the ruling Party, Mr. Bo- 
rooah, says that, during the next elec
tions, they will seek the mandate for 
socialism. All the time, Mr. Chairman, 
we had been told that they had al
ready got the mandate for socialism. 
But now they openly declare that they 
have not got the mandate for social
ism; it is only during the course of the 
next General Elections that they will
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seek the mandate for socialism. How 
Inng are you going to beguile this 
country? How long ate you going to 
lool the people, the vast masses, of 
this country?

They got the massive mandate in
1971. This mandate was repeated in
1972. And may I say that it is only 
under the present leadership that they 
could raise some of the cries as they 
did during the elections in 1972? 
Bangladesh was not their achievement.

May I say and warn the country and 
Its leaders that again they have been 
raising the cries of the threats from 
Pakistan? I ask this hon. House to 
consider whether this country which 
has got 600 million people has to per
petually fear threats from a country 
which has hardly 60 million people? 
Does it go to the credit of this great 
country of 600 million people to say 
that Pakistan still constitutes a great 
threat to this country’  How is it that 
this country of 600 million people is 
constantly shaking in its shbes that 
there might be a threat of war from 
Pakistan? May I say that any war 
that you might have cannot be so suc
cessfully and unitedly fought under 
this leadership as we did last time be
cause they used this victory for their 
party purposes. This is not the way 
in which a party which is ruling the 
country should exploit the victory. 
However, in 1972, they again took the 
massive mandate during the course of 
the elections to the various Assemblies.

Then they thought that the funda
mental rights came their way and 
they did not hesitate even to acquire 
powers to cut the fundamental rights 
of the religious, cultural and the lin
guistic minorities There are some 
hon. friends belonging to the religious 
and cultural minorities on the other 
side, who would nevertheless go and 
teJl the people that it is the oppo
sition which is creating conditions in 
which the minority might not feel safe, 
and that it is the opposition parties 
which are taking away the fundamen
tal rights of the religious and the lin
guistic nnd the cultural minorities.

But th«r fact of the matter Is that it 
is the opposition which mainly came 
up with an amendment to the effect 
that at least the fundamental rights of 
the minorities should be insulated from 
amendments. It is the ruling party 
which came in the way of acceptance 
of that amendment.

MR. CHAIRMAN: Please conclude
now.

SHRI SHYAMNANDAN MISHRA: 
I will have to go on and take much 
longer. It has been postponed from 
one session to another. Please allow 
me some more time. I will not take 
a minute during the course Of the 
reply. . . ( Interruptions)

Hgtaw : ?rr'T 4 5
t e l  £r $ I m  STFT 31T ^
£ 1 o t  <rt faTC srV ̂  »

«fr f a r a c t a  ^  :

o t  f t r i l i

SHRI S. M. BANERJEE (Kanpur)’ 
On this resolution, Shri Misfifa ha& 
already spoken and he is continuing 
his speech. He makes good points, but, 
Sir, he is particularly worried against 
the growth of fascism in the country. 
Sir, the manner in whicn^he has be
haved with you reminds us of fascism.

3  gj far *?rart srrar
* f̂ TT 3TTTT, tfri rT̂ rxrsr Hft I  I

f  sftr % $*nfrr ^srr fwRT
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#  itfW UpWl* (#T*TT^) : 
^  | f% s ts r  % fcrcr 2r w w  
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w w f i f  h ^Im  : ?nft ̂  q *  5R3ff 
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$  | I 3ft SffiT ̂  |  TT *I>T

V T ’Tr $tnr 1 h h  yrf^TvT

fat; sr£ ^  ^  §  1 ft»r ^  wsr
sfte arrr ft<rr w  qfa ^;| «T wx

^  I ST* 3r$ fsfTrFTT W  P̂TT 
**W?t t  ̂  Bft?<TT $ I

«ft W W TSf f*T«T: f  ®» ^  ̂ r . .. . 
*w <t%  : *?  ̂  ̂ *nfe^3ft-

^ t t̂ tftst?FTT

^T^fr 1 1

W W W  f * w : ̂  fa®^ eft* 
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^ftf ^rft ^  ft *rf 1 

»n$taw: sn*r fVfar̂ sr 
?t tT3fr frr̂ TH: ^TT^T ?^f f^TT I 

*ft WWPT'fR f*W : 5T3T $  «ft?T3T g 

eft facFft ft *r<t?nsr ^>ft f 1

fWWfif^ftW : ''ScT'TI ŴT̂T «T*PT 
W K  ferr t 1 *rrT 5fV sffa ^

#  ?nr «r£t w r f  1 s r  w?tt 

t  frew qr tfft: f»r«r art <rc ^tftr gi 
«n|?ffaTO%
t e r r  sftr Irtt f  ̂ frt t  ^T*ft 

*Ft^r<TTWtf?rT| 1
*f£ ifrrr

*r $“ %■ fwq; <?*rr3 *jns?t $ ?rt #  *rnr^r ^ 
fen f i

iTo ^ m r  (^rsrf *ffrnr) :
^  f̂t crfa f w  f̂ iT t  #  f  f^ar oft
^t t?TT ^ 1

«it t w  ^w r ^  ( T i* w i4 } : 
f ^ r s r ^ ^  ^m^iTcp^:Tzn?n«T^CT 
s ft^ r  ^itcft ^ r wrf% ^ ^wft =̂r% % 
f%tr i m  f )

XQP llpphv WPRT. '̂T̂ ft fŵ TRrT ^  
If^T^ft 4 5 f̂ PT2r s f t % t r ^ r  TO 
f̂t W fR t  f̂ ^  OTT I

?wn%  : ?rRr «ft ^ r  ntxsrt 
I  f% ? r  ^ r  3mr»rr 1 srr̂ r *rt f̂ rf̂ r- 

f̂t fr^rnf f f  1 1

•ft WTWHH f W : «TTff ?Tft
|[ I ^WT r̂RT T irffe % fV tPT-
% ?t Pawfi ^  T sfl^Fr «rr Mw r̂ 
^ ? t  ^T r̂r ^  ^ r  vft sraTfTrr 
?rfr f¥'TT I 5TTT w  ?̂t WTeT Êjt 2F̂ %

«to vwm : HW fsr % f®
f r̂err w ?

SHRI SHYAMNANDAN MISHRA; 
In January, 1973 they thought that 
judiciary came in the way. So, judi
ciary was cut down to size and the 
threat of suppression wag held out. 
Even now the sword of Democles hangs 
aver the judiciary and judiciary is 
asked to behave.

Then fault was found with bureau
cracy and bureaucracy was asked to 
get committed. Commitment to whom? 
To the ruling party and the supreme 
leader and not to any other.

This party now tells the country in 
so many words, although they might
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not have spelt it out ior public rela
tions reasons, that they cannot run 
the country except on the basis of 
emergency powers. They are not run
ning the country with the help of nor
mal laws. They are running the coun
try with the help oi emergency pow
ers—DIR, MISA and so on. The coun
try which had taken away even the 
right to go to the court, the country 
which is being run on the basis of the 
abnormal powers can be said to be a 
close cousin to fascism. It has been 
my submission right from the begin
ning that the conditions have not al
ready matured but they might mature 
to take the country towards fascism. 
This point will have to be borne in 
mind.

In a sense, the 60 million people 
in Bihar are behind barricade; the 
people cannot be permitted to go to 
their State capital. You will find an 
armed guard which stops you almost 
at every place and you are kept under 
close surveillianee. There the right 
of peaceful protest has been denied. 
Many hon. leaders of the country 
cannot be allowed to visit Bihar. Is 
it the system of which we can feel 
proud? Have we not got the right 
of free movement, the right to enter 
any part of the country? So what 
is that we find normal laws are not 
operating in the country largely and 
the emergency laws have been in 
vogue, although there has been ter
mination of hostilities with Pakistan. 
Thhe hon. Prime Minister told the 
foreign Press Association about a 
year back that there was no war 
emergency but only an economic 
emergency in the country. One does 
not know, then, why is emergency 
being continued in the country; if 
there is economic emergency, it can
not be continued under Article 352. 
There is no such concept as 'economic 
emergency’ in our constitution. 
There is the concept of 'financial em
ergency’ and for that proclamation 
will have to be made under Article 
360. So, emergency is being continu
ed without any justification or reason. 
And can you feel superior to Pakis

tan by <tontinuing emergency? We 
regret that you have put yourself on 
the same footing as Pakistan. How 
the entire sub-continent including 
Bangladesh is under an emergency. 
This is not the freedom for which 
we had struggled and the system - 
democratic system—for • which we 
aspired.

The political opponents are put 
behpind the prison 011 the flimsiest of 
ground and there are thousands of 
political prisoners under MISA. What 
explanation can you give for this?
A firm assurance was given on the 
floor of the House that no political 
worker shall be arrested under MISA 
and no political movement would be 
sought to be suppressed with the 
powers that have been acquired under 
MISA. But this is what is being done 
in this country.

You will find here all the checks 
and balances eroded and that is main
ly because the ruling party is inter
ested in seeing that these checks and 
balances do not operate effectively. 
But if these checks and balances do 
not operate in a democracy, then de
mocracy cannot run on healthy lines.

The first check is the check of Par
liament. Does this check operate in 
the country? It is by sheer physical 
force of majority that they want to 
run Parliament.

In England any Member can say to 
Mr. Wilson, the Prime Minister; Mr. 
Prime Minister, your particular Min
ister iy corrupt, and Mr. Wilson would 
not demand a majority to decide whe
ther he is corrupt or not corrupt He 
will only be guided by the genuine
ness of the charge, the correctness of 
the charge and all that; he will not 
go by majority at all. In this House, 
however, murder is decided by majo
rity. You have reduced parliamen
tary check to nullity. You rule by 
brute force. Unless you develop the 
concept of running the country on the 
basis of a consensus or a near-con- 
sensus, you cannot take to democratic 
functioning properly. Parliament is
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now, because of this brute-majority 
not proving effective in true sense.

SHRI R. S. FANDEY; It is a very 
irresponsible opposition which we 
have. Whenever you make a charge, 
you must understand what you are 
doing, you must undertake the res
ponsibility to prove the charge you 
are making. You must take this 
responsibility to prove that also. 
Simply making a charge is not fair.

SHRI SHYAMNANDAN MISHRA; 
What I say is that they rule only by 
force of the majority. They ignore 
allegations made by opposition. In 
the United Kingdom, a Prime Minister 
can be taken aside by another Mem
ber of the Cabinet and told “this is 
not done, this is not in the interest of 
the country.” And the Prime Minis
ter will have to held his voice. Can \ 
you cite any single instance of any 
single hon Member sitting on the 
bonches opposite taking the Prime 
Minister aside and telling “Madam 
Prime Minister, this is not done, this 
is not in the interest of the country.” 
Leaders of yesterday arc now simply 
yes-men of today. Therefore, Parlia
mentary check does not work; also 
the party cheek does not work. This 
is the position today.

Have you n°t seen the Assemblies 
meeting only for 5 days for a session? 
Do you know that the Speaker of the 
Haryana Assembly had written to the 
Prime Minister sometime back how 
the Haryana legislature had been re
duced to a mere farce? I do not want 
to comment on the way in which a 
particular member of that Assembly 
was expelled from the membership. 
This whole business of expulsion of a 
member was finished within half an 
JtMaurJ That is the wav m which you 
see the legislatures are functioning. 
It may be a very commendable way: 
I do not want to comment; but this is 
only for your consideration, whether 
such an institution can b$ an effective 
cheek.

Another trend of a fascistic or poten
tially fascist regimen is that it speaks 
of the language of socialism but it acts 
in the interest of capitalism and in 
collusion with big business. This is 
what happens in this country. More 
and more people are coming below 
poverty line. 60 per cent are below 
poverty-line now. This was only 40 
per cent some years ago. Now it 
would have gone up to about 67 per 
cent as an hon’ble Members says. I 
ask you; Is there nobody answerable 
to the country? Why should the peo
ple be pushed behind the poverty line 
like this? Will this not lead to disas
trous results?

16.00 hr».

Hon’ble Members opposite would 
ask the country to believe that we are 
making n forward march to socialism. 
But, who is going to believe that? So 
many people are being immiserated. 
Never had income distribution been 
so skewed m this country. Let the 
hon House realise that income dis
parity has been increasing at the rate 
of 40 per cent a year. I ask them to 
tell us whether, this economic dis
parity had ever increased at this rapid 
pace earlier before 1969? Why is this 
economic dispartity increasing at the 
rate of 40 per cent? If the price rise 
has been increasing at the rate of 27 
to 30 per cent and if the big business 
has been inci casing their assets by 10 
per cent, then it is obvious that the 
economic disparity has been increas
ing at the rate of 40 per cent. It 
cannot also be denied that the big 
business had never had it So good. 
They are being enabled to augment 
their blackmoney power on which the 
ruling party can freely and generous
ly drawn upon.

The industrial licensing policy has 
been changed. And we are now ap
proximating th* conditions of free 
market economy. I ask you: have
you not brought about greater relxa- 
tion in the method of licensing? Even 
the capacity limit In the matter of 
licensing has be^n given a go by, So, 
it 19 clear we are now approximat-



[Shri Shyamnandan Mishra] 
ing the conditions of free market eco
nomy in spite of their high sounding 
proclamations that they are running 
socialist economy in the country. 
This hon. House may also recollect 
how cases against the big business are 
withdrawn. What happened to the 
case of Shri Mody who was keeping
5,000 or more bags of wheat which is 
not permissible? And what happen
ed to the case against Shn Narang? 
What happened to the case of Shri 
Singhania when MISA case was with
drawn? There are stories uoing the 
rounds that it wag for a consideration' 
of about Rs. 50 lakhs.

This is one of the dangerous trends 
in the country that the ruling party is 
doing everything conceiable to see that 
these big business men might prosper 
more and more so that they might 
give them tones of money with the 
help of which they can win the elec
tions. But in doing so, they are going 
by the assumptions of a static situa
tion. The situation has been changed 
radically in the country because of 
the movement, the people’s movement. 
People are not going to allow them to 
make money the basis of winning the 
ufxt Election.

• • • • . • « •

simar 3  «tit  11
ggrn «w  firo : froft *frr w ft  

r̂<ft | wh #
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Now, I come to free press, and would 
say something about it. A free press 
Is an important guarantee against the 
emergence of authoritarian trends.

But what we find is the brazen
faced interference with the freedom 
of press and pressures being exercised 
on it to toe the line. The strictures 
of the Press Council are being ignored 
as they have no sanctions behind 
them. We have seen how the ruling
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party’s governments in Bihar, Punjab 
and Haryana tried to crush title papers 
like the Searchlight, the Pradeep and 
the Tribune because they had the 
audacity to express their views 60 
frankly and fearlessly. When these 
‘suppressions’ in the Government do 
not want to show their own hands lor 
fear of public opinion, they act 
through the ‘presslords’ in the world 
of industry and trade. We have seen 
the example of that very able,, decent 
and fearless editor of the Hindustan 
Times whose management has served 
a six month’s notice for the termina
tion of his service. It is public know
ledge that the management has done 
it under the pressure of the Govern
ment which did not like the views of 
Mr. Verghese as expressed in some of 
his editorials—particularly, the one 
titled ‘Kenchenjinga, Here we come.” 
Mr. Verghese has not been given the 
grounds on which he is being remov
ed. But, this is how the press is be
ing treated.

Coming to Planning, the most potent 
instrument for socialist advance which 
alone can impart meaning and subst
ance to democracy, it is as good as 
dead or at least in hibernation. Now, 
the Prime Minister is m search of a 
financial wizard as Hitler was so that 
thereby she could bring about a 
change in the economy. In the eco
nomic field the same conditions as 
existed in Germany when fascism took 
its birth seem to be created in this 
country. In Italy and Germany, there 
was the pressure of population and the 
agricultural production was not keep
ing pace with the increase in popula
tion. There also unemployment was 
mounting at a very rapid pace. Who 
provided the army to Hiller for the 
establishment of Nazism in that 
country? It was the unemployed 
youth of that country who provided 
him the source material. In the same 
way in this country too, you find on 
the register of the educated unemploy
ed that their number has been increafr* 
ing by leaps and bounds, Probably 
the number has gone up to five mil
lion by now.

In Sri Lanka, Mr. Chairman, when 
the number of educated unemployed

14, 1875 Fascism (Resl.) 53s*
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rose to 13,000, there was an explosion. 
Here also this Government is, there- 
force, sitting on a volcano.

Then you And that a dualistic 
economy has developed containing an 
advanced modern industrialised sector 
with a high rate of productivity and 
relatively high wages and a backward 
traditional sector with a low rate of 
productivity and low wages. The capi
tal intensity of the advanced sector 
tended to accentuate the crowding oi 
labour in the traditional industrial and 
commercial stctors, The State played 
a major role in the process of indus
trialisation in Germany and Italy. It 
is not because of the State enterprises 
only that you should think that we can 
make a socialist advance. The State 
played a great role in the industria
lisation of Germany too and the char
acter of growth in our country is al
most of the same nature as prevailed 
m that country wherte fascism or 
Nazism was established.

Finally, Sir, some of the typical ter
roristic tools employed by fascism are 
also employed by the Government in 
this country. We find that the expen
diture on police has been increasing in 
this country rapidly. Since 1952 the 
number of the para-military forces 
has gone up to 800,000 which is equal 
to the number of the armed forces in 
this country. Naturally, the expendi
ture on this vast army has gone up 
very considerably and we find that, 
according to the Public Accounts 
Committee Report for 1973-/4, the 
expenditure of the Central Govern
ment on police increased 52 times in 
24 years from Rs. 8 crores in 1950-51 
t<> Rs. 156 crores in 1974-75 and the 
State Government spent more than 
Rs. 300 crores in 1973-74. The bulk' 
of the increase in the Centre’s expen
diture on it is accounted for by CRP, 
BSF, and Industrial Secruity Force, 
rn the Report of the Home Ministry 
for 1973-74 it is mentioned that BSF 
wag used for maintenance of internal 
security in as many as 13 States dur

ing the year besides Union territories. 
This is not the purpose for which the 
BSF was conceived.

Further what uo we find? Sir, 
the number of persons who are serv
ing as under trial prisoners is very 
large and in the State of West Bengal 
alone, the number of such under 
troal prisoners who have been as 
under trials for more than three 
years is perhaps about 10,000. I ask 
you whether you can think of any 
country in the world where people 
particularly political workers, are 
kept behind the prison bars for more 
than three years as under trial pri
soners without any proper judicial 
conviction?

I would, therefore, sum up that the 
policy of the country is now acquir
ing a dangerous rhythm due to the 
inefficiency, ineptitude, populism 
and corruption of the ruling party. 
Thanks to the populism of the rul
ing party, we are today Uving in a 
state of near political pandemonium 
in which the appeal to the irrational 
has become the most profitable 
political proposition. A cynic might 
say that the situation has become so 
irrational that he would be the mad
dest of all persons who would try to 
be rational and yet aspire to succeed. 
These are the conditions, Mr. Chair
man, in which fascism had its emer
gence in other countries and these 
are the conditions which point to the 
serious writing on the well that there 
is going to be emergence of a similar 
type of regime in this country if the 
public opinion is not fully alert and 
vigilant.

With these words, I commend my 
Resolution to the House.

MR. CHAIRMAN: We now take
up the amendments to the Resolu
tion.

SHRI M. C. DAGA (Pali): Sir, I 
beg to move:
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SHRIMATI SAVITRI SHYAM: 
Sir, I beg to move:I Shri M- C. Daga] 

add at the nvd—
"and false rumours spread

by parties through their pro
grammes" (1)

SHRI RAMAVATAR SHASTRI 
(Patna): Sir, I beg to move:

(i) for “the Government is” 
substitute—

“certain reactionary and com
munal foices and individuals are’* 

substitute—
(ii) for “resolves that a Parlia- 

metary Committee be constituted 
to make recommendation? to 
counteract this dangerous trend."

“recommends to the Govern
ment to ban th,-» fascist activities 
of those reactionary and com
munal forces and individuals in 
order to save our independence 
and democratic values which are 
being threatened by tliu said 
forces.” (2)
T O T fa  iTfftTflT, $  W T T

i  fa  ^  T5' TT mTT '4\
fvTT 3»TT I

SHRIMATI SUBIIa DRA JOSHI 
(Chandni Chowk): Sir, I beg to
move;

(i) for “the Government is 
substitute—

“certain communal, reactionary 
and anti-democratici 'elements 
are”
(11) for “resolves that a Pailia- 

mentary Committee be constitut
ed to make recommendations to 
counteract this dangerous trend” 
substitute-—

“recommends to the Govern
ment to effectively check such 
activities of those reactionary and 
communal Corces and individuals 
in order to save our independence 
and democratic values which are 
bring threatened by the said 
forces.’* (3)

for “the Government isM substi-* 
tute—

“some of the opposition parties 
are”  (4)

•sft fPTT :
Ttr r̂, fspr ^ 
ffqr f%2r £— a?. cr^TtT % fv  

ferr stpt ?nf% t  
=5TTTi SjSpî TIEJT ^ ^
^  f

WX\ f  : STTT ^  «5T=r

fĤTT ^FTrfT I

TTFT̂ frTR SilWlt : 3TFT ^
r̂̂ rrfVr̂ r -̂rdr, ?r*T if? sft 5fR% 

m  irr frf^njir i

w w f o  : *sfr 5RTT5 I

*Tf?T2pr, t ?  -sfr ' ^ r w r  f*PTT T T  %

^  f%̂ T rjr <T,1 4 s;
fVre: PPJT ?tr ?T -r̂  TT W c R
siV vft t  $*r t*- ^fr*r

T̂T/!T ?fr W  I
?ir> STT̂ T IT, ^  t  *̂TT ?,
f% 5T3? rrr ^  t  -nfr sft^r m  
7TRT STTSf ^TT f~WT, eHT* W>T
STFTT vfr m*>' TvTH ?  f'T^r | STrfsRT 
q f s r f ^  tTETT *ft T̂?- sft I

3rfspT qr?r ft ^
3,7 t%t t * f V  % ?rr̂  

ft t > ?  fwi?T rr̂ V HTT I

«ft : m  %
•p- TTfV rnj: n(\ if?r

reqfr i
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TOrT *TTS : t  ^  W
% m M V  5TT#' T̂JTT f —  f W H

% ?T> TT ^ 1 %  ^FT «P?T *U—
^  *r M rr i\& x f̂r fa^Fr 
fsrar *f *t*tt an —

“Future is bright, leader is right”
f w * r  r ft, ^  ap #  % fat* f%

This is the proof of fascism of the 
present leader’ because some poster 
says that the leader is right and 
future is bright. The other day, 
there wais another poster, on the 
birthday of the revered great leader, 
Shri Morarji Desai. That poster 
said: ‘The only hope of the country*.

£?iwi «n!T orw t>\—  
Tfr-̂ i v ̂ r> k*ui

SHRI SHYAMNANDAN MISHRA: 
It was not by Mr. Narang, an indus
trialist.

SHRJ VASANT SA THE: There
fore,. now compare tlie two. One 
po&ter says: ‘The leader is right; the 
future is bright’. You may disagree 
or agree with the poster. You may 
say that the leader is nor right, there
fore, the future is not bright. But 
what is more fascist than to say one 
particular person is ‘the only hope 
of the country'? This was the 
argument of the Nazis in Germany 
that the only hope for the German 
nation tfas Hitler; this was th  ̂ argu
ment in Italy when they said that 
the only hope of Italy was 
Mussolini. That was the symptom 
of fascism. Her-3, who is the 
symptom- of fascism?

I will quote another thing. Today 
a movement is going on in the coun
try All the opposition forces arc 
boosting up one person as the only 
leader of the country who is going 
to bring about a total revolution.

This is precisely what Hitler had 
promised to the German people, that 
he would bring about a toal revolu
tion. This is the tutal revolution 
call, after which there is nothing 
left. It is the totality; a total, com
plete revolution is going to be brought 
about by one leader.

Today we havc( read in the papers 
that this gentleman who was for so 
many years following Vinoba in the 
Sarva Seva Sangh has brought a 
rupture of that organisation.

SHRI SHYAMNANDAN MISHRA: 
21 persons have resigned.

SHRI VASANT SATIIE; Three 
on the side of one cld man, Vinoba. 
Vinoba on one side and these people 
on the other. What has Vinobaji
said?

SHRI B. V. NAIK: He is silent.

SHRI VASANT SATHE; He has 
written a book:

I V  m 5i ?r?r q * ^
published by the Ashram. This is 
the authentic copy. It has appeared 
in the newspapers. Vinobaji has 
underlined this point.

*r*jfar*R* (stppt) ^mT̂ TqfsrT 
?fr ft ?

SHRI VASANT SATHE- ?PTm 
ip I What does he say. There 

is an interesting thing about 
lokanayaktva. That is Vinobaji’s" 
observation. It is at p. 24.

SHRI SHYAMNANDAN MISHRA: 
Did not Jayaprakash disagree with 
Gandhi ji?

SHRI VASTNT SATHE: I do not 
know You do not believe in Gan- 
dhiji.

SHRI SHYAMNANDAN MISHRA: 
You were a political infant in those 
days.
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SHRI VASANT SATHE: I will
come to your political maturity 
presently.

Now what did Shri Madhu Limaye 
and his revered leader Dr. Ram 
Manohar Lohia say about Jaya-
'prakash? He was called ‘Sant’,
'Mahanf Muttadhisn’, ‘Bhondu’,

SHRI MADHU LIMAYE: No, I
challenge you, I never said this.

SHRI VASANT SATHE; A few 
years ago, when he left the party 
and joined the Sarvodaya movement, 
he said this.

W7rT+T ft ft «II, oT«T JT9T9 o-

fT^ft 3TT T$ ft I

m x  ^  (^FTrf ) : ftrr
mr. ^  | %  M t h  

ft=rr, f s r ^  ft v z  %}
■3n?ift I  far 37'i i  Ttff-
ft^fr sre ̂ ?nft sflw r fam  1

ft, ft *rf ftt^r «rr, ftt 

qrsff sft?ft # ^n r t  ^
*TRft I  I *rft jftfg'iTT ft

% <3  ̂ ft T̂?T «Ff I f  IT-TTT ?
%  'W  fa^mc ft «fr 
=tpwu ^ ft 1 n o  %gt?r
£tft ft rfar ^nc n^fft ftft s?m 
stft t  1 -^'rft sfr̂ T arr %  swr arra 
tsm ^ro f̂r *ft ffiT ft «rr f̂t ittr  ft ft
rft TF?IT SPTT W<=TI jf, ftffR ^  *P3TR 
Tft q w r  t  rft fk«rr
A n  f  1

^  ^ T ft  ^  ?PT-T SfTR % ?T 
4?% «TT I fRfoft TTPT^

| qsr ^  1 w
fft̂ ft feftrrcr ft?rr % srrc ft <3% ^  ^tt 

srff % 1

t m  m ix
?ft 1 w m  g|t §  fo  ^  ^Vsr qft
W  H STJFTf ^  1

«ft z m  m i : wz t  1 ftt
qw  ^ftf £7  fx w ix  m | 5ft ^

^  I #  T?T2: spr TfT rj®3 2 3 ^ 1

f?r«Frr
W f ^  sfN^nr^ iTRcT t  | 1
fwt wf? «rnsr n ?rr̂ >?r̂ r ^rr,

^  ft I ST9?T T̂Rft̂ T'T ^
sfrft Jr̂ t % *rff irmT 1”

?T5 fcPPnt : eft 75R?t m ®  afft 
^ ft  % m  i

«ft ?m?r «tt f% ^  sr r̂
ft ?rfr ffm 1 ^  sR:rfwcT 

Vft ?̂TT «TT ^fTT ^r[T w ,
3ft #  H >  ft %  5TRT ft 5rt

tk i ^  zfcr t  1”

«ft fft r̂ T̂̂ fft ?rrr |tt
m ^?r ^rm | 1

«ft w  T̂T5 . f ^ p r  ?fft I

“srh: ^T"<m ft ft *rcrft
jfrir, sa JTRft *r?t 1 p̂pft f^?ft 
ft sf.̂ t f% r̂raT ft ftt »iora?^rf 

t  fa r  ^t w t
^t ? €t̂ F 3TR I  I T̂RT

Jlft fft^TT I  fftFT
^r%tr 1 %f^r ^rw^?®r ^  
5frx, ^
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fT l” SR

3R% ST*ft ^vTTWrW T$T
I  1 s ftW  sro ^  fa3r 
fa  m \  f>r •srrf | 
gsnc w sr^rsff ^ft *nc eft

&FT «WT ^  ^  W 3 m t

Sirnr, -̂(T gsfolT I *rt 
s r n w  ?tft jn ? p r  ^  ^  rK  

snft |  1 *fft ^  «* r r  P i t  *ftt 

eft f f R T T  * *  *rf I ! T T M  

1̂ ^  I  fa  ^  STFT *RT ^frff ^t 
*Ftf Wfaf £ m i- f^ m  *-'ffaT 

^rf *rfw t  v ‘

aftofimrT qr f^rtwr f̂V ^r 
>Ti # £ 1 tfirfrryjT qft srr?r > n  s r  t| | i

MV w ro fa«T ^ r  ^t ^
TX g f  f  #  *ft oS% ^  I  I

w n #  : HRfftq farar 3ft 
?rrqr^ 5ft f w  I  q n  ^"r

j f t r r  f j i ^ r r  1

Growth of

SHRI VASANT SATHE; Another 
sympton of iiscism is seen in Parlia
ment in the capacity oi the other 
side to hear the reply. lhi& is a typi
cal symptom of fascism. When Shri 
Mishra was in the Congress to use 
younger people he was a champion 
of socialism in the Congress. Shri S. 
N. Mishra was more or less symbolic 
and he always talked of socialism. I 
do not know how much he believed 
In it, but we always use to listen to 
his thesis and propagations of the con
cept of socialism in our party. Now 
he says that anyone who talks of so
cialism is a Fascist, that the symptom 
of Fascism is that it always talks of 
socialism.

SHRI SHYAMNANDAN MISHRA: 
You are giving half of the sentence. 
Anyone who talks of socialism but 
acts in the interests of capitalism.

«• SHRI VASANT SATHE: Was
Mishraji for 20 years since indepen
dence, when he was in the Ruling 
Party and also in the Government, 
when he talked of socialism and did 
not really act on it, Fascist? When he 
was Minister of Planning was he 
planning for Fascism in this country? 
Therefore, to jay that anyone who 
talks of socialism is a Fascist is not 
light You may not be able to reach 
it within the framework of democracy 
because it is difficult to achieve the 
goal immediately. The fact that under 
the present rule capitalists are still 
growing is a proof of the fact that 
there is no teadcncy towards Fascism 
If there was a tendency towards Fas
cism how could we hnve allowed the 
growth of exploiters. It is because 
there is democracy, because there is 
free enterprise. Can free enterprise 
ever grow in any Fascist regime. It 
is always under a dictatorship and ac
cording to the wishes of the dictator, 
whichever the tvpe of dictatorship.

It is loosly alleged that this coun
try is leaning towards dictatorship _ 
or Fascism. This is a repetition of the 
goebbflesian lie. J. P. is doing it day 
in anci day out, ni e /e ry  speech of 
his he is saying: here is a person who 
i.s a dictator. And what does the 
whole movement boil down to? The 
whole movement today has boiled 
down to one single thing’ remove the 
dictator, then everything will be all 
right, corruption will be gone, even 
the dissolution of the Bihar Assem
bly need not take place, electoral re
forms need not be there, All that Shri 
S. N. Mishra wants is that the Cong
ressmen who had been thrown out 
should be brought back. If Shri S. N.( 
Mishra and others come back and the 
present leader removed... .

SHRI SHYAMNANDAN MISHRA: 
Where? To a sinking ship?
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SHRI VASANT SATHE: Then it 
will not be 1  sinking ship.

SHRI SHYAMNANDAN MISHRA: 
Like wise rats, you should go up out 
of the sinking ship.

SHRI VASANT SATHE: The rul
ing party acquired a massive mandate. 
Shri Mishra’s argument is that the 
ruling party get a massive mandate 
by hook or by crook. But in Jabal
pur the opposition candidate, Shri 
Sharad Y,adav, a young man, got a 
massive mandate. Did he get it by 
hook or by on'ok? This is the first 
test of democracy You made this al
legation so loosely. How shallow it is 
has been proved in Jabalpur, Bhopal 
and in all other by-elections.

SHRI PILOO MODY: Except Bar- 
peta.

SHRI VASANT SATHE: Double
standard.

On this side th^re may be hook, but 
the crook appears to be on the other 
side.

Then he sayj that the right of 
peaceful protest has been denied. But 
only the other day, on the 6th March, 
there came a procession, according to 
them a massive procession, as big 
and massive as the symbolic Mr. Pi loo 
Mody. But for all that we know it 
proved to bo a flop. After all, in a 
city with a population of about 45 
lakhs, with pc-rons coming from all 
over the country, from Haryana, Pun
jab, Maharash+ra etc., how much did 
they get according to their own ver
sion? Two and a half lakhs.

SHRI PILOO MODY; Fifteen lakhs.

SHRI VASANT SATHE: The news
papers say about H lr-khs. I am wil
ling to say two lakhs.

All right, you got a massive gather
ing. What does it prove? Does it not 
prove that the right of public pro
test is really assured under the pre
sent rule of what you call a dictator
ship or Fascism? Can you tell me a

single country in the w«rld with a 
Fascist regime where the opposition 
is allowed to take out such a huge 
morcha of 1 lakh people? This is a 
very loosely worded resolution and I 
am sure even Mr. Mishra does not be
lieve in it because it is such a weak 
case. When a person is trying to argue 
not only a weak but a false case 
knowing it fully to be false, he can
not put his heart into it. Even last 
time and today you must have seen 
that Mr. Mishra tried to be angry and 
tried to do all sorts of antics but in 
his argument there was no substance. 
It was all sound and fury signifying 
nothing. This was the sum total of his 
arguments md therefore, I am really 
sorry for Mishruji that he had to 
bring such a hollow and false case.

SHRI S P. BHATTAC'HARYYA: 
(Uluberia): Sir. on the Republic
Day, our Prime Minister made a 
broadcast telling, “It is said that some 
people of our 'jountry are dying of 
starvation, but I have received infor
mation that \t !s not true” . Dr. Karan 
Singh, Union Minister, paid in Ame
rica that it is not true that people 
are dying of starvation'in India. Si
milarly in the Food Conference in 
Rome, Mr. Jagiivan Ram said, “I do 
not believe that people are dying of 
starvation in India.” Our Prime Mi
nister knows tnet about 70 per cent 
of our people are living below poverty 
line. The census reports of 1951, 
1961 and 1971 :;ay that the number of 
landless people is going up in leaps 
and bounds. In the Government Pub
lication. New Horizon in Agriculture 
it is said that 10 per cent of the fami
lies control 60 per cent of the land. 
The Raj Committee report says that 
10 per cent of families control two- 
thirds of the rural production. Defi
nitely you can understand how these 
landless people live. The Government 
reports also support the conclusion 
that the landless agricultural labour
ers get work for a maximum of 100 
to 150 days in a year-; What about the 
remaining 200 days in the year? Do 
the Government supply them any food
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for their existence? Clearly no. Pri
ces are rising. They are not employed. 
They are dying. A bagging girl went 
to beg follidol. When somebody asked, 
“Why do you beg follidol?” she rep
lied, “After taking follidol, I shall 
be no more compelled to beg!’* This 
is the condition of the people. They 
are dying of starvation. In Tripura 
thousands are dying of starvation. In 
West Bengal, we know that thousands 
Of people died without food, There 
,are so many deaths occurring in dif
ferent parts of the country. The very 
conditions of poverty, unemployment 
and rising prices compel them to die 
of Starvation, because they have no 
other alternative available with them. 
But still our Prime Minister in her 
broadcast says that no one dies of 
starvation.

Really, if there is any democracy 
in our country, like England or Ame
rica, then the Prime Minister should 
have resigned. But I know and our 
Prime Minister also clearly knows 
that there are poverty-stricken people, 
unemployed people and their number 
is growing last. So, the discontent 
among the people is growing. She 
knows this thing definitely. She is 
increasing expenditure on Defence, 
Police force, Security, CRP and Bor-', 
der Security Force not for external 
enemies, but for suppressing the dis
content of the people. Today, this 
is the position. She speaks one thing 
about democracy but prepares for 
suppressing it as well as the people. 
This is very clear.

As far as Police force in West Ben
gal is concerned, I know it definitely 
that they are not kept to keep law 
and order: they are kept to protect 
the goonda elements. In Burdwan, 
murders are taking place in open day 
light. The lawyer who was defending 
a political worker was killed and the 
person who killed him took shelter 
in thd thana. This is the position of 
the Police. 'Chey are protecting the 
f/oondas and not law and order. There 
are people who call it a democracy,

but it is not a democracy. There is 
an emergency not for external danger 
but to take away the fundamental 
and constitutional rights of the people 
to move a court. Even the Supreme 
Court was not allowed to remain im
partial. We have seen how Govern
ment has suppressed the railway wor
kers (15 lakhs). Even the families 
of the workers were thrown out of 
their Government quarters with the 
result that their families as well as 
children were without houses. What 
is this? Is this Democracy? Is this law 
and order? These are the things which 
are going on. 1'hf Supreme Court, the 
Police and the administration, they 
are meant to seive the interest of 
the Ruling Party. Even the Election  
Commissioner has also 1o act accord
ing to the interest and the direction 
->f the Ruling Party. Really, the base 
of democracy, the backbone of d em o
cracy is already broken in our coun
try.

I tell you that when MISA was 
progrmilated in this House, it was 
said that it would not be used against 
the political opponents. But, in prac
tice, what has happened? Whenever 
the Ruling Parly suggests that a 
particular person should be arrested 
under MISA, let it be a Professor or 
i student or a political worker, he 
will be arrested and put in the Jail. 
Smugglers cannot be caught. But 
political opponents can be suppressed. 
What is this? I ask you to explain it 
if you so think. I have got a report 
in respect of West Bengal for the last 
three years. More than a thousand 
people have been killed. The average 
is three murders per day. Women are 
raped. One lady, Gita Chatterjee, has 
given a representation to Shrimati In- 
diara Gandhi. She was raped by four 
Congress leaders. Her husband was 
killed and she was raped. She has 
got small children and she had come 
to the Prime Minister.

Under the MISA there is no trial. 
The Jail Code is also not followed. 
The police simply file false reports. 
Law and order also is not maintained.
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[Shri S. P. Bhattacharyya]
Whatever the jail authorities or the 
police fiuihorities say becomes the law 
and a person is arrested.

As you know, 20,000 persons have 
been ousted from their homvjs, from 
their places of residence, in West 
Bengal. Three hundred offices of the 
elected trade unions have been attack
ed by goondas; you may call them 
Congressmen, so. the trade unions can
not function democratically. Is this 
democracy? The workers cannot go 
to their factories, the teachers cannot 
go to their schools and the professors 
cannot go to their colleges, because 
there is opposition.

The other day Shri Tridib Chau- 
dhari wanted to hold a meeting near 
about Dum Dum. The Congress goon- 
dajj came and said “you cannot hold 
any meeting, you cannot speak any
thing against Indira Gandhi” even 
though there was no order under sec
tion 144. What is this? Is this demo
cracy? (Interruptions)

Hm'TfcT f e  %  wi

ere? sffcr ^  11
^/TT I ^

&  % | cpc

fT -t  ?, =£TFT 3TT ^ tf Wt t̂- f̂TfTT 
HT̂ cr fftciT I  I

TT?f % f?T^ ?rr| ?TTcT fT R Z  

| I f  k 5ft f w  % qsrt 3T r̂f % I

SHRI s. P. BHATTACHARYYA: I 
am saying this on my personal res
ponsibility. If you can prove, if any 
Congress MP can prove that what 1 
am speaking is not true( I am prepar
ed to resign my seat. I challenge 
them to do that.

MR. CHAIRMAN; He should con
clude now.

SHRI S. P. BHATTACHARYYA; OB 
the 6th March there was a conven
tion in West Bengal, called by histo
rians like Ramesh Mazumdar, editors 
like Vivekananda Mukherjee and pre
sided over by retired. Chief Justice 
Tarkunde. There were four hundred 
signatories,-rdoctors, professors, poli
ticians and individuals. They demand
ed things which are guaranteed by th* 
Constitution. They demanded the 
right to speak, right to work, right to 
hold meetings, right to organise de
monstrations and processions and right 
for free elections. These are the de
mands. Three Syndicate members of 
the University als0 participated in 
this Citizens’ Conference. After a few 
days, the Congress Chhatra Parishs n 
demanded that these three Calcutta 
Syndicate members must be driven 
out of the Syndicate, because they 
have participated in this democratic 
convention. What is this, my friends? 
Is this democracy?

This Congress Government is de
fending big landlords. They cannot 
take money from them. The other 
day, one economist said that the Gov
ernment has taken Rs. 500 crores from 
the workers and peasants to check in
flation. But, by this time, Rs. 5000 or 
Rs. 6000 crores have been accumulated 
by the big land-owners. What has the 
Government done? The monopolists 
have profited more. They have col
lected the maximum profit during this 
period of crisis. The ruling class is 
working for their class interests. 
When they are finding that it is no 
more possible to cheat the people, 
they leel that the people’s movement 
must be suppressed.

There is no democracy even within 
their own party. Shri Mohan Dharla 
is a proof. Within their own party, 
there is no democracy. We come to 
know from the press that within the 
Cabinet also there is no democracy. 
Whatever Shrimafi Indira Gandhi 
thinks and feels is democracy, it is 
fhe who suggests who should be in 
the Cabinet and who should be drop
ped. Whatever she does is right.
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There is no party decision; there is 
no code ot conduct; there is no orga
nisational discipline. Nothing is theire. 
These are the trends that lead to the 
development of fascism.

The Resolution says that a parlia
mentary probe should be there. If 
you are sincere and honest, if you have 
got the guts, you take the responsibi
lity and have a parliamentar /  probe 
into it.

There is a poem of Rabindranath 
Tagore, “The people who toil”, in 
the poem, it is stated that kingdoms 
after kingdom goes but the people 
remain; the oppressors hide their 
faces within the books of school boys 
but the people remain. It is the peo
ple who will remain, not the oppres
sive ruling party. The masses will 
remain, not the oppressive, the sup
pressive, ruling party, however power
ful it may be.

The people’s movement, the mass 
movement, is growing and developing 
It is bound to grow. This is what I 
say. Before the masses take the res- 
ponsiblity, would you be able to take 
the responsibility? No. That is the 
difficulty. The masses will have their 
emancipation. That is undeniable 
and that power is much more power
ful than the ruling party with all this 
majority here.

With these words, I conclude.

SHRI B. R. SI-IUKLA (Bahraich): 
Mr. Chairman, Sir, as usual, the 
speech of my learned friend, the 
mover of the Resolution, Shri Shyam
nandan Mishra, lacks clarity of thought 
and it lacks relevance. The under
lining idea of democracy is the rule 
of law; and the underlying and basic 
principle of fascism is the rule of one 
person—that is, a dictator. If we 
apply these two basic considerations 
for appreciating the resolution, then 
I must submit that the mover is only 
quoting scripture. In this context, I 
will quote another idiom: “Physician, 
heal thyself".

Mr. Misra said there is no demo
cracy. In 1971 the people of this 
country went to the polls. Fortunately 
for us and unfortunately for the Op
position they were not only defea
ted but were routed. The money
bags were spurned. The rajahs
and maharajahs and their relatives 
were beaten in their own dens. The 
extremists in Bengal were also routed. 
The country has to be governed not 
by one minority vote of the Opposi
tion but by the majority party i.e. the 
congress; that is the basic principle ol 
democracy.

In 197'2 we came off with flying 
colours. We not only strengthened 
the roots of democracy in this count
ry, but we added another country 
under the name of Bangladesh to the 
list of democratic countries. Even 
when there was an amendment to the 
Constitution, the validity of the 
amendment to the Constitution was 
challenged before the Supreme Court 
and the Supreme Court upheld the 
constitutionality of the 24th and 25th 
Amendments. The Supreme Court is 
an independent Judiciary of this 
country and it has given its approval 
regarding the validity of the Constitu
tional amendment. What does it 
amount to? Is this dictatorship? Ia 
it a trend towards fascism?

The President is the Constitutional 
authority to appoint any person as 
the Chief Justice even by superseding 
other judges. Now, a writ was moved 
in the Delhi High Court against the 
appointment of the Chief Justice and 
that writ was rejected.

It is said that we are growing more 
fascist day by day. When the MISA 
was in operation, a number of writ 
petitions on behalf of persons de
tained under the MISA were not al
lowed. We have no grievance against 
our Judiciary. When writ petitions 
and election petitions against certain 
legislators had been allowed by the 
Supreme Court and the High Court, 
was it a trend towards fascism? Not 
at all.
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fShri B. R. ShukJa]
Now, take the case of the Members 

of the Bihar Assembly. They were 
duly elected Members. The Members 
of the arstwhile Gujarat Assembly 
were the chosen representatives of the 
people. But to what methods did 
the opposition parties resort to? 
Instead of taking the issues to be 
decided on the Floor of the Legisla
ture, they took recourse to streets. 
The Members were subjected to indig
nities. Their heads were shaved and 
they were paraded <>n the backs of 
donkeys.

A very respected and much talked 
about leader has said that there will 
be a Party-less democracy. We have 
found out that the Party system it
self is the best method for the success 
and maintenance of democracy. There 
is a man whose patriotic service to 
the nation has a long record; but still 
he is talking of Party-less democracy. 
He has exhorted the students not to, 
go to the colleges and to boycot exa
minations. The students were taken 
out forcibly. By whom? By the 
Members of the Congress Party or by 
persons inspired by the Opposition 
parties? The students were asked to 
abandon their studies and stage a 
dharna at the residences of Ministers 
and legislators, forcing them, cocrcing 
them and intimidating them, to resign 
from their posts and from the Legis
lature. This is the trend. A drama 
was enacted successfully under inti
midation and coercion in Gujarat, and 
it was said, ‘Let us capture Bihar also 
in the same way’. If the ruling 
Party succumbs to these intimida
tions, certainly we would be writing 
the epitaph of democracy in this coun
try. Therefore, Government is per
fectly within its rights and powers 
%o nullify all tehs'e attempts of mic
roscopic Opposition partes to defeat 
democracy.

17.00 hrs.
Now, what is happening? Take the 

case of demonstration for which Shri 
Jayaprakash Narayan came here. He 
is our respected leader. I should not

be misunderstood by the members On 
this side that I am with him. A 
rostrum was created for him, as 
spectacular and as safe a rostrum as 
is done for the Prime Minister. Secu
rity arrangements were made. He 
came here; he was duly received; he 
was shown all the courtesy...

SHRI SHYAMNANDAN MISHRA; 
That is because we are sitting here. 
What is happening in Bihar?

SHRI B. R. SHUKLA: A few
handful of persons ican be thrown out, 
but because we have respect for 
democracy, we tolerate them.

Mr. Shyamnandan Mishra says that 
the Prime Misister is the supreme 
dictator. The Prime Minister, who 
has the backing of the millions of the 
people of this country, who has got 
a massve support in the House, 
does not lose her tempor; she smiles 
and listens pationtly ever to the non
sensical speeches of the Opposition 
parties. But Mr. Shyamnandan 
Mishra loses his temper whenever the 
Speaker pulls him up. He is a dan
gerous fascist. My submission is that 
the ruling Party is not responsible 
for the growth of fascist tendencies 
in this country; it is not this part of 
the House that is responsible, it is 
the opposition parties excluding, of 
course, the CPI, who are responsible, 
for the growth of fascist trend. The 
CPI, by its ideology, rather the Com
munist Party all over the world, by 
its ideology, is not so much enamour
ed of this type of democracy, but 
still they have adopted the dema- 
cratic process because they think that 
the lot of the masses, the economic 
conditions of the masses, can be im
proved within the limits of demo
cracy.

Now the question is whether, on 
merits, there are faults in the work
ing of this democracy or not. That 
is not a question of form, but that is 
a question of substance. There may 
be a good government even under a
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benevolent despcft; thfer© may be a 
eood government; ’ for the time being, 
even under & dictator. But a good 
government cannot be a substituttTfor 
a democratic gtfv6rrtm'ent. What we 
have to see is whether we are func
tioning within, tty?, framework of 
dempe/aey, A ether we'are fnamtaift- 
ing thfc Parliamentary institutions, 
whether we are promoting the grWth 
of rule of law, whether thefre is' an 
independent judiciary ih this country 
or not. Judged from aH these points 
of View, I dare say that there is no 
sign of growth of fascist trend in the 
ruling Party. The boot is juSt off tffe 
other leg, and have to be careful 
and vigilarit to frustrate the designs 
of the Opposition parties who. are 
ganging up under the plea of the so- 
cal&d purity of electoral system, 
under a leader who is bent upon 
character assassination, who is bent 
upon witch-hunting. What is the 
contribution of these non-CPI Oppo
sition parties? Their cbhfribution is 
tjhat, on every occasion, they have 
only four persons to attack. Maruti, 
the Prime Minister Bansi Lai and 
our revered leader Shri Lalit Narain 
Mishra who is no more. These are 
the persons against whom tfiey have 
got an obsession. When the history 
of this country will be written, it 
will be mentioned that the opposition 
parties were wasting their* timfe in 
frivolous matters and they were not 
contributing to any nation building 
activity and they were ‘motivated 
only by a desire to capture power.

354"
18 multi-national 'firms of t / S A  82 
foreign multi-natio'ri&l borripanies ’ are 
operating' on oar land. When monopo
ly companies fend houses have streng
thened f their- economic power, they 
have grabbed the control of the press 
in bxtf' Mfedi^of
publicity. They have got the corrupt
ing influence’ about which many Mem
bers from this &de or that side have 
been speaking repeatedly. They have 
corrupted1 certthi sectors 6t our poli
tical life and administrative life.

In such a situation^ tfc>. .Indian 
monopolies, carinot fiave internal mar
kets in the countzy because the inter
nal market for our country means the 
rural areas whjch are extremely poor
nated ******  has D° l been'elitfT-

This is because the ruling party has 
always been compromising with fendal 
sejm-fepdal lords or 'capitalist land- 
ords and due to that the age-old 

terror and . oppression has been 
continuing, j  regret, in such 
situations, the Indian, monopoly 
houses cannot copy their British 
or American method*' The wes
tern capitalist countries - had the 
whole .worW . to loot. They looted the 
colonies, brought money from there 
during the plunder and gave »a part 
of that to -their unemployed and 
others also. In that way, they tried 
to stabilise in their mother country, 
the 'Capitalist democracy.

SHRI BHOGENDRA JHA ' ^Jaina- 
gar): Sir, I congratulate the mover, 
Shri Mishra for having brought this 
motion, though perverted but well- 
timed. I will also congratulate him 
for the way he has presented the pro
blem because fascism grbws on cer
tain backgrounds and in our country, 
Sir, since our freedom, 'monopoly 
capital in our under-developed ahd 
un-industrialised country has gone on 
developing. Here I have got the ans
wer to my question, with regard to 
82 monopolies registered under the 
M.R.T.P. Adt and'iff Which there are' 

3989 LS..13

For the Indian capitalist class, this 
as not possible. The Indian monopoly 
class cannot.jdare to»captuua American 
and the British markets and to com
pete with the whole world. That is 
why, a serious danger is threatening 
our country just like it threatened 
Germany and Itfily. Germany’s colo
nies were taken away after the 1st 

Y ar War psychosis was built 
up.’ Hatred 'agfeinst the JeWs was 
buOt up and ox- that basis, fascism 
came to power. Not because of one 
perfcon. Hitler or any body else here 
ancF there, this was the background.
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[Shri Bhogendra Jha]
In our own country we have been, 

practising what is called capitalist 
democracy. We have wealth with 
those who do not sweat and toil and 
those who sweat «nd toil do not have 
wealth. So, this is pure paked capi
talism developing in our country. On 
the other side, there is the democracy 
where the Tatas and Birlas...

SHRI N. K. P. SALVE (Betul): 
Capitalist democracy is one where all 
the means of production and distribu
tion are owned in the private sector 
for profit motive. That is a classical 
capitalist democracy. Where part of 
the means of production and distribu
tion are in the public sector, it can
not be a capitalist economy.

SHRI BHOGENDRA JHA; Thank 
you for that.

Though in India we have a classical 
capitalist democracy—that is what X 
am trying to bring out—where mono
polies have developed, the conditions 
■existing are under-developed. Mono
polies have developed. In India 
what we find is that in the State Sec
tor here is the State capitalism be
cause the State is owned by the capi
talist class. I would like to repeat 
that the State itself is owned by the 
capitalist class. That is why in the 
present conditions, our public sector 
is being harmed in several ways. Its 
production is not allowed to expand 
in several ways which most of our 
friends know and that is the State 
capitalism. It is a good sign that we 
have got a State sector to fight the 
monopoly capital but we should have 
the will to fight it. But is still 
so that the conditions of a capitalist 
class exist in India.

But what I want to make out is 
that now a point has been reached 
where the Indian monopolists have 
decided that they will have to do 
away with democracy because in the 
last elections held in 1971, Shri Naval 
Tata belonging to one of the top
monopoly houses got defeated and

even forfeited his deposit, Then ano
ther member of the monopoly capita, 
lism, Shri K. X, Bixla who stood for 
elections got himself defeated in both 
the elections to the Lok Sabha and 
Rajya Sabha. Where Tatas and 
Bfcrfias lost* they canot tolerate the 
existence of such political democracy. 
That is why we see the whole mono
poly press is talking of hooliganism, 
is talking of violence and is talking of 
destruction of democracy in our coun
try and are openly supporting the 
dissolution of the Assembly and use 
of force against ejected representative. 
I would like my friends over there 
to heed to these things and not be 
complacent. In such a situation, when 
we are faced with the reality that 
the Indian capitalist class, in league 
with the monopolists, in league with 
t|he American imperialists are com
bining to see that democracy should 
be done away with and capitalism 
should flourish. The public sector to 
which Mr. Salve made a reference 
should be denationalised. They are 
now talking of a joint sector. They 
are giving you blue prints. Some of 
them have begun talking of having 
a national sector of 51—49 per cent. 
This is not without any meaning In 
such a situation wo know that the 
public sector and a pro wing monopoly 
sector cannot co-exist side by side 
for long. Here we have come to the 
point of cross-roads where either frlT* 
Indian people and the Indian demo
cracy do away with the capitalist 
path and resort to non-capitalist path 
or the capitalists will destroy the 
democracy and resort to naked fas
cism. So, this is the danger the 
whole country has to face, this Par
liament has to assess and decide upon 
the course of action.

In this condition, I agree with 
Mishraji, the unemployed youth In 
their desperation are misled by any 
one. That js why in today’s condi
tions we are finding an open call for 
a partyless democracy whereas fas
cism does away with the parties after 
it comes to power, but here fascism h 
comes alter the parties go end even.
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we are hearing the call to dissolve 
the legislature.

In Bihar, all the parties which fell 
into the trap have been practically 
dissolved in the Legislative Assembly. 
I am not talking of the ruling party 
-or the main opposition, the CPI. I am 
talking of the other parties who fell 
into the trap. Now it has come to 
Serva Sewa Sangh and they are on 
the point of disruption and paralysis. 
I do not know what will happen to 
them? It is for them to face the 
situation.

We are facing the call—slap the 
legislators, slap the M.Ps. That is the 
call openly given by Shri Jaya Pra- 
kash Narayan—drag them out and 
force them to resign  ̂ do not touch 
their families. Suppose their families 
resist, what will happen, one can 
guess? In such a Biluaticn, openly 
these calls are being propagated by 
the monopoly press. So, in such a 
situation we cannot afford to talk 
complacently, wo cannot afford to 
talk lightly of these dangers. What 
is the main organisational basis of 
this anti-democratic movement. 
Shii Jayaprakash Narayan has re
cently said in the Conference of Jan 
Sangh—“if Jan Sangh and R.S.S. are 
fascists 1 am also a fascist.”

A few years ago he had taken a 
deputation to Parliament for ban of 
■R.S.S. calling them fascist. Now it is 
for the country to judge what he is 
or what is he aspiring to be. Shri 
Jayaprakash Narayan is right in say
ing that the main organizational basis 
of his movement is R.S.S. and Jan 
Sangh. Other parties are practically 
nowwhere. Here he is right. About 
the R.S.S. ideology I would like this 
House to consider over it. I do not 
want to relate to criticisms which are 
without any basis. I am quoting the 
most authentic person late Shri M.S. 
tJolwarkar. It is from Tiis "bunch of 
"thought—

Page 98:

“But today there is misconception 
even regarding the word ‘Bhartiya’. 
It is commonly used as a transla
tion of the word Indian which in
cludes all the various communities 
like the Muslims, Christians, Parsi, 
etc. residing in this land.”

So, the word Bhartiya is likely to mis
lead us when we want to donote our 
particular nationhood All the reli
gious communities are included in it.

He has given the definition of 
‘Nationalism’ It is on page 143 of the 
same book ‘Bunch of thought’—

“They forget that here word 
Bhartiya, a full-fledged ancient 
nation of the Hindus and the vari
ous communities which were living 
in the country were here either as 
guests, the Jews and the parsis or 
as invaders the Muslims and Chris
tians. They never faced the coun
try, how of such hetorageneous 
groups could be called as children 
of the soil in a common territory 
under the rule of a common enemy.’’

He has attacked the concept of terri
torial nationalism of India or Bharat. 
This is very similar to Hitler’s anti- 
Jewish slogan. It will not do only 
to criticise Shn Jayaprakash Narayan 
personally. In such a situation that 
is the task force of the movement 
led by Shri Jayaprakash Narayan and 
I think here it is not necessary nor 
correct to criticise him only personal
ly. We know if today Shri Jayapra
kash Narayan begins calling upon the 
people to de-hoard or to end the 
monopoly houses, to distribute the 
land to the landless, I think the 
monopoly press will black him out as 
it has been recently doing in the case 
of Shri Vinobha Bhave. And then 
they will invent some other Loknayak 
or Paralok Nayak and JP will be 
nowhere. This is the way in which 
the monopoly classes are acting 
against the interest of the country in
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[Shri Bhogendra Jha]
Ufflc * Iwipfcpkflisfti. In 

sud& l̂u^sltilattoft* the >■ ruling - party 
should tiot! bet ifcomplacent ©r treat the 
fo r c e s ^  itettisnf lightly. I want to 
Stfjpftert;* »tfcr atfifendmeftt of "-'Shri 
Ramavatar*' * SKastri and Shrimati 
Subhadra Joshi and I fee*- with that 
amendment this Resolution should be 
accepted. -iWe* should < strengthen 
dem»cr^cyv  ̂ . democratic . forces 
in our country, Here I want 
to . starjd by . one » point of 
my friend to my right. That is to 
say, all the repressive acts of the 
Government against the workers, 
peasants and other working class 
democratic movements should be done 
away with. Monopolists shQuJd be 
eliminated along with big landlords, 
semi-feudal Snd fpudal, blackmarke- 
teers and hoarders. Unless you give 
up capitalist paths democracy is not 
safe. Every democratic-minded per
son and ’patriotic “force Should unite 
inside the House and outside the 
House, inside the ruling party and out
side tiie ruling paPty, inside t̂he Gov
ernment or outside the Government to 
fight the anti-dem6cratic and exploit
ing forces whether they are inside the 
Government or outside the Govern
ment, Whether they acre backed by the 
ruling party or by some of the opposi
tion parties we have to fight out pro- 
American forces 'which are existing 
and "in our political interest this should 
be fought out. -So? I -request the hon
ourable House to consider this pro
blem in this perspective which I have 
'enumerated,

t
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|  W  1T?T «T T ^ f  %  fa it  for ^ ? T

t  ifir  ^  ^  t o
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rr jr f^ ^  ^  ĝ cT ^Tf |f | 1 f  ^ r  V̂
%  gr?r t t  for^5 =rr?rr ^ r ^ rV ^ , 

sfr^^nr k, fsr^T qrm ^ ^  ^  x| %, 
26 *ir f^T \ 3f^r fo;

i f o n  jfi ^r^nr %  sfftf «nr fin :r 

§*fy, *ftT W  ^ ^  sr*gf$FT. ®Ft
^  ^TT *  I#
?rffor* f  I*
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[sftecft s fm }

26 3RTfy % % fa^rr £,
far<i% nrt *t $ ® fa* sft ernrfcft
% ^  f w  | f r  r̂-T̂ ’? *r 3w r  *?tf 
m*sj*r 5rfr *TFT TpT s^ t*  
ifr m  fcTETT «rr %  STTIFTTSSP' % *fr ^T 
f̂TT *Tt£ ^ r  ^— f^ tr?ĉ T-

vfToR, ^ f r f ^ ,  ?T, oft W T T  * F T

«r?TTTr %, % srr̂  *r, *frr srr^r
fafa^T % *r ^f?r spw t, srK 
r̂*m w a  | fo  ^  *ri wrfr «fro 

3HTf o>fto wft t«r ft  srnttft 1 m  spr «rcrr 
|  far w * r  irw tfr *tot fa; sn^*r 

qfr i *  <rf fa*frfnj*r
*T ?t»ft I

Jr 5ft*T ̂  TOffT ^T ^HTT^T
t, f̂ rfT% fsm ^ »rnfr #  ?̂ r, 

fa^% fa^TT >sft rr̂ 0 ,r^0 W  7^ I
^"fsffoiT ir ^fr-T *TT t |  t ,  ’TT ffT^FTT ^ T  

Tjft f„ ^F T  f?T«fa ?W*7t SP"̂ TT t  I

JTTsftsft wtrr «rfrfr sfV ^  ? r  tr f  
|f^r ST>T JsfhTrft ?f?TT Tnm #
wrf̂ Tfsrcrcn srrf^
*1»T« ‘jT’Tfft arfrT ^T R̂TRT t  far
« f m  ^ r f  ifr t t  ^  g  fa ; 

»T srrs rrft  ^  | ,  ^  ?rgY
$ I $  ^-TT *TT?rft | far ^  5fft*fr ®Ft ?TTIT
<?*rr% €r wnsrrst t, w m  ^r sfw r
^  ^  SH^Rt |, *ftT f f o  €\
srraret «fr*ft t't r̂rf̂ ir ? rr
mq- 5CrT5TTft ^T T̂T̂ - ?9T i? wT̂ g- 
fTSRT ^T ^  ^TT^T^T I  err ^ f% 

rrr^i'T  %  ^ f r  ^ t ft r c r R  ^ T f ^ r  1
ffr rW  f w  |, f̂ r %rf ?rpp?ft
<TT T R ^ t  <T*TT?ft ^ T f ^ ,  WTHt

jpt fM r  vtftm r̂f t̂T 1 

3pfT »TtrT I  %  w  TT ^prfT»r 
% ^  ^rt i ^tr
qrr^f ^ ift T I  f̂ r 1948 it «ft ar*T

^ “Srrw m rm v  w  % m$x

^  % W  ht* vftx %n vfrft ^ 
w t t  ffrcjT i ^"r?r ^ r  ftp »rrsfh  ̂ ^  
^ rr  ^  ?rrrft, w*n % W  ^¥-
qrl̂ rirar, ^rTr^r-q-Ro tt̂ 0 rr̂ -o tt 
7 ? ^  ^T^rrfr ^ rf^ tT  1 i f r

^  fe n  ftr Jp^TT qt«T V vfr 
T̂T ^T%^, ®Pfrf«F 3 ^ T  *JT %

w*srr q£?r ?r^fr ^  spr̂ - 5r 1

19S8 Jr ^  3WTOTBT *TTRW %
^ T  f% 5f<T rRT TTTTo tTfj-0 qr̂ f0
% r̂r«r ^ t t , ?rar ?rv q̂ >
tffr% fef7 SfiTTrT JT^y 37 ?T-T^Tr |  I <F^T%

^ t  %  tirr^fe^ | 1 far* Ĥnqr 
f?rfVfrff %  ?frir jptv#t %  ^ t ? t

cR «ifr T̂7 sranur TKT^T TT
fa'irt ^  ?nfr 1 ^  t't ?tjto
(TJTo (Tffo ^'r w  ^  feTT I  far

?fnrr?T »Tf%»? <tt*tjtt^^'»tt £
q r  T R r f r  PHT^t ^ T fg q  I

JT^rqfrr ir^R q-, m ^ r  ?i*nr

f ^ r r  srrzr, ^ f r f T  S^r ^  sr^?r s r r e w p  

nrrr?ir-I 5 5  farqr t, faff «FT FefrsFTT 
% f^m ^ ?r??r ^ w>t r$t % 1

JT7»T BTT^ ^Trf ^fr ffrqi 

-ifm ctV  ir fe-TRT ^ - f r  g %  ?tt̂ t?V 
3F ff?TcT q -K  ^rr^Ti^ ssrapt ^ T T T

tt ^  srfrm ^nr^oT %
?T̂ t f^TT I %far?r ^Wff ^FT 

5fTr^T^ q ir ^ r  “FT ? fa ff?  5^R T

^  f w r ,  ^

^ ^ f J T t t  I gfar ir ?  HT^T §*TT f^F 

UTK qfts*r?fro ?TT|olTc ifiZ

v rrn ^ T ^ ifp T  I ,  vttr ^  ni, ’ft  ^? fr%

^ T  f^P ?ft 5TT5T 5TV * rm ^

«TT f ¥  *Tg: ff^TT ^TgT *T f W H  fr?ft I  I

w  t o  «ft srfnrfr * r m w apt s a  

^rrar «ft, *frc 7 5  ^?t |  »

%T^R ^  ffW  *W  fSfTfft U T i T ^ f e r  

% wt̂ t t fa te  ifr
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3T* rr TTT T<TT, rft SPTT 
?fTfrr fJTCJT̂ TT »rw r  T fc I f*F
ff r^ ^ rrfr  f t  wr rwr «flrs ^  ?

3 * *rr f t  *tWt t? ? r j r r  j t t t  ^ r e -

s r t  'T T f jT ^  rT ' f v T  ’TT^ *ft 

$ I ^ ° T  O T t 'T  ^TTT ? -TTt ?ftT

fr^r 7 p  r  1 1 s tt  t t h p

T r fT TfC fr  ?Vt 5F*T
Jr 3 r rtr w  r r *ft **rsrr n r

?n rnr ji 1  T3T fr  tot qr 7̂7 ttjt
f - 1r  T^T r ^ T  > 5T? *prK  *fT
rFT * q? ?*irr T̂T tfg A T *7*T ^  
% I

ST* TfjtR qFFT ?T SRTVTT TT 
^ t f  •>’■>■ g-rffr ^  * >i? Tariff ^ tm t 
sttr ( T f r ^ r - r  tt ? f a T P  ^  m
9 f  t  *cfn t  1 Btt ;tO9
*m>T ? fsw t îr r* ^rn- ^feo-, 
flrt7" fl jp t t t  T? ^  iiTf *?r t ̂ tp <tt
U¥° f Onnn -it s v  % 1

i Mh h *r f  7  * r r j«n  * tp  

t t  ?t =t ^tft%ttnB t̂ ^ wrt &ttA
~%?tr fa^TT T T^

t t  1 rn fw *r£  t t  ^
*? *t* ^ tt *ptt fr  ?rV ?j#t fr% 1 
f f  7 OSn&i tn .%c 9  ittp
W *  ^^^ i9,jfiaw O^^ ntt «fO^ ,f  

;rttO 1 O  >tÔ  n&t n^E^W pSn O
f t  t  f̂ r-r % ars* after sflr grr ?̂ 
iqr^r f t  =rr̂  r^ft n i «ft 1 6 m fte
v t  T T:t  TT 'TF’T ĴTT^T W  I »̂T

f ^ f t  ^  ^ n r n :  *r ^ f t^ t - 

5nrr 5*:r jtt̂ f p t  =5rr^ q-
*rf 1

■̂*T fsr̂ T spy ITHRTT ?T ^Tr f̂ F 
STCJff JT 5T>-T «ftT % SHf-
STR> % l-ff^ tf^^^iT T^T ^arrrm

fCiift Ytit̂ t O  5nH Rlrnn 2 t fO 
a =̂ rr jt t^  srr̂ r artT, ^ t #  ^  
O t f 2  n  m O  ^O,SSc 5jtf2
Bpf % 5T3 ^  7^y f  I

f  5q-  ̂it T-^r w f r  % fwi srra 
O&̂  f  ft  5fn Y^5^^O. *T ^^R^
,t.t t t  # &.t
%i (T^c> "̂T0 CTSfo r̂p̂ T ^H*t
Ott f, 1%/̂  O  J 9 2  fftr i*OtSc 
nH Of;^ft 5ft Ô R ,̂t̂ ^̂ t O ;S .  fOt.tt 
^nOft s1 nti Yt&if̂ dt̂  f  1 trtt <Stt  
&t ^/n Ocnn Oc,nn »ft%t f  ft  «nnn Ott;fH
^ô  ̂ # ffSt Yfî î  ^^ O^fOnt

^ si t  fn| Otn t, ^^ ,f̂ Mn 
M̂ Î ^̂ jkn i r^^tO^^ &  O  ̂[ffnf 
fn° ;̂ ln O^^ ^^ -l̂  d(̂ <fn O^fOtt /

% 5TT3i 'jft cTTT Ŵ T\  ̂f r  fTTff <jf̂ FT
tt  5ft fnt2 t t t  &i fc fS
Ol̂  Ô ÔfH î t̂̂ f̂  %fn %5 (̂ f,fff
f3t m  R;f,St % î ^̂Rfn it̂ t&̂  ̂ Ô Ô̂ Of 

cfn ,nS O  #itt ft  fOffrttOt
r t  3f?r^T r  w f^ T T ^  '!'• T fTT  TfT  f ,

rrr H r r r - r  r  ^ ^ ^ 5  s f t  
O%c,tt. OnS tt cOnn tOfn° ifS 
l;fn o^1^= l̂ ^^^Ot 1tnt Ô vOfn O 

(̂  ̂ gM̂R t̂f̂  O  ,%fptt*̂  5^̂  Y^^^ 
g*̂ Ôk O  fO^̂  .Oa^^ T? ^n ] (

5fn ^w^ Mffrfn 7-̂ O^̂ iO 8
Ô ;̂ ^̂ fR  ̂ (^O*(  ̂ f 2  Ofn Z ?fn 1^OC ̂
^TT % ?TT^ tjjt I  *£
O ( ^ ^O  f«fĴ  ^̂ w^̂ f # 5*̂  O  fOO^*W 

»1ttfOt &t] ^ jftt n  ft  Ottn 
t̂ O&fH 2 t f  Ot O t  #
5TT t | 11
HTfT*TT arcr 5̂ t ^ I Efftsfft-<T?TT^fa*r 

# i9»,t̂  « 2pt Ŷ 5t 2 f O t  
^^ O  Ofnfn n  ifn Ot^^3O3nO^3 2tt 
&nn&n Otî  ̂ n: tnO ptf. &9t «nfn M2t / 5
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[wt vrsrw TW wttft]

Vtf STT!$ ^T ?rm %tfT I* I
P R  ®T? ^  far 'jft cTRkT *PC wt(
r̂«V *fV sr*f?r % ‘srft $r

q i m  i f*r9*T sft *t xr^V far 

f r o 5? w s  * tm  * tfti-mx $  sfr ’crTfsr- 

I  ^ %?Xt̂ Tf5T ftet **TT | t *T? 
srsrrTf % fartT qfa*r £ jtt swat*  % far? 
w *ir | **  wft * fm r  qtnr i §*m
f ®  * f t  I *̂T *ft ^ T  spfq^T

*rta'rq-<rt % i q-5rrfT5r % f̂ nr 
t  far ?nr-3q-^w T

*rt ft ^ r *t TFsr-̂ rf̂ r *ft
fa%fo?r f t  i_ fartft‘ % *ft %fe?r f t *
?t fTeTT % I f%̂3cj!̂ T̂ 3fcri*T
STFB Wt5? fa ’TTBRT fT'TT ’TTfat* | fair<| 
srrr % Tpsr % eft jt?  jffcfttFft f t  
stt ^ft £ i ^ 5BTT%^Tsrir|i sfft 
IjV̂ " ^ 3ft 5TPT % f  ItH % T\ 1̂  a} TV <f>̂ef 
*TT | fa: STff Tft Tjft $  | <ft 
1FTK Vftr snf*- ?T ^ WX WT *| ff

«ft WlWaH STR̂ ft : ^ 'V Tt
m s | i

«sflr im  *t stoir
WÎ HTf *TrTT TnSTfcT ft, v r  #• <TST ^ | I

«ft SCHMID TT* m 5Tl JTE^tff 
q m  ^ f ^ f ^ H ^ T W r e ^ i T f t ^ f a r  
?T ^t»T W &  fTFT ir VS I fTRT- 
W 'gr& z m  Srtfa^ I ^  W1 
^  I  I 'VZJ Jfwrarff ?TtTT *T3T- 
^T ?Tft f t  7?ft | I ^  sjrf^r
% % srtcT % fe r  ^?fV r̂r ^  | i
xrecr ?̂ff t̂tTt w zsji ^>ft ?ft ^  strt 
w r s n n  i f ^ x  ?r^r^TTt ^r ^  •t̂ V 

mwT -
It was extracted from Jagjivan Ram 
«nd Chava î,

fnf-^^ (  f5w -"f
^rT%farf^€r ^  | i 

•(WTiw) s r  ?m  ^ t r ,  ^ ar̂ r 
g v ftft?  j j^  t ^ n :  gft |  « w  %  ftrq

11 wmrf^T #  tpt srrr 
%  f ^  ^  | , t  ^  f t  

w t ^ t t  |  far frrcr frnft f ,
People’s democracy is there in Russia 
for the last 40—45 years ,3rgf%

yjfl^feT |yt-«RT Vt ^
^  5Ft fft?T 9p>, Ifî ft

infT^Tf^rr ^  ?pt f^Rft

^ ? ^  I  far tift^ ft |k
trft^^ft I, %fa^T spift TrmTcTTT flW t 
^  ^  ?rft fa  ̂ ir

ftfTT t ,  JTT^ft i r r W z ^ f t  Irt

£ i w > r |? <  %ft urr^- | , t s r ^ -

srra- 1, f  trr tr«  w t srr^

|, eft ^  f«rW ^F * m  t  ?
« P ^ ? f t  t  1TR %cTT far f i f t ^ f c ^  q X R T T  

f- ¥«T t  HR ^TT HY tfrW ^ r 
T ^ R T  t  ^ ' t e T T f ^ T  ?pt I fa7?5 ^ W T  

v t e  |  v t ,  ^rirfT^T  qft, ^ir^ir 

srgT I  ^ r  ^ t  ^T?r w

^  | t

?ft ?TtTT ^?tfrcT fRT ^  STJfld'̂  % 
faq, ar>fr âr % f̂ nr t o  ?tkV | i 

^  «fr 73"pt ^ i f¥*j
ifV ¥ $T*T ?r ’SrT̂ fr rTT̂ rT ^  «ft 1

t̂t̂ t ?r̂  % to ®2: »n? i ?rmt 
?r^t ^  fT eft »fto fto  ?nto ^ft % crra
?rft 1 1  *?tf ftrer *rat it  eft 
Jth: sT*r^rfar ^  % ?r*r ^ ^  t  i
^frf q̂ T%?FT fa fa W  f̂t f t  eft ^CTfTPP 
fsRFT ^T % 5T«r ^ I  I wftf
f ^ T  *nfV «ft f t  ?ft ? n ^ ? r  #  ^ t.
f T f f t ^ r ^ . ' m r ^ l i  ^ s fH :
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' jgnft | 5T|> «qrf^r %
O T  t ,  m *

^  t

#  $T*ft 3FT 3?T?H7T ^rfT g i spsrT- 

^ r  “i f  'r f r ^ r r  ^>fr ?

’ ’ W  vtr, ^ w n  Sfnr , ^  *>fr 3r ?r 

f% ?ft  ?t JTffl1 t  I *t 3Tfaff WTT

% wt*r I, f%?r vt ?TTtT f ^  ^  ^

<rrcr, ^  sj-pr ^ t ^  | i
JBut the way in which one is replaced 
-by the other ?7|f fifT ST̂ ffira- 

^  t  i T f r w  T̂̂ rr 
i f  'Tf^cTT ^xt I 

’TfT̂ TfT* *fff TTt̂ r farff % sf?t «fV ? q-̂
fsrftrm |—

The Leader of the House must be 
elected b y  the representatives of the 
people elected. ^  ^  ^

WT W  n m  ^

? ^ R > F T  [vfim t r ^ .  ift  ^

^  q£t iirW ^ r  £ ?r>r ?JT if ^

f2%frr •rff i . . . .  ( wjtor) . . .
f w r  ift % *> m  ^  ^
f t  v t i

He do-es not gelong to the. Congress 
Party; none of his team belongs to 

•Congress party. ^  ^  ^  ^

^  *r? eft <T2fT

t  %  *TST*7t i m ^ T r  vjfrff

% qRrTT I  I $ w r  m
f W  fr  ^  ^

%  t  ^FT it sft fiTR^TT *TTS*ft f^ t

3, lffl6.iSi4J{A) Fascism <«esl.) 37q

*  V *  < $ i t t  *(Wi ft ^  ^  ^
Jnwrtfiwrmfl i . . . . ( w w w ) . . .

» * * * » *  * 2 f r
p S"»*r *W> 5ff V>? its trfr *  
finn-s * ?  f f f f t f r t r f f
nr -q fw w r ^  i «

5 . . .  ( a ro n *  )
Pe° Ple have <***<* me twice, not 
Once. You can not fool ail people for 
all times. . . . ( e , * , ^  j 

o t t  s f t f c n r  p r  f ^ r r ^  ^  ,
After all we are going (o „ wt 

^  °n “ “  ^ . . ( ^ P , )

. .  ftr?rj<T I f̂rftrtr fl- srtt tst g w'fftr 

*TTftR w  *  aft aTRT | ^  v ;  ^ I

^  ^  t  FTT̂ kT eft k
? f | F̂ <T SJJ3T jrjf ^

«*mT «rr ?xrt trft %tm nnrf 

•ft I 'n t  ihr aftr% iff tV «ft i

V* <SW»t-ft f, I ? f  ! # ■  
fuft =!?> f  *rr «rr i >rft ̂  ^

«rr i *pr | i flpg ?WTI
‘T? JTI | W  ^  f t  jy

f r f t  | ?>r ftrjr it <ttt

^ *T?T feR lrftp i UTIJlft qgj

f v & r fm  r iT f^ r  I...  . . .

w  ■rmfr *  Wf  s r t t  ?  kfr 
w s r i r ^ m < r r | i  

raur % isr ^  »Twr ^ ^
...(45*41*) ..

^  flT^rrr ^ ttjit sft i ^
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[sft 3rw f*r 

% ?rfr r̂̂ rr fr  t nr^r % f*nr
$ 0  ^ T S T ? H  ^ar-TT 5TPT % f^STT?

1 *nr r p n ^ r r r  WT??fV

CRTT ?(|t JPTT ? t«T
W R  S p R  I |PT e ft  ^T1R% ^  t  t
ĴT eft rTWT *tt W K  f>T farcr

% ^  *rrt f s r  s r e r r c r  * r$  ? f t  t  1 
?n^r ^  t?tt ^ t  %  ^ 'tf tfV ^  *rt *ft
SRTRT ^ S P R T 'e }  if-nT I  ^  %  f̂ TTT

r̂r  ̂ jfeft | 1

«FB% *PT TTrFra- tr? | cTT^
?FT ^fcfROT fTrTT 3!T T̂ T | f t  
T w f c R T  -?rf^cr * f t  ^ r ^ T a r  f r a r
3TT TfTT t  I ^  ^  ZTT I cr̂ r
scrft^ % ii*-?T %vjV̂ i7TJ7 Ŷctt ^ttt r̂r 
TfT % I ¥TT'5f ^ F I  *fV gr?TTfT | %  
stfp^ 3ft 5rr% V̂f̂ TET ^  3ft gt w r  ^  

m\ ^ T T ^  $T*1 i f  f ®  |  I 
m ; %  fe r e  ctt?^ ?r ' ^ x  w r  ntft ^

jjg tr̂ r *qrpRT ^ r  ?r> tfScffrtarSIT 
xr?T sfftsra % farr f  1 Y *

^T’TT ^rf^T 1 faT ^r| 
^Ftf «fV ITTtr | 3THV W ^ ^T focRt
sft ^ r f^ ?  sr̂ rfh ¥ t m & ft tft  m tr

few* vtfT T n r o  <fi) TT3T- 
ĉT ft  m *?t sreft £*r ^  % 5r?crr

? p ^ t  <rt*TT 1 ? ? r f^ t T  * p m r  ir*r
|  %  < k * k t  v t  ^r^rfcT  T w r  1

T ^ 'T T T  t f l f  r TT?T I ^pft^pft T̂T x ^ j

^  t  f a  SHSRR ST^Sf ^

f?r^r^ % 1 f»n*§ ? m  ^  ^
wftf^m ?> ?ft w ^tt «it% ^  t t

W f * r  ^  ^ r r  ^  s r e r  ^ ? r  
srrq f̂t « w  « r  ^ftf ^i#»n 
^  s ^  ^  ^

VCt '$5ST Vt % '3TT ^nw t 1 ^
apfli |  ? ' «PT> t̂cTT

^  ? faiT JT?f ^ T T  dTTT %Br % 3TT5TT

| ? *r̂  «fNr ?F5 ^ r  »j^r 1

^ tf  3r^t?r | ? w r f  5rw>

f t ^ r  |  ? ?tt5  «rrr  tr^r (T^ ij- grr 

£  f ^ r  ^rt ^rr w ? t  |  1 f r u ^ r  s p t f  

r̂r t o  | 4-5 ?WrTT |
q p  W i T  I  ^r?T ?W?TT I  I

It is an open book; it is working lo r
the last so many years. - 5^  sp^-

f  %  ?rrw wpft %
rTRifT 9rapft I  I m WN WT *TT3TT
grr̂ r fwh | fe^sfr n 7 *m  w r

t ? 1947 *r WT % fTET it ?TFPT
I  1 s t ^ t t  5ttt % qr*f % m  
% %jq 5r t  rlWrT ST7*r % 
frjfr sp'r «fV firfTT it q^fft, w ^
^rii^hfr ftrar *t n r ^ t ,  ^ r  ^  

?>?r % *t? f̂r ^  ttstt fw t  f% ^
5TS, ar? srl, ^T JTrR-? ZT? f%  ^T?

'TT'TTiRi ft, ^  3rra> I iTHY 47 % 
^ TT W rTR 2 7 *TFT ?TT̂ T̂«T t̂ irfST-
£ ftt  ^  g r ?  ^fr w n  Pn 

q*fr *r*«rr | 3ft sr® t  ^r«r %  ^r«r

*? ^'Tf r fT ^  ?TefV, ^  5^V,
m  ^  t , m w  

~ r̂ t  i ?rr7 % w, m  
SWTapnr ^TT^T^T % q"r© «T̂  |  Ti^T 

% T>5 ^  t  '̂T ‘i5̂ T t  ? ^Tqr ap?r
| ? % %  sffiaT
5TtT -PT f ^ ^ ? r  RT^Tft ?Tft % I 3|*TclF 

«T T̂TT % ? F  farsaTRT 3̂3 ?T^T

t  »Pf?rr ^ fwr ^rcrr ^  Hf«r

3tct*tt ^ t% tt f% far?r % $F?nkr arrirrw  

^  %  ^«rm«r f^msmr
w r  ^ : ,  v m r x  m fr fm ff* %: $
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f W  sft f a t f w  t  ftr*ffosT 
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The Lok Sabha then adjourned till 
Eleven of the clock om Monday, March 
17, 1975/Phalguna 26, 1896 (Saka) .
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